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 LOK  SABHA

 Thursday,  November  4,  965/Kar-
 tika  13,  887  (Saka)

 The  Lok  Sabha  met  at
 the  Clock.

 Eleven  of

 (Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Settlement  of  Insurance  Clatms  of

 Armed  Personnel
 +

 *3l.  Ghri  Basappa:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Ram  Sewak  Yadav:

 Shri  Narasimha  Reddy:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  has  decided  to  give  top-
 priority  for  the  settlement  of  Insu-
 rance  claims  of  afmed  personnel  who
 were  killed  in  action.  reported  mis-
 sing  or  held  as  Prisoners  of  War  dur-
 ing  the  recent  conflict  with  Pakistan;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  number  of  cases  of  settle-
 ment  of  insurance  claims  which  have
 been  decideg  so  far?

 The  Minister  of  Planning
 B.  BR.  Bhagat):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-5049/65}.
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 (c)  Since  the  claims  are  being

 settled  by  a  number  of  offices  of  the
 Corporation  the  information  is  not
 readily  available.

 Shri  Basappa;  May  I  know  whe-
 ther  the  Defence  Ministry  has  forward-
 ed  to  the  LIC  the  list  of  persons  who
 were  killed  in  action  and,  if  so,  what
 is  the  number  in  the  list  and  how
 many  cases  have  been  disposed  of?

 Shri  B.  R.  Bhagat:  The  arrangement
 ts  that  when  information  is  received
 from  the  Defence  Ministry  that  a
 particular  officer  is  dead  we  imme-
 diately  settle  the  claim.

 Shri  Basappa:  I  want  to  know  the
 number  of  cases  that  have  been  settl-
 ed  so  far.

 Shri  B.  R.  Bhagat:  I  do  not  have
 the  list  with  me.  I  will  try  to  get  it
 and  give  the  information.

 Shri  Basappa:  May  I  know  whe-
 ther  sufficlent  co-operation  is  forth-
 coming  from  the  Finance  Ministry  in
 the  case  of  persons  who  have  been
 killed  in  action  and  who  have  not
 paid  the  last  premium  because  they
 were  engaged  in  the  forward  areas?

 Mr.  Speaker:  That  information  is
 given  in  the  statement.

 Shri  8.  R.  Bhagat:  That  facility  is
 being  given.

 Shri  P.  RB.  Chakraverti:  With  res-
 pect  to  the  personnel  who  are  suppos-
 ed  to  be  officially  dead  after  missing
 in  action  what  will  be  the  real  impli-
 cation  when  some  of  them  again  make
 their  appearance?

 Mr.  Speaker:  That  would  be  seen
 afterwards.

 Shri  P.  BR.  Chakraverti:  It  has  al-
 ready  occurred  in  three  cases.  People
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 who  were  missing  and  presumed  dead
 have  uppeared  the  day  on  which  a
 condolence  resolution  was  being  pass-
 ed.

 Mr.  Speaker:  We  want  the  claims
 to  be  settled  speedily  and  that  is
 why  this  procedure  is  adopted.  If  we
 stick  to  the  old  practice  then  it  would
 delay  matters.

 ह ।  Wo  ato  तिवारी  :  श्रमी  प्रा पने
 टेबिल  पर  जो  फागज  रखे  हैं  उन  में  उन  सूची-
 घातों  का  विवरण  दिया  गया  है  जो  पाकिस्तान
 के  नाथ  लड़ाई  में  मारे  जाने  वालों  को  दी
 जाएंगी  |  क्या  चाइनीज  के  साथ  ऐक्शन  में  जो
 लोग  वार डर  पर  मारे  जा  रह  हैं  उनको  भी  ये
 सुर्खियों  दी  जाएँगी  ?

 श्री  ब०  रा  भगत:  प्रभी  जो  सूचना  दी
 गयी  हैं  वह  तो  उन  लोगों  के  बारे  में  हैँ  जो
 पाकिस्तान  के  साथ  लड़ाई  में  मारे  गये  या
 मिक्सिंग  हैं।  .962  में  जब  लड़ाई  हुई  थी  उस
 समय  भी  हम  ने  कुछ  सुविधाएं  दी  थीं  कौर
 उनकी  सूचना  भी  हम  ने  दी  थी,  मगर  वे  इन्हीं
 पर  ग्रात्रारित  हैं  यह  मैं  नहीं  कह  सकता  ।

 श्री  क०  ना०  तिवारी  :  मैं  ने  पूछा  था  कि
 जो  लोग  ॒फ्रंटियर  पर  मारे  जा  रहे  हैं  कया  उतको
 भी  यह  सुविधाएं  दी  जाएंगी  ?

 थमी  ब०  रा०  भगत  :  उन के  बारे  में  भी
 विचार  हो  रहा  है  ।

 श्री  रामसेवक  यादव  :  जवानों  और
 प्रफेसरों  के  लिए  बीमा  योजना  चले  क्‍या  इसके
 लिए  पत्त  मंत्रालय  जीवन  बीमा  निगम  को
 कुछ  धन  देगा  ?

 बअ्रष्यक्ष  महोदय  :  यह  सवाल  तो  सैटिन-
 मेंट  साफ  क्लेयर  फे  बारे  में  है  ।

 शी  सध  लिमये  :  यह  बात  सही  है  कि  यह
 परथन  सीमित  है  ।  लेकिन  यह  दो  दफा  हुआ,
 सन्‌  .962  %  हुआ  कौर  अभी  भी  हुआ  t
 इसलिए  मैं  जुड़ा  हुमा  सवाल  करना
 चाहता  हूं।
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 अध्यक्ष  महोदय  :  जो  सवाल  भाष  करें

 वह  इसी  सवाल  के  सम्बन्ध  में  करें

 श्री  मधु  लिसये  :  सन्‌  962  की  घटनाक्रमों
 कोनोर  अभी  जो  घटनाएँ  घटी  हैं  उनको  रहें-
 नजर  रखते  हुए  क्या  सरकार  कोई  व्यापक
 योजना  बनायेगी  जिससे  सभी  लोगों  के  बारे
 में  बीमा  का  इन्तिज़ाम  हो  सके  ?

 Mr.  Speak  All-comprehensive,
 including  every  policy.

 श्री  ब०  राठ  भगत  :  भी  यह  विचारा-
 घिन  नहीं  है  ।

 Shri  Buta  Singh:  I  want  to  know
 whether  the  Ministry  is  in  a  position
 to  assure  the  House  that  the  families
 of  the  jawans  will  not  be  put  to  diffi-
 culties  by  departmental  formalities
 and  some  machinery  will  be  evolved
 to  pay  these  claims  speedily?

 Shri  B.  R.  Bhagat:  We  have  ins-
 tructed  all  offices  of  the  LIC  to  make
 gpeedy  payments.

 Shri  R.  S.  Pandey:  In  order  to  ex-
 pedite  the  settlement  of  insurance
 claims,  may  I  know  whether  Govern-
 ment  would  like  to  approach  the
 families  of  the  jawans  who  were
 killed?

 Mr.  Speaker:  The  information  is
 given  in  the  statement.

 Shri  5.  M.  Banerjee:  The  question
 is  about  the  armed  personnel  who
 lost  their  lives  or  are  missing.  I
 would  like  to  know  whether  similar
 instructions  have  been  issued  to  the
 LILC.  to  settle  with  utmost  speed
 the  claims  relating  to  all  those  civi-
 lian  personnel  who  were  working  in
 Defence  and  were  killed  in  Chamb  and
 other  areas  and  also  the  general  pub-
 lic  who  were  killed  after  bombing.

 Shri  B.  R.  Bhagat:  This  matter  re-
 fers  only  to  armed  personnel  killed
 in  action.  So  far  as  payment  relating
 to  civilian  personnel  killed  as  a  result
 of  armed  action  is  concerned,  we  shall
 request  the  L.LC.  to  take  acton  in  the
 game  manner.
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 aft  तुलशी दास  जाघव  :  जो  जवान  मारे
 जाते  हैं  उनकी  इत्तिला  उन  के  परिवार  बालों
 को  मिलता  है,  जिनको  यह  मालूम  नहीं  होता
 कि  बीमा  के  बारे  में  क्या  करें।  इसलिए  क्‍या
 सरकार  इस  पर  विचार  कर  रही  है  कि  जो
 लोग  मारे  जाएं  उनकी  सूचना  स्थानीय  सोल्लास
 बोर्ड  को  दे  कौर  वे  एल०  झाई०  सी०  के  पास  जा
 कर  उसके  बीमे  के  बारे  में  इन्तिज़ाम  करावें  ?

 झा i  to  भगत:  नहीं  sl  प्रभी  उससे
 अच्छा  इन्तिज़ाम  यह  है  कि  डिफेंस  मिनिस्ट्री
 इत्तिला  देती  है  एल०  भाई  सी०  को  कि  कौन
 मारे  गए  हैं  और  एल०  पथराई  सी०  के  अ्रफसर
 यहां  जाकर  खुद  कार्रवाई  करते  हैं  ।

 श्री  बड़े  :  जो  ग्रस्त  मारे  गए  हैं  उनके
 बारे  में  जो  सुविधाएं  बयान  में  बतायी  गयी  हैं
 बच्चो  हैं।  लेकिन  जैसा  कि  पेंशन  में  होता
 है  कि  पेंशन  का  क्लेम  सैटिन  होते  के  पहले  कुछ
 इंटेसिव  पेमेंट  कर  दिया  जाता  है,  क्‍या  इस
 तरह  का  पेमेंट  इन  लोगों  को  करने  का  विचार
 है  ?  एक  इंस्टेंट  देवास  में  इस  प्रकार  का  हमारे
 सामने  गाया  है  ?

 शी  wo  To  मगर  :  इंटेसिव  पेमेंट  का
 सवाल  नहीं  है  ।  इसमें  तो  पूरा  पेमेंट  एक  साथ
 मिलता है

 sft  gro  ‘Ate  तिवारी  :  जो  स॑  निक  मारे
 नहीं  गए  हैं  कौर  मीटिंग  भी  नहीं  हैं,  बल्कि
 जो  पकड़  लिए  गए  हैं,  क्‍या  उन  के  रुपए  में  से
 बीमा  की  किस्त  देते  में  सरकार  को  कोई
 आपसी  है  ?

 को  Wo  To  भगत  :  प्रखर  उनका  पेमेंट
 नहीं  भी  होगा  तो  उनकी  पालिसी  लैप्स  न  TF
 होगी  ।

 Shri  Shinkre:  May  I  know  from
 the  hon.  Minister  whether  they  have
 come  across  an  article  published  re-
 cently  by  a  former  Governor  of  one
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 of  cur  major  States  complaining about  the  completely  unwarranted
 delay  in  settlement  of  claims  in  gene- ral  in  the  LC.  and  if  so,  what  do
 they  intend  to  do  in  this  regard?

 Shri  RB,  है.  Bhagat;  I  have  not
 come  ucross  any  such  article.

 Shri  Shinkre:  I  can  mention  the
 name;  it  Is  Shri  Sri  Prakasa.

 Ealsing  of  Public  Loan  for  War
 Efforts

 +
 “3.  Shri  A.  N.  Vidyalankar:

 Shri  Madhn  Limaya:
 Shri  P_  C.  Borooah:
 Shrt  8,  M.  Banerjee:
 Shrj  Prakash  Vir  Shastri:
 Shri  Basappa:

 Will  the  Minister  of  Finance  be
 pleased  to  stete:

 (a)  whether  Government  nave
 announced  the  scheme  for  ralsing  two
 public  loans  for  financing  war  efforts;

 (b)  if  so,  the  nature  of  the  pre-
 pesals  and  the  amount  proposed  to  be
 raised;  and

 (९)  the  Tesponge  made  by  the
 public  thereto?  +

 The  Minister  of  Planning  (Shrt
 B.  BE.  Bhagat):  (a)  Yes,  Sir.  The
 loans  announced  are:—

 (i)  44  per  cent.  National  Defences
 Loan  1968,

 (il)  4}  per  cent  National  Defence Loan  1972.
 (iii)  National  Defence  Gold

 Bonds  1960,
 (b)  Copies  of  the  Notifications  re-

 lating  to  the  issue  of  these  loans  are
 laid  on  the  Table.  [Placed  in  Lid-
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 rary.  See  No.  LT-5050/65).  There
 is  no  limit  in  regard  to  the  amounts
 to  be  raised.

 {c)  Subscriptions  opened  on  27th
 October  The  response  is  encourag-
 ing.

 Sbri  A.  N,  Vidyalankar:  May  I
 know  whether  conversion  of  previ-
 ous  loans  into  these  loans  will  be
 permitted?

 Shri  B.  R.  Bhagat:  No,  Sir.
 Shri  A,  N.  Vidyalankar:  When  will

 the  Government  be  in  a  position  to
 give  information  with  regard  to  the
 total  collection  of  these  loans?

 Shri  B.  R.  Bhagat:  Upto  2nd  Nov-
 ember,  the  total  collections  are;

 (i)  44  per  cent  National  Defence
 Loan  968  Rs.  5.3  crores.

 (ii)  43  per  cent  National  Defence
 Loan,  1972,  Ra.  2  crores.

 (ili)  National  Defence  Gold  Bonds,
 980—38l  kilograms.

 Shri  Bhanu  Prakash  Singh:  What
 is*the  estimated  target  the  Govern-
 ment  have  fixed  over  five  years  for
 the  public  loan  for  war  effort?

 Shri  B.  8.  Bhagat:  There  is  no
 limit  to  the  subscription.

 Shri  Bhanu  Prakash  Singh:  I  want
 to  know  what  is  the  estimated  total
 that  the  Government  want  from  the
 public?

 Shri  BR  KR.  Bhagat:
 much  as  we  can  get.

 We  want  as

 Shri  D.  C.  Sharma:  It  has  been  pub-
 lished  in  the  newspapers  that  we  re-
 quire  gold  worth  about  Rs.  200  crores.
 May  I  know  if  the  government  thinks
 that  the  gold  bonds  could  be  subscrib-
 ed  to  that  extent  and,  if  so,  by  what
 date?

 Shri  8.  R.  Bhagat:
 have  not  given  out  any  figure.
 ‘want  as  much  gold  as  people
 afford  to  give.

 Officially  we
 We
 can
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 श्री  यशपाल  सिंह  :  जो  देहात  के  पोस्ट
 प्रा फि सेज  हैं  उन  से  इस  में  कितना  काम  लिया
 जा  रहा  है  देहात  की  जनता  में  जो  लोग
 जमीन  देना  चाहते  हैं  उस  के  लिए  सरकार
 क्‍या  योजना  कर  रही  है  ?

 हम  ao  To  भगत  :  ज़मीन  की  कोई
 स्कीम  नहीं  है  वैसे  हम  सभी  के  पास
 जाना  चाहते  हैं  कौर  जहां  से  भी  सहयोग  व
 सहायता  मिल  सके  हम  उसे  लेना  चाहते  हैं  t
 Shri  Subodh  Hansda:  The  Minister

 said  that  381  Kgs  had  been  reccived
 by  the  government  and  that  the  res-
 ponse  was  encouraging.  Is  if  because
 of  lack  of  confidence,  for  on  an  earlier
 occasion  a  number  of  houses  had  been
 raided  when  they  subscribed  gold  for
 defence  purposes?

 Shri  B.  R.  Bhagat:  It  is  8  matter
 of  opinion.  The  raids  were  in  some
 other  connection......(interruptions)

 शी  मधु  लिमये  :  इन  ऋणों  से  जो  पैसा
 प्राप्त  होगा  क्‍या  उस  का  इस्तेमाल  विशिष्ट
 सुरक्षा  सम्बन्धी  योजनाकारों  के  लिए  किया
 जायेगा  झगर  नहीं  तो  लोगों  में  उत्साह  पैदा
 करने  फे  लिए  क्‍या  ऐसे  ऋणों  की  कोई  योजना
 की  जायगी  जैसे  कोई  नया  बकतरबन्द  सेना
 विभाग  है  या  लड़ाई,  हवाई  जहाज  हैं  ताकि
 लोगों  में  उत्साह  पैदा  हो  सफे  कौर  वे  इन  ऋणों
 में  प्रतीक  सहायता  करें  ?

 श्री  qo  रा०  भगत:  इन  प्राप्त  रुपयों  को
 किसी  खास  विशिष्ट  काम  में  लगाया  जायगा
 कभी  कोई  ऐसी  बात  नहीं  है  मगर  जैसा
 कि  राज  यह  कहा  गया  है  कि  जो  बहुत  जरूरी
 लीजे  हैं  डिफेंस  क ेलिए  या  कौर  भी  सैल्फ  रिला-
 ऐंस  के  लिए,  प्रात्मनिर्भ रता  के  लिए  आवश्यक
 हैं,  उन  सभी  बातों  पर  ज्यादा  जोर  दिया
 जायगा  |

 शी  मच  लिये:  मैंने  पूछा  था  कि  जनता
 में  इन  ऋणों  के  प्रति  उत्साह  पैदा  करने  के  लिए
 क्या  विशिष्ट  कामों  के  लिए  ऋण  की  कोई
 योजना  बनाई  जायगी  ताकि  लगों  में  उत्साह
 पैदा  हो  ?
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 थी  wo  to  भगत  :  उस  के  लिए  तो
 डिफैंस  लोन  है  ।  इमरजेंसी के  बारे  में  दौर
 आत्मनिर्भरता  प्राप्त  करने  के  लिए

 झिझक  महोदय  :  माननीय  सदस्य  यह
 जानना  चाहते  थे  कि  जनता  में  भ्र धिक  उत्साह
 पैदा  करने  के  लिए  क्या  कोई  खास  योजना  की
 गई  है  जैसे  कि  ऐयरोप्लेन  खरीदना  है,  नैट
 खरीदना  है  क्योंकि  प्रखर  ऐसा  किया  जाता  है
 है  तों  जनता  में  इन  कर्जों  के  लिए  अधिक
 उत्साह  पैदा  होगा  ॥

 Shri  P.  ca  Borooah:  May  1  know
 whether  the  defence  certificates  would
 be  made  negotiable?

 Shri  B.  B.  Bhagat;  They  are  negoti- able.
 Shri  8,  M.  Banerjee:  I  would  like

 to  know  whether  the  response  from
 the  big  business  houses  like  Birlas,
 JKs  and  others  has  been  good  and,  if
 so,  to  what  extent

 Shri  B.  R.  Bhagat:  I  do  not  have
 the  break-up  about  the  individuals
 and  how  much  each  contributed.  At
 a  later  stage  it  might  be  possible.

 Shri  Ranga:  May  I  know  whether
 the  government  would  consider  or
 had  consitered  the  advisability  of
 making  negotiable  the  bonds  that
 they  give  in  response  to  the  subscrip-
 tions  to  the  loans  so  that  the  rural
 People  who  have  been  in  trouble  on
 the  former  occasions  would  be  better
 encouraged  to  make  contributions  to
 these  loans?

 Shri  8.  R.  Bhagat:
 loans  are  negotiable.

 Shri  Basappa:  In  spite  of  the  pre-
 mium  that  has  been  announced  in  res-
 pect  of  the  gold  bonds,  may  I  know
 why  there  is  hesitation,  and  will  the
 Government  make  it  more  attractive
 for  the  people  with  gold  jewels  to
 come  forward  and  deposit  them  with
 Government?

 Shri  B.  RB.  Bhagat:
 tive  as  it  has  been

 I  said  that  these

 It  is  as  attrac-
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 Shri  Shashi  Ranjan:  Since  the  intro-
 duction  of  this  gold  loan,  the  prices
 of  gold  in  the  market  have  gone  up
 and  so,  may  I  know  what  is  the  reac-
 tion  of  the  Government  and  how  does
 the  Government  explain  this  rise  in
 the  price  of  gold?

 Shri  B.  BR.  Bhagat:  In  the  first  week
 there  was  some  rise;  then  again  it
 came  down  and  it  hus  stabilised.

 eft  हुक्म  चन्द  कछवाय  :  स्वर्ण  बौंड  के
 प्रति  लोगों  में  उत्साह  पैदा  हो  इस  के  लिए  क्‍या
 हमारे  मंत्री  लोग  भी  इस  झोर  सहयोग  देने  का
 विचार  रखते  हैं  कौर  जनता  में  इन  स्वर्ण
 लौंडों  के  प्रति  उत्साह  पैदा  हो  सफे  इसके  लिए
 कितने  मंत्रियों  ने सोना  जमा  कराया  है  ?

 शी  wo  to  भगत  :  उन  मंत्रियों की
 फेहरिस्त तो  मेरे  पास  है  नहीं  ॥

 Shri  Kapur  Singh;  May  I  know
 whether,  to  supplement  these  war
 loans,  the  Government  propose  to  im-
 pose  a  graduated  levy  on  individual
 wealth,  and,  if  not,  why  not?

 Shri  8.  R.  Bhagat:  That  has  nothing
 to  do  with  this.  Graduated  levy  is  a
 different  matter.

 Mr.  Speaker:  Whether  there  is  8
 Proposal  to  have  a  graduated  levy—
 that  is  what  he  wants  to  know.

 Shri  B.  BE.  Bhagat:  There  !s  no  pro-
 posal.

 Shri  Kapur  Singh;  Why  not?
 Mr.  Speaker:  Shri  Chaturvedi.
 Shri  8,  N.  Chaturved]:  May  I  know

 if  the  Government  hag  received  any
 report  that  the  expected  response  for
 purchasing  Gold  Bond,  is  not  forth-
 coming  from  persons  who  have  black-
 market  gold  for  fear  that  they  might
 be  waylaid  and  arrested  while  on
 their  way  to  make  the  contribution?

 Shri  B.  BR.  Bhagat:  The  scheme  It-
 self  makes  it  quite  clear  that  no  ques-
 tions  will  be  asked  of  them.
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 Shri  s  N.  Chaturvedi:  My  question
 was  different;  I  asked  that  on  the  way
 when  they  are  going  to  make  the  con-
 tribution,  they  might  be  waylaid  by
 the  excise  people  and  arrested.  Has
 the  Government  received  any  report?

 Mr,  Speaker;  Then  the  retired  po-
 lice  officer  should  help  them!

 aft  काशी  राम  गुप्त  :  क्‍या  सरकार  का
 यह  प्रनुमान  है  कि  पांच  सौ  करोड  रुपये
 का  सोना  उन  लोगों  से  जिन  के  पास  केवल
 ब्लैक  माकन  मनी  है  उन  से  भाने  का  है  ?

 शी  Wo  Tle  भगत  :  500  करोड  ा
 जाय  तो  बड़ी  भच्छी बात बात  होगी।

 शी  काशी  राम  गुप्त  :  मैंने  पूछा  था  कि
 मंत्री  महोदय  का  ऐसा  प्रनुमान  हैं  प्रथा  नहीं  ?

 अ्भ्मक  महोदय  !  माननीय  सदस्य  प्रभु-
 मानों  से  क्‍या  लेंगे  ?

 Shri  Sham  Lal  Saraf;  May  I  know
 whether  arrangements  have  been
 made  in  the  rural  areas  to  enable  the
 people  living  in  those  areas,  firatly, to  contribute  towards  the  gold  bond
 and  secondly  to  the  other  loans  that
 have  been  floated,  because,  from  ex-
 perience  it  has  been  shown  that,
 firstly,  arrangements  have  not  been
 made  properly  in  the  past  and  second-
 ly,  the  people  could  not  have  the
 confidence  in  order  to  come  forward  to
 contribute  their  mite.  May  I  know
 whether  the  defence  bonds  are  being
 reasons  therefor?

 Shri  B.  rR  Bhagat;  It  requires  a
 national  movement  to  approach  every-
 body.  It  is  true,  as  the  hon.  Member
 says,  that  we  have  ont  been  able  0
 approoch  the  rural  areas,  but  it  will
 be  necessary  to  approach  them.

 Shri  P.  RB.  Patel:  I  want  to  know
 whether  the  defence  bonds  are  being sold  in  all  the  branches  of  all  the  sche-
 duled  banks  and,  if  not,  what  are  the
 reasons  therefor?

 Shri  8.  R.  Bhagat;  Not  all  the  Sche-
 duled  Banks;  only  in  all  the  branches
 of  the  State  Bank.
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 Shri  Indrajit  Gupta:  In  veiw  of  the
 large  amounts  of  black  money  which
 are  reported  to  be  held  in  this  coun-
 try  in  the  form  of  gold;  may  I  know
 whether  by  the  Government's  decla-
 ration  that  anybody  who  produces  the
 gold  for  these  bonds  will  not  be  ask-
 ed  as  lo  the  source  of  his  having  ac-
 quired  this  gold,  the  Government  in-
 tends  fo  announce  that  it  has  no
 further  desire  to  find  out  the  black
 money  and  intends  to  give  a  premum
 on  immorality?

 Shri  B.  R.  Bhagat:  No,  Sir.  The
 need  for  gold  at  the  present  mument
 overrides  all  other  considerations.
 But,  on  the  other  hand,  we  are  try-
 ing  to  find  out  all  the  black  money,
 wherever  it  may  be.  Therefore,  the
 two  are  separate  questions.

 Shri  Indrajit  Gupta:  I  asked  whe-
 ther  it  is  a  fact

 Mr.  ‘Speaker:  He  says  that  this
 thing  overrides  all  other  considera-
 tlons.

 Shri  Indrajit  Gupta:  After  that  he
 said  the  search  for  black  money  will
 go  on,  but  they  have  said  that  the
 sources  are  not  to  be  disclosed.  Let
 him  give  us  an  assurance.

 Mr.  Speaker:  Next  question.
 Reserve  Bank's  Assistance  to  Com-

 mercial  Banks
 +

 १३३,  Shrimati  Tarkeshwarl  Simha:

 Shri  Kapur  Singh:
 Shri  Sham  Lal  Saraf:
 Shri  Yashpal  Singh:
 Shri  Kajrolkar:

 Will  the  Minister  of  Fimance  be
 Pleased  to  state:

 (a)  whether  it  is  @  fact  that  the
 Reserve  Bank  of  India  propose  to
 provide  larger  accommodation  to  the
 commercial  banks  in  future;
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 (b)  the  extent  of  additional  asals-
 tance,  likely  to  be  given;  and

 {c)  the  aclual  credit  contraction
 during  the  current  glack  season  due
 to  the  policy  of  restrictive  credit
 followed  by  the  Reserve  Bank?

 The  Minister  of  Planning
 B.  RE.  Bhagat):  (a)  and  (b).  The
 Reserve  Bank  hopes  to  be  able  to
 announce  very  shortly  its  credit
 policy  for  the  current  busy  season.
 It  is  not  possible  to  indicate  very
 precisely  at  this  stage  the  extent  of
 the  increase  in  the  advances  of  the
 commercial  banks  or  the  amount  of
 the  loans  and  advances,  which  may
 have  to  be  granted  to  them  by  the
 Reserve  Bank  at  the  peak  of  the
 season,  but  it  is  anticipated  that  all
 the  essential  requirements  of  indus-
 try  and  trade  will  be  met.

 (eo)  The  contraction  in  the  slack
 season  which  has  just  ended  has  not
 been  marked  and  was  of  the  order
 of  Rs.  88  crores  upto  the  l5th  Octo-
 ber,  1965.

 Shrimati  Tarkeshwari  Sinha:  What
 was  the  estimated  figure  of  the  Re-
 serve  Bank  itself  about  credit  con-
 traction  in  the  slack  season  and  what
 is  the  difference  between  the  esti-
 mated  amount  of  the  Reserve  Bank
 and  the  present  amount  which  he  has
 announced?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  It  was  anticipat-
 ed  that  there  might  be  a  contraction
 of  roughly  Rs.  200  crores.  The  short-
 fall,  as  the  hon.  member  will  realise
 is  of  the  order  of  Rs.  I]2  crores.

 Shrimati  Tarkeshwari  Sinba:  May
 [  know  whether  any  demand  has
 been  made  by  the  scheduled  banks
 about  their  estimated  requirements
 and  whether  the  government  is  in  a
 Position  to  fulfil  those  requirements?

 Shri  T.  T.  Erishnamachari:  De-
 mands  might  be  made.  But  the  Re-
 serve  Bank  does  not  undertake  to
 Meet  the  demands.  As  my  colleague
 mentioned,  the  matter  is  under
 consideration.  No  precise  fonmula-
 tion  has  yet  been  made.

 (Shri
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 Shri  P.  KR.  Chakrovert;  May  2  1
 know  what  special  ilucuities  have
 been  made  available  to  weavers’  co-
 operatives  and  the  textile  industry,
 who  have  been  recommended  by  the
 Commerce  Ministry?

 Shri  B.  BR,  Bhagat:
 want  notice.

 Shri  Rameshwar  Tantla:  May  !
 know  whether  it  is  a  fact  that  a  re-
 Presentation  was  made  to  the  Union
 Ministry  by  the  weavers’  co-opera- tives  and  textile  industry  and,  if  80,
 whether  the  Finance  Ministry  will
 grant  them  more  funds,  because  the
 industry  is  more  or  less  in  g  crisis?

 Shri  B.  R.  Bhagat:  |  have  said  I
 want  notice.

 Shri  P.  0,  Borooah:  May  I  know
 whether  the  government  has  any reason  to  believe  that  the  eredit  con-
 traction  during  the  past  year  is  ree
 Ponsible  for  the  fal}  in  the  rate  of
 industrial  growth  in  our  country
 and,  if  so,  to  what  extent?

 Shri  B.  R.  Bhagat:  All  these  econo-
 mic  factors  act  and  interact  upon each  other.

 Shri  Kapur  Singh:  I  want  to  know
 whether  the  government  are  aware
 that  this  credit  contraction  and  abnor-
 mal  rise  in  bank  rate  is  a  gure  index
 of  the  grave  inflationary  trends  in  our
 economy  and,  if  so,  what  do  they  pro- Pose  to  do  about  it?

 Shri  B.  R.  Bhagat:  We  hove  been
 trying  to  correct  the  Imbalances  from
 time  to  time.  Recently  also  we  have
 taken  steps  so  that  the  imbalances  do
 not  assume  an  undue  proportion.

 Shri  Sham  Lal  Saraf:  Is  the  gov- ernment  aware  that  some  of  the  most
 important  industries,  particularly  with
 export  potential  have  terribly  suffered
 for  want  of  finance,  particularly  from
 scheduled  banks  and,  if  so,  what  steps are  going  to  be  taken  in  order  to  save
 them  from  the  coming  bad  weather
 which  is  expected  any  moment?

 Shri  .s  R.  Bhagat:  One  of  the  ob-
 jertives  of  the  policy  to  be  announced
 very  soon  is  to  provide  for  all  export-
 oriented  industries,  defence-oriented

 For  detuils,  I
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 industries’ and  industries  engaged  in
 import  substitution.

 eft  are  fag  :  क्‍या  सरकार  की
 इस  स्कीम  से  किसान  को  कहीं  भी  कोई
 माघ  पहुंचते  की  सम्भावना  है  ?

 शमी  mo  रा०  भगत  :  किसानों  के  लिये
 शोर  दूसरी  स्कीम  चालू  हो  रही  हैं।

 Shri  Shivaji  Rao  S.  Deshmukh:  May
 I  know  to  what  extent  this  anxiety
 of  the  Reserve  Bank  to  help  scheduled
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 Shri  8,  R.  Bhagat:  |  would  like  to

 have  notice  of  that  question.

 Shri  D.  J.  Naik:  May  I  know  whe-
 ther  some  restrictions  have  been
 imposed  on  the  scheduled  banks  in
 the  matter  of  advance  of  money  to
 parties  for  cotton,  ground-nut  and
 foodgrains?.

 Shri  B.  B.  Bhagat:  Is  my  hon.
 friend  referring  to  difficulties  in

 banks  is  likely  to  affect  adversely
 agricultural  credit?

 Shri  B  qk  Shagat:  Agriculaural
 credit,  particuraly  production-orlented
 credit  will  be  fully  provided  for.

 Shri  Shashi  Ranjan;  Some  time
 back  the  hon.  Minister  had  said  that
 the  Reserve  Bank  would  give  financial
 assistance  to  co-operative  banks,  May
 I  know  how  far  this  statement  of  the
 hon.  Minister  is  going  to  materialise,
 Particularly  in  respect  of  consumer
 co-operative  stores,  because  the  ¢o-
 operative  banks  hud  promised  to
 finance  consumer  co-operative  stores
 which  were  very  essential  for  holding
 the  price-line?

 Shry  T.  T.  Krishnamachari:  The
 scheme  of  helping  co-operative  credit
 societies  by  the  Reserve  Bank  is  well
 known.  The  Reserve  Bank  lends  at  8
 compuratively  low  rate.  It  may  be
 that  the  channel  through  which  it
 Passes  may  make  jt  somewhat  difficult
 for  the  person  to  get  the  credit.  So
 far  a;  the  provision  of  credit  to  the
 eonsumer  co-operative  socicties  lg  con-
 cerned,  the  matter  is  engaging  the
 attention  of  Government

 Shri  J,  N.  Hasarika:  May  |  know
 whether  Government  are  aware  of
 the  fact  that  small  tea  gardens  in
 Assam  are  likely  to  suffer  on  account
 of  the  financial  difficulties  arising  out
 of  the  Reserve  Bank's  refusal  to  acco-
 mmodute  the  Assam  co-operative
 apex  bank  with  the  necessary  amount
 of  finance  during  this  year?

 advanci  money  inst  ground-nut
 and  cotton?  I  want  notice  of  that
 question.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  Government  are  in  a  position
 to  tell  us  which  industries  have  been
 heavily  hit  on  account  of  the  short-
 fall  in  the  credit  facilities  extended?

 Shri  5B  R.  Bhagat:  It  is  difficult  to
 gay  that.  There  may  have  been  some
 industries  which  may  have  been  hit,
 but  efforts  are  being  made  to  see  that
 in  spite  of  the  credit  contraction  pro-
 duction  does  not  get  affected.

 Shri  D.  J.  Nalk:  My  question  has
 not  been  answered.

 Mr.  Speaker;  It  has  not  been
 answered  because  the  hon.  Minister
 wants  notice  of  the  question.

 Now,  next  question.  Question  No.
 35.

 Shrimati  Tarkeshwari  Sinha:  May
 [  request  that  Question  Nos.  53  and
 54  also  may  be  taken  up  along  with
 this,  because  they  are  also  on  the
 game  subject?

 Mr,  Speaker:  If  the  hon.  Minister
 is  willing  to  answer  them  all  together,
 I  have  no  objection.

 The  Deputy  Minister  in  the  Minb-
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra):  I  am  prepared
 to  answer  them  together.
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 Water  Supply  to  Pakistan  under  Indes
 Water,  Treaty

 +
 *35.  Shri  Rameshwar  Tanta

 Shri  M,  L,  Dwivedi:
 Shri  8.  C.  Samanta:
 Shri  P.  BR.  Chakraverti:
 Shri  PF.  C,  Borooah;
 Shri  P_  K  Deo:
 Shri  Solanki:
 Shri  Narasimha  Reddy:
 Shri  Kajrolkar:
 Shri  Karmi  Singhji:
 Shri  Gulshan:
 Shri  Buta  Singh:
 Shri  Daljit  Singh:
 Shrimati  Maimoona  Sultan:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  5.  M.  Banerjee:
 Shri  Hem  Ra}:
 Shri  Ram  Sewak  Yadav:
 Shri  Madho  Ltmaye:
 Shri  A.  N,  Vidyalankar:
 Shr  &  8.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  s.  N.  Chaturvedi;
 Shri  Vidya  Charan  Shukla:
 Shri  Sidheshwar  Prasad:
 Shri  Wartor:
 Shri  Daji:
 Shri  D.  D.  Puri:
 Shrimati  Vimla  Devi:
 Shri  Sham  Lal  Saraf:

 Will  the  Minister  of  Irrigation  ana
 Power  be  pleased  to  state:

 (ar  whether  it  ig  a  fact  that  the
 Punjab  Government  have  protested  to
 the  Union  Government  over  the  re-
 lease  of  Canal  water  supplies;  to
 Pakistan  when  “our  own  cropa  afe
 dying  for  want  of  water”:

 (b)  if  so,  whether  it  is  alev  a  fact
 that  the  farmers  have  threatened  to
 resort  to  direct  action  if  Government
 do  nct  take  the  initiative  in  stopping
 further  water  supplics  to  Pakistan;

 ond
 (c)  the  steps  taken  in  this  regard

 by  the  Union  Government?
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 The  Deputy  Minister  in  the  Mints
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra):  (a)  and  (b).  A
 number  of  representations  to  this
 effect  have  been  received.

 (c)  A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  See  No.  LT-505]/65].

 Payments  to  Pakistan  under  Indes
 Waters  Treaty

 +
 "Bs,  Shri  A.  N.  Vidyalankar:

 Shrimat!  Renuka  Barkataki:
 Shri  Db  C.  Sharma;
 Shri  Yashpul  Singh:
 Shri  P.  zz  Chakraverti:
 6hri  P.  C,  Borooah:
 Shri  Rameshwar  Taatia:
 Shri  Himatsingka:
 Shri  P.  K.  Deo:
 Shri  Solank!;
 Shri  Eapur  Singh:
 Shri  Ravindra  Varma:
 Shri  P,  Venkatasubbaiah:
 Shri  8.  C,  Samanta:
 Shri  Gulshan:
 Shri  Buta  Singh:
 Shri  Hem  Raj:
 Shri  Jashvant  Mehta:
 Shri  R.  Ss.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Marandl:
 Shri  Utiya;
 Shri  Daljit  Singh:
 Shri  M.  L.  Dwivedi:
 Shri  D.  D.  Puri;
 Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh  Siddhantl:
 Shri  Onkar  Lal  Berwa:
 Shrimati  Maimoona  Sultan;
 Shri  Kajrolkar;
 Shri  Gokulananda  Mohanty:
 Shri  C.  K.  Bhattacharyya:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pokis-
 tan,  in  viotation  of  the  Indus  Waters
 Treaty  with  India,  has  diverted  subs-
 tantial  portion  of  the  funds  secured
 from  India  and  the  World  Bank  for
 ‘war  purposes  such  as,  the  construction
 of  pill  boxes  and  bunkers  along  the
 Ichhogii  Canal  banks;
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 (b)  whether  Government  bave  exa-
 mine!  the  propriety  and  desirability
 of  discontinuing  or  at  least  suspending
 payment  of  further  instalments  on  this
 account,  Lill  it  is  satished  that  Pakistan
 will  not  repeat  violations  of  the  Treaty
 and  made  amends  for  the  past  misuse
 of  funds;  and

 (ce)  if  so,  the  decision  taken  in  the
 matter?

 The  Deputy  Mintster  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra):  (a)  to  (c).  A
 statement  is  placed  on  the  Table  of
 the  House.  [Placed  tm  Library.  See
 No.  LT-5052/65).

 Release  of  Canal  Water  Supplies  to
 Pakistan

 al
 *S4.  Shrimati  Tarkeshwari  Sinha:

 Shri  Hukam  Chand
 Kachhavalya:

 Shri  P.  L.  Barupal:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  slate  the  quantum
 of  water  supplied  to  Pakistan  by  India
 under  the  Indus  Waters  Treaty  after
 the  outbreak  of  recent  hostilities  bet-
 ween  the  two  countries?

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra):  The  quantum  of
 water  supplied  to  Pakistan  by  India
 since  the  out-break  of  recent  hostili-
 ties  up-to  end  of  October,  965  for  the
 period  for  which  data  are  available
 amounts  to  above  0.4  M.A-F.

 ी  रामेश्वर  टाटिया  :  क्‍या  यह  सही  है
 कि  वर्षा  की  कमी  के  कारण  भाखड़ा  रिया  में
 बाबी  की  बहुत  कमी  है  ;  प्यार  हां,  तो  क्‍या
 कारण  है  कि  हम  अपनी  खेती  को  नुक़सान
 पहुंचा  कर  पाकिस्तान  को  पानी  दें,  जब  कि
 उनके  साथ  हमारे  सम्बन्ध  इतने  बिगड़े
 हुए  हैं?

 The  Minister  of  Irrigation  and
 Power  (Dr.  हू.  L.  Rao):  It  is  true
 that  there  is  a  shortage  of  water  this
 year  not  only  in  the  Sutlej  but  also
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 in  the  Beas  and  in  the  Ravi  and  in
 the  other  river  systems  of  the  coun-
 try.  The  hon,  Member  has  asked  us
 the  reason  why  we  are  letting  the
 water  to  the  Pakistan  areas  when  we
 are  short  of  water  ourselves.  To
 answer  that  question,  3  would  take  a
 little  more  time  than  usual.  The
 answer  to  that  question  is  like  this.
 The  Indus  waters  Treaty  of  960  is
 in  a  way  an  agrcement  between  three
 parties.  It  is  nol  between  India  and
 Pakisian  alone,  but  it  is  belween
 India,  Pakistan  and  the  World  Bank,
 wherein  the  World  Bank  stands  for
 the  due  observance  of  releasing  the
 waters,  of  regulating  the  water  sup-
 ply,  of  payments  and  other  adminis-
 trative  matters.  Therefore,  it  is  a
 point  to  consider  whether  by  not
 observing  the  treaty  we  would  not  be
 infringing  the  treaty  and  coming  in
 conflict  with  the  World  Bank  with
 whom  we  have  got  the  happiest  of
 relations  and  who  are  helping  us
 quite  a  lot.

 The  second  reason,  and  the  more
 important  one,  which  I  would  submit,
 is  this.  At  the  time  of  partition  in
 1947,  Pakistan  had  under  the  three
 eastern  rivers,  Ravi,  Beas  and  Sutle),
 as  much  as  43  lakhs  of  acres.  The
 water  tha!  is  supplied  to  these  uvvas
 is  going  to  be  replaced  by  the  waters
 from  the  western  rivers.  As  svon  as
 those  works  are  completed,  we  can
 get  back  that  water.  We  hope  it
 would  be  got  by  I970,  in  order  to
 have  rapid  devclopment  of  the  areas
 in  Punjab  and  the  arid  regions  of
 Rajasthan.  Therefore,  in  our  own
 interest,  in  order  to  ensure  the  very
 rapid  development  of  our  own  areas,
 it  was  ve.  necessary  that  we  should
 try  to  have  these  replacement  works
 completed  as  early  as  possible.

 In  the  context  of  these  two  reasons
 IT  have  submitted,  it  was  decided,
 after  very  careful  consideration,  that
 the  Indus  Waters  Treaty  should  be
 observed,

 Shri  5.  M.  Banerjee:  On  a  point  of
 order
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 Mr.  Speaker:  I  might  ask  one  thing
 on  behalf  of  Members  because  they
 feel  excited  over  this.  Is  there  a
 stipulation  that  a  definite  quantity  of
 water  is  to  be  released  for  Pakistan,
 though  the  residue  might  not  be
 enough  for  us,  though  we  might
 suffer  a  shortage?

 Dr,  EK.  L.  Rao:  It  is  unfortunately
 so.  The  provisions  of  the  Treaty  are
 explicit.  The  provisions  state

 Mr,  Speaker:  It  is  a  strange  provi-
 sion  that  we  might  not  be  left  with
 anything  perhaps.

 Dr.  K.  L.  Rao;  No,  no.  According
 to  the  provisions,  we  are  getting  the
 entire  waters  of  the  Sutlej.  It  is  the
 waters  of  the  Beas,  that  we  have  got
 to  share  for  this  period,  79  per  cent
 to  Pakistan  and  a  per  cent  to  Rajas-
 than.

 Sbri  हू,  N.  Tiwary:  No,  no,  we  can-
 not  allow  that.

 Shrimati  Savitri  Nigam:  There
 should  be  a  24  hour  discussion  on  this
 subject.

 Shri  s  M.  Banerjee:  My  point  of
 order  is  this.  Kindly  see  the  state-
 ment  attached  to  question  No.  53.  It
 is  said  therein:

 “This  matter  has,  therefore,
 received  very  careful  considera-
 tion  by  the  Government”.

 This  is  as  regards  the  payment  side.

 “In  this  connection,  it  is  to  be
 noted  that  the  Icchogil  Canal
 which  is  one  of  the  replacement
 works  in  Pakistan  was  completed
 long  before  signing  of  the  Treaty.
 We  are  not  aware  of  any  diver-
 sion  of  funds  from  the  Indus  Basin
 Development  fund  for  construc-
 tion  of  pill  boxes  and  bunkers
 along  Ichhogil)  Canal  banks.
 Also,  the  payments  are  made  by
 us  to  the  World  Bank  and  not  to
 Pakistan...  on
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 My  point  of  order  is  this,  When
 this  particular  point  is  the  subject  of
 inquiries,  when  inquiries  are  going
 on,  when  even  the  international
 observers  are  seeing  whether  the  pill
 boxes,  bunkers  and  other  things  have
 been  constructed  on  both  sides  of  the
 Ichhogi]  Canal,  I  would  like  to  know
 whether  it  is  proper  for  the  hon.
 Minister  to  make  such  a  sweeping
 statement  that  Government  are  not
 aware  that  the  funds  have  been
 diverted  for  constructing  these  things.
 This  will  be  used  against  us

 Mr.  Speaker:  Order,  order.  Every-
 body  has  known  that  there  are  pill
 boxes,  bunkers,  etc.  constructed  along
 that  canal.  But  what  we  want  to
 know  is  whether  they  were  construct-
 ed  out  of  these  particular  funds.

 Shri  M.  Banerjee:  These  have
 been  used  against  us,  and  this  state-
 ment  will  now  be  used  againat
 us

 Several  hon,  Members  rose—
 Mr.  Speaker:  Order,  order.  I  would

 request  all  hon  Members  who  are  on
 their  legs  to  resume  their  seata.  I
 would  rather—whether  this  should
 come  from  me  or  not  may  be  a  ques-
 tion—that  we  have  some  discussion  in
 a  regular  on  this  subject.

 Some  hon.  Members:  Yes.

 Mr.  Speaker:  During  question  hour,
 this  could  not  be  discussed  and  com-
 plete  answers  vbtained.  We  will  have
 to  have  a  separate  discussion.  I  think
 Government  would  not  have  any
 objection.

 Dr.  K.  L.  Bao:  No  objection.
 Mr.  Speaker;  I  will  see  that  it  ts

 put  down  for  a  discussion.

 Sbri  Hem  Barua:  On  a  point  of
 clarification

 हम  .  M.  Banerjes:  What  about
 my  point  of  order?
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 Mr.  Speaker:  There  is  no  point  of
 order.

 Shri  Raghunath  Singh:  We  are
 applying  for  a  two-hour  discussion.

 Shri  Sheo  Narain:  One  day.
 Mr.  Speaker:  We  cannot  fix  the

 time  now.  When  the  notice  comes,
 it  will  be  placed  before  the  Business
 Advisory  Committee,  it  would  con-
 sider  it.  Then  it  has  to  come  before
 the  House.  The  House  can  take
 cognizance  and  decide  what  time  it
 wants.

 Shri  R.  Ss.  Pandey:  Please  take
 notice  of  the  desire  of  the  House.

 Mr.  Speaker:  Yes,  I  have  noticed.

 Shri  Surendranath  Dwivedy:  If  it
 is  a  Government  motion,  that  will
 give  us  more  time.

 Mr.  Speaker:  I  cannot  ask  the  Gov-
 ernment  to  sponsor  the  motion.

 Shri  Surendranath  Dwivedy:  Let
 them  say  if  they  have  any  objection,

 Mr.  Speaker:  It  is  for  the  Govern-
 ment  now.  After  they  have  learnt
 the  views  and  sentiments  of  the
 House,  the  Government  might  decide
 whether  they  want  to  sponsor  a  reso-
 lution  themselves  or  leave  it  to  the
 Members,  The  Members  should  be  on
 their  guard.  They  should  also  put  in
 their  notices.

 Shri  Kapur  Singh:  We  might  still
 be  permitted  to  elicit  information  by
 way  uf  supplementaries  to  facilitate
 the  discussion  that  is  to  come.
 Please  do  not  pass  over  this  question.

 Mr.  Speaker:  I  will  allow  it.  but
 if  the  hon.  Members  go  on,  we  will
 spend  half  an  hour  now  and  again  on
 the  discussion.

 Shri  Lndrajit  Gupta:  It  is  bound  to
 take  a  long  time.

 Shri  Jagdev  Singh  Slddhanti:  As  the
 matter  is  very  urgent,  and  there  is  a
 ‘demand  from  the  Punjam  Government
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 and  from  the  public,  may  I  request that  this  discussion  should  take  place at  the  earliest  possible  moment?

 Mr.  Speaker:  That  I  will  ask  the
 Government.

 Shri  Hem  Barua:  May  I  seek  a
 clarification?  While  giving  the  instal- ment  of  Rs.  8  crores  towards  these canal  water  dues  to  the  World  Bank, the  Government  have  taken  the  plea that  this  is  a  commitment  with  the
 the  World  Bank.  Because  the  Gov-
 ernment  made  a  sweeping  statement
 like  that,  Shri  Banerjee  raised  the
 point.  My  objection  is  this.  It  is  the
 World  Bank  that  is  in  a  position  to
 say  what  Pakistan  has  done  with  the
 money,  whether  Pakistan  has  divert-
 ed  the  money  towards  military  pre-
 parations,  building  up  pill  boxes  and
 all  that.  It  is  not  for  the  Government
 to  say  because  Government  have
 stated  already  that  their  commitment
 is  with  the  World  Bank  and  that  is
 why  they  have  made  the  payment.

 it  रासेदवरानन्व  :  मेरा  निवेदन  यह
 है  कि  हम  विदेशों  से  शौर  अपने  देश  से  भी
 ऋण  लेते  हैं।  हम  यह  भी  बहाना  लगाते  हैं  कि
 हमारा  विश्व  बैंक  के  साथ  समझौता  है  ।
 इस  वास्ते  पैसा  हमें  देता  है  ।  मैं  जाना  चाहता
 हैं  कि  क्या  विश्व  बैंक  ने  प्रतीकों  यह  लिख
 कर  दे  दिया  है  कि  हमारा  पैसा  जो  पाकिस्तान
 को  मिला  है  वह  या  उसमें  से  कुछ  युद्ध  के
 कामों  में  नहीं  लगा  है  ?  मंत्रों  महोदय  ने
 कहा  है  कि  कोई  जरूरी  नहीं  है  कि  उसमें
 यह  पैसा  लगा  हो  ।  मैं  जाना  चाहता  हूं  कि
 क्या  विश्व  बैंक  ने  मापकों  लिख  कर
 दे  दिया  है  कि  नहीं  लगा  है  ?

 अ्रष्यक्ष  महोदय  :  इस  डिसकशन  से
 तो  बेहतर  यह  होगा  कि  मैं  सफ्लोमैंटरी
 एलाऊ  करता  जाऊं  ।  दो  चीज़ें  नहीं  हो  सकती
 हैं।  इस  सवाल  में  कितने  ही  नाम  हैं।  झगर  सब
 को  मैं  मौका  द॑  तो  सारा  वक्‍त  इस  में  लग
 जाएगा  |  झगर  भाप  ऐसा  आते  हैं  तो  मुझे
 कोई  एतराज़  नहीं  है  t
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 at  यशपाल  सिह  :  यह  बहुत  इम्पोर्टेड
 बवेशयन  हैं  '  इसको  चलाया  जाना  चाहिये  ।

 Mr,  Speaker:  If  that  is  the  desire
 of  the  House,  I  will  call  as  many
 Members  as  I  can.  Shri  Tantia.

 Shri  Surendranath  Dwivedy:  But
 it  has  been  agreed  that  there  will  be
 a  discussion.

 Mr.  Speaker:  Then  I
 on  to  the  next  question.

 might  pass

 Soviet  Assistance  for  Fourth  Plas
 +

 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Soviet  experts  visited  India  recently
 to  discuss  the  Russian  assistance  for
 the  Fourth  Plan;

 (b)  whether  it  is  also  a  fact  that
 these  experts  visited  some  of  the
 gites  of  operations  and  industrial
 establishments  in  the  country;  and

 (c)  if  so,  the  broad  features  of  the
 report,  if  any  submitted  by  them  in
 this  regard,  and  the  kind  of  assistance
 which  Russia  has  agreed  to  give  for
 the  Fourth  Plan?

 The  Minister  of  Planning  (Shri  BR
 EB.  Bhagat):  (a)  to  (c).  Yes,  Sir.
 Soviet  experts  are  at  present  discuss-
 ing  technical  matters  and  visiting
 some  places  in  India.  The  nature,
 quantum  and  other  details  of  Soviet
 assistance  for  the  Fourth  Plan  will  be
 finalised  after  these  discussions.
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 sit  रामेश्वर  हौंटिया  :  जिन  मों  में
 रशियन  एड  मिलेगी  कोथ  प्लान  में,  वे  में
 हम  उनको  बतायेंगे  या  वे  बतायेंगे  इन  शवों
 में  हम  देंगे  ?  फर्टिलाइजर  शोर  सिंचाई  के
 लिये  कितना  उसमें  परसेंटेज  होगा  ?

 ही  ब०  To  भगत  इन  सब  बातों  पर
 बातचीत  चल  रही  है  1  इस  वास्ते  धनी
 कुछ  कहना  बहुत  महफ़िल  है  ।

 श्री  रामेश्वर  टोंटियां  :  बोकारों  प्लांट
 के  लिए  हमारी  जो  बातचीत  चल  रही  है
 उसमें  क्‍या  प्रगति  हुई  है  प्रो  फोर्थ  प्लान
 में  उस  में  कितनी  मदद  मिलेगी  ?

 ही  wo  To  भगत  :  बोकारो  के  लिए
 लगभग  सौ  करोड़  के  लिए  बातचीत  चल  रही
 ti

 Shri  D.  C.  Sharma:  May  I  know
 whether  the  Government  of  India  dis.
 cussed  with  the  Russian  ‘team  the
 quantum  of  defence  needs  required  in
 this  country  and,  if  so,  what  are  thier
 reactions  to  the  defence  plans  of  our
 country  and  how  much  are  they  going
 to  help  us  in  the  fulfilment  of  the  de-
 fence  plan?

 Shri  8.  Ez  Bhagat:  They  have  core
 here  in  tion  with  assista:  for
 the  Fourth  Plan.  Defence  is  outside
 that.

 Shri  9,  C.  Shrama:  Does  it  mean
 that  we  require  no  assistance  for  de-
 fence  in  the  Fourth  Plan.

 Mr.  Speaker:  He  said  that  it  is  out-
 side  and  not  covered  by  this;  not  that
 we  do  not  require  defence  or  assist-
 ance  for  defence  in  the  Fourth  Plan

 Shri  Kapur  Singh:  I  want  to  know
 whether  the  proposed  Soviet  assist-
 ance  is  likely  to  be  restricted  to  basis
 heavy  industries  or  it  may  include
 production  of  consumer  goods  also?

 Shri  B.  RB.  Bhagat:  It  will  largely
 be  for  expansion  of  the  existing  pro-
 jects  that  have  been  taken  in  the
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 Third  Plan  and  are  to  be  completed. There  are  other  items  also.  It  will
 more  or  less  be  for  capital  and  basic
 industries.

 श्री  यशपाल  सिह  :  क्या  सरकार  यह
 बतला  सकती  है  कि  इस्पात  के  मा  मले  में  कितना
 इमदाद  दी  जा  रही  है  पौर  रूस  ने  हमारे
 बिफेंत  वर्क  स  के  लिए  क्रिया  पया  दिया  है?

 श्री  Wo  रा०  भगत  :  इस्पात  के  लिए
 मैं  ते  कहा  हैं  कि  बोकारो  के  लिए  बातचीत
 अल  रही  है  1
 Shri  हे,  Ramanathan  Chettiar:  May I  konw  whether  we  have  placed  our

 Proposals  for  aid  in  the  Fourth  Plan with  the  Soviet  Government  and,  if
 so,  what  is  the  amount  mentioned
 there?

 Shri  B,  R.  Bhagat:  On  a  number  of
 Projects  we  had  discussions  earlier  in
 Moscow.  The  team  that  has  come  here
 is  going  into  the  details  of  those  pro-
 jects.  Once  those  projects  are  finalis-
 ed  we  will  be  able  to  know  the
 quantum  of  total  aid.

 Shri  Indrajit  Gupta:  Has  any  sug-
 Eestion  been  made  from  our  side  to
 modify  the  project  report  of  Bokaro
 in  such  a  way  that  the  country's  ur-
 gent  needs  for  special  and  alloy  steel
 might  be  partly  met?

 Shri  B,  R.  Bhagat:  It  is  too  carly  to
 say  about  that  because  the  details  are
 still  being  worked  out.

 भरी  सरजू  पाण्डेय  :  क्या  यह  बात  विचारा-
 लीन  है  कि  रूस  की  सहायता  से  छोटे  ट्रैक्टरों
 के  कारखाने  स्थापित  किए  जायेंगे  ?

 Pwo  To  भगत  :  इस  बारे  में  कुछ  कह
 खना  मुश्किल  हैं  कि  कौन  कारखाना
 लिस्ट  में  भ्रावेगा  कौन  नहीं  t

 Shri  Hem  Barua:  In  the  joint  com-
 munique  issued  after  our  Prime  Minis.
 ह  visit  to  Moscow  it  was  stated  that
 Soviet  Russia  was  prepared  to  give
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 economic  aid  to  India.  May  I  know
 whether  after  the  joint  communique waa  issued  any  idea  of  the  quantum and  the  nature  of  aid  was  formulated
 or  visualized?

 Shri  B.  R.  Bhagat:  No,  Sir.  It  has
 not  emerged  in  that  form  yet.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  in  the  plans  for  Soviet  aid
 8  project  for  the  manufacture  and
 modernisation  of  MIGs  in  India  is  also
 being  considered?

 Shri  B.  R.  Bhagat:  That  is  outside
 the  Plan;  that  is  to  say,  it  is  not  in  the
 Fourth  Plan.

 att  रामसेवक  यावर  :  क्‍या  मंत्री  महोदय
 को  इस  बात  की  जानकारी  है  कि  उत्तर  प्रदेश
 में  वाराणसी  में  एक  छोटे  ट्रैक्टरों  का  कार-
 खाना  रूसी  मदद  से  खुल  रहा  है  ?

 कली  ao  रा०  भगत  :  शायद  घड़े  प्लान
 में  होगा  ।

 श्री  रामेदवरानग्व  :  मैं  यट  जानना  चाहता
 हूं  कि  जो  इस  योजना  के  लिए  रूस  सहायता
 दे  रहा  है  क्या  उसमें  परमाणु  बम  कौर  उद्जन
 बम  बनाने  के  लिए  भी  कोई  सहयोग  मिलेगा  ?

 अध्यक्ष  महोदय:.  भाप  बहुत  बार  मेरे  ऊपर
 ऐतराज  करते  हैं  कि  आपका  जवाब
 नहीं  जाता  t  लेकिन  ग्राम  श्राप  जो  वह  कहते  हैं
 उसको  सुन  लिया  करें  तो  आपको  ऐसा
 कहने  का  ग्र वसर  न  मिले  |  वह  कहते  हैं  कि
 कभी  पह  फैसला  नहों  हुआ  है  कि  फिर  किन
 कामों  के  लिए  यह  इमदाद  लगायी  जाएगी  t
 इस  रास्ते  अणुबम  तो  प्रभी  बहुत  दूर  है  t

 ft  काशीराम  गुप्त:  क्‍या  मंत्री  महोदय
 बतलाने  की  कृपा  करेंगी  कि  थो  बातचीत
 चल  रहो  है  उस  के  बारे  में  रूपरेखा  कब  तक
 उन  के  सामने  ा  जावेगी  ?

 ो  ao  Tro  भगत  :  इस  टीम  से  अभी
 डिटेल  में  बात  होगी  v  हमारे  वित्त  मंदी
 भी  प्रभो  वहां  जा  रहे  हैं  /  उसके  बाद  हम
 समझते  हैं  कि  रूपरेखा  तैयार  हो  जाएगी
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 Shri  M.  RK.  Krishna:  May  I  know

 whether  the  assistance  from  the  Soviet
 Union  will  be  utilised  only  for  start-
 ing  new  projects  or  it  will  be  utilised
 also  for  projects  which  have  already been  started  but  not  completed?

 Shri  B,  EB.  Bhagat:  The  assistance
 will  be  utilised  for  both.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  there  is  any  possibi-
 lity  of  furming  a  consortium  of  Soviet
 Union,  Yugoslovia,  Czechoslovakia
 and  other  helping  countries?

 Shri  B.  R.  Bhagat:  Not
 moment

 Shri  8.  N.  Chaturvedi:  Is  there  any
 possibility  of  receiving  untied  loan
 from  the  Soviet  Union?

 at  the

 Shri  B.  BR,  Bhagat:  That  is  non-pro-
 ject  Joan.

 बी  रास  सहाय  पाडेय  :  साथी  पंचवर्षीय
 योजना  को  पूरा  करने  के  लिए  जौ  सोवियत  कस
 से  सहायता  मिलने  वाली  घी  उसके  बारे  में
 तो  लड़ाई  के  पहले  वार्ता  हुई  थी  ny  मैं  जानना
 चाहता  हूं  कि  लड़ाई  के  संदर्भ  में  अपनी  प्राव-
 ए्यकताप्नों  को  पूरा  करने  के  लिए  क्या  घौर
 बाता  होगी  ?

 श्री  ०  रा०  भगत  :  वार्ता  प्रभी  हो
 रही  है  भोर  हमारे  वित्त  मंत्री  प्रगति  हफ्ते
 यहां  जा  रहे  हैं  t

 Dr.  Sarojini  Mahishi:  May  I  know
 what  is  the  estimated  quantum  of  as-
 sistance  from  the  Soviet  Union  ex-
 pected  in  the  Fourth  Plan  for  the
 completion  of  the  projects  undertaken
 in  the  Third  Plan?

 Shri  B.  R.  Bhagat:  That  is  a  ques-
 tion  of  detail.

 बनिक  प्रस् पता लों  को  श्रोता

 +
 37,  ato  लाग्दियेवी  :

 नी  qo  Wo  सॉलम्त :.
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 श्री  ता०  चतुर्वेदी  :
 शो  पाराशर  :
 श्री  श्लोक  लाल  बैरवा  :

 क्या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  विंमान  भारत  पाकिस्तान  संघर्ष
 के  दौरान  उनके  मंत्रालय  द्वारा  सैनिक
 अस्पतालों  को  दी  गई  सहायता  का  ब्यौरा
 क्‍या  है;

 (@)  घायल  जवानों  के  लिए  मंत्रालय
 द्वारा  प्र सैनिक  प्रस् पता लों  में  क्या  सुविधाए
 दी  गई  हैं  तथा  उनके  विस्तार  के  लिये
 क्या  उपाय  कि  गये  हैं  प्रथा  किये  जा
 रहे  हैं  ;

 (ग)  क्‍या  नागरिकों  मे  प्रस्यतान्ञों
 में  घायल  जवानों  की  सहायता  के  लिये
 स्वेच्छापूर्वक  प्रगति  सेवार्थ  भ्रमित  की  ;  दौर

 (3)  यदि  हां,  तो  किस  रूप  में  ?

 स्वास्थ्य  मंत्रालय  में  उपमंत्री  (श्री
 Je  to  भास्कर)  (क)  जहाँ  कहीं
 पझावश्यफ  हुमा  सैनिक  पग्रस्पतालों  को  सभी
 संभव  सहायता  दी  गई  t  ब्यौरा  देना  सार्वजनिक
 हित  में  नहीं  होगा  t

 (a)  भ्र सैनिक  प्रस् पता लों  के  बिस्तार
 के  लिये  आवश्यक  कदम  उठाये  गये  हैं  तथा
 उठाये  जा  रहे  हैं  1  प्रा वश्य कता  पड़ने  पर  इन
 अस्पतालों  में  घायल  जवानों  के  उपचार  की
 सुविधायें  दी  गई  हैं  कौर  दी  जाती  रहूँगी।

 (ग)  जो  हूं  a

 (9)  नागरिकों  ने  चायल  जवानों  के
 लिये  चून  देने  का  प्रस्ताव  किया  |  स्वेच्छा
 से  समाज  सेवा  करने  वाले  व्यक्तियों  ने  सैनिक
 अस्पतालों  में  नसीम  स्टाफ  की  सहायता  के
 लिये  झपने  संगठन  भी  बनायें  ।
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 eft  म०  ला०  हिंदी  :  मैं  जानना  चाहता
 हूं  कि  सैनिक  अस्पतालों  के  प्रति रिक्त
 क्या  नागरिक  प्रस् पता लों  में  भी  कोई  सहायता
 इस  कार्य  के  लिये  सरकार  ने  दी  है,  यदि
 हां,  तो  इस  सम्बन्ध  में  क्या  कार्य  |.किया  गया
 है?

 Shri  P.  8.  Naskar:  All  possible  ser-
 vices  have  been  given  to  the  military
 authorities,  including  the  services
 available  in  the  civil  hospita's.  As  |
 said  earlier,  you  will  agree  with  me
 that  the  details  cannot  be  disciosed.

 शो  wo  ला०  देखिए:  मैं  जानना  चाहता
 हैं  कि  प्रविष्ट  की  |  प्रावश्यकताधों  की  पूर्ति
 के  लिये  कया  सरकार  ने  सैनिक  प्रस् पता लों
 के  लिए  समुचित  धनराशि  की  व्यवस्था
 की  है,  जिससे  कि  यदि  शौर  कभी  ऐसी
 आवश्यकता  पड़  जाय  तो  हमें  किसी  प्रकार
 की  कमी  न  पढ़ें  ?

 छल  P.  S.  Naskar:  That  question
 may  be  put  to  the  Defence  Ministry.

 की  सा०  द्विवेदी  :  सैनिक  प्रस् पता लों
 के  बारे  में  ?

 ब्रायन  महोदय  :  सैनिक  प्रस्ताव
 उस  में  बाते  हैं  tT

 Shri  Shivaji  Rao  8.  Deshmukh;  May
 I  know  what  are  the  specific  efforts
 made  by  the  Ministry  of  Health  over
 and  above  those  of  the  Defence  Minis-
 try  to  rehabilitate  the  Ambala  Mili-
 tary  Hospital?

 Shri  P.  8.  Naskar:  All  the  mi‘itary
 hospitals  are  looked  after  by  the
 Defence.

 Shri  Shivaji  Bao  S.  Deshmukh:  The
 question  is  what  specific  efforts  have
 been  made  by  the  Health  Ministry
 over  and  above  those  of  Defence.

 Shri P.  8.  Naskar:  The  ry
 assistance  will  be  given  to  the  Defence
 Ministry.
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 थी  तुलसीदास  जाघव :  इस  वक्‍त  जो
 सिविल  भ्र स्प तालों  पर  खर्चा  होता  है  उम्र  में
 दस  परसेंट  की  कमी  करने  का  झ्ाइंर  दिया
 गया  है  क्‍या  पह  सूची  बात  है  ?

 Shri  P.  Ss.  Naskar:  Whatever  is
 necessary  for  the  emergency  will  be
 done,  cut  or  no  cut.

 झाल  D.  C.  Sharma;  The  statements
 that  the  hon.  Minister  has  mace  are
 beautiful.  May  I  know  what  extra
 assistance  has  been  given  by  the
 Health  Ministry  during  this  emergency
 to  the  civil  hospitals  all  over  the
 country  and  also  to  the  military  hospi-
 tals,  if  possible?  I  want  some  facts
 and  not  merely  a  beautiful  answer.

 Shri  P.  8.  Naskar:  For  security  rea-
 eons,  this  information  cannot  be  given.
 If  you  want  me  to  disclose  it.....-

 Mr.  Speaker:  It  is  for  the  Minister
 to  decide.

 Shri  P.  S.  Naskar:  All  possible  help
 is  given.

 Shri  D.  C.  Sharma:  What  is  meant
 by  ‘all  possible  help’?

 Mr.  Speaker:  He  says  that  it  is  not
 in  public  interest  to  disclose  the  in-
 formation.  (Interruptions).

 Shri  Basappa:  May  I  now  if  some
 of  the  patients  in  the  civilian  hospitals
 were  discharged  to  make  room  for
 military  patients  and  if  so  what  is
 their  number?

 Shri  P.  S.  Naskar:  It  is  a  fact  that
 some  of  the  old  cases  which  could
 be  easily  treated  at  home  were  dis-
 charged  from  the  hospital  but  not
 urgent  cases.  I  do  not  have  details
 of  the  number.

 edt  हुकम  चन्द  -कछवाय  :  सैनिक  प्रस् पता लों
 में  जो  सहायता  दी  गई  उस  में  दवाइयों  की

 सहायता  कितनी  दी  गई,  डाक्टरों  की  सहायता
 कितनी  दी  गई  बौर  धनराशि  की  सहायता
 कितनी  थी  गई?
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 Shri  P.  5,  Naskar:  It  is  not  a  ques-

 tion  of  delay,  Whatever  the  military
 authorities  wanted...

 Mr.  Speaker:  He  has  the  informa-
 tion  or  not?

 Shri  P.  8.  Naskar:  I  do  not  have
 the  exact  number.

 Shri.  J.  Naik:  May  I  know  if  any
 private  hospitals  offered  their  services
 for  the  treatment  of  our  soldiers  und
 if  so,  how  many  hospitals?

 Shri  P.  ss.  Naskar:  As  J  said  earlier,
 all  the  possible  help  that  was  needed
 by  the  military  authorities  were
 given.  T  cannot  give  details.

 ब्यापारिवों  द्वारा  राय-कर  बंधन

 38.  हों  ‘Glo  ना०  तिवारी  :  क्या
 बिल  मंत्री  यह  चलाने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  कई  व्यापारी
 खना  खाता  रख  रहे  हैं  जिससे  आय-कर
 का  प्पवंत्रन  करने  अथवा  उसकी  प्रदायगी
 में  बिलम्ब  करने के  लिए.  खातों  में  भविष्य
 में  प्रबल  बदल  किया  जा  सके;  बौर

 पख)  यदि  हां,  तो  इस  कदाचार  को
 रोकने  के  लिए  सरकार  ने  क्‍या  उपाय  किये
 हैं?

 वित्त  मंत्रालय  े  उप मंत्रो  (भ्रीरामेइवर
 साहू  ye  (क)  व्यापारी  लेखा-बर्ष
 की  पग्राखिरी  तारीख  को  खाते  बन्द  नहीं
 कर  देते  लेकिन  प्रति  स्टाक  का
 मूल्य  कौर  बकाया  देनदारियां  शादी  का
 जमा खच  करने  के  लिए  उन्हें  खा  रखते

 हैं  ।  विभाग  इस  बात  से  ग्रीन  नहीं  है
 कि  इस  प्रथा  का  दुऋपयोग  किया  जा  सकता
 है  t

 (ख)  खाते  खुले  रखने से  होने  वाले
 राजस्व  की  हानि  को  रोकने  के  सिए  उठाये

 I598  (Ai)  LSD—&
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 me  महत्वपूर्ण  कदम  ये  हैं

 (Qa)  ब्या पार नत थानों  'में  प्रदेश  करने
 तथा |  चालू  पहियों  पर  भी  पहिचान  चिह्न
 लगाने  की  शक्तिभ[का  प्रयोग;

 (2)  भ्र खिरी  इन्दिराज  कौर  बाद
 में  को  ;  गई  इन्दिराज  का  खास  ध्यान  रखते
 हुए  बातों  की  छानबीन  करना

 (3)  आमदनी  का  विवरण  पेश
 करने  में  देरी  कै  लिए  आयकर  प्रीमियम
 बुकी  गईं  दण्ड-व्यवस्था  का  प्रयोग  |

 कमी  ‘flo  ना०  तिवारी  :  प्रभी  मंत्री
 महोदय  ने  कहा  कि  व्यापारियों  द्वारा  खुले
 खाते  रख  कर  उनके  द्वारा  जो  इनकमटैक्स
 का  वजन  होता  है  उस  को  रोकने  के  लिए
 उनके  |  विऋद्ध  कार्यवाही  की  जाती  है  तो  मैं
 जानना  चाहता  हुं  कि  कितने  कैसे  में  सन्‌
 1964-65.  के  दौरान  यह  कार्यवाही  की

 गई  है  शौर  उनमें  कितने  रुपयों  क ैगोलमाल
 का  पता  लगा  है  ?

 जो  रामेश्वर  साहू:  उसके  लिए.
 ग्र लह दा  से  सूचना  चाहिये  ।

 श्री  gto  ना०  तिवारी  :  क्‍या  सरकार
 को  मालम  है  कि  बड़े  बड़े  बिजनसमैन  दो-
 दो  भोले  तीन-तीन  खाते  बहियां  रखते  हैं।
 एक  रखते  हैं  इनकम बस  में  दिखाई  के  लिए
 कौर  दूसरा  रखते  हैं  पनी  मिर्जा  जानकारी
 के  लिए  बौर  ऐसी  बूढ़ियों  को  बना  कर
 इनकमटैक्स  का  कितना  झपटा  मारने  का
 उनका  प्रबन्ध  था  क्‍या  इस  का  कोई  पता
 लग  सका  है  ?

 योजना  मंत्री  (जो  wo  राठ  भगत)  :
 वह  दो  किताबे  रखते  हैं  या  तीन
 रखते  हैं  सवाल  यह  नहीं  था  बल्कि

 सवाल  तो  यह  था  कि  वह  खाते  बंद
 होने  के  दिन  के  बाद  भी  उसे  थोड़े  दिन  तक
 खुला  रखते  हैं पौर  उस  से  दुऋपयोग  होता
 है  ।  अरब  इस  प्रथा  के  दुरुपयोग  को  रोकने
 के  वास्ते  इनकमटैक्स  प्रोफेसर  को  हमेशा
 अधिकार  होता  है  कि  जब  भी  यह  चाहे
 जा  कर  उनके  बातों  को  देख  सकता  हैं,
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 बांच  प्रौढ़-पाताल  कर  सकता  है  शौर  झगर
 उन  में  कोई  गड़बड़ी  की  गई  हो  तो  उसे
 बहु  पकड़े  ौर कैस  चलाये  1  दूसरी  बात
 यह  है  कि  हमारा  आदेश  हैं  कि  जितनी  भी
 इंद्रिय  बाद  में  हुई  हैं  खाते  बंद  होने  के  बाद
 उत  पर  हम  गहरी  छानबीन  करने  का  प्रदेश
 करते  हैं  ताकि  चोरी  छिपी.  की  हुई  चीज
 व  गड़बड़ी  को  पकड़ा  जा  सके  it

 यह  मेरे
 मैंने  पूछा  था

 भरी  gto  ato  तिवारी  :
 प्रशन  का  जवाब  नहीं  gai
 कि......

 अध्यक्ष  सरोवर  :  प्रा पने  कहा  था
 कि  दो  खाते  रखते  हैं  एके  पनी  जानकारी
 कै  लिए  बौर  दूसरा  इनकमटैक्स  वालों  को
 दिलाने  &  लिए  होता  है  शौर  इस  तरह  सरकार
 को  काफ़ी  इनकमटैक्स  का  नुकसान  होता  है
 कौर  छापने  यह  जानना  चाहा  था  कि  उनसे
 पूरा  इन कमर टैक्स  वसूल  किया  जा  सके  इस
 के  लि!  सरकार  क्या  कार्यवाही  करती
 है?

 शी  gto  ato  तिमाही  :  जो  खाने
 ले  रखते  हैं,  बंद  नहों  करते  उसे।  साल  में
 शर  एक  खाता  बंद  करते  हैं  इनकमटैक्स
 बालों  को  दिखलाने  के  लिए  लेकिन  दूसरा
 अपना  खुला  रखते  हैं  इसकी  उनकों  कोई
 जानकारी  है  या  नहीं  ?

 एक  सानिया  सदस्य  :
 तो  हमेशा  खुला  रहेगा।

 दूसरा  लाता

 ही  रास  सहाय  पाण्डेय  :  क्‍या  वित्त
 मंत्री  महोदय  का  ध्यान  इस  तथ्य  की  शोर
 ग्रा कप षित  किया  गया  है  कि  बहुत  से  व्यापारी
 व्यापार  के  बह  क्षेत्नों  में  प्र पने  लाभ  को  घाटे
 में  बेच  देते  हैं  जौर  घाटा  खरीद  लेते  हैं
 कौर  इस  तरीके  से  झपने  लाभ  को  चाटे
 मैं  परिवर्तित  करते  हैं  भौर  इससे  उनका
 इनकमटैक्स  की  अदायगी  में  बचाव  होता
 है  ह...  रोकने  के  लिए  सरकार  क्या  उपाय
 करने  जा  रही है?
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 थी  fo  रा०  भगत  :  जैसा  मैंने  कहा
 अगर  खाता  बंद  होने  के  बाद  इंद्राज  होगी
 तो  इसके  लिए  इनकमर्टैनर  ग्राफिक्स  को
 यह  आदेश  है  कि  वे  उनकी  छानबीन  कर  सके
 कौर  उस  गड़बड़  को  पकड़  कर  उसके  विरुद्ध
 कार्यवाही  कर  सके  t

 श्री  यशपाल  सिह  :  ज॑से  कि  पिछड़ों
 दफ़ा  इस  सदन  में  चर्चा  चली  थी  कि  इन-
 कम टेक्स  का  बकाया  प्राण  अरव  रुपया
 है,  पूंजीपतियों  ने  आठ  श्री  रुपया  मार
 रखा  है  तो  मैं  जानना  चाहता  हूं  कि  उसमें
 इजाफ़ा  हुआ  है  या  कमी  हुई  है  और  यह
 कि  वह  कब  सके  वसूल  होगा  ?

 अध्यक्ष  महोदय  :  यहां  तो  खाली
 खाते  खुले  रखने  का  सवाल  हैं।
 Shri  5.  M.  Banerjee:  |  wouid  uke

 to  know  whether  it  has  been  brought
 to  the  notice  of  the  hon.  Minister  that
 by  maintaining  tw.  books  and  by
 falsifying  accounts,  the  Kanpur  firma
 traded  Rs.  50  lakhs  which  has  recently
 been  unearthed  by  th:  income-tax
 officers,  and  |  would  like  to  know  how
 many  businessmen  are  involved  in
 Kanpur  for  maintaining  two  books,
 wnd,.......

 Mr.  Speaker:  That  question  of  two
 books  is  not  involved.  He  has
 answered  about  keeping  the  account
 books  open.  That  was  the  question
 that  was  involved  here.

 Shri  M.  Banerjee:  That  9  true,
 Sir,  but  subsequently,  Shri  Tiwary
 put  the  question......

 Mr.  Speaker:  That,  I  did  not  allow.

 eft  राधेइवरासम्य  :  क्‍या  मंत्री  महोदय
 को  यह  भी  पता  है  कि  यह  खेतों  का  निरीक्षण
 करने  वाले  उनके  सरकारी  प्राधिकारियों  का
 प्रत्येक  व्यापारी  के  साथ  एक  मासिक  रकम
 बंधी  हुई  है,  यदि  हां,  तो  क्या  ऐसे  भ्रष्ट
 इंस्पेक्टरों  के  खिलाफ  भी  श्राप  कोई  कदम
 उठा  रहे  हैं  ताकि  यह  रिश्वतखोरी  बंद  हो
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 शक  ?  प्रखर  उन  के  लिए  कोई  सूचना
 दै  तो  प्रा पकी  इस  बारे  में  गया  प्रतिक्रिया
 होगी  ?

 धी  wo  To  भगत:  सूचना  मिलके
 पर  दोषी  सरकारी  प्राधिकारी  के  खिलाफ
 कार्यवाही  को  जायगी  ।

 भरी  रामेदबरानन्द  सूचना  तो  में
 दे  देता  हूं।

 चली  रॉसेदवर  साहू  :  हीव: हैं  सूचना
 बनिये  हम  उस  पर  एक्शन  लगे।

 Shrimati  Savitri  Nigam:  The  =  Ann.
 Deputy  Minister  has  stated  that  a  fw
 steps  have  been  iaken  in  order  to
 fight  this  new  way  of  indulging  in
 dishonesty,  |  want  to  know  whether
 any  impact  has  been  made  or  any  im-
 provement  has  been  made  by  Lhe  new
 steps  taken  by  ther.

 Shri  हि,  है,  Bhagat:  It  is  a  continuing
 Proslem  and  we  review  it  and  we  are
 trying  ty  exercise  authority  and  see
 that  malpractice  is  nipped  in  the  bud.

 Installation  of  Statues  of  Leaders
 in  Delhi

 “40,  Shri  Hari  Vishnu  Kamath:
 Shri  Ham  Sewak  Yadav:
 Sbri  Madho  Limaye:
 Shri  Bagri:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 92  on  the  !9th  August,  965  regarding
 installation  of  statues  of  leaders  in
 Delhi  and  state:

 (a)  whether  the  matter  has  since
 been  considered  by  the  Committee;
 and

 ¢b)  if  oo,  with  what  result?
 The  Minister  of  Works  and  Heus-

 Ing  (Shri  Mehr  Chand  Khanna):  (a)
 and  (b).  The  first  meeting  of  the
 Committee  for  the  Installation  of
 Statues  in  Delhi  was  held  on  the  25th
 September,  1965,  A  sub-Committee
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 war  appointed  to  suggest  possible
 sites  for  statues  of  national  leaders
 The  report  of  the  sub-Committee  has
 been  received.  It  will  be  discussed
 at  the  next  mecling  of  the  Committee
 which  is  scheduled  to  take  place  on
 the  6th  November,  65.

 Shri  Hari  Vishno  Kamath:  May  I
 remind  the  Minister  of  the  assurances
 that  he  gave  in  the  last  session  that
 the  committee  to  consider  this  im-
 Portant  mutter  would  consist  not
 merely  of  Congress  representatives  of
 Parliament  but  that  all  parties  would
 he  -epresented  on  the  committer  and,
 if  so,  how  is  it  that  the  committer
 constituted  by  Government  has,
 among  itt  members,  two  Congress
 Members  and  one  Independent  Mem-
 ber,  and  not  o  single  Opposition  party
 is  represented  on  that  committee?

 Shri  Mehr  Chand  Ehanna:  This
 Committee  comprises  of  only  eight  to
 len  members  (/nferruption)  May
 I  proceed  please?  Of  them,  there  are
 three  MPs.  T  have  tuken  these  three

 Mr,  Speaker:  The  only  question  is
 that  one  Member  taken  from  the
 Opposition  is  an  Independent  Member
 and  not  from  any  recognised  group.

 Shri  Mehr  Chand  Khanna:  I  wrote
 to  the  Minister  of  Parliamentary
 Affairs,  ang  on  his  advice—(Inter-
 ruption).  They  do  not  allow  me  to
 answer,  I  wrote  to  the  Minister  of
 Parliamentary  Affsirs  and  the  three
 names  sucsested  by  him  have  heen
 taken  by  me.

 Shri  Harl  Vishno  Kamath:  May  |
 invite  your  attention  to  the  fact  that
 you  yourself,  when  you  constituted
 the  committee  for  the  portraits  in
 Parliament  House  have  taken  care  to
 include  all  the  party  leaders  in  Parlia.
 ment,  but  the  Government  is  so  very
 apathetic  and  indifferent—and  it  has
 committed  an  outrage  on  parliament-
 ary  decency—that  there  fa  not  a  single
 Opposition  Member  represented  on
 this  committee.  Why  is  it?  T  request
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 you  tv  exercise  your  authority  and
 see  that  something  is  done.  Last  time
 when  I  asked  if  this  committee  would
 not  be  packed  to  suffocation  with
 Congress  Members  he  said,  it  would
 not  be.  He  has  gone  back  on  his
 word:  he  has  broken  his  pledge.
 2.00  hrs.

 Shri  Ranga:  |t  is  worse  than  fraud
 on  Parliament.

 Mr.  Speaker:  I  have  no  inherent
 powers.  I  get  powers  only  from  the
 House,  I  can  exercise  only  so  much
 powers  as  the  House  gives  me.

 Shri  Hari  Vishnu  Kamath:  But
 when  a  Minister  betrays  the  solemn
 pledge

 Shri  Mebr  Chand  Khanna:  |  have
 not  betrayed  anybody;  I  have  done
 the  correct  thing.

 Shri  Hari  Vishnu  Kamath:
 ollicial  record  will  bear  me  out.

 Mr.  Speaker:  Rather  it  would  not
 look  mice  on  my  part—what  I  have
 to  say  ut  this  moment.  Because  the
 Prime  Minister  is  also  here,  I  would
 Tequest  that  whenever  Members  of
 Parliament  are  to  be  included,  the
 Speaker  should  be  consulted.  Other-
 wise,  that  creates  complications  and
 Iam  taken  to  task.  I  do  not  say  they
 must  accept  whatever  IT  say

 Shri  Hem  Barua:  They  have  to
 accept  it.

 The

 Mr.  Speaker:  |  might  have  to  make
 some  supgestion  ut  that  moment.  I
 know  who  are  the  parties  that  have
 been  already  represented,  in  other
 committces,  commissions,  etc.  IT  have
 that  record,  Therefore,  whenever,
 Members  of  Parliament  are  to  be
 included  in  any  committee,  the
 Speaker  should  be  consulted.

 Shri  Hari  Vishnu  Kamath:  Let  them
 Tecunstitute  the  committee  now.

 Shri  Hamemanthaiya:  May  I  res-
 pectfully  point  out  that  the  directions
 or  the  wishes  you  have  expressed  here
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 will  lead  to  a  little  anomalous  posi-
 tion?  The  Speaker  must  be  ubove
 all  controveraies.  Tomorrow  if  the
 list  is  shown  to  you  and  you  approve
 of  it  and  the  committee  is  appointed, if  I  feel  aggrieved,  I  will  feel  like
 eriticising  you.  It  is  within  parlia-
 mentary  phras*ology  for  Mr,  Kamath
 to  say  that  the  minister  has  betrayed.
 We  do  not  take  any  objection,  To-
 morrow  if  7  am  omitted  from  some
 committee.  T  have  every  right  to  say
 to  you  that  you  have  betrayed.  Can
 I  afford  to  say  that.  It  wil]  come  to
 that.  (Interuptions).

 I  must  have  my  say.
 Mr.  Speaker:  When  I  stand  up,  he

 should  sit  down.  I  might  allow  him,
 but  that  is  not  the  procedure  that  he
 has  to  adopt.  Even  when  I  stand  up,
 he  says  he  must  have  his  say.

 Now  he  mav  have  his  say
 Shri  Hanumanthaiva:  On  the  stlere

 tion  of  delegations  to  the  Inter-partla-
 mentary  Union  and  Commonwealth
 Parliamentary  Union,  I  have  much  to
 say,  because  you  are  also  involved  in
 it,  IT  do  not  want  to  dilate
 on  this  subject.  It  may  be  proner  for
 me  to  discuss  these  delicate  problems
 personally  with  you.  But  T  do  not
 want  anv  Speaker  to  take  unon  Fim-
 self  the  responsibility  of  sponsoring
 the  name  of  any  Member  of  Parlia-
 ment  on  governmental  committees.
 (Interruptions)

 aft  शामेषवरामस्व  :  झील  महोदय,
 पैरा  निवेदन  है  1

 झभ्यक्ष  महोदय:  जब  मैं  सब  मेम्बरों
 को  &  जाने  ग्रोवर  बिना.  गेरी  इजाज़त
 के  न  बोलने  के  लिए  तह  रहा  हूं,  तो  बड़
 स्वामी  जी  के  लिए  भी  है  ।

 शौ  रामे इतरा नद  :  मैं  ने  भ्र  पकी  नत
 मान  ली  ह  ।

 मी  हुकम  पद  कवाय  :  फ्र्गक्ष
 महोदय

 झ्रष्यक्ष  महोदय  :  माननीय  सदस्य,
 8  हनुमस्तैया  ने  मुझे  एक  मश्वर  दिया
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 है।  दूसरे  सदस्यों  को  इस  पर  क्या  एतराज
 &  मैं  उस  को  किशना  मानता  हूं  जौर
 कितना  नहीं  मानता  हैं,  यह  फैसला  करना
 मेरा  काम  है  ।

 Shri  D.  ए.  Sharma  (Gurdaspur):  Sir,
 may  I  submit.

 Mr.  Speaker:  Order,  order.
 hon.  Prime  Minister.

 The

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  |  merely  wanted  to  say  that
 we  shall  certainly  consider  over  what
 you  have  suggested  and  have  a  talk
 with  you.  As  you  have  said,  more
 or  less  we  have  no  objection  to  it,
 but  we  will  finalise  it  after  having  a
 talk  with  you.

 Shri  Hari  Vishnu  Kamath:  The
 Committee  shou'd  be  reconstituted  in
 the  light  of  what  you  have  said.

 Shri  Kapur  Singh  (Ludhiana):  Sir
 before  we  proceed  to  further  business.
 (Interruptions).

 Shri  Hari  Vishau  Kamath:  What  is
 it  (to  Shri  Mehr  Chand  Khanna).  Do
 not  shout  sitting  there.

 Mr.  Speaker:  Now  it  should  not  be
 done  in  this  I  am  ling
 to  both  sides.

 Shri  Hari  Vishnu  Kamath:  But  he
 started  the  row  by  addressing  me.

 at  हुकम  अनन्द  कछवाय  :  प्रत्यक्ष
 महोदय,  मेरा  निवेदन  हैं  कि  बो  कमेटी
 बनाई  गई  है

 झच्यक्ष  महोदय  :  कब  माननीय  सदस्य
 उस  कमेटी  की  बात  को  छोड  दें  t

 श्री  हुकम  शब्द  कछवाय  :  मैं  कहना
 चाहता  ह  बि  वह  कमेटी  फिर  से  बनाई  जाये
 बौर  प्लान  का  निर्णय  माना  जाये  ।

 झष्यक्ष  महोदय  :
 हैं  ।

 बह  दूसरी  बात
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 “4l,  Shri  Vishwa  Nath  Pandey:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Planning  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  529  on  the  9th
 September,  965  ang  state:

 (a)  whether  Government  have  since
 formulated  a  scheme  to  constitute  a
 ‘Vikas  Dal’  to  work  in  villages  to
 push  development  at  the  grass-roots;

 (b)  if  so,  when  it  is  likely  to  be
 constituted;  and

 (c)  the  total  cost  of  the  scheme?
 The  Minister  of  Planning  (Shri  B.

 BR.  Bhagat):  (a)  and  (b).  The  scheme
 is  still  under  consideration  and  the
 details  are  being  worked  out.

 (c)  Does  not  arise,

 दिल्ली  में  प्राय कर  प्राधिकारियों  am
 दुकानों  पर  छापे

 %  a2  करी  रामसेवक  यादव  :
 ची  मधु  लिमये  :
 थी  आगड़ा  :
 शन  शामकुवर  टाटिया  :
 श्री  हिम्मत सिह का  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  धाप कर
 अधिकारियों  ने  सितम्बर,  i965  #
 दिल्ली  के  सदर  बाजार  क्षेत्र  में  कुछ  फर्मों
 पर  छापे  मारे  ;

 ख)  यदि  हां,  तो  क्या  उनके  खातों
 मैं  यह  पता  लगा  है  कि  गे  भारी  मात्रा  में
 कर  प्रपंचन  करने  रहे  हैं  ;

 (ग)  क्या  सरकार  ने  यह  प्रतुमान
 लगाया  हैं  कि  किस  सोमा  तक  करन  घन
 किया  गया  है;  दौर
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 (3)  उसकी  वसूली  के  लिए  क्‍या
 पग  उठाये  गये  हैं  ?

 वित्त  मंत्रालय  में  उप मंत्रों
 रामेश्वर  साह ूi  (क)  जी नहीं 1

 (ख)  से  (घ)  प्रश्न  ही  नहीं  उठता।

 (भरी

 Rajastham  Canal  Project
 “43,  Dr.  L.  M.  Singhvi:

 Shri  Onkar  Lal  Berwa:
 Shri  Douleshwar  Meena:
 Shri  Hem  Raj:
 Shri  Yashpal  Singh:
 Shri  Kapur  Singh:

 Will  the  Minister  of  Finamce  be
 Pleased  to  siate:

 (a)  whether  Government  have
 finully  decided  to  take  the  direct  res-
 Ponsibility  for  the  implementation  of
 the  Rajasthan  Cunal  Project;  and

 (b)  if  so,  what  would  be  the  admin-
 istrative  and  financial  machinery  for
 its  contral?

 The  Minister  of  Planning  (Shri  B.
 KB.  Bhagat):  (a)  No,  Sir.

 (b)  These  matters  are  still
 consideration,  in  consultation
 the  Government  of  Rajasthan.

 under
 with

 World  Bank  and  LMF,  Meeting

 “44.  Shri  PR.  Chakraverti:
 Sari  P,  com  Borooah:
 Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shri  D.  C.  Sharma:
 Dr.  L.  M.  Singhvi:
 Shri  D  D.  Puri:
 Shri  Yashpa!  Singh:
 Shri  M.  R.  Krishna:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  the  cnnual  meeting  of
 the  World  Bank  and  the  International
 Monetary  Fund  had  its  Session  in
 Washington  and  decided  to  embark
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 upon  the  assessment  of  the  future  re-
 quireme.uts  of  Internationa]  Develop-
 ment  Association  and  for  replenishing
 its  resources;

 (b)  whether  the  debtor  countries
 have  expressed  their  concern  over  the
 ising  burden  of  debt  service  charges;

 (c)  whether  an  agreement  to  pro- eced  with  reforms  in  the  ecxisiing
 Monetary  system  has  been  arrived  at;
 and

 (d)  if  so,  the  technique  of  reforms
 found  acceptable  to  the  leading  indus-
 trial  countries?

 The  Minister  of  Planning  (Sbri  B.
 R.  Bhagat):  (a)  and  (b).  Yes,  Sir.

 (९)  and  (dd).  The  question  of  the
 reform  of  the  existing  monetary
 system  is  to  be  studied  and  discussed
 further  in  the  IMF  and  elsewhere.
 Until  these  studies  and  discussions
 are  completed,  it  would  be  premature
 to  speak  of  agreement  to  proceed  with
 any  reform  or  of  the  technique  of
 reform  acceptable  to  any  particular
 f:oup  of  countries.

 Curtailing  of  Expenditure  and  Re-
 orientation  of  Economic  Affairs

 45  Shri  Harish  Chandra  Mathur:
 Shri  Hem  Raj
 Shri  Warior:
 Shri  Daji:
 Shri  Yashpal  Singh:
 Shri  Vidya  Charan  Shukla:
 Shri  Onkar  Lal  Berwa:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Finance  be
 pieased  to  stale  the  steps  taken  by
 Government  to  curtail  expenditure  in
 all  sectors  and  fields  in  the  Central
 ag  well  as  State  Government  spheres
 in  the  context  of  the  Pak  Aggression
 and  to  re-orient  economic  affairs  in
 the  country?

 The  Minister  of  Planning  (Shri  8.
 BR.  Bhagat):  A  statement  is  ‘aid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-5053/65].
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 L.LC,  &mployees  Demands
 "46.  Shri  s.  C.  Samanta:

 Shri  Subodh  Hansda:
 Fhri  M,  L,  Dwivedi:

 Will  the  Minister  of  Fimamee  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  799  on  the  8th
 April,  965  and  state:

 (a)  whether  the  demands  made  by
 the  Life  Insurance  Agents’  Fedcra-
 tion  have  duly  been  considered  by  the
 Life  Insurance  Corporation;

 (b)  if  so,  the  decisions  arrived  al;
 and

 (c)  whether  any  further  representa.
 tions  or  reminders  have  come  from
 the  Federation?

 The  Minister  of  Planning  (Shrj  8.
 R.  Bhagat):  (a)  and  (b).  The  matter
 is  still  under  consideration  of  the  Life
 Insurance  Corporation,

 (c)  There  was  one  reminder  from
 the  Life  Insurance  Agents’  Federa-
 tion  to  the  Corporation  in  July,  965
 when  they  were  informed  by  the  Cor-
 Poration  that  the  matter  was  under
 their  consideration,

 Liberalisation  of  Postal  Savings  Bask
 Regulations
 Surendranath  Dwivedy:

 of  Finance  be
 “41,  Shri

 Will  the  Minister
 pleased  to  state:

 (a)  whether  the  liberalisation  of
 the  Postal  Savings  Bank  Regulations
 which  was  announced  in  the  House
 on  the  25th  March,  965  was  changed
 subsequently  and  limits  for  interest
 which  were  removed  with  effect  from
 Ist  April,  965  were  again  imposed from  the  Ist  July,  ‘1865;

 (b)  the  reason  for  a  reversal  of  the
 devision  after  only  three  months  of
 their  promulgation;  and

 (c)  Whether  this  fresh  decision  was
 conveyed  to  the  Parliameni|,  end  if  so,
 when?

 1887,  (SAKA)  Written  Answers  298

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  Yes,  Sir;  only  in  इक
 tur  us  re-imposition  of  limits  on  de-
 posits  is  concerned.

 (b)  Limits  on  deposits  were  reim-
 Posed  ag  it  wag  fenred  that  there
 might  be  large  scale  diversion  of
 other  forms  of  investments  to  Post
 Office  Savings  Bank  deposits  interest
 on  which  is  free  of  tax,  thereby  re-
 sulting  in  loss  of  revenue  to  Govern-
 ment.  The  new  limits  are,  however,
 higher;  Rs.  25,000  for  a  single  account
 and  Rs.  50,000  for  q  joint  account  by
 two  individuals  against  the  origmal
 limits  of  Rs,  15,000,  and  Rs.  30,000  rea-
 pectively.

 (c)  The  Notification  issued  by  Gov-
 ernment  in  this  regard  wag  laid  on  the
 Table  of  the  Sabha  on  the  I9th  Aujrust, 1965.

 कम्पनियों  के  कार्यों  में  गड़बड़ियां
 aa,  की  मधु  लिये  :

 द्य  बाग़ी  :

 क्या  वित्त  मंत्री  ic  सितम्बर,  i965
 के  तारांकित  प्रशन  संध्या  687  फे  उत्तर
 के  सम्बन्ध  में  यह  चलाने  की  कृपा  करेंगे
 fe:

 (क)  क्या  उनका  ध्यान  बम्बई  के
 'मराठा'  दैनिक  के  ra  और  20  प्रशस्त,
 के  प्रेतों  में  प्रकाशित  डंकन  टूटन  एंड  करनी
 के  कर्मचारियों  के  कुछ  पत्रों  की  दोर  गया  हूँ
 जिनमें  श्री  हरिदास  महा  द्वारा,  जब  वह
 जैल  में  था,  इस  गम् ग़नी  के  कार्य  में  हस्तक्षेप
 करने  के  उल्लेख  हैं,  ग्रोवर

 खि)  यदि  हाँ,  तो  सरकार  हिस्सेदारों
 लथा  कम्पनी  के  हितों  की  रक्षा  करते  के  लिए
 क्‍या  कार्यवाही  कर  रही  है  ?

 योजना  मंत्री  (श्री  goto  भगत  )  :
 (के)  जी  ही ।

 (ख)  ग्रो  मुदा  को  उन  की  सजा  को
 समाप्ति  की  तिथि  से  लेकर  पांच  वर्षों  तक
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 की  अवधि  के  लिए  किसी  कम्पनी  के  निशदेक
 के  रूप  में  कार्य  कर  सकने  पर  रोक  लगा  दी
 गई  है  पर  कम्पनी  के  कार्यों  में  प्रायः  प्रकार
 से  रुचि  लेने  से  रोकने  के  बारे  में  विधान
 मैं  कोई  ऐसी  बात  नहीं  है।  फिर  भी
 यह  सुनिश्चित  करने  के  लिए  कि  श्री  हरिदास
 मूंदड़ा  के  किसी  काष  द्वारा  भ्रथवा  किसी  ग्रन्थ
 प्रकार  से  कम्पनी  के  पाहवा  कम्पन ों  के
 हिस्सेदारों  के  हिस्सों  को  हानि  पहुंच  रही  है
 भगवा  पहुंचने  की  संभावना  है।  समवाय
 विधि  बोई  द्वारा  मेसर्ज  डबल  एंड  कम्पनी
 लिमिटेड  के  कार्यो का  सक्रीय  रूप  से  निरीक्षण
 किया  जा  रहा  है  t

 creamy  और  मध्य  प्रवेश  में  विद्युत
 सम्भरण

 4a  off  झोंककर  लाल  बैरवा  :  क्‍या
 सिचाई  ौर  विद्युत्‌  मंत्रों  यह  बताने  की  क्रिया
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गांधी  शायर
 जलाशय  में  पानी  कम  होते  के  कारण  इस
 वर्ष  भी  राजस्थान  गौर  मध्य  प्रदेश  को
 दी  जाने  बाली  बिलों  में  कटौती  को
 जायेगी  ;

 (ख)  यदि  हां,  तो  कितनी  ;

 (ग)  उसे  पूरा  करने  के  लिए  सरकार
 क्या  कदम  उठाने  का  विचार  कर  रहो
 है  ;  ौर

 (घ)  राजस्थान  में  बिजली  की  कमी  के
 कारण  कितनी  हानि  होने  की  सम्भावना

 है  ?

 सिलाई  शौर  विद्युत्‌  मंत्री
 (डा०  Go  mo  राव):  (क)  तथा  (शव).
 इस  वर्ष  गांधी  सागर  जलाशय  में  पानी  की
 कमी  के  कारण  उत्पन्न  हुए  संकट  के  कारण
 गांधी  गागर  बिजली  घर  में  बिजली  उत्पादन
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 के  कार्य क्रम  का  हाल  ही  में  पुनरवलोकन  किया
 गया  था  और  यह  निर्णय  किया  गया  या  कि
 निम्नलिखित  उत्पादन  का  क्रम  को  प्रतियां
 जाए  —

 a)  I-2I-65  से  3I-3-K6:
 प्रतिदिन  2.5  लाख  यूनिट  का  उत्पादन

 (2)  I-4-66  से  मानसून  के  चार भ
 तक  प्रतिदिन  एक  लाख  यूनिट  था  उत्पादन
 उपरोक्त  उत्पन्न  हुई  बिजली  को  मध्य  प्रदेश
 कौर  राजस्थान  में  बराबर  बराबर  बांटा  जाता
 @  ।  राज्य  सरकारों  को  एतदनुसार  सलाह  दें
 दी  गई  है  t

 (ग)  बंब  क्षेत्र  मे  बिजली  की  संख्या
 को  बढ़ाने  के  लिए  निम्नलिखित  पगों  को
 उच्च  प्राथमिकता  के  प्राकार  पर  हाथ  में
 ले  लिया  गया  है  —

 (1)  जबलपुर  से  इटा सों  सके  228  के
 वी०  बिजली  लाईन  का  निर्माण.
 ताकि  मध्य  प्रदेश  के  अमरकण्टक
 विकलों  घर  को  फालतू  बिजली
 राजस्थान  में  दी  जा  सके  ।
 आशा  है  कि  यह  लाईन  मार्चे,
 L966  तक  चाल  हो  जाएगी  ।

 (2)  मैसूर  राज्य  बिजली  बोई  से
 कोटा,  राजस्थान  में  प्रतिप्ठाप-
 नाथ  Lote  वाट  के  दो  सेट  प्राप्त
 किये  जा  रहें  हैं।  तराशा  है  कि
 यह  बिलों  घर  लगभग  दिसम्बर,
 l965  तक  चालू  हो  जाएगा  1
 1०  वाट  का  प्रत्येक  गैस

 टर्बाइन  यूनिट  प्रति  दिन  is
 लाख  यूनिट  बिजली  उत्पन्न  करने
 में  समर्थ  होगा।

 (ष)  बिजली  की  कटौती  के  कारण
 राजस्व  का  संघ  नुकसान  प्रति  वर्ष  लगभग
 L.25  करोड़  रुपये  का  है  यह  नुकसान
 बिलों  की  कटौती  से  प्रभावित  उद्योगों  के
 उत्पादन  में  कमी  हो  जाने  के  करण  हुए
 नुक़सान  के  अतिरिक्त  है  ।
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 Blood  Banks
 *50.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  very
 large  number  of  donors  of  blood  were
 refused  recently  the  facilities  of  the
 blood  donation  due  to  the  shortage  of
 storage  facilities  in  the  blood  banks:
 and

 (b)  if  so.  the  steps  taken  to  meet
 the  shortage?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  8.  Naskar):
 (a)  and  (b).  The  information  is  being
 collected  from  the  State  Governments/
 Union  Territory  Administrations  and
 will  be  laid  on  the  Table  of  the  Sabha
 in  due  course.

 Managing  Agency  Applications
 “hl,  Shri  P.  C.  Borooah:  Wil]  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have
 decided  not  to  allow  the  applications
 for  the  continuance  of  the  managing
 agencies  of  a  Jarge  number  of  unde:-
 takings;

 (b)  if  so,  the  number  of  applica-
 tions  for  renewal  of  managing  agen-
 cies  rejected  since  the  above  decision
 was  taken;

 (c)  whether  this  has  invited  pro-
 tests  from  the  Trade  and  Industry;
 and

 (d)  if  80,  in  what  terms  and  Gov-
 ernment's  reaction  thereto?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  ond  (b!.  The  Com-
 pany  Law  Board  considerg  each  ap-
 plication  for  renewal  of  a  managing
 agency  contract  on  merits  under  Sec
 tion  326  of  the  Companies  Act,  1956.
 As  provided  by  that  Section,  com-
 panies  are  directed  t)  terminate  the
 Managing  Agency  Agreements  where
 the  Company  Law  Board  is  not  satis-
 fied  in  respect  of  matters  referred  to
 in  sub-section  (2)  thereof.  In  other
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 eases,  the  Board  exerc.ses  its  discre-
 tion  mainly  on  the  basis  of  balance  of
 advantages.  During  the  years  l964-
 65  and  I965-66  (upto  30-10-65)  in  all
 98  applications  for  the  renewal  of  the
 managing  agency  contracts  were  re-
 jected  anj  approval  for  varying
 periods,  generally  not  exceeding  cne
 year,  was  accorded  in  523  cases.  2
 applications  were  withdrawn  and  13
 were  pendjng  on  20.10.1965,

 (९)  and  (d).  There  hive  been  no
 protests  from  Trade  «ani  Industry
 against  the  decisions  taken  in  indivi-
 dual  cases.  Certain  Chambers  of
 Commerce  did,  however,  submit  re-
 Presentations  explaining  their  views
 on  the  general  question  of  the  Manag-
 ing  Agency  System.  There  were  also
 representations  from  individual  com-
 panies  on  the  decisions  taken  in  their
 Cases.  Such  representntions  were
 considered  in  detail,  and  in  sujtable
 cascs,  the  earlier  ordera  were  modi-
 fied  in  the  light  of  the  difficulties  ex-
 plained  by  the  Companies  to  enable
 them  to  make  the  necessary  adjust-
 ments.

 Water  Problem  In  Delhi
 "52,  Shri  Basappa:

 Shrimati  Renuka  Barkataki;
 Shri  Rameshwar  Tantla:
 Shri  Himatsingka:
 Shri  P.  R.  Chakravertt:
 Shri  P.  C.  Borooah:
 Shri  D.  Cc  Sharma:
 Shri  Yashpal  Singh:
 Shri  Kapor  Singh:
 Dr.  L.  M.  Singhvi:

 Will  the  Minister  of
 pleased  to  state;

 (a)  whether  a  high-level  committee
 has  been  appointed  to  study  and  sug-
 gest  ways  to  overcome  Delhi's  chro-
 nic  water  shortage  problem;

 (b)  if  so,  the  personnel  and  terms  of
 reference  of  the  committee;  and

 (c)  when  it  is  likely  to  submit  its
 report?

 Health  be

 The  Deputy  Minister  in  the  Mimis-
 try  of  Health  (Shri  P.  8.  Naskar):  (a)
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 and  (b).  Yes,  Sir,  An  informal  Com-
 Mitlee  of  Secretaries  to  the  Govern-
 ment  of  India  has  been  appointed  to
 stuly  the  water  supply  problems  wf
 Delhi  and  to  formulate  concrete  pro-
 posalg  for  solving  and  implementing
 them,

 The  Committee  is  composed  of  the
 following  Officers:—

 l,  Cabinet  Secretary.
 2.  Secretary  to  Prime  Minister.
 3.  Secretary,  Ministry  of  Irriga-

 tion  and  Power.
 4.  Secretary,  Ministry  of  Home

 Affairs.
 5.  Secretary,  Ministry  «f  Works

 and  Housing.
 6.  Secretary,  Jniun  Territories,

 Ministry  of  Home  Affairs.
 7.  Secretary,  Ministry  of  Health.
 a  Commissioner,  Delhi  Munici-

 pal  Corporation.
 Other  officers  can  be  invited  to  join

 in  the  deliberations  of  the  Committce
 ay  and  when  required.

 te)  There  ix  no  question  of  submit-
 ting  a  report  as  it  is  w  continuing
 body.

 Postponement  of  Repayment  of
 Instalment  to  LMF.

 855.  Shri  Rameshwar  Tantia;
 Shri  tHimatsingka:
 Shri  P.  R.  Chakravertl:
 Shri  P.  C.  Borooah:
 Shri  P.  छू,  Deo:
 Shri  Solanki:
 Shri  Kapur  Singh:
 Shrimati  Sharda  Mukerjee:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  ‘Inte
 has  requested  to  the  International
 Monetary  Fund  for  a  postponement  of
 the  repayment  of  an  instalment  due
 this  month;

 (by)  if  so,  the  reaction  of  fie  Inter-
 national  Monetary  Fund  thereto;
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 (c)  the  amount  of  the  instalment

 that  was  to  be  paid  to  the  Internation-
 al  Monetary  Fund;  and

 (d)  the  time  by  which  India  is  likely
 to  repay  that  instalment?

 The  Minister  of  Planing  (Shri  B.
 BR.  Bhagat):  (a)  to  (d).  The  Inter-
 national]  Monetary  Funj  has  agreed
 to  the  postpunement  of  the  repay- ment  of  the  instalment  of  $25  million
 due  on  the  30th  September,  1965.  The
 repayment  in  instalments  is  ह  matter
 of  mutual  ugreement  between  the
 Fund  and  India,  provided  that  the
 entire  amount  is  paid  within  the  stipu-
 lated  period  iv.  by  Ist  July.  1986.

 Khosla  Committee  on  Narmada
 River  Project

 "56.  Shri  Wari  Vishnu  Kamath;
 Shri  Vidya  Charan  Shukla:
 Dr.  Chandrabhan  Singh:
 Shri  Parashar:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Wadiwa:
 Shri  Jashvant  Mehta:
 Shri  J.  P.  Jyotishi:
 Shri  Daji:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refcr  to  the  reply
 given  to  Starred  Question  No,  679  on
 the  l6th  September,  l965  regarding
 Khosla  Committee  Report  on  Narmada
 River  Project  and  state:

 (a)  whether  the  recommendations
 and  proposals  made  by  the  Committee
 have  been  considered  by  Government;

 (by  whether  the  views  thereon  of
 the  State  Governments  concerned
 have  been  obtuined:

 {c)  if  so,  a  brief  resume  thereof;
 and

 (d)  the  decisions,  if  any,  taken  an
 the  recommendations  and  proposals?

 The  Minister  of  Irrigation  and
 Power  (Dr.  हू,  L.  Fao):  (a)  and  ‘b).
 Views  of  the  State  Governments  con-
 cerneg  are  still  awaited.

 (c)  and  (d).  Do  not  arise.
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 मूल्यों  में  वृद्धि

 “57,  बो  रास  सेवक  यादव:.
 श्री  मघ  लिमये  :
 श्र  बागों  :
 Tro  लक्ष्मौमलल  तिव  :
 ग्  कर्मो  सिहजी  :
 To  शांत  सेन:
 थी  विनीत  भट्टाचार्य  :
 बी  qo  के०  देव :.
 कभी  पद् रा पाल  सिह  :
 थी  कपूर  सिह  :
 की  प्राधिकार  लाल  बैरवा  :

 क्या  खिल  मंत्री  यह  बताने  की  कपा
 करेंगे  कि

 (के)  क्या  यह  राज  है  कि  पाकिस्तानी
 आक्रमण  के  तत्काल  बाद  कुछ  प्रत्यावश्यक
 सद्धतुय्रों  के  मूल्यों  में  प्रशा मान्य  वृद्धि  हुई:

 (ख)  यदि  बा,  तो  इनके  क्या  कारण
 हैं;  घौर

 (ग)  मूल्यों  को  उचित  स्तर  पर  स्थिर
 रखने  के  लिए  सरकार  द्वारा  क्या  उपाय
 किये  जा  रहे  है  ?

 योजना  मंत्रों  ची  wo  co  भगत  )  :
 (क)  ग्रौर  (@)  स्थानीय  मांग  की  ग्रा कस् मिक

 बृद्धि  या  परिवहन  को  कठिनाइयों  के  क्राइम,
 कुछ  जवानों  में  कुछ  बीजों  के  मूल्यों  मे
 समय-समय  पर  वृद्धि  हुई,  लेकिन  सारी
 स्थिति  को  देखते  हुए  मूल्यों  में  प्रशा धारण
 बृद्धि  तहों  दुई  ।

 (ग)  सरकार  ने  प्रनाज  का  उत्पादन
 गाने  शरीर  उसके  उचित  वितरण  का
 स्थापन  प्राप्त  शुरू  कर  दिया  हैं।  मूल्यों
 को  उचित  स्तर  पर  बनाये  रखने  के  लिए
 कार-सम्बन्धी  प्लोर  मुद्दा- सम्बन्धी  नीतियों  से
 भी  काम  लिया.  जा  रहा  है  -
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 Irrigation  Scheme,
 *58.  Shri  Madhu  Limaye:

 हल  Bagri:
 Shri  D.  (१,  Sharma:
 Shri  Rameshwar  Tantla:
 Shri  Himatsingka:
 Shri  Mohammed  Koya:
 Shri  M.  Rampure:
 Shri  Bishwanath  Roy:
 Shri  Yogendra  Jha:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether,  in  view  of  the  -erious-
 ness  of  the  food  situation,  Govern-
 ment  have  prepared  any  crash  pro-
 gramme  for  the  speedy  completion  of
 the  more  important  and  fruitful  ir-
 rigation  schemes  and  to  maximize  use
 of  the  existing  Irrigation  potential;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  (ay  and  (b).
 A  scheme  of  selective  concentration
 on  major  irrigation  projects  which
 €are  in  an  advanced  stage  of  conatruc-
 tion  and/or  which  are  likely  to  yield
 early  benefits  is  under  consider:tion
 Stateg  have  been  already  urre,  to
 utilise  fully  the  potential  created  by
 the  irrigation  projects,

 Recently  senior  officers  of  the
 Irrigation  &  Power  Ministry  have
 also  visited  important  projects  and
 discussed  measures  to  ensure  carly
 utilisalion  of  the  remaining  potential.
 In  addition,  they  have  also  indicated
 how  best  to  utilise  the  preacnt  water
 resources  for  Rabi  crop  cultivation.

 Gevernment  Take-over  of  Private
 Power  Units

 5a.  Shri  Rameshwar  Tantia:
 Shri  Himatsingka:
 Shrimati  Maimoong  Sultan:
 Shri  Ram  Harkh  Yadav:
 Shri  R.  Barua:
 Shri  Yashpal  Singh:
 Shri  Kapur  Singh:

 Will  the  Mini.ter  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  @  fact  that  Gov-
 ernment  are  considering  to  take  over
 private  power  units  In  the  country;
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 (b)  if  so,  the  reasons  therefor;
 (९)  whether  it  ig  also  a  fact  that

 State  Governments  have  been  asked  to
 acquire  inefficient  and  small  private
 licensees;  and

 (d)  if  so,  when  the  final  decision  in
 this  regard  is  likely  to  be  taken?

 The  Minister  of  Irrigatlon  and
 Power  (Dr.  K.  L.  Rao):  (a)  to  (d).
 The  working  of  several  of  the  small
 Private  electricity  undertakings  has
 been  found  to  be  uneconomical,  ineffi-
 cient  and  unsatisfactory.  They  nave
 old  and  outmoded  plants  ang  their
 cost  of  generation  is  penerally  high.
 Quite  a  few  of  them  hive  very  limit-

 ‘ed  financial  resources  and  they  have
 been  neglecting  maintenance,  replace-
 ment  and  expansion  of  plant  and  dis-
 tribution  systems,  The  people  served
 by  such  undertakings  are  therefore
 suffering.  Under  the  present  trend  of
 co-ordinated  and  integrated  opera-
 tion,  using  only  large  and  economic
 generating  units,  such  small  and  in-
 efficient  power  supply  undertakings
 have  become  out  of  place.  It  wouid,
 therefore,  be  in  the  larger  public  in-
 terest  to  take  over  such  small  and  in-
 efficient  undertakings  for  integration
 with  the  systems  of  the  State  Electri-
 city  Boards.  The  Boards,  being  big-
 ger  organisations  with  larger  finances
 and  technica]  resouress  than  privute
 licencees,  would  be  in  a  position  to
 improve  the  standard  of  service  and
 expand  the  use  of  clectricity  to  wider
 areas,  It  is  therefore  propused  to  en-
 act  suitable  amendments  to  Sections
 4(l)  and  4(2)  of  the  Indian  Electri-
 city  Act,  90  in  order  to  vest  powers
 to  the  State  Governments  for  further
 facilitating  acquiring  such  under-
 takings.

 fart  में  सरते  होटल
 76.  करों  बागड़ी  :

 ओर  मधु  लिये  :
 बनी  रामसेवक  'यादव:.

 कया. नमाँग  हया.  आवास  मंत्री  यह
 बताने  की  कृपा  करेंगे  गि  :

 (क)  बसा  यह  सच  हैं  कि  दिल्ली  में
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 सस्ते  होटलों  की  संध्या  बहुत  कम  हैं;  शौर

 ४  वि  है,  तो  ब्या  पर्यटकों  के
 लए  सस्ती  दरों  पर  भोजन  तथा  ६16  11:  की

 व्यवस्था  करने  के  लिए  सरकारी  क्षेत्र  में
 कुछ  होटल  स्थापित  करने  का  सरदार
 का  विचार  है  ?

 निर्माण  तथा  आवास  मंत्री  0
 मे हरचन्द  खन्ता)  :  (क)  बौर  (खिल
 यह  सच  है  कि  दिल्‍ली  में  सभी  श्रेणियों  के
 होटल  वास  को  बड़ी  कसी  है  t  विभिन्न
 श्रेणियों  पर्यटकों  (टॉडिग्टग )  की  मांग  को
 पूरा  करने  के  लिए  दिल्ली  में  भारतीय
 तथा  विदेशी  दोनों  प्रकार  4,  तीन  होटल
 प्रयोग,  जनपथ  तथा  लोधी,  सरकारी
 क्षेत्र  में  स्थापित  किये  जा  चके  है  ।  मिनटों
 रोड  पर  एक  और  होटल  जिसका  नाम
 बशारत  होटल  होगा,  7  नवम्बर,  L965
 को  खुल  जायेगा  ।  अन्तिम  दो  होटल
 अपेक्षाऋत  मरने  होंगे  ।

 Medical  Licentiate  Course

 77.  Shri  Kishen  Pattnayak:
 Shrj  Madho  Limaye:
 Shri  Bagri:

 Will  the  Minister  of
 Picased  to  stale:

 (a)  whether  it  is  proposed  to  re-
 introduce  the  Medical  Licentiate
 Course  at  some  Centres  in  the  coun-
 try;

 (b)  if  so,  at  which  places;  and
 (९)  whether  the  Indian  Medica]  As-

 sociation  hag  protested  against  this
 decision?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  S.  Naskar):  (a)
 and  (b).  The  Government  of  India
 have  no  proposal
 tion  to  re-introduce  the
 Licentiate  Course  in  the  country.  Ac-
 cording  to  information  available  the
 Government  of  Maharashtra  have
 decided  to  start  such  a  course  at
 Nagpur.

 Health  be
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 (९)  The  Indian  Medical  Association
 are  against  the  re-introduction  of
 such  a  course.

 Por  Quota  Societies;  Registered  in  Goa

 18.  Shri  Madho  Limaye:
 Shri  Bagri;

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  page  3  of  the  Ninth
 Annual  Report  on  the  working  and
 Administration  of  the  Companies  Act,
 956  and  state:

 (a)  how  manv  of  the  Por  Quota
 Societies  deemed  to  have  been  regis-
 tered  under  the  Companies  Act  in  Goa
 are  mining.  industrial  and  trading
 companies;  and

 (b)  the  authorised  and  paid-up
 @upital  of  each  of  these  Societies?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (u)  So  far  2l  Por
 Quota  Societies  have  been  registered
 as  private  companics  in  Goa  under
 the  Companies  Act.  1956.  Of  these  six
 belong  to  mining,  another  six  to  in-
 dustrial,  three  to  trading,  five  to
 transport  and  the  remaining  one  to
 eonstruction  and  utilities.

 (b)  A  statement  indicating  the  date
 of  registration,  main  objects  and
 authorised  capital  of  the  a  Por
 Quota  Societies  is  laid  on  the  Table
 of  the  House,  [Placed  in  library.  See
 No.  LT-505665].  The  dita  regarding
 paid-up  capital  of  these  companies
 ure  not  yet  available,  This  informa-
 tion  would  become  available  on  pre-
 sentation,  within  a  period  of  one  year
 and  nine  months  from  the  date  of
 registration,  of  the  first  balance  sheets
 by  these  companies.

 Utilisation  of  frrigation  Facilities
 79.  Shri  Bagri:

 Shri  Madho  Limaye:
 Shri  A.  K.  Gopalan:
 Shri  Yogendra  Jha;

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 ia)  whether  Government  have  made
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 any  comparative  study  of  the  effect-
 ive  utilisation  of  irrigation  facilities
 created  during  the  three  Five  Year
 Plans;

 (b)  the  reasons  for  wide  gap  be-
 tween  the  creation  of  facilities  and
 their  utilisation;  and

 (c)  the  steps  being  taken  to  re-
 move  this  gap  and  ensure  maximum
 Utilisation?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Bao):  (a)  Yes.  Out
 of  4.5  million  acres  of  potential
 created,  3.0l  million  acres  hag  been
 utilised  {i]]  March,  ‘1965.

 (9)  and  (c).  The  gap  is  not  wide.
 However,  in  order  to  minimise  even
 the  small  gap  that  exists,  State  Gov-
 ernments  have  been  requested  to  take
 up  area  devel  t  program:  for
 providing  farmers  with  eredit  facili-
 ties,  improved  seeds,  fertilizers,  pes-
 ticides,  improved  communications  to
 market  centres  and  guidance  on  sci-
 entific  methols  of  cultivation  (crop
 planning)  and  application  of  water.
 The  Irrigation  Departments  have
 also  been  requested  to  excavate  water
 courses  upto  2  cusees  and  dig  field
 channels  where  the  farmers  delay
 them.  In  some  States,  compulsory  irri-
 gation  cess  is  being  levied.  Some  have
 fixed  promotional  rates  for  water.
 Every  encouragement  ia  being  given
 to  the  farmers  to  use  the  water  as
 soon  as  it  is  made  available.

 Seizure  of  Gold  in  Bombay

 #0.  Shri  Kolla  Venkainh:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Customs  authorit-
 jes  carried  out  extensive  searches  at
 Bombay  during  the  course  of  Ist
 week  of  October,  1965,  and  seized  cur-
 rency  बात  a  large  quantity  of  gold
 bars,  with  foreign  markings;

 (b)  if  so,  the  quantity  of  gold  and
 the  amount  of  currency  seized;
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 (ce)  the  places  from  where  the  gold
 and  currency  have  been  seized;  and

 (d)  the  action
 Persons  concerned?

 The  Minister  of  Finance  (Shri  T,  T.

 taken  against  the

 Krishnamachari):  (a)  to  (c).  On
 4-10-65,  the  following  goods  were
 seized  by  Bombay  Customs  from
 room  No.  10,  Second  Floor,  Menon

 ‘Chambers  Building,  Zakaria  Masjid
 Btreet,  Bombay:—

 (i)  600  bars  of  gold,  bearing
 foreign  markings,  each  weighing  0
 tolas;

 notea  in
 total

 (Gi)  Indian  currency
 various  denominations  of  a
 value  of  Rs.  848,080,  and

 wrist  watches  valued  at
 the

 citi)  200
 approximately  Rs.  30,000  at
 local  market  rate.

 (d)  Six  persons  have  been  arrested.
 Investigations  are  cunlinuig.

 Classification  ef  Ernakulam  and  Cochin
 Cities

 $i,  Shri  A.  हैं,  Gopalon:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Central  Government  employees  to
 treat  Ernakulam  and  Cochin  as  ‘A’
 Class  areas;  and

 (b)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamacharl):  (a).  Yes,  Sir.  Some
 representations  were  received  in  this
 regard.

 (b)  At  present,  only  the  cities  with
 &  population  of  over  6  lakhs  have
 been  cla:sified  ‘A’  Class  for  the  pur-
 poses  of  compensatory  allowances.  The
 population  of  Cochin  and  Ernakulam
 4o  not  qualify  them  to  be  graded
 higher  than  ‘C’  Class.
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 Commission  on  Medical  Colleges
 82,  Shri  A.  ्.  Gopalan:

 Minister  of  Health  be
 state:

 Will  the
 pleased  to

 (a)  whether  the  Commission  set  up
 to  study  the  scope  for  Medical  Colleges
 during  the  Fourth  Plan  visited  Kerala
 also.

 (b)  whether  the  Commission
 submitted  any  report,  and

 has

 (c)  if  so,  the  broad  detuils  thereuf?
 The  Deputy  Minister  in  the  Minis-

 try  of  Health  (Shri  P.  Ss.  Naskar):
 fab  No  Commission  ha;  been  appoint-
 ed  by  the  Govermment  of  India  to
 stu-ly  the  scope  for  medica]  colleges
 during  the  Fourth  Plan.  However,  8
 few  teams  consisting  of  two  medical
 specialists  each  were  appointed  by
 the  Government  of  India  to  inspect
 the  medica]  colleges  in  various  Zones
 of  the  country  to  investigate  po=sibi-
 lities  of  further  expansion  of  existing
 medical  colleges  during  the  Fourth
 Five  Year  Plan.  The  team  for  the
 South  Zone  has  visited  the  Colleges  in
 Kerala.

 (b)  and  (eh  No  reports  have  vet
 been  issued  by  Government,

 Medical  Colleges  in  Kerala

 83,  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Wealth  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 eetved  any  representation  from  the
 Tripunittura  Princes’  Association  for
 permission  to  start  g  Medical  College:

 (b)  whether  Government  have  also
 received  any  representation  for  4
 medical  college  at  Trichur;  and

 (९)  if  so,  Government's  reaction  in
 the  matter?

 The  Deputy  Minister  in  the  Mints-
 try  of  Health  (Shri  P.  S.  Naskar):  in)
 The  Government  of  Kerala  have  हान,
 ceived  a  representation  from  Cochin
 Princes  which  f¢  under  their  consi
 deration.
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 (b)  Government  of  Kerala  has  re-
 ceived  such  8  representation.

 (९)  The  State  of  Keraia  hus  already
 4  medical  colleges  and  there  is  no
 prospect  of  starting  a  Sth  college  in
 the  IVth  Plan.  However  the  represen-
 tation  receive;!  from  Cochin  Princes
 is  under  the  consideration  of  the  State
 Government.

 Pazhassj  Irrigation  Project

 a  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  how  many  acres  of  land  is  like-
 ly  to  be  irrigated  by  the  Pazhassi
 Irrigation  Project,  Cannanore,  Kerala:

 (b)  the  total  amount  sanctioned  for
 this  scheme;  and

 (९)  the  amount  spent  so  far?
 The  Minister  of  Irrigation  and

 Power  (Dr.  KL.  Rao);  (a)  The  pro- ject  when  completed  will  irrigate 70,000  acres  of  land.
 (b)  The  estimated  cost  of  the  Pro-

 ject  is  Rs.  442  lakhs.

 (c)  The  total  expenditure  upto  the
 end  of  1964-65,  was  about  Rs,  2.49
 lakhs.

 Overdrawal  by  States  from  Reserve
 Bank

 85.  Shri  Sidheshwar  Prasad:  Wil]  the
 Minister  of  Finance  be  pleased  to  state
 which  have  overdrawn  from  the  Re-
 verve  Bank  of  India  and  the  amounts
 so  drawn  respectively  till  3st  Octo-
 ber,  9657

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  In  terms  of  the
 agreements  with  the  State  Govern-
 ments,  the  Reserve  Bank  of  India  act
 as  their  bankers  and  details  of  trans-
 actions  between  them  cannot  be  made
 public.
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 Cholera  Vaccine
 86.  Shri  Krishna  Deo  Tripathi:  Wil)

 the  Minister  of  Mealth  be  pleased  to
 stute:

 (a)  whether  it  is  a  fact  that  the
 recent  survey  condurt'd  in  Calrutta
 jointiv  by  the  World  Health  Or-
 ganisation,  the  Institute  of  Communi-
 eable  Diseases  ang  the  Calcutta  Cor-
 poration,  has  shown  that  cholera
 vaccine  is  ulinost  ineffective  as  a  pre-
 ventive  measure:  and

 (b)  if  so,  the  steps  taken  to  produce
 effective  cholera  vaccine?

 The  Deputy  Minister  in  the  Minis.
 try  of  Health  (Shri  P.  5.  Naskar):  (a)
 Controlled  field  trials  of  cholera  vac-
 cine  are  being  undertaken  jointly  bs
 the  Indian  Counci]  of  Medical  Re-
 search,  the  West  Bengal  Government
 including  Calcutta  Corporation  and
 the  World  Health  Organisation.  These
 studies  will  be  completed  by  the  end
 of  December,  ‘1965.  The  results  afte.
 analysis  of  the  data  will  become
 available  only  after  that  date.

 (by  Does  not  arise.
 Matstila  Dam

 BT,  Shri  8.  M.  Banerjee;  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  Matatila  Dam  has  been
 completed;

 (b)  if  so,  whether  power  house  has
 also  been  established;  and

 (c)  if  not,  the  reasons  for  the  delay*
 The  Minister  of  Irrigation  and

 Power  (Dr  K.  L.  Rao):  (a)  and  (0).
 Yes.

 fc)  Does  not  arise.
 Medical  Colleges  in  U.P.

 8.  Shri  5,  M.  Banerjee:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fa.t  that  three
 more  medical  colleges  are  proposed
 to  be  established  in  U.P.;
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 (b)  if  s0,  whether  U.P.  Government
 has  made  any  request  for  financial
 assistance;  and

 (c)  whether  it  has  been  met  in  full
 by  the  Centre?

 The  Deputy  Minister  in  the  Miinis-
 try  of  Health  (Shri  P.  S.  Naskar):  (a)
 Yes,  the  U.P.  Government  have  sug-
 gested  the  establishment  of  three  me-
 dica]  colleges  during  the  4th  Five
 Year  Plan.

 (b)  and  (c).  The  State  Government
 will  get  Central  assistance  on  the
 approved  pattern  if  the  proposals  are
 included  in  the  State  Plan  and  ap-
 proved  by  the  Planning  Commission
 and  the  Government  of  India,

 Water  Supply  to  Bangalore

 $9.  Shri  Basappa:
 Shri  Linga  Reddy:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  integrated  water
 supply  scheme  for  Bangalore  city  has
 been  progressing  according  to  the
 schedule;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  the  quantum  of  financial  assis-
 tance  from  the  Centre  and  the  World
 Bank  given  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  S.  Naskar):
 (a)  and  (b).  The  progress  of  the  exe-
 cution  of  the  water  supply  scheme  of
 Bangalore  city  has  somewhat  lagged
 behind  mainly  due  to  the  shortage  of
 pipes  and  specials  etc.  which  were
 not  available  in  time.  Some  delay  was
 also  caused  by  the  fact  that  fresh  nego-
 tiations  had  to  be  started  with  a  dif-
 ferent  firm  of’  consultants  as  the  firm
 with  which  negotiations  were  carried
 on  originally  was  found  to  be  com-
 paratively  more  expensive.

 (९)  The  Government  of  India  have
 g#anctioned  the  following  amounts  of
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 loan  so  far  for  execution  of  the  water
 supply  scheme  of  Bangalore:—

 963-64—Rs,  50  lakhs
 964-65—Rs.  50  lakhs
 965-66—Rs.  50  lakhs

 No  financial  assistance  has  so  far
 been  received  from  the  World  Bank.

 New  Alkaloid  Factory  at  Neemuch

 90.  Shri  Bhana  Prakash  Singh:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2735  on  the
 23rd  September,  965  and  state  the
 time  by  which  the  new  Alkaloid  fac-
 tory  proposed  to  be  set  up  at  Neemuch
 will  go  into  full  production?

 The  Minister  of  Finance  (Shri  T.  ¥
 Krishnamachari):  The  work  of  draw-
 ing  up  the  necessary  plans  and  designs
 of!  the  factory  is  in  progress.  A  firm
 target  date  by  which  the  Factory
 should  go  into  production  has  not  beem
 fixed  as  yet.
 Foreign  Exchange  violations  by  Air

 India’s  Executive
 9l,  Shri  D.  C.  Sharma:

 Shrimati  Tarkeshwari  Sinha:
 Shri  Yashp2]  Singh:

 Will  the  Minister  of  Finanee  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  En-
 forcement  Branch  of  his  Ministry
 noticed  some  irregularities  in  the  con-
 duct  of  a  senior  executive  of  the  Air
 India  in  connection  with  alleged  vio-
 lations  of  foreign  exchange  regula-
 tions;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  action  taken  in  the  matter?

 The  Minister  of  Finance  (Shri  T.
 Krishnamachari):  (a)  to  (c).  The  En
 forcement  Directorate  (Foreign  Ex-
 change  Regulation  Act,  947)  is  im-
 vestigating  into  certain  alleged  irre-
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 gularities  in  connection  with  the  use
 of  a  ‘P’  form  issued  by  the  Reserve
 Bank  of  India  to  members  of  the
 family  of  an  executive  of  Air  India.
 As  the  investigation  is  in  progress,
 it  would  not  be  desirable  to  disclose
 further  details.  After  the  investiga-
 tion  is  completed,  the  question  of
 taking  appropriate  action  will  be
 considered.

 All  India  Examination  for  Post
 Graduate  Medical  Studies

 92.  Shri  Shree  Narayan  Das:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3l5  on  2nd
 September,  965  and  state:

 (a)  whether  the  proposal  for  the
 introduction  of  an  All  India  Examina-
 tion  for  post-Graduate  Medical  Studies
 has  been  finalised;

 (b)  if  so,  the  broad  features  there-
 of;  and

 (c)  when  it  is  likely  to  be  introdu-
 ced?

 The  Deputy  Minister  in  the  Ministry
 of  Health  (Shri  P.  S.  Naskar):  (a)  to
 (c).  The  proposal  is  still  under  consi-
 deration  of  the  Government  of  India.

 Backward  Areas

 93.  Shri  Umanath:  Will  the  Minister
 of  Planning  be  pleased  to  refer  to  his
 reply  to  the  Half-an-hour  Discussion
 on  ‘Development  of  Backward  Areas’
 and  state:

 (a)  whether  the  State  Governments
 have  sent  any  replies  identifying
 backward  areas  in  each  State,  on  the
 basis  of  the  selected  agreed  indicators;

 (b)  if  so,  the  names  of  the  States
 and  the  names  of  ‘backward  areas’
 identified  in  each  state;

 (c)  whether  the  Government  of
 Madras  have  sent  any  intimation
 identifying  Pudukkottai,  Ramanatha-
 Puram  and  Arantangi  as  ‘backward
 areas’;  and
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 (d)  if  not,  the  steps  taken  by  the
 Central  Government  to  get  these  back-
 ward  areas  in  Madras,  as  well  as  other
 States  identified  and  to  include  in  the
 development  programme  in  the  Fourth
 Five  Year  Plan?

 The  Minister  of  Planning  (Shri  B.  R.
 Bhagat):  (a)  Replies  to  Planning  Com-
 mission’s  letter  of  January,  5,  965  en-
 closing  a  list  of  selected  indicators  of
 development  have  been  received  from
 all  State  Governments  except  Madras.

 (b)  On  the  basis  of  the  data  the
 question  of  identifying  backward  areas
 is  under  consideration.

 (c)  No  sir.

 (d)  Does  not  arise.

 Family  Planning  Programme

 a  Shri  Ram  Harkh  Yadav:
 Shri  Vishwa  Nath  Pandey;
 Shri  Balakrishnan:

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose  to
 introduce  any  modification  in  the
 working  of  the  Family  Planning  Pro-
 gramme  in  the  country  in  view  of  the
 emergency;  and

 (b)  if  so,  the  salient  features  there-
 of?

 The  Deputy  Minister  in  the  Ministry
 of  Health  (Shri  P.  S,  Naskar):  (a)  No.

 (b)  Does  not  arise.

 Rise  in  Prices  of  Essential  Commodities
 95.  Dr.  Ranen  Sen:

 Shri  Dinen  Bhattacharya:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  price  rise  of  essential  com-

 modities  for  the  year  1962-63,  ‘1963-64
 and  1964-1965,  at  ell-India  level;  and

 (b)  the  difference  between  whole-
 sale  and  retail  prices  of  essential  com-
 modities?



 39  Written  Answers
 The  Minister  of  Finance  (Shri  T.  7.

 Krishnamachari):  (a)  and  (b).  Wholc-
 sale  prices  of  food  articles  rose  by  3.6
 per  cent  in  1962-63,  11  per  cent  in
 1963-64,  and  87  per  cent  in  1964-65.
 The  increase  is  worked  out  on  the
 basis  of  the  average  of  weekly  prices
 in  the  month  of  March  in  each  year.
 Retail  prices  of  food  articles,  as
 measured  by  the  All  India  working
 Class  Consumer  Price  Index,  rose  by
 3.2  per  cent,  0.9  per  cent  and  3.3
 per  cent  respectively  in  the  three
 years.  The  rise  in  the  wholesale  and
 retail  prices  of  all  commodities  during
 these  years  was  as  follows:

 Percentage  rise  in
 wholesale  Retail

 Prices  prices
 1962-63  ©
 1963-64  ot  0°0
 1964-65,  868  4.2

 Trivandrum  Ayurvedic  Centre

 96.  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  36  on  the  2nd  Septem-
 ber,  965  and  state:

 (a)  whether  the  Proposal  to  up-
 grade  the  Trivandrum  Ayurvedic
 Centre  to  the  Post-graduate  Training-
 cum-Research  jnstitute  hag  since  peen
 considered;

 (b)  if  so,  the  result  thereof;  and

 (९)  when  it  is  likely  to  be  imple-
 mented?

 The  Deputy  Minister  in  the  Ministry
 of  Health  (Shri  P.  s.  Naskar):  (a)
 The  proposal  to  upgrade  the  Trivan-
 drum  Ayurvedic  Centre  into  a  Post-
 graduate  Training-cum-Research  In-
 stitute  is  still  under  consideration.

 (b)  and  (c)  Do  not  arise.
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 Rehabilitation  of  Handicappeg

 97,  Shri  Yashpal  Singh:
 Shri  Bhanu  Prakash  Singh:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Unsiarred  Question  No.  2738  on  the
 23rd  September,  965  and  state:

 (a)  whether  the  recommendations
 made  by  the  conference  on  rehabili-
 tation  of  handicappeg  have  gince  bean
 Teceived  by  Government;

 (b)  if  so,  the  details  thereof;  and
 (९)  the  decision  taken  by  Govern-

 ment  on  those  recommendations?
 The  Deputy  Minister  in  the  Ministry

 of  Health  (Shri  P.  se  Naskar):  (a)  No
 specific  recommendations  were  made
 to  Government  by  the  Conference
 though  the  Conference  had  welcomed
 the  inclusion  of  proposals  for  expan-
 sion  of  rehabilitation  facilities  in  the
 4th  Plan;

 (b)  and  (c).  Does  not  arise.
 Flood  Control  in  Delhi

 98.  Dr.  L.  M.  Singbvi:
 Shri  ९,  B.  Chakraverti:
 Shri  K.  N.  Tiwary:

 Shri  Eolla  Venkalah:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarreq  Question  No.
 2264  on  the  l6th  September,  965  and
 state:

 (a)  whether  the  recommendations
 made  by  the  Expert  Committee  on
 5003  control  in  Delhi  and  surrounding
 areas  have  since  been  considered  by
 Government;  and

 (b)  if  so,  the  decisions  taken  there-
 ont

 The  Minister  of  Irrigation  and
 Power  (Dr  K.  L.  Rao):  (a)  and  (9).
 Recommendations  having  inter-State
 Aspects  and  proposed  to  be  discussed
 shortly  at  an  inter-State  Conference.
 Action  teken  on  other  recommenda-
 tions  is  indicated  in  the  statement
 attached,  [Placed  in  Library.  See
 No,  LT-5054/65).
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 Shitting  of  Offices  to  Faridabad
 99.  Shri  P.  R.  Chakraverti;

 Shri  P.  C.  Borooah:
 Will  the  Minister  of  Works  aad

 Meusing  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 persistent  refusal  of  some  Offices  in
 New  Delhi  to  shift  to  Faridabad,  will
 shortly  result  in  about  62,000  aq.  feet
 of  newly-built  Office  accommodation
 remaining  unoccupied  indefinitely;

 (b)  whether  Government  decided
 finally  which  of  the  Government  offti-
 ees  should  go  to  Faridabad  before  the
 decision  to  build  houses  there  was
 taken  in  ‘1962;

 (c)  which  are  the  offices  that  have
 accepted  readily  new  accommodation
 and  that  have  not;  and

 (d)  which  is  the  competent  autho-
 Tity  to  settle  the  matter  overcoming
 the  reluctance  of  the  oMces  concerned
 and  whether  it  hag  taken  executive
 decision?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  to
 (dd),  Three  blocks  of  office  accommo-
 dation  are  under  construction  §  in
 Faridabad.  Of  these,  one  block  is  readp
 and  it  has  already  been  allotted  to  the
 Ministry  of  Defence.  It  is  very  likely
 that  the  remaining  two  blocks  will
 also  be  allotted  to  the  same  Ministry.
 There  is,  however,  a  proposal  to  build
 alternative  accommodation  for  the
 Ministry  of  Defence.  When  this  is
 done,  these  blocks  will  become  avail-
 able  for  allotment  to  other  officea  of
 the  Government  of  India.  It  will  be
 only  then  that  the  question  of  the
 movement  of  some  offfees  from  Delhi
 to  Faridabad  can  be  considered.

 Herp  for  Family  Planning
 100.  Shri  Karn!  Singhjl:  Will  the

 Minister  of  Health  be  pleased  to  state:
 (a)  whether  Government  are  aware

 ef  a  new  herb  found  by  a  Lucknow
 doctor  for  family  planning;  and
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 (b)  if  ”,  the  steps  taken  or  propoe-
 4  d  to  be  taken  to  promote  research  on
 Li  ls

 हैं.  The  Deputy  Minister  in  the  Minis-
 .  try  of  Health  (Shri  P.  8.  Naskar):  (a)

 No.
 (b)  Does  not  arise.

 Wages  ef  Workers

 i0l,  Shri  ९,  C.  Borooah:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Flanniag  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  2697,  on  the  23rd
 September,  965  and  state;

 (a)  the  precise  findings  of  the
 Labour  Panel  as  to  the  working  and
 living  conditions  of  industrial  labour
 during  the  Third  Five  Year  Plan;  and

 (b)  the  recommendations  that  have
 been  made  by  the  Panel  for  ameliora-
 tion  of  their  condition  of  living?

 The  Minister  of  Planaing  (Shri  B.  BR.
 Bhagat):  (a)  and  (b).  The  Planning
 Commission's  Panel  on  Labour  Policy
 met  on  October  3]  and  November  kL
 The  Panel  felt  that  in  view  of  the  pre-
 sent  emergency  its  work  should  under
 taken  in  two  phases,  one  dealing  with
 proposals  bearing  on  action  in  the
 immediate  future  ang  in  the  context
 of  the  Annual  Plan  for  1966-67,  and
 the  second  concerned  with  studies  on
 programmes  and  policies  for  the
 Fourth  Plan  period  as  a  whole,  The
 Pane]  will  carry  out  its  detailed  work
 through  sewen  study  groups  which  it
 has  decided  to  constitute.  These  re-
 late  to:

 a  Industrial  relations,
 (2)  Productivity  and  incentives,  |
 (3)  Employment  and  Training.
 (4)  Wage  Policy,
 (5)  Labour  welfare,  social  secu-

 rity  and  labour  sdministra-
 tion.

 (6)  Workers’  education  and  labour
 research,  and

 (7)  Agricultural  =  labour  and
 special  categories  of  labour.
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 Flood  Control  in  Asmm

 103,  Shri  P.  0,  Boreoah:
 Shri  Yashpal  Singh:
 Shri  Marandi:
 Shri  Utiya:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  808  on
 the  23rd  September,  965  and  state:

 (a)  the  broad  outlines  of  the  scheme
 for  flood  control  in  Assam  as  laid
 down  by  the  Committee  on  Floods;
 and

 (by  the  action  being  taken  to  imple-
 ment  it?

 ..The  Minister  of  Irrigation  and
 Power  (Dr.  हू.  L.  Rao):  (a)  A  state-
 Ment  is  given  below:

 Statement
 The  broad  outline  of  schemes  for

 flood  control  in  Assam,  estimated  to
 cost  Rs.  60  crores,  suggested  by  the
 Ministers  Committee  on  Flood  Control
 is  gtven  below:—

 ‘Category  of  schemes  Estimated  cost
 (Rs.  in  crores)

 (approx.)

 New  Embankments  9-70 New  drains  2.30
 Raising  and  strengthening  embankments  4.70 Town  protection  and  anti-erosjon.
 achemes  वीए Sluices  in  embankments  («|
 Multipurprse  reservoirs  and  detention
 basins  (flood  control  cost)  27.50 Other  works  ‘§-00°

 ToTaL  60,00

 (b)  Investigations  for  Barek  dam
 are  in  progress,  The  report  of  study
 group  on  the  problem  of  floods  in
 Brahmaputra  and  its  tributaries  are
 under  examination.  It  is  proposed  to
 take  up  these  works,  subject  to  avail-
 ability  of  funds,  on  a  high  priority.
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 Strike  In  Kolar  Gold  Fisids

 103,  Shri  Linga  Reddy:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  was  recently  a
 Strike  by  the  labourers  in  the  gold
 mines  of  Kolar  Gold  Fields;

 (b)  if  so,  the  losses  incurred  om
 account  of  the  strike;  and

 (९)  the  reasons  for  the  strike  and
 the  terms  on  which  the  strike  ended?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamacharl):  (a)  Yes,  Sir.

 (b)  The  gold  produced  in  the  Kolar
 Gold  Mines  is  not  sold,  and  any  ques-
 tion  of  loss  does  not  therefore  arise.
 In  terms  of  gold  production  however
 there  was  a  shortfall  of  about  1,56,000
 grammes  due  to  the  strike  by  the
 employees  of  the  Kolar  Gold  Mining
 Undertakings  during  the  period  from
 lsth  August,  965  to  2nd  September,
 1965.

 (c)  During  the  pendency  of  nego-
 tiations  between  the  recognised
 Workers’  Unions  in  the  Kolar  Gold
 Mining  Undertakings  and  the  Man-
 agement  on  the  Workers’  demand  for
 increase  in  dearness  allowance  and
 revision  of  pay  scales,  the  workers
 went  on  an  illegal  strike  on  the  l9th
 August,  1965,  but  the  strike  was
 called  off  on  the  3rd  September,  1963,
 The  strike  was  without  notice  and
 was  resorted  to  at  a  time  when  the
 Conciliation  Officer  was  actually  con-
 ducting  negotiations.  An  agreement
 has  since  been  arrived  at  between  the
 anagement  and  the  Workers’  Unions
 for  increase  in  wages  and  dearness
 allowance  etc.  as  per  recommenda-
 tions  of  the  Conciliation  Officer.

 Kolar  Gold  Fields
 104.  Shri  Linga  Reddy:  चा  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  profit  or  loss  that  the  Cen-
 tral  Government  have  made  from  the
 mining  undertakings  in  the  Kolar
 Gold  Fields  ever  since  the  same  were
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 taken  over  by  the  Central  Govern-
 ment;  and

 (b)  the  measures  taken  to  reduce
 the  cost  of  production  of  gold?

 ‘The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  gold  pro-
 duced  in  the  Kolar  Gold  Mining  Un-
 dertakings  is  not  sold,  and  any  ques-
 tion  of  profit  or  loss  does  not  there-
 tore  arise.

 (b)  The  measures  taken  to  reduce
 the  cost  of  production  are,  amalga-
 mation  of  two  of  the  three  mines,
 centralisation  of  purchases,  centrali-
 sation  of  certain  workshop,  civil  en-
 gineering  and  sanitary  services  and
 elimination  of  surplus  labour.  A
 Technical  Committee  is  also  examin-
 ing  the  mining  techniques  employed
 by  the  Undertakings  for  suggesting
 improvements  with  a  view  to  increase
 production  and  reduce  cost.

 परिवार  बेन  कौर  गृह  निर्माण  ऋण
 घोजनाएें

 ios.  की  बागड़ी :.
 गी  मधु  लिये  :
 की  किशन  पटनायक  :
 की  बदा पाल  सिह  :

 क्या  वित्त  मंत्री  23  सितम्बर,  965
 के  अतारांकित  प्रश्न  संख्या  2694  के  उत्तर
 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  झपने  मंत्रालय  के
 उस  वरिष्ठ  प्राधिकारी  से  रिपोर्ट  मिल  चुकी
 है,  जो  परिवार  पेंशन  शौर  गृह-निर्माण  ऋण
 घो जना पों  के  कार्य  संचालन  का  प्रयत्न  करने
 के  लिये  विदेशों  में  गया था;

 (m)  यदि  ef,  तो  उसकी  मुख्य  सिफारिशें
 क्या  हैं  ;  ौर

 (स)  क्‍या  सरकार  ने  उन  पर  विचार
 कर  लिया  है  ?

 वित्त  मंत्रो  (थी  ति०  me  हष्णमाचारी  Ve

 (क)  ध्रध्िकारी  ने  गृह-निर्माण  के  लिये  वित्त

 प्रबन्ध  करने  के  बारे  में  ज्ञापन  प्रस्तुत  कर
 दिया  है  ।  पेंशन  संबंधी  ज्ञापन  भी  जल्दी  ही
 प्रस्तुत  कर  दिया  जाएगा।

 (ख)  गृह-निर्माण  के  लिये  वित्त
 प्रबन्ध  करने  के  बारे  में  मुख्य  सिफारिश  यह  है
 कि  मकान  बनाने  के  कार्य  को  प्रोत्साहन  देने
 के  लिये  लम्बे  समय  के  लिये  ऋण  देने  कौर
 इस  संबंध  में  निजी  बचतों  से  भी  धन-संग्रह
 करने  के  लिये  ग॒ृह-निर्माण  वित्त  निगम  की
 स्थापना  की  जानी  चाहिये।

 (ग)  प्रस्तावों  पर  विचार  किया  था
 रहा  है

 Lal  Committes  Repert
 106,  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  it  is  q  fact  that  the
 senior  service  report  known  as  the
 Lal  Committec  Report  has  been  pro-
 duced  in  a  Court  of  Law  in  Poona;  and

 (b)  whether  ठप्हषापााला।,  propose
 to  lay  a  copy  of  the  report  on  the
 Table,  since  it  has  become  a  public
 document?

 The  Minister  of  Finance  (Shri  T  T.
 ह लेडिज सिड):  (a)  Yes,  Sir.

 (b)  A  few  copies  of  the  report  have
 been  placed  in  the  Parliament  Lib-
 rary.

 Indian  Medical  Register
 107,  Shri  Madho  Limaye:

 Shri  Bagri:
 Will  the  Minister  of  Health  be

 Pleased  to  state:
 (a)  when  the  Indian  Medical  Regu-

 ter  was  published  last;
 (b)  whether  it  is  a  fact  that  inspite

 of  the  pelicy  of  Government  Yo  fill
 seats  by  election  and  not  by  nomina-
 tion,  seven  seats  of  the  Medical
 Council  of  India  have  been  filled  by
 nomination;  ang
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 (c)  if  so,  the  reasong  therefor?
 The  Deputy  Minister  in  the  Min-

 istry  of  Health  (Shri  P.  Ss.  Naskar):
 (a)  The  Indian  Medical  Register  was
 Published  on  the  2nd  January,  965
 complete  upto  December,  1960.

 (b)  and  (c).  Section  4(l)  of
 the  Indian  Medical  Council  Act, 956  and  Rule  26  of  the  Indian
 Medical  Council  Rules,  +1957,  inter-
 ala  provide  that  pending  the
 Prepuration  of  the  Indian  Medical
 Register  in  accordance  with  the  pro- visions  of  the  Act,  the  licentiate  mem-
 berg  referred  to  in  clause  (d)  of  sec-
 tion  3(])  may  be  nominated  by  the
 Central  Government  instead  of  being
 elected  as  provided  thercin.  Ags  the
 Indian  Medical  Register  prepared  and
 published  by  the  Medical  Council  of
 India  on  the  2nd  January,  1965,  was
 incomplete  and  contained  the  names
 of  only  such  persons  as  were  enrolled
 on  the  State  Medical  Register  and
 possessed  the  required  medical  quali-
 fications  upto  December,  960  only,  it
 could  not  be  taken  35  a  complete  elec-
 toral  roll  for  purposes  of  election  of
 licentiates  and  hence  nominations
 were  made  with  effect  from  the  6th
 February,  1965.

 Government  Accommodation
 108.  Shri  Madhu  Limaye;  Will  the

 Minister  of  Works  and  Housing  be
 pleased  to  state:

 (a)  the  amount  of  rent  charged  for
 Government  accommodation  in  type
 IV  and  V  occupied  by  an  Officer  who
 has  built  his  own  house  in  New  Delhi/
 Delhi;  and

 (9)  the  rent  charged  in  the  above
 classes  from  an  officer  who  is  on
 study  leave  for  more  than  six  months
 for  higher  studies  either  abroad  or  in
 Indiat

 The  Minister  of  Works  and  Housing
 (Shri  Mebr  Chand  Khanna):  (a)
 Officers  owning  houses  are  required  to
 pay  standard  rent  under  F.R.45-B  or
 pooled  standard  pent  under  F.R.45-A,
 whichever  may  be  higher,  for  the
 Goverm  +  accommodation  allotted
 to  them.
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 (b)  Officers  going  on  study  leave
 for  more  than  six  months  can  retain
 Government  accommodation  for  a
 period  not  exceeding  six  months  on
 payment  of  rent  under  F.R.45-A.
 Damages  computed  on  the  basis  of
 market  rates  are  recoverable  in  cases
 where  the  residence  is  not  vacated
 within  that  period.

 Eewards  to  Informers  of  Tax  Evasion
 109,  Shri  Kishen  Pattnayak:

 Shri  Madbu  Limaye:
 Shri  Bagr!:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Bourd  of  Direct  Taxes
 announced  rewards  for  persons  giving
 information  about  Income  Tax
 evaders;

 (b)  if  so,  the  nature  of  these  re-
 wards;  and

 (c)  the  number  of  persons  who  have
 received  these  rewards  during  the
 recent  anti-black  money  drive?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Yea,  Sir.

 (b)  The  rate  of  reward  ranges  bet-
 ween  74  per  cent  and  0  per  cent  of
 the  extra  tax  reallsed  which  is  attri-
 butable  to  the  information  supplied
 and/or  assistance  rendered  by  the
 informer.

 (९)  The  information  ls  being  collect-
 ed  and  will  be  placed  on  the  table  of
 the  House.

 Teohnical  Committee  on  Bari  Gandak
 ‘10.  Shri  हू,  N.  Pandey:  Will  the

 Minister  of  Irrigation  ang  Power  be
 pleased  to  state:

 (a)  whether  !t  is  a  fact  that  Gov-
 emment  appointed  a  technical  Com-
 mittee  to  inquire  into  the  change  of
 eourse  by  the  Bari  Gandak  in  Deoria
 District  cnusing  danger  not  only  to
 several  villages  and  a  sugar  factory
 but  also  to  proposed  Bari  Gandak
 Canal  which  is  under  construction;
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 (b)  if  so,  the  main  recommendations
 of  the  technical  committee;  and

 (ce)  the  steps  taken  by  Government
 to  check  the  erosion  by  the  river?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Year  A
 Committee  has  been  appointed  with
 the  following  terms  of  reference:—

 (l)  to  review  the  flood  problem
 of  the  river  Great  Gandak
 with  particular  reference  to
 the  reach  on  the  right  bank
 downstream  of  the  tri-junc-
 tion  of  the  Nepal—U.P.—
 Bihar  border  up  to  Chitauni
 ghat;
 to  make  an  assessment  of  the
 protection  afforded  in  the
 past  by  the  Chitauni  bund
 together  with  its  various  pro-
 tective  works  constructed  on
 the  right  bank  of  the  river  by
 the  U.P.  Gavernment;
 to  study  the  causes  responsible
 for  inadequate  protection  in
 the  past  by  this  embankment
 during  the  flood  season  of  cer-
 tain  years;
 to  lay  down  standards  to
 which  the  bund  and  its  vari-
 ous  protective  works  should
 be  built  so  as  to  be  effective
 and  secure  and  to  make  725
 commendations  for  improve-
 ments  in  the  system,  for
 achieving  these  objectives.

 (b)  and  (c).  The  Committee  Is  ex-
 pected  to  submit  its  report  by  the
 end  of  December  1965.

 Tawa  Froject
 il.  Shri  Vidya  Charan  Shukia:

 Shri  Parashar:
 Shri  Hokam  Chand

 Kacbhavalya:
 ‘Shri  Chandak:
 Shri  Wadiwa:
 Shri  J.  ९,  Jyotish!:
 Shri  Daji:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  9  on

 (2)

 (3

 roy
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 the  l9th  August,  965  and  state  the
 progress  so  far  made  on  the  construo-
 tlon  of  Tawa  Multi-purpose  Project
 in  Madhya  Pradesh?

 The  Minister  of  Irrigation  and
 Power  (Dr.  हू,  L.  Rao):  Preliminary
 civil  works,  such  as  project  roads  and
 buildings  are  nearing  completion.  Ex-
 cavation  work  relating  to  the  mascnry
 portion  of  the  dam  in  the  river  bed
 and  on  the  earth-dam  is  in  progress.
 Excavation  of  the  left  bank  canal  has
 just  begun.  Work  on  the  dcep  cut  in
 the  right  bank  is  in  progress.  Grout-
 Ing  in  the  foundation  of  masonry  dam
 has  also  been  taken  up.

 Hydrocele  Cases
 ie.  Shri  Mohammed  Kaya:  Will  the

 Minister  of  Health  be  pleased  to  state:
 (a)  whether  Government  are  aware

 of  a  large  number  of  hydrocele  cases
 in  coastal  areas  of  the  country,  parti-
 cularly  in  Kerala;  and

 (b)  if  so,  the  stepa  taken  for  thelr
 cure  and  prevention?

 The  Deputy  Minister  in  the  Mints
 try  of  Health  (Shri  P.  5S.  Naskar):
 (a)  Sample  survey  to  estimate  the
 filarial  infection  and  disease  prevalent
 in  different  areas  in  the  country  have
 shown  that  hydrocele  cases  are  pre-
 valent  in  many  of  the  areas  surveyed
 including  the  Kerala  coast.  A  state-
 ment  showing  the  prevalence  of  hyd-
 rocele  in  constal  afeas  is  laid  on  the
 Table  of  the  House,  [Placed  in  Libra-
 rary.  See  No.  LT-5057/65].

 (b)  Hydrocele  is  mainly  caused  by
 filarial  (w,  bancrofti  only)  infection.
 Facilities  for  treatment  of  Hydrocele
 exist  in  the  hospitals  and  dispensaries
 in  the  country.

 A  pilot  programme  known  as  the
 National  Filaria  Control  Programme
 has  bern  undertaken  to  control  filaria
 in  g  number  of  areas  of  the  country
 including  Kerala.  The  anti-larvel
 measures  being  taken  under  the  prog-
 ramme  aim  at  controlling  the  spread
 of  the  disease.  The  Control  measures,
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 however  effective,  do  not  confer  any
 benefit  on  those  who  are  already  in-
 fected  or  have  developed  the  filarial
 discuss.

 पंजाब  में  कृत्रिम  रंग  केग

 113.  भी  गुलशन  :
 हो  शध्ोंकार लाल  बैरवा  :
 ग्न  बूटा  सिह

 क्या  स्वास्थ्य  मंत्री  २  प्रस्ताव,  l964
 कै  प्रतारांकित  प्रश्न  संख्या  i630  के  उत्तर
 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पंजाब  में  कृत्रिम  रंग  तैयार
 करने  का  एक  केन्द्र  स्थापित  करने  को
 विचार  हैं  ;  कौर

 च)  यदि  हां,  तो  इसमें  कब  तक  काम
 आरम्भ  हो  जाने  की  सम्भावना  है?

 स्वास्थ्य  मंत्रालय  में  उपमंत्री  (भरी
 Yo  शो ०  गावसकर im  (क)  पौर  (छ).  इस
 प्रस्ताव  पर  पंजाब  सरकार  विचार  कर
 रही  है।  पह  प्रस्तावित  केन  कब  तक  चालू
 हो  जाएगा  इस  प्रावस्था  में  यह  बतलाना
 पसामगसिक  होगा

 Heavy  Industrial  Projects
 ott ws  Shri  Daljit  Singh:  Willi  the

 Minister  of  Planning  be  pleased  to
 atate:

 (a)  the  break-up  of  the  capital
 outlay  of  Rs.  2.30  crores  on  the
 Heavy  Industrial  Projects  set  up
 during  the  three  Plan  periods,  State-
 wine;

 (b)  the  number  of  such  heavy
 industrial  projects  which  have  been
 set  up  in  Punjab;

 (९)  the  reasons  for  giving  the  amall
 abare  to  Punjab;  and

 (d)  whether  there  is  any  proposal
 uader  consideration  for  the  allotment
 of  more  funds  to  Punjab  during  the
 Fourth  Plan  period?

 The  Minister  of  Planing  (Shri  B.
 RE.  Bhagat):  (a)  A  statement  indicat-
 ing,  Stutewise,  the  estimated  invest-
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 ment  on  Central  Industrial  Projects
 during  the  first  three  Plan  periods  is
 given  below:

 Statement

 Estimated  invest-
 ment  during  the
 first  three  Plan

 periods.
 Rs.  (crores)

 State.

 Andhra  Pradesh  56.98
 Assam  27.50,
 Bihar  200.75
 Gujarat  32.00
 Jammu  &  Kashmir
 Kerala  26.24
 Maharashtra  42.48
 Madhya  Pradesh  442.6
 Madras  82.7
 Mysore  24.69
 Orissa  403.84
 Punjab  35.60
 Rajasthan  6.00
 Uttar  Pradesh  62.90
 West  Bengal  $21.22,

 TOTAL  :  765.52

 (b)  There  are  two  heavy  industrial
 projects  in  Punjab,  namely,  the  Nan-
 gal  Fertiliser  Factory  and  the  heavy
 Machine  Tools  Factory  at  Pinjore.

 (c)  The  lovation  of  Heavy  Indus-
 trial  Projects  is  decided  on  economic
 and  other  relevant  considerations
 Therefore,  the  question  of  giving  &
 small  or  big  share  to  a  particular
 State  does  not  arise.

 (d)  The  outlay  on  projecta  to  be
 included  in  the  Fourth  Five-Year
 Plan  and  their  location  is  still  under
 consideration.

 Alletment  of  Houses  te  Working
 Women  in  Delhi

 1s.  Shrimati  Matmoens  Sultan:
 Shri  Hukam  Chand

 Kachhavalya:
 Will  the  Minister  of  Works  and

 Heusing  be  pleased  to  state:
 (a)  whether  Government  have  of

 late  approved  a  acheme  for  the  allot-
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 ment  of  houses  for  career  and  work-
 ing  women  of  Delhi;

 (9)  If  so,  the  details  of  the  scheme
 and  nature  and  type  of  houses  to  be
 provided  to  them;  and

 (e)  the  terms  of  allotment?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chang  Khanna):  (a)  No.

 (b)  and  (c).  Do  not  arlse.

 Government  Accommodation  fer
 Employees  opting  Military

 Service

 116.  Shri  P.  R.  Chakraverti:  Will
 the  Minister  of  Works  and  Housing
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Govern  t  servants,  Py-
 ing  general  peol  accommodation  under
 the  Directorate  of  Estates,  had  been
 deprived  of  such  accommodation  on
 their  being  called  for  military  service
 or  on  receiving  commissions  in  the
 Armed  Forces  under  the  Emergency
 Commissions  Scheme  during  the
 period  since  Chinese  attack  in  1962;

 (b)  if  how  many  families  have
 been  displaced  on  this  account;

 (९)  how  many  persons  have  been
 penalised  for  default  in  vacating  the
 General  pool  accommodation  in  thelr
 occupation;

 (a)  how  many  of  these  persons
 appealed  against  the  orders  of  evic-
 fdon  within  the  period  prescribed;  and

 (e)  how  many  of  them  were  pena-
 lised  for  not  vacating  the  quarters
 during  the  period  when  their  appeals
 were  still  awaiting  decision  and  what
 ig  the  rule  in  this  regard?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chang  Khanna):  (a)  to
 (e).  Under  the  accommodation  rules
 in  force  before  the  emergency,  there

 334
 were  21  such  cases.  In  $  cases,  the
 residences  were  vacated  by  the  persons concerned  on  their  own.  Allotments have  been  regularised  in  0  cases  on the  basis  of  relaxation  of  rules  since made  for  the  benefit  of  such  personnel. In  the  remaining  8  cases,  Govern- ment  have  already  permitted  the  offi- cers  to  retain  their  residences  in  Delhi for  the  use  of  their  families  up  to  the end  of  October,  1965,  Their  cases  are
 being  reviewed.

 Central  Sales  Tax  Act

 nM.  Shri  Hem  Baj:  Will  the  Minis- ter  of  Finance  be  pleased  to  refer  to the  reply  given  to  Unstarred  Question No.  774  on  the  26th  August,  965  and
 state:

 (a)  whether  the  examination  of  the
 proposals  of  State  Governments  to amend  the  Central  Sales  Tax  Act  has been  completed;  and

 (b)  if  8०,  the  outcome  thereof?
 The  Minister  of  Finance  (Shri  T.  ₹.

 Krishnamachari):  (a)  and  (b).  The
 matter  ig  still  under  examination.

 Terminal  Tax  in  Calcutta
 ‘1s.  Dr.  Ranen  Sen:

 Shri  Dinen  Bhattacharya:
 Will  the  Minister  of  Fimamsee  be

 pleased  to  state:
 -

 (a)  whether  the  Planning  Commis-
 sion  have  accepted  the  proposal  of
 the  West  Bengal  Government  to
 impose  terminal  tax  in  Calcutta;  and

 (०)  if  so,  the  proposed  yield  from
 the  tax?

 The  Minister  of  Finarce  (Sbri  T.  T.
 Krishnamachari):  (a)  The  proposal  of
 the  West  Bengal  Government  is  under
 consideration  and  no  decision  has
 been  taken  as  yet.

 (b)  Does  not  arise.
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 बिल्ली  के  वं  गिर्दे  हरियावल  (प्रश्न  बेल्ट)

 119  श्री  ध्लोंकार  लाल  बैरवा  :  कया
 स्वास्थ्य  मंत्री  यह  बताने  की  क्षमा  करेंगे
 किः  हि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  विकास
 प्राधिकार  ने  बृहद  योजना  के  अन्तर्गत  दिल्ली
 नगर  में  हरियावल  (ग्रीन  बैल्ट)  लगाने  के
 काम  में  शीघ्रता  लाने  के  लिये  एक  समिति
 बनाई  है  ;

 (लव)  यदि  हां,  तो  इस  समिति  के
 सदस्यों  के  नाम  क्‍या  हैं  ;  शौर

 (ग)  समिति  द्वारा  कब  तक  काम  शुरू
 किये  जाने  की  संभावना  है  ?

 स्वास्थ्य  मंत्रालय  में  उपमंत्री  (भी
 qe  fo  नासिर)  :  (क)  जी  नहीं।

 ु)  ौर  (ग).  ये  प्रश्न  नहीं  उठते  ।

 Taking  over  Control  of  Brahmapeirs
 River  and  ity  Tributaries

 i20.  Shrimati  Renuka  Barkataki:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  232
 on  the  24th  September,  964  and  state:

 (a)  whether  any  decision  has  since
 been  taken  to  take  over  the  control
 of  Brahmaputra  river  and  its  tribu-
 taries;  and

 (by)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K,  L.  Rao):  (a)  No.

 (bd)  Does  not  arise

 Shifting  af  Offices  to  Satellite  Towns
 in  Delhi

 22i.  Shri  Heda:  Will  the  Minister  of
 Works  and  Housing  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
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 No.  375  on  the  2nd  September,  965
 and  state:

 (a)  whether  the  phase  |  of  provid-
 ing  office  accommodation  in  suburban
 area  of  Delhi  bas  been  completed;

 (b)  if  so,  whether  phase  II  has  now
 been  taken  up  for  implementatian;
 and

 (९)  the  salient  features  of  phase  ITI,
 if  any?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chang  Khanna):  (a)
 Phase  I  accommodation  in  Faridabad
 has  been  sanctioned.  One-third
 has  been  completed  und  the  remaining
 two-third  is  under  construction.

 (b)  Phase  II  at  Faridabad  and  Phase
 l  at  Ghaziabag  have  not  yet  been  sanc-
 tioned.

 (c)  Phase  III  has  so  far  not  been
 Planned.
 Central  Drug  Research  Laboratory,

 Ghaziabad
 Shri  KR.  S.  Pandey:

 Shri  Rajeshwar  Patel;
 Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  Health  be
 Pleased  to  state:

 (a)  the  nature  of  work  to  be  under-
 taken  by  the  proposed  Central  Drug
 Research  Laboratory,  Ghaziabad;

 (b)  whether  the  Construction  work
 hag  since  been  taken  up;  and

 (९)  whether  any  foreign  assistance
 has  been  accepted  in  the  setting  up  of
 the  said  Laboratory?

 The  Deputy  Minister  in  the  Minis.
 try  of  Health  (Shri  P.  B.  Naskar):
 (a)  The  Central  Indian  Pharmacopoeia
 Laboratory  at  Ghaziabad  will  carry
 out  the  work  of  Indian  Pharmacopoeia
 for  establishing  standards  of  drugs
 ‘ang  will  also  develop  newer  methods
 of  analysis  for  drugs.  The  Labora-
 tory  will  also  function  as  a  drugs  tes-
 ting  laboratory  for  the  Union  Terri-
 tories  (including  Delhi)  and  for  the
 States  in  the  Northern  Zone  which
 do  not  have  testing  facilities  of  their
 own
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 (9)  Not  yet.  The  construction  work
 is  likely  to  be  taken  up  some  time
 next  your.  Meanwhile  the  Laboratory
 has  been  housed  in  hired  accommoda-
 tion,

 (c)  No.

 Aamistance  sought  by  Assam
 Government

 123,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Assam  Government
 have  recently  urged  the  Central  Gov-
 ernment  that  unless  the  latter  came  to
 the  rescue  of  Assam  in  the  present
 emefgency,  the  credit  and  economic
 Position  of  that  State  would  continue
 to  cause  grave  anxiety  and  have  ad-
 verse  effects;

 (b)  if  so,  the  precise  demandg  for
 aid  made  by  that  State;  and

 (c)  Government's  reaction  thereto?

 The  Minister  of  Finance  (Shri  कफ.  T.
 Krishnamachari):  (a)  Yes.

 (b)  The  Assam  Government  has  sug-
 gested  that  commercial  banks  should
 be  persuaded  to  open  more  offices
 within  the  State,  that  in  the  event  of
 the  outbreak  of  hostilities  at  any  time
 in  the  future,  credit  facilities  should
 continue  to  be  avallable  to  the  extent
 necessary,  and  that  as  a  measure  of
 assistance  to  the  small-scale  ang  other
 industrial  units  in  the  State,  purchases from  these  units  by  Government  and
 other  official  agencies  should  be  ac-
 celerated  during  periods  of  emer-
 gency.

 (c)  There  is  no  evidence  that  any
 Teal  difficulty  has  been  experienced
 in  Assam  on  account  of  the  lack  of
 adequate  credit  facilities.  The  ques-
 tion  of  the  action  to  be  taken  will  be
 considered,  if  necessary,  at  the  appro-—
 priate  stage,  in  the  light  of  further
 developments,  if  any.
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 Kosi  Project
 1  Shri  D.  C.  Sharma:

 Shri  Gogendra  Jha:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  negotiations  in  connec-

 tion  with  the  preparation  of  a  master
 Plan  for  the  Kosi  Project  areas  bet-
 ween  India  and  Nepal  have  been  com-
 pleted;  and

 (b)  if  so,  the  outcome  thereof?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  (a)  and  (b).
 No,  Sir  Negotiations  are  in  progress
 in  respect  of  the  Western  Kosi  Canal
 only.

 India's  Mortality  Rate
 Shri  Brij  Raj  Singh:
 Shri  Oukar  Lal  Berwa:
 Shri  Gokaran  Prasad:
 Shri  Hukam  Chand

 Kachhavalya:
 Will  the  Minister  of  Health  be

 Pleased  to  state:
 (a)  whether  according  to  a  study

 made  by  the  Council  of  Applied  Eco-
 nomic  Research,  New  Delhi  there  has
 been  a  steady  decline  in  India's  mor-
 tality  rate  during  the  past  few  de-
 cades;

 (b)  if  go,  the  details  of  the  findings
 of  the  Council;  and

 (९)  the  reasons  for  such  decline?
 The  Deputy  Minister  in  the  Minis-

 of  Health  (Shri  P.  8B.  Naskar):
 (a)  to  (c).  The  information  is  being
 collecteq  and  will  be  laid  on  the  Tuble
 of  the  Sabha  in  due  course.

 Centributions  by  Foreign  Banks  to
 Pakistan  Defence  Fond

 18.  Shri  Brij  Raj  Singh:
 Shri  Onkar  Lal  Berwa:
 Shri  Gokaran  Prasad:

 Will  the  Minister  of  Finanee  be
 Pleased  to  state:

 (ay  whether  some  foreign  banics,
 having  branches  both  in  India  and

 125,
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 Pakistan,  have  contributed  to  the  into  for  the  purpose  with  the  appro-
 Pakistan  Defence  Fund,  but  not  to  the
 National  Defence  Fund  of  India;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  such  anti-Indian  attitude  of
 the  Indian  branches  of  those  banks?

 The  Minister  of  Finance  (Shri  T,  T.
 Erishnamachari):  (a)  and  (b).  Details
 of  the  contributions  made  by  the
 foreign  banks  to  the  defence  or  other
 funds  in  the  two  countries  are  not
 readily  available  and  are  being  ob-
 tained.  It  is  not  possible  to  anticipate
 at  this  stage  the  action  which  Govern-
 ment  may  find  necessary  or  may  be
 in  a  position  to  take.

 Training  Institute  for  Neyvell  Pewer
 Station  Personnel

 i  Shri  P.  C.  Berooah;
 Shri  Onkar  Lal  Berwa
 Shri  Brij  Raj  Singh
 Shri  Gokaran  Prasad;

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  a  con-
 tract  has  recently  been  signed  with
 the  Soviet  Union  to  secure  Russian
 assistance  in  expanding  and  stream-
 lining  the  training  institute  for  power
 station  personnel  at  Neyveli;  and

 (b)  if  ao,  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao);  (a)  and  (b),  A
 Contract  was  signed  between  “Tech-
 noexport",  Moscow,  ang  the  Govern-
 ment  of  India  on  the  80  October,
 i965,  for  obtaining  the  services  of  two
 Soviet  Special
 with  one  Interpreter—for  a  period
 up  to  six  months.  The  Soviet  Spe- cialists  will  prepare  a  Scheme  Report
 for  the  setting  up  of  an  Institute  for
 the  training  of  operation  and  main-
 tenance  personne]  of  large  thermal
 Power  stations.  If,  on  the  basis  of  the
 Scheme  Report,  it  is  found  necessary to  obtain  the  services  of  suitable Soviet  Specialists  andjor  supply  af
 necessary  equipment  from  the  TSSK, a  separate  agreement  may  be  entered

 priate  Soviet  organisation.

 गांधी  सागर  बांध  से  पानी  का  संकरण

 i28.  भी  झंकार  लाल  बैरवा  :  क्या
 सिंचाई  शौर  विद्युत्‌  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  गांधी  सागर
 बांध  से  किसानों  को  जो  पानी  मिलता  बा,
 उसमें  कटौती  कर  दी  गई  है  ;  कौर

 (@)  यदि  हां,  तो  कितनी  ?

 सिचाई  शौर  बिद्युत  मंत्री
 go  mo  wa):  (क)  जी,  हां  ।

 [ख)  गत  वर्ष  दिये  गयें  पाती  से  लगभग
 20  प्रतिशत  कम  |

 (mre

 प्रम्भालय  की  प्राधिकारी  आधारित
 व्यवस्था

 i29.  करी  सोकार  लाल  बेजा  :
 Wo  शेन  सेन  :
 शी  दिनेश  भट्टाचार्य :
 की  कोयला  बेकेपा  :

 क्या  निर्माण  जौर  प्रवास  मंदी  पह  बताने
 की  कृपा  करेंगे कि  :

 (क)  क्या  यह  सच  है  कि  उनके  घं ता लय
 में  प्रयोग  के  रूप  में  एक  मई  प्रशासनिक
 व्यवस्था  की  जा  रही  है  ताकि  लाल-फीता-
 शाही  को  समाप्त  किया जा  सके  ौर  भीष्म
 निर्णय  किया  जाना  सुनिश्चित  हो  जाए;

 (ख)  यदि  हां,  तो  उसकी  रूपरेखा  क्‍या
 है;  भोर

 (7)  इसके  कब  तक  स्थापित  हो  जानें
 की  सम्भावना  हैं  ?

 निर्माण  कौर  आवास  मंत्री  बी
 मेहर  नब  खन्ना):  (क)  से  (ग).  निर्माण  तथा
 ध्रावास  मंत्रालय  के  निर्माण  प्रभाग  (वच
 डिवीजन)  को  जो  कि  केन्द्रीय  लोक  निर्माण
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 विभाग  से  संबंधित  है,  i8  प्रकार,  9652

 पुनर्गठित  कर  दिया  गया  है  नयी  व्यवस्था
 परम्परागत  केन्द्रीय  सचिवालय  के  स्वरूप
 से  नितान्त  भिन्न  हैं  कौर  भागा  की  जाती  हैं
 कि  इसके  फलस्वरूप  कार्य  शीघ्रता  से
 निपटाया  जा  सकेगा  भौर  खर्च  में  काफी  बचत
 होगी  1  पुनर्गठन  की  व्यवस्था  में  चीफ  इंजी-
 नियर,  केन्द्रीय  लोक  निर्माण  विभाग  के
 प्रशासनिक  तथा  वित्तीय  प्राधिकार  बढ़ा
 दिये  गये  हैं,  ताकि  वे  हरनेक  मामले  बगैर
 मंत्नालय  को  भेजें  स्वयं  निपटा  सकें  -  सिंगल
 फाइल  सिस्टम  भी  शुरू  कर  दिया  गया  है।
 इससे  मंत्रालय  में  एक  बहुत  बड़ी  संख्या  के
 मामलों में  दूसरी  फाइल  की  प्रा वश्य कता  समाप्त
 कर  दी  गयी  है।  फाइलिंग  और  रेकार्ड  के  स्टोरेज
 की  नयी  पद्धति  तथा  “भप्राफीसर्स  ओरिएन्टेशन
 सिस्टम”  के  आदर्श  पर  कर्मचारियों  के
 संरचनात्मक  पुनर्गठन  की  कार्यवाही  शुरू
 कर  दी  गयी  हैं।  बालक  केवल  नेमी  कार्यों
 के  लिये  जेसे  भावती  (रिसिप्ट),  प्राण
 (डिसपैच)  डायरी  करने,  टाइप  करने,

 जो  फाइलें  चालू  नहीं  है  उनका  परिरक्षण
 करने,  फलों  की  बाहरी  गतिविधि  पर  नजर
 रखने  तथा  कछ  रजिस्टरों  का  प्रनुरक्षण
 करने  के  लिये  रखे  जायेंगे।  कागज  पर
 आरम्भिक  विचार  प्रनुभाग  अधिकारी  झयवां
 ओवर  सचिव  के  द्वारा  किया  जाता  है  न  कि
 जैसे  कि  परम्परागत  सचिवालय  की  व्यवस्था
 में  सहायक  प्रथा  पलकों  के  द्वारा  किया
 जाता  था।  सामान्य  पांच  स्तरों  (सहायक,
 प्रनुन्ताग  प्रधिकारी,  भवर  सचिव,  उपसचिव
 तथा  संयुक्त  सचिव)  के  स्थान  पर  नयी
 पद्धति  में  केवल  तीन  स्तर  हैं  उदाहरणतः
 प्रतिभाग  प्राधिकारी  |  प्रवर  सचिव,  उप
 सचिव  तथा  संयुक्त  सचिव)  निर्माण  प्रभाग
 में  सभी  प्रनुभाग  भ्र धि कारियों  तथा  ओवर
 सचिवों  को  झा शु लिपिकों  की  सहायता
 (स्टेनो ग्राफिक  प्रसिडेंट)  बड़ी  उदारता  के
 साथ  दी  गयी  है।  राष्ट्रपति  की  घोर  से
 आदेशों  के  प्रधिप्रमाणणन  प्ौधिस्टीकेशन

 का  प्राधिकार  भी  अनुभाग  प्राधिकारियों  को
 है  दिया  गया  है

 राणा  प्रताप  सागर  बिजली  घर

 i30.  थी  झाँककर  लाल  बैरवा  1  क्‍या
 सिचाई  कौर  विद्युत  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  3  प्रवतुबर,
 965  को  राणा  प्रताप  सागर  बिजली  घर

 का  निर्माण  कार्य  प्रारम्भ  हो  गया  है  ;

 (ख)  यदि  हां,  तो  इसकी  प्रस्तावित
 क्षमता  क्‍या  है  ;

 (ग)  उस  पर  कितना  रुपया  व्यय  होगा  ;
 शौर

 (घ)  इसके  लिये  कितनी  विदेशी
 सहायता  की  जरूरत  होगी  कौर  वह  किन  किन
 देशों  से  प्राप्त  होगी  ?

 सिचाई  जौर  बिच यु तू  मंत्री  (डा०
 ge  we  ब)  (क)  जी,  हां  t

 (खा)  43-43  मैगावाट  के  4  उत्पादन
 यूनिट  t

 (ग)  i8,94  करोड़  बाये  ।

 (घ)  80
 आऋ  |

 साख  डालर--काँड़ा

 दिल्‍ली  के  गांवों  का  पुनविकास

 i3.  ली  औंकार  लाल  बेरबा  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 क)  क्‍या  यह  सच  है  कि  सरकार  का
 विचार  दिल्‍ली  के  बाहरी  क्षेत्र  के  रूप  में 111
 गांवों  का  पुनविफास  करने  का  है  ;

 (3)  यदि  हां,  तो  योजना  की  मुख्य
 बातें  क्‍या  हैं  ;  शौर
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 (7)  पुनविकास  के  फलस्वरूप
 बया  सुविधायें  उपलब्ध  होंगी  ?

 क्वात्रेय  मंत्रालय  में  उपमंत्री  (भरी
 qo  wo  नौकर  )  :  (कफ)  जहां।

 (ख)  .ii  गांवों  में  से  प्राप्त:  88
 गांव  सर्वेक्षण  तथा  विकास  कार्य  शुरू  करने
 के  लिये  छांटे  गये  ह  ।शेर  23  गांवों  में
 विकास  कार्य  वाद  में  शुरू  किया  जायेगा  1
 इन  गांवों  में  जल,  सीवरेज  तथा  सड़क  जैसे
 परिणाहीय  सेवाएं  की  व्यवस्था  इन  गांवों
 के  इद  गिर्द  के  क्षेत्रों  के  विकास  के  लिये
 उत्त  रदायी  भ्र था रिटी  द्वारा  की  जायेगी  किन्तु
 इन  में  प्रान्त रिक  सेवायों  की  व्यवस्था
 सम्बन्धित  स्थानीय  भ्र था रिटी  द्वारा  ही  की
 जागी।

 (ग)  गांवों  की  पुतविकास  योजना  के
 प्रश्नगत  सामुदायिक  संगम,  स्कुल,  डिस्पेंसरी
 खुले  मैदान,  मौजूदा  सड़कों  कौर  गलियों  को
 चौड़ा  करता,  सार्वजनिक  शौचालय  प्राणी
 जैसी  नागरिक  सुविधाओं  की  व्यवस्था  की
 गई  है  1

 Supply  of  Electricity  to  neighbouring
 States  by  Mysore

 in.  Shri  Vasudevan  Nalr:
 Shri  Kolla  Venkaiah:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  for  the  supply  of  electricity  by
 the  Mysore  Government  to  the  neigh-
 bouring  States;

 (9)  if  so,  the  rates  to  be  charged;
 and

 (९)  the  quantum  of  power  to  be
 supplied  to  Keralat

 The  Minister  of  Irrigation  and  Power
 (Dr.  K,  L,  Rao):  (a)  Yes;  Mysore
 Government  have  decided  to  supply
 power  to  the  neighbouring  State  of
 Andhra  Pradesh,  Kerala  &  Madras.

 (b)  The  tariff  for  the  supply  has
 Hot  been  decided  upon  80  fat,
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 (९)  8  million  kwh  upto  the  end
 of  June,  66.

 Bara]  Water  Supply  in  Kerala
 133,  Shri  Vasudevan  Nair;

 Shri  Warior:
 Will  the  Minister  of  Health  be

 Pleased  to  state:

 (a)  whether  the  Kerala  Government
 has  proposed  certain  schemes  for
 rural  water  supply;

 (b)  if  go,  the  number  of  schemes
 Proposed  and  the  total  amount  in-
 wolved;  and

 (c)  the  decision  taken  by  Govern-
 ment  on  them?

 The  Deputy  Minister  in  the  ®tinis-
 try  of  Health  (Shri  P.  S.  Naskar):
 aa)  Yes,

 (b)  and  (c).  Out  of  I]]  rural  water
 supply  schemes  estimated  to  cost
 Hs.  7.45  lakhs  received  from  the
 Government  of  Kerala  during  the
 First,  Second  and  Third  Five  Year
 Plan,  96  schemes  have  been  approved
 so  far,  for  a  total  estimated  cost  of
 Rs.  87.78  lakhs  under  the  National
 Water  Supply  and  Sanitation  Prog-
 ramme  (Rural).  Certain  clarifications
 Tegarding  0  schemes  estimated  ‘to
 cost  Rs,  27.45  lakhs  have  been  called
 for  from  the  State  Chief  Engineer
 (Health),  Five  schemes  costing  Rs.  2.22
 lakhs  are  under  scrutiny  of  the  Direc-
 torate  General  of  Health  Services.

 Kerala  Pay  Commission
 Bt  Shri  Vasudevan  Nair:

 Shri  Warior:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Kerala  Pay  Com-
 mission  has  submitted  its  final  pro-
 posals  to  the  Central  Government;

 (b)  if  #0,  the  nature  of  the  pro-
 Powals;  and
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 (९)  Government's  reaction  thereto?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamacharl):  (a)  No  proposals
 have  been  submitted  by  the  Kerala
 Pay  Commission  to  the  Central  Gov-
 ernment,

 (9)  and  (ec).  Do  not  arise,

 गंडक  परियोजना

 ‘135.  डा०  महादेव  प्रसाद  :
 की  विभूति  मिथ :
 थी  न०  प्र०  याद  :

 क्या  सिलाई  दौर  विद्युत  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गंडक  परियोजना  की  क्रिया
 स्थिति  में  अरब  तक  क्‍या  प्रगति  हुई  है  ;  भौर

 पख)  क्‍या  गोरखपुर  जिले  की  करेता
 शौर  महाराजगंज  तहसीलों  में  नहरें  बनाने
 की  कोई  योजना  है  ?

 सिचाई  कौर  विद्युत मंत्री  we  ge  Fo
 शाव)  :  (क)  गंडक  दराज  के  निर्माण  का

 काम  पूरे  जोर से  चल  रहा है  1  मिट्टी  कार्य,
 जो  कि  कुल  300  लाक्ष  घन  फुट  होना  है,

 60  प्रतिशत  से  प्रतीक  पूरा  हो  चुका  है।  कंक्रीट
 का  काम,  जो  कुल  7l  लाख  घन  फूट  होना
 है,  लगभग  प्रतिशत  पूरा  हो  चुका  है  ।

 तिहुंत  नहर  पर  कुल  44.00  लाख
 घन  फुट  में  से  4i,75  लाख  घन  फूट,  सरन
 नहर  पर  कुल  52,48  लाख  घन  फूट  में  से
 14,17  लाख  घन  फुट  कौर  डांस  शाखा  नहर

 प्र  कुल  17,00  लाख  घन  फूट  में  से  gi2
 लाख  घन  फुट  मिट्टी  का  काम  हो  चुका
 है।

 पश्चिम  गंडक  नहर  पर  भी  कार्य  प्रगति
 पर  है  ।  यहां  नहर  के  ri-6  मील  शौर
 55-4  मील के  बीच  कुल  568)  लाख  बन

 कुट मेंसे  isss  लाख  घन  फुट  मिट्टी  का
 काम  हो  चुका है  1  नेपाल  क्षेत्र  में  नदी  नियत ण
 कार्य  भी  पूर्ण  होने  को  हैं
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 (a)  गंडक  परियोजना  की  पश्चिम
 गंडक  नहर  से  गोरखपुर  जिले  की  तीस
 तहसीलों  गोरखपुर,  महाराजगंज  जौर  ब्रेंडा
 को  लाभ  पहुंचेगा।

 Power  Production
 136,  Shrimati  Savitri  Nigam;  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  any  special  steps  are
 proposed  to  be  taken  to  increase  the
 power  production  in  the  country  in
 view  of  the  recent  crisis;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Irrigation  and

 Power  (07.  हू,  L.  Rao):  (a)  Yes.
 (b)  The  following  steps  have  been

 taken:—
 (i)  It  has  been  decideq  that  al

 the  Power  Projects  which  are
 in  advanced  stages  of  cons-
 truction  and  for  which  most
 of  the  equipment  has  ulready
 been  received  or  ordered
 should  be  completed  within
 the  minimum  time  poasible,

 (ii)  To  ensure  maximum  _  utilisa-
 tion  of  the  gencrating  capa-
 city  which  will  become  avail-
 able,  inter-connections  bet-
 ween  the  various  power  sta-
 tions  within  the  States  and
 those  between  neighbouring
 States  are  being  expedited.

 (iii)  The  position  ts  under  cons-
 tant  review  at  the  Centre
 and  necessary  assistance  is
 being  rendered  to  the  State
 authorities.

 Merger  of  Dearnesy  Allowance
 137,  Shri  Rajdeo  Singh:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  consideration  for  the  merger  of
 8  portion  of  dearnesg  allowance  of
 the  Centra]  Government  employees  im
 their  pay;  and
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 (b)  if  so,  when  this  is  likely  to  be
 finalised?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamacharl):  (a)  No,  Sir.  This
 question  is  not  being  idered  at
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 (b)  if  not,  the  names  of  the  States
 which  have  not  introduced  this
 echeme  with  reasong  therefor?

 The  Minister  of  Finance  (Shri  T.  T.

 present,
 (b)  Does  not  arise.

 Service  Conditions  of  LLC.  Officers
 ‘138.  Shri  M.  Malaicham!:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  the  service  conditions
 of  the  Life  Insurance  Corporation
 officers  are  placed  on  par  with  those

 of  the  Central  Government  officers;
 and

 (b)  ff  not,  the  measures  contemp-
 lated  to  bring  them  on  par  with  those
 of  the  Central  Government  officers?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 Life  Insurance  Corporation  of  India
 is  an  autonomous  organization  and
 the  terms  and  conditions  of  service
 of  its  employees  are  governed  by  the
 regulations  framed  by  the  Corpora- tion  with  the  approval  of  Government.
 While  in  according  such  approval
 Government  have  to  ensure  that  the
 terms  and  conditions  of  service  in
 the  Corporation  are  not  dispropor-
 tionate  to  those  in  Government.
 Government  do  not  contemplate  any
 measures  to  bring  them  on  par  with
 the  terms  and  conditions  of  service
 of  Government  officers.

 Taking  of  LIC.  Policies  by Government  Employees
 199,  Shri  M.  Malaicham!;  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  scheme  for  taking
 up  insurance  policies  from  out  of  the
 galary  of  Government  employees
 through  the  Life  Insurance  Corpora-
 tion  has  heen  forced  in  all  the  States;
 and

 Krish  hari):  (a)  and  (b).  The
 Salary  Savings  Scheme  of  the  Life
 Insurance  Corporation  of  India  which
 provides  for  deduction  of  insurance
 premia  from  the  salary  of  employees
 has  so  far  been  introduced  by  the
 States  of  Rajasthan,  Punjab,  Kerala
 and  Orissa.  The  decision  to  intro-
 duce  this  scheme  rests  with  State
 Governments.

 Projects  in  Secong  and  Third  Plans

 ‘40.  Shri  Shiv  Charan  Gupta:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  the  projects  included  in  the
 Second  Five  Year  Plan  which  have
 not  yet  been  completed;  and

 (b)  the  projects  included  in  the
 Third  Five  Year  Plan  which  have
 been  completed,  are  under  completion
 and  not  yet  started?

 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  House
 {Placed  in  Libarary.  See  No,  LT-
 5055/65).

 भूतपूर्व  बरसों  से  प्राप्त  सुधा  सम्पदा
 शुल्क

 ia.  शची  बु लेद बर  सीता:
 ही  qo  लॉ०  arecrey  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भूतपूर्व  नरेशों  तथा  उनके  परि-
 वारों  के  संबंधित  सदस्यों  का  स्वर्गवास  होने
 के  फलस्वरूप  i952  से  3i  अगस्त,  1965,
 की  प्रविधि  में  कितनी  राशि  सम्पदा  शुल्क
 के  रूप  में  वसूल  हुई  ;  कौर

 च)  उन  राज्यों  के  क्या  नाम  हूँ
 यहीं  यहं  रसूल  को  गई  है  ?
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 वित्त  मंत्रों  (श्री  ति०  त०  कष्णमाचारी )  :
 (क)  बौर  [खि].  सूचना  इकट्ठी  की  ता
 रही  हैं  और  सदन  में  रख  दी  जायेगी  ।

 Upper  Wardha  Irrigation  Project
 Mg.  Shrimati  Vimla  Desmukh:  Wil!

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Maharashtra  have  sent  to  the  Central
 Government  the  “Upper  Wardha
 Irrigation  Project”  scheme  for  sane-
 tion:

 (b)  the  tota]  cost  of  the  project;
 and

 (ec)  the  prospects  of  its  being  con-
 sidered  for  inclusion  in  the  Fourth
 Five  Year  Plan?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Yes,

 (9)  The  estimated  cost  of  the  pro-
 ject  is  Rs.  3.05  crores.

 (७)  The  jist  of  projects  to  be  in-
 cluded  in  the  Fourth  Plan  is  yet  to
 be  finalised.

 2.06  brs.

 RE:  CALLING  ATTENTION  NOTICE
 (Query)

 Shri  Eapur  Singh  (Ludhiana):  Sir
 before  We  proceed  to  further  business,
 I  want  to  make  a  submission.  On  the
 first  of  this  month  I  filed  a  calling-
 attention  notice  on  the  subject  of
 forcible  capture  of  over  five  dozen
 Sikh  women  by  Pakistani  armed  per-
 sonnel  und  their  being  carried  away
 to  Pakistan.  Because  it  is  to  be  ans-
 wered  today,  I  made  enquiries  and  I
 am  told  that  it  is  nowhere  to  be
 found,  either  in  the  PNO  or  in  your
 office.  I  request  you  to  make  further
 enquiries,
 १598  (Ai)  LSD—4.
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 Mr.  Speaker:  Yesterday  also  I  ap-
 pealed  to  hon.  Members  pot  to  roise
 them  in  this  manner.  He  van  write  to
 me  and  I  will  call  for  the  file.  I  can
 find  out  where  it  is.  But  no  one
 should  raise  it  in  this  manner.

 32.07  brs.

 PAPERS  LAID  ON  THE  TABLE
 NotiricaTion  unper  Ti  Reqursirion- TG  AND  Acqttisrrrion  oF  IMMOVABLE
 ह  Act  anp  THe  Ministers’

 Resivences  (AMENDMENT)  RULES
 The  Minister  of  Works  and  Housing (Shri  Mehr  Chand  Khanna):  Sir,

 I  beg  to  lay  on  the  Table  a  copy  cach
 of  the  following  Notifications: —

 mM  ‘5.0.  2860  published  in  Gazette
 of  India  dated  the  25th  Septem-
 ber,  1965,  under  sub-section  (2)
 of  section  7  of  the  Requisition-
 ing  and  Acquisition  of  Immov-
 able  Property  Act,  1952,  [Plac-
 ed  in  Libarary,  See  No.  LT-5027/
 65.)

 (2)  The  Ministers’  Residences
 (Amendment)  Rules,  1965,  pub-
 lished  in  Notification  No.  G.S.R.
 446  in  Gazette  of  India  dated
 the  2nq  October,  1965,  under
 sub-section  (2)  of  section  of
 the  Salaries  and  Allowances  af
 Ministers  Act,  1952,  [Placed  im
 Libarary.  See  No.  LT-5028/65].

 NovrricaTions  UNDER  THE  COMPANIES

 The  Minttter  of  Planning  (Shri  B.
 R.  Bhagat):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  sub-section  (3)  of
 section  642  of  the  Companies  Act,
 956:—

 (i)  The  Trustees  (Declarations  of
 holdings  of  shares  ang  deben-
 tures)  (Amendment,  Rules
 1968,  published  in  Notification
 No.  GSR.  59  in  Gazette  of
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 [Shri  8.  R,  Bhagat.)

 India  dated  the  I4th  October,
 i965.  [Pliced  in  Library,  See
 No.  LT-5030/65].

 (ii)  The  Company  Law  Board  (Pro-
 cedure)  (Amendment)  Rules,
 1965,  published  in  Notification
 No  GSR.  540  in  Gazette  of
 India  dateq  the  5th  October,
 ‘1965.  [Placed  in  Library,  See
 No,  LT-5029/65).

 NOTIFICATIONS  UNDER  THE  EssENTIAL
 Commooprties  Act

 The  Deputy  Minister  Ip  the  Ministry
 ef  Food  and  Agriculture  (Shri  D,  R.
 Chavan):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following Notifications  under  sub-section  (8)  of
 section  3  of  the  Essential  Commodities
 Act,  955:—

 (i)The  Roller  Mills  Wheat  Products
 (Price  Control)  Fourth  Amend-
 ment  Order,  1965,  publisheg  in
 Notification  No.  G.S.R.  440  in
 Gazette  of  India  dated  the  2nd
 October,  1965,  [Placed  in
 Library.  See  No.  LT-503I/
 65].  ola

 (Gi)  The  West  Bengal  Essential
 Commodities  (Restrictions  on
 Movement)  Contro!  Amend-
 ment  Order,  1985,  published  in
 Notification  No.  G.S.R.  559  in
 Gazette  of  India  dated  the  20th
 October,  1965.  ([Placeq  in
 Library.  See  No.  LT-503lA/

 65).
 NOTIFICATIONS  UNDER  THe  CENTRAL

 Excises  AND  SaLT  ACT  ETC,
 Shri  8.  R,  Bhagat:  Sir,  on  behalf  of

 Shri  Rameshwar  Sahu,  I  beg  to  lay
 on  the  Table—

 (l)  8  copy  each  of  the  fallow-
 ing  Notifications  under  section  ie
 of  the  Customs  Act,  962  and  sec-
 tion  38  of  the  Central  Excises  and
 Salt  Act,  l944:—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Twenty-third
 Amendment  Rules,  1985,  pub-
 lished  in  Notification  No.

 G.S.R.  9]9  in  Gazette  of  India
 dateq  the  3rg  July,  1965,  as
 corrected  by  Notification  No.
 GSR.  229  published  in
 Gazette  of  India  dated  the
 28th  August,  ‘1965,  ung  Noti-
 fication  No  G.S.R.  i406  pub-
 lished  in  Gazctte  of  India
 dated  the  25th  September,
 ‘1965,  [Placed  in  Library.  See

 No.  LT-5045/65).
 (ii)  The  Customs  ang  Central

 Excise  Duticg  Export  Draw-
 back  (General)  Sixty-ninth
 Amendment  Rules,  i65,  pub-
 lished  in  Notification  No.
 GST.  i405  in  Gazette  of
 India  dated  the  25th  Septem-
 ber,  1965.  [Placed  iy,  Library.
 See  No,  LT-5034/65].

 (itty  Notifleation  No,  GSR  i407
 pubiished  in  Gazette  of  India
 dateg  the  25th  September,
 ‘1965,  containing  Corrigendum
 to  Notification  No.  G.S.R.  1021
 published  in  Gazette  of  India
 dated  the  24th  July,  1965.
 [Placed  in  Library.  See  No.

 LT-5035/65].

 (2)  a  copy  each  of  the  following Notifications  under  section  59
 of  the  Customg  Act,  f62:—
 (i)  GS.R.  978  publisheg  in

 Gazette  of  India  dateg  the
 i8th  September,  1965,  (Plac-

 eq  in  Library.  See  No  LT-
 5087/65}.

 (ii)  G.S.R.  390  published  in
 Gazette  of  India  dated  the
 l6th  September,  1065,  [Plac-
 ed  in  Library.  See  No  LT-
 5040/65].

 (iii)  G-'S.R.  992  publisheq  in
 Gazette  of  India  dated  the
 l6th  October,  1965.  (Plac-
 ed  in  Library.  See  No.  LT-
 5038/65).

 (iv)  GS.R.  1483  published  =  in
 Gazette  of  India  dated  the
 Mth  September,  1965,  (Plac-
 ed  in  Library.  See  No.  LT-
 5036/65).
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 (v)  G.S.R.  470  published  =  in
 Gazette  of  India  dated  the
 28th  September,  1965.  [Plac-
 eq  in  Library.  See  No  LT-
 5033A/65}.

 (vi)  GSR  i479  published  in
 Gazette  of  India  dateg  the
 9th  October,  1965.

 (vii)  GS.R.  ‘1497  published  in
 Gazette  of  India  dated  the
 Ist  October,  1965,

 (viii)  G.S.R.  498  published  —  in
 Gazette  of  India  duateq  the:
 Ist  October,  1965.  |  Plar-
 ed  in  Library.  See  No  LT-
 5033/65).

 (ix)  5.0,  3I83  pubiished  in
 Guzette  of  India  dated  the
 léth  October,  1985,  [Plac-
 ed  in  Library.  See  No.  LT-
 5032/65].

 (x)  G.S.R.  58C  published  —  in
 Guzetle  of  India  dateq  the
 27th  October,  1865,  [Plac-
 ed  in  Library.  See  No  LT-
 5043/65).

 (3)  a  copy  each  of  the  following
 Notifications  issued  under  gub-
 rule  (l)  of  rule  8  of  the  Central
 Excise  Rules,  I944:—

 (i)  G.S.R,  49§  publisheq  =  in
 Gazette  of  India  dated  the
 lst  October,  1965,  [Plac-
 ed  in  Library.  See  No  LT-
 5039/65).

 (ui)  GSR.  1496  published  in
 Gazette  of  India  dated  the
 lst  October,  1965,  [Plac-
 ed  in  Library.  See  No  LT-
 5041/65).

 coy  8  copy  of  Notification  No.
 GSR  38]  published  in
 Gazette  of  India  dated  the
 l§th  September,  1965,  under
 mub-section  (5)  of  section  77
 of  the  Finance  Act,  I968.
 {Placed  in  Library.  See  No.
 LT-5089/65).

 Kerala  (Res,)
 (5)  a  copy  of  Notification  No.

 GSR.  335  published  in
 Gazette  of  Indian  dated  the
 llth  September,  1965,  under
 sub-section  (4)  of  section
 280ZE  of  the  Income-tax  Act,
 1961.  [Placed  in  Library.
 See  No.  LT-504/65].

 (6)  a  copy  of  Notification  Mo.
 G.S.R.  i376  published  in
 Gnozette  of  India  dated  the
 I8th  September,  1965,  mak-
 img  certain  further  amend-
 ment  to  the  Central  Sales
 Tax  (Registration  and  Turn-
 over)  Rules,  1957,  under  sub-
 section  (2)  of  sectlon  3  of
 the  Central  Saleg  Tax  Act,
 1956.  [Placed  in  Library.
 See  No,  LT-5044/65).

 tz  08  hrs.
 DEMANDS  FOR  SUPPLEMENTARY

 GUANTS  (GENERAL)—965-66.
 The  Minister  of  Plaoning  (Shri

 B.  R.  Bhagat):  Sir,  |  beg  to  present
 a  Statement  showing  Supplementary
 Demands  for  Grants  in  respect  of
 Budget  (General)  for  1065-66.

 a
 2.09  bra
 RESOLUTION  RE:  CONTINUANCE
 OF  PROCLAMATION  IN  RESPECT

 OF  KERALA—contd.
 Mr.  Speaker:  The  House  will  now

 take  up  f-:rther  discussion  of  the  fol-
 lowing  Resolution  moved  by  Shri  Jai
 Sukh  La'  Hathi  on  the  3rd  Novem-
 ber,  1965°-

 “That  this  House  approves  the
 continuance  in  force  of  the  Pro-
 clamation  dated  24th  March,  l845
 in  respect  of  Kerala  issued  under
 article  356  of  the  Constitution  by
 the  Vice-President,  discharging
 the  functions  of  the  President,  for
 a  further  period  of  six  months
 with  effect  from  Ilth  November,
 1065."

 हां  Hathi  might  continue  his  speech.
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 An  hon.  Member:  How  many  hours
 hav,  been  allotted  for  this?

 Mr,  Speaker:  The  Business  Advi-
 sory  Committee  would  hold  its  meet-
 ing  at  2.30  and  hon.  Members  who
 are  there  are  requested  to  attend.

 We  will  take  a  decision  there  ax  to
 what  time  is  to  be  allotted,  but  the
 time  recommended  by  Government  is
 7  hours  30  minutes.

 wo  राम  सतोहर  लोहिया  (रूखा-
 बाद)  मेरा  एक  व्यवस्था  का  प्रश्न  है  1

 भ्रध्यक्ष  महोदय  :  किस  विषय  पर  ?

 Te  राम  सतो हर  लोहिया  :  स्थगन
 प्रस्ताव  शौर  ध्यानाक्ंण  प्रस्ताव  पर  ।
 राजस्थान  में  जो  जमीने  पाकिस्तान  ने  ले
 नली  है,

 अ्रध्यक्ष  महोदय  :  उस  को  इस  वक्‍त  तो
 नहीं  उठाया  जा  सकता  ।

 Te  राम  मनोहर  लोहिया  :  मैं  ड्राप  से
 केवल  एक  निवेदन  करना  चाहता  हूं  कि  हम
 लोग  यहा  क्यों  इकट्  हो।  हैं  जो  सरकार
 की  स  करता..  (Interruptions)

 अ्रध्यक्ष  महोदय  :  गिलोय  सदस्य  इस
 तरह  इसका  नहीं  उठा  सकते  ।  वह  जो  मामला
 उठाना  चाहते  हैं,  उसके  तारे  मे  यह  मे  लिखें  T
 wr  i]  उदक  इजाजत  दगा  तभी  वह  उस  को
 पद  सकते  हैं  ।

 Wo  राम  मनोहर  लोहिया  :  .में  लिख
 चुका  हूँ  ।

 झ्रष्यक्ष  महोदय  :  लिखता  ही  काफ
 नहीं  है  ।  अगर  मैं  उनको  इजाज़त  दूगा  तभी
 यह  उठा  सकते  है  ।

 डा०.  राम  मनोहर  लोहिया  :  छापने  पहले
 उसका  छोड़  रखा  था,  फिर  रहा  किया  |
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 अध्यक्ष  महोदय  में  फिर  उसको  देख
 लता  हूं  ।

 Bo  रास  मोहर  लोहिया  फिर  देखिए
 जरूर  a

 प्रत्यक्ष  महोदय  :  में  उसको  देखूंगा  ।
 किन  यह  जरूरी  नहीं  है  कि  से  सानिध्य  सदस्य
 की  बात  को  मजूर  कर  TI

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  and  Minister  of
 Defence  Supplies  in  the  Ministry  of
 Defence  (Shri  Hathi):  Mr.  Speaker,
 Sir,  yesterday  I  was  dealing  with  the
 report  of  the  Governor  of  Kerala  and
 l  stated  that  in  making  the  study
 and  considering  the  question  hasical-
 ly  the  Governor,  naturally,  had  this
 approuch  that  under  the  Constitution
 the  State  Government  should  run
 through  the  popular  institution,
 namely,  an  elected  Assembly  and  a
 popular  Ministry.  When,  however  a
 situation  arises  in  which  the  govern-
 ment  of  a  State  cannot  be  carried  on
 in  accordance  with  the  provisions  of
 the  Constitution,  the  President  has
 the  right  to  assume  the  functions  of
 government.  The  President's  rule  is
 not  4  substitute  for  a  popular  gov-
 ernment  and  the  duration  of  the
 President's  rule  should,  therefore,  be
 kept  at  the  minimum.  This  was  the
 basic  approach  of  the  Governor  in
 examining  this  question.  He,  there-
 fore,  had  discussions  with  publicmen,
 active  politicians  and  others  im
 Kerala.  He  specially  invited  the
 leaders  of  the  political  parties-—Shri
 EMS.  Namboodiripad;  Shri  K.  M.
 George;  Shri  Chandrasekharan  of  the
 Samyukta  Socialist  Party;  the  Leader
 of  the  Muslim  League,  Shri  Ahmad
 Kurikkal;  Shri  Achutha  Menon  of  the
 Right  Communist  Party;  Shri  K.  C.
 Abrsham  of  the  Kerala  Pradesh
 Congress  Committee—  for  discussion
 on  the  question  of  holdmg  fresh  elec-
 tions  for  the  Assembly  at  the  expira-
 tion  of  six  months  from  the  date  of
 ratification  of  the  President's  Pro-
 clamation  by  the  Parliament
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 The  question  whether  any  single
 political  party  in  the  State  had  a
 chance  to  win  sufficient  seats  to
 form  a  mimistry,  according  to  the
 Governor,  could  be  easily  disposed  of
 because  not  a  single  party  claimed
 during  the  discussions  that  any  single
 party  could  form  an  _  absolute
 inajority.

 The  next  question  which  was
 considered  was  whether  there  had
 been  a  shift  or  there  was  likely  to  be
 a  shift  in  the  alliance  of  the  political
 parties.  Shri  Namboodiripad  said
 that  he  had  met  Shri  Rajeshwar
 Prasad  Rao  and  Adhikari  of  the

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  There  is  no  PSP.

 Shri  Hathi:  I  am  sorry,  the  SSP,
 During  the  course  of  a  general  talk
 they  uppeared  of  the  view  that  if
 elections  were  held  in  normal  times,
 they  would  be  prepared  to  discuss
 with  the  Left  Ciummunists  and  that
 Shri  Numboodiripad  was  hopeful....

 Shri  Vasudevan  Nair  (Ambalapu-
 zha):  The  Governor  should  know
 elementary  things.  There  are  no  such
 leaders  of  PSP,  SSP.

 Shri  Hathi:  He  asserted  that  the
 three  together  could  form  a  mojority.
 He  said  that  in  the  last  mid-term
 election  the  Left  Communists  had
 secured  40  seais,  the  SSP  I3  seats,
 Right  Communists  3  seats  and  Inde-
 pendents  supported  by  Left  Commu-
 nists  5  seats,  making  a  total  of  6
 seats.  But  conditions  in  Kerala  have
 since  changed.  Although  the  Left
 Communists  had  secured  40  seats,  the
 Present  assesment  is  that  they  might
 fail  even  to  get  40  seats  if  a  general
 election  were  held.

 Shri  Harl  Vishau  Kamath  (Hoshan-
 gabad):  How  con  you  say  that?

 Shri  Hathi:  The  next  question  was
 whether  there  was  any  possibility  of
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 any  party  coming  together  and  form-
 ing  a  majority.  What  |  am  narrating
 is  the  report  of  the  Governor  which
 |  have  aiready  laid  on  the  Table  of
 the  House  and  in  the  Governor's  as-
 Sessment  it  was  not  possible  even  for
 one  or  two  parties’  combination  that
 they  would  get  a  majority.

 Shri  Hari  Vishnu  Kamath:  Wrong
 assessment

 Shri  Hathi:  For  example,  if  the
 Muslim  League,  the  Kerala  Congress
 and  the  Kerala  Pradesh  Congress
 form  a  combination,  it  may  be  possi-
 ble  that  they  may  be  able  to  get  a  mu-
 jority  of  seats:  but  the  differen:es
 between  the  Kerala  Congress  and
 the  Kerala  Pradesh  Congress  Com-
 mittee  are  such  that  it  would  take
 time  before  they  are  evened  out  and
 there  is  no  possibility  of  their  com-
 ing  together......  (Interruption).

 Shri  Surendranath  Dwivedy:  Is  the
 Governor  to  judze  that?

 Shri  Hathi:
 today.

 That  is  the  position

 Shri  Vasudevan  Nair:  H:
 slippery  grounds.

 is  on

 Mr.  Speaker;  The  hon.  Minister
 must  be  heard  and  then  answered  and
 hon,  Members  shail  have  their  say
 afterwards.

 Shri  Hathi:  [  und-rstand  the  an-
 xiety  of  the  Opposition  AsO,  |  myself
 have  said  that  the  President's  rule
 is  not  a  permanent  mcasure,  It  has
 to  be  limited  to  the  shortest  possible
 duration.  But  what  T  am  saying  is
 there  in  the  report  which  I  have  al-
 ready  laid  on  the  Table  of  the  House,
 and  I  am  only  quoting  from  it  and
 narrating  what  the  Governor  has
 reported.

 Then  the  question  is  whether  today
 the  Left  Communist  Party  could  even
 secure  the  same  number  of  scats  as
 it  had  secured  at  the  last  general  elec-
 tions.  We  all  know  the  statements
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 made  by  the  leaders  of  the  Left  Com-
 munist  Party,  especially  Shri  Nambo-
 odiripad  on  the  present  condition  or
 aitualion  in  the  country;  his  state-
 ments  have  really  not  only  been  not
 welcomed  but  even  resented  to  by
 many  people  not  only  in  Kerala  but
 outside,  Therefore,  the  conclusion  to
 which  the  Governor  has  arrived  in  his
 judgment  is  that  at  present  there  is
 no  possibility  of  any  single  party
 forming  a  majority,  and  that  there  is
 not  even  a  possibility  of  other  parties
 coming  together  and  forming  a  sult-
 able  majority  to  form  a  government.

 Then,  the  question  was  this.  Of
 course,  the  Governor  had  examined
 the  question  from  both  wuys.  Even
 apart  from  this,  he  had  asked  the  lea-
 ders  of  the  various  parties  whether
 the  elections  shou.d  be  held  at  this
 stage.  Except  Shri  Namboodiripad,
 all  the  other  parties  with  more  or
 less  unanimity  said  that  they  would
 not  insist  On  a  genera]  election  at  this
 stuge:  except  Shri  Namboodiripad
 who  said  that  he  would  be  in  favour
 of  a  general  election,  the  other  parties
 said  that  they  would  not  insist  on  a
 Heneral  election.  Shri  George  had
 filed  a  writ  petition,  but  he  said  that
 looking  to  the  present  condition  of
 emergency  he  would  not  insist  on  a
 feneral  election.  The  Muslim  League
 leader  had  definitely  said  that  elec-
 tions  would  disturb  communal  har-
 mony  and  therefore,  he  was  not  for
 any  general  election  now.  So,  these
 are  the  two  basic  questions.  One  was
 the  assessment  as  to  whether  it  was
 possible  to  form  a  stable  Ministry
 with  any  party  getting  a  majority.
 The  second  was  whether  it  would  be
 desirable  to  have  o  general  election
 at  this  stage.  Except  Shri  Namboo-
 diripad,  almost  all  the  parties,  with
 more  or  less  unanimity,  have  agreed
 that  if  the  general  elections  are  not
 held  they  would  have  no  objection.
 Some  leaders  like  those  of  the  Muslim
 League  ang  the  Congres,  said  that
 elections  need  not  be  held  now  be-
 cause  they  might  disturb  communal
 harmony.
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 2.8  bra,  ‘2
 (Dr.  Sanosini  Manish:  in  the  chair]

 From  both  these  points  of
 view,’  the  Governor  has  come  to this  conclusion  that  it  would  not  be
 Proper  to  have  a  general  election.
 Therefore,  according  to  his  assessment
 the  present  Proclamation  which  is
 due  to  expire  should  be  continued  for
 a  further  period  of  six  months.  But
 when  the  period  is  extended,  it  only means  that  the  responsibility  of  the
 Central  Government  will  also  be  in  a
 way  greater,  because  it  means  that
 the  Central  Government  will  be  res-
 ponsible  for  the  administration  of
 Kerala.

 Last  time.  when  the  House  approv-
 ed  of  this  resolution,  we  hand  a  com-
 mittee,  and  |  may  inform  the  House
 that  we  have  expanded  the  scope  of
 this  committee.  It  was  done  at  the
 suggestion  of  some  senior  Members
 like  Shri  Ranga  and  others.  At  that
 time,  this  committee  was  not  only
 to  deal  with  the  legislative  business
 relating  to  Kerala  but  it  had  also  to
 deal  with,  or  discuss  and  advise  the
 Government,  on  various  other  prob-
 lems.  This  Committee  was  mean;  to
 expedite  the  implementation  of  the
 scheme  sanctioned  in  the  Plan  so  that
 bottlenecks  and  difficulties  could  be
 overcome  at  the  highest  level.  At  ‘hat
 time  I  had  alsn  stated  that  this  Com-
 mittee  had  been  constituted  in  the
 Government's  anvi‘ty  that  Kerala's
 development  should  not  suffer  on  any
 account,

 The  House  is  aware  that  this  Com-
 mittee  has  discussed  various  problems
 of  Kerala  like  encouragement  to  in-
 land  fish  farming,  dealing  with  the
 epidemic  cholera  in  the  State,  deve-
 lopment  of  irrigation  and  power  pro
 jects,  construction  of  railway  lines,
 acquisition  of  private  forests  in  Mala-
 bar,  problems  connected  with  the
 Cochin  Shipyard,  provision  for  land-
 ing  facilities.  encroachment  on  forest lands.  ATl  these  questions  were  dis
 cussed.
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 The  third  meeting  of  the  Committee
 was  held  on  August  ‘12-13,  1965.  Mem-
 bers  of  the  Committee  who  were  pre- aent  know  that  the  Deputy  Chairman
 ef  fle  P'isning  Commission  gave  the
 views  of  the  Commission  regarding the  scope  of  the  Fourth  Five  Year
 Plan  in  relation  to  Kerala,  The  first
 session  was  devoted  enlirely  to  a  dis-
 cussion  pertaining  to  Kerala  and  sug-
 gestions  for  the  development  of  the
 State  ranging  from  development  of
 fisheries  to  anti-sea  erosion  works  and
 encouragement  to  tourism.  The  Com-
 mittee  was  able  to  discuss  almost  all
 the  probl  of  develop:  of
 Kerala  with  great  advantage.  Mem-
 bers  of  the  Committee  raised  discus-
 sions  on  other  miscellaneous  points
 like  the  Water  Trunsport  Corpora-
 tion.

 They  also  discussed  at  longth  the  re.
 maining  problems  of  Kerala.  In  future,
 this  would  be  done.

 Affairs  of  the  Water  Transport  Cor-
 poration,  eviction  of  people  from  gov-
 ernment  lands,  liberalisation  of  condi-
 tions  of  detention  of  security  detenus,
 exclusion  of  certaifi  books  from  school
 libraries,  conditions  of  service  of  langu-
 age  teachers,  expediting  of  irrigation
 and  power  projects—these  were  some
 of  the  important  problems  discussed.
 Although  there  has  not  been  a  state
 legislature.  the  association  of  the  repre-
 sentatives  of  Kerala  has  been  very
 close  and  effective.  The  Committee
 had  also  the  benefit  of  the  support
 and  co-operation  of  Members  of  Par-
 liament,  many  of  whom  did  not  re-
 Present  Kerala.  It  was  thus  a  minia-
 ture  form  of  parliament  where  al-
 most  all  questions  were  discussed.

 Shri  Marl  Vishnu  Kamath:  Mockery,
 Shri  Hathi:  Mr.  Kamath  was  not

 there.
 Shri  Har!  Vishnu  Kamath:  I  do  not

 want  to  be  there,
 Shri  Hathi:  Other  Members  were

 there.  They  know  how  thoroughly We  discussed  the  problems.
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 Shri  Hari  Vishnu  Kamath:  I  am
 happy  to  be  here.

 Shri  Hathi:  You  can  go  on  interrupt-
 ing,  as  is  your  habit.  But  if  you  were
 on  the  Committee,  you  would  have
 seen  that  it  had  done  really  good  work
 and  that  there  we  consider  all  problems
 thoroughly.

 Shri  Hari  Vishnu  Kamath:  God  save
 me  from  you.

 Shri  Hathi:  Because  you  were  not
 there,  it  was  noi  possible  for  you  to
 appreciate  the  work  of  the  Com-
 mittee.

 Shri  Hari  Vishnu  Kamath:  I  have
 learnt  about  it  from  them;  they  have
 told  me.

 Shrt  Hathi:  Let  us  not  go  on  talking
 like  this.

 Mr.  Chairman:
 Please,

 Shri  Hathl:  Therefore,  we  feel  that
 although  8  popular  government  is  not
 there  in  Kerala,  the  representatives  of
 the  people  have  ample  opportunity  of
 raising  questions  and  discussing  impor-
 tant  problems  and  developments  in  this
 Committee.  The  Cabinet  Committee
 has  been  giving  close  attention  to  the
 various  problems  pertaining  to  Kerala.
 An  indication  of  the  effectiveness  of
 the  meeting  of  the  Cabinct  Committee
 on  Kerala  can  be  got  from  the  fact
 that  as  a  result  of  their  deliberations
 in  their  firs,  meeting,  an  additional
 allotment  of  Rs,  5°63  crores  for  l965-
 66  was  decided  upon.  This  is  in  addi-
 tion  to  the  plan  expenditure  for  the
 year.  As  disclosed  in  the  meeting  of
 the  consultative  Committee  on  Keralu
 legislation,  officials  of  the  Planning
 Commission  ang  the  Finance  Com-
 mission  recently  made  a  tour  of  the
 State.  Varlous  schemes  ang  projects.
 Particularly  those  relating  to  irriga-
 tion,  power,  agriculture,  forest,
 fisheries  were  examined.  Many  new
 schemexn  are  already  under  con-
 sideration  for  speedy  development  of
 Kerala  while  the  implementation  of
 those  on  hand  is  going  on  at  on  ac-
 celerated  pace.

 No  interruptions
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 Thus  during  the  period,  we  have

 tried  to  see  that  for  lack  of  an  elected
 legislature,  the  welfare  of  the  people
 of  Kerala  or  the  development  projects
 have  not  suffered,  Although  these
 committees  exist,  it  is  with  great  reluc-
 tance  that  we  have  to  exteng  Presi-
 dent's  rule.  It  would  not  have  been
 extended  had  we  been  satisfied  that  it
 was  possible  in  Kerala  to  have  a  stable
 Government,  that  any  party  could  have
 a  majority  which  could  form  a  stable
 Government.  In  the  absence  of  that,
 it  becomes  my  duty

 Shri  Hari  Vishnu  Kamath:  Painful
 duty.

 Shri  Hathi:  ......to  move  for  this
 extension  before  the  House.  I  move.

 Mr,  Chairman:  Resolution  moved.

 “That  this  House  approves  the
 continuance  in  force  of  the  Proc-
 lamation  dated  24th  March,  965
 in  respect  of  Kerala  issued  under
 article  356  of  the  Constitution  by
 the  Vice-President,  discharging  the
 functiong  of  the  President.  for  a
 further  period  of  six  months  with
 eftect  from  Ilth  November,  1965."

 Shri  Ranga  (Chittoor):  I  rise  to
 express  the  disapproval  of  our  party
 of  this  resolution  moved  by  my  hon.
 friend  Shri  Hathi.

 I  do  not  claim  that  our  party  hopes
 to  gain  a  majority  or  become  one  of
 the  big  minority  parties  in  that  State,
 but  nevertheless  we  are  represented
 there.

 12.27  hrs.

 (Ma,  Deputy-Sreaker  in  the  Chair)
 The  first  time  Government  came

 forward  with  this  kind  of  infamous
 Proposal,  our  party  was  not  there  at
 all.  The  second  time,  we  happen  to
 be  there.  On  both  occasions  we  ob-
 jected  to  this  procedure  by  the  Gov-
 ernment,  ©
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 Why  is  it  we  arc  so  much  opposed
 to  this  procedure?  I  is  because  of
 our  affection  fur  demozracy,  of  our
 loyalty  to  the  democratic  rights  of

 the  people,  an.  of  our  d:  termination
 to  see  that  even  by  these  so-called
 name-sake  constitutional  means  or
 procedurc:  this  ruling  party,  headed
 by  this  ruling  Government,  is  not  al-
 lowed  to  destroy  the  very  root,  of
 Indian  democracy,  by  this  king  of  a
 resolution,  by  this  kind  of  g  political
 trickery.

 We  have  come  to  this  conclusion
 because  we  found  it  necessary  to  pre-
 vent  the  Government  from  playing
 this  game.  Only  this  morning  the
 papers  contain  the  views  of  the  ex-
 Attorney  General,  Shri  Setaivad.
 Though  he  is  no  longer  in  its  employ,
 I  am  sure  even  this  Government
 would  recognise  the  fact  that  he  is
 one  of  the  great  legu:  luminaries  in
 our  country.  He  has  come  to  the  de-
 finite  conclusion  that  this  Government
 is  trying  to  perpetrate  what  he  calls
 constitutiona]  dictatorship.

 Why  is  it  that  the  Government  is
 so  very  keen  on  taking  advantage  of
 the  two  suggestions  made  by  the
 Governor  there?  Hia  first  sugeestion
 is  that  none  of  the  parties  is  capable
 of  evenentertuining  the  hope  of  gain-
 ing  an  absolute  majority  in  that
 State.  His  second  suggestion  is  that
 there  is  an  emergency.  I  बा  sure
 the  Government  is  not  very  serious
 about  this  idea  of  the  emergency.  If
 it  is,  its  President  would  not  have
 entertained  the  idca  of  asking  the
 whole  country  to  go  to  elections  even
 during  this  emergency  in  order  to
 capitalise  on  whatever  prestige  they
 seem  to  have  come  upon,  thanks  to
 the  bravery  and  sacrifices  of  our
 defence  forces  in  the  recent  struggle. Bul.  they  thought  about  it  very  seri-
 ously  in  their  highest  party  mertings and  then  they  came  to  the  conclusion
 that  it  would  not  be  worthwhile,  for
 the  time-being,  to  moot  this  idea  of
 having  general  elections  during  this
 Emergency.  It  is  not  berause  it  is
 an  Emergency  and,  thercfore  it  would
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 be  immoral  for  them  to  think  of  it
 but  it  is  because  it  is  not  advisable
 for  them  to  go  into  it.  Se,  the  argu-
 ment  that  they  should  have  this  con-
 tinuation  of  the  President's  ruie  in
 Kerala  because  of  Emergency  does
 not  held  water.

 Then,  there  is  another
 that  no  party  hopes  to  become  a
 majority  party  there.  What  docs
 this  show?  It  only  shows  the  conti-
 nuous  failure  of  the  Congress  in  that
 State,  the  bankruptcy  of  their  slates-
 manship  and  the  continuing  dissatis-
 faction  of  the  people  with  their  Gov-
 ernment,  with  their  party  and  its
 leadership.  It  is  a  confession,  I  am
 glad  they  have  come  before  this
 House  to  make  thix  confession.  I
 hope  it  will  not  be  long  for  them  to
 make  a  confession  in  regard-to  suve-
 Ta]  other  States  also  where  Chief
 Ministers  arc  making  such  a  mess  of
 not  only  public  affairs  and  bringing
 thei:  party  into  disrepute  but  also
 bringing  democracy  as  a  whole  into
 disrepute.  Is  it  really  necessary  that
 we  should  hang  on  to  the  conreption
 that  there  should  be  somehow  or
 other  a  party  with  a  clear  majority
 over  all  other  parties  in  order  to
 assure  the  people  हद  democratic  re-
 gime.  It  is  hith  time  that  we  give
 some  thought  to  this,

 argument

 On  the  last  occasion  I  had  appeal-
 ed  to  the  House  to  give  consideration
 to  this  problem  and  I  had  then  offer-
 @d  a  solution,  When  I  had  made  that
 suggestion,  my  hon.  friend  Mr.  Hathi
 was  good  enough  to  say  that  they
 would  try  to  siudy  the  working  of
 the  Swiss  Parliamentary  System  un-
 der  which  no  one  political  party  is
 expected  to  gc,  an  overwhe!ming
 Majority  in  तृतीया  to  form  a  Ministry,
 almost  alj  the  political  parties  which
 are  functioning  there  are  given  the
 opportunity  ef  working  together  in
 the  chanp  of  9  Committes  of  minis-
 ters  and.  in  that  way,  they  provide
 the  Government  for  the  country.
 Now.  I  do  not  know  whether  he  has
 tiken  the  trouble  to  ask  the  constitu-
 liena]  pundits  that  they  have  at  their
 disposal  to  make  any  study  in  re-
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 gard  to  this  matter.  This  question  is
 exercising  the  minds  of  al]  demo-
 Cruis  all  over  the  world,  more  espe-
 cially  those  in  the  developing  coun-
 tries,  On  their  behalf,  one  sovialist
 demo:  rat,  Prof,  Arthur  Lewis  has
 contributed  a  very  useful  ang  scho-
 larly  articie  caileg  “Beyond  African
 Dictaturship"—the  crisig  of  the  One-
 Party  State—to  the*magazine  Encoun-
 ter  in  its  August,  1965.  issue.  He
 Bays:

 “The  surest  way  to  kill  the  idea
 of  democracy  in  a  plurai  so-
 ciety.

 Now,  ours  is  a  pluraj  society  in  which
 even  today  many  people  find  it
 hecessary  to  organise  themselves  on
 the  busis  of  their  own  community,
 whether  il  is  religion  ur  caste.  We
 have  got  such  political  partics  based
 either  openly  on  religious  afliliations
 lik,  the  Muslim  League  or  not  so
 openly  but  nevertheless  bused  upon
 one  predominant  religious  ,roup. We  have  such  parties  in  our  country
 and,  ag  everyone  knows,  there  is  the
 custe  system  in  our  country.  The
 Caste  system  is  making  its  inroads, igs  Own  impiint,  upon  the  character
 and  activity  of  even  the  ruling  party, fut  to  speak  of  the  other  political
 parties,  Therefore,  if  any  soviely  is
 a  Plural  society,  Indian  society  is  a
 Plural  society.  Let  us  see  what  he
 says:

 “The  surest  way  to  kill  the  idea
 of  democracy  in  a  plural  society is  to  adopt  the  Angio-American
 electoral  systim  of  first-past-the
 post  =

 That  is,  whoever  gets  one  more  vote
 gcts  the  majority  and,  therefore,  he
 has  the  right  to  form  the  Govern-
 ment,  Indeed,  sometimes  they  are
 equally  balanred  ang  they  draw  a  lot
 and  who  ver  is  fortunate  to  draw
 the  lot  becomes  the  majority.  That
 is  the  Angio-American  system.  That
 system,  according  to  him  may  be
 suitable  to  8  c'ass-wite  society  where
 you  have  all  the  ‘haves’  on  the  one
 sids  and  all  the  ‘non-haves'  on  the



 867  Proclamation  re.

 (Shri  Ranga}.
 other  and  they  fight  it  out  between
 themselves.  Then,  he  says:

 “But  if  you  belong  to  a  mino-
 rity  in  a  new  state,  and  are  being

 asked  to  accept  parliamentary
 democracy,  you  can  hardly  build
 much  faith  in  the  system  if  you
 win  30  per  cent  of  the  yotes  and
 get  only  20  per  cent  of  the  seats,
 or  even  no  seats  at  all...  2

 Indeed,  in  India,  here  is  the  ruling
 party  which  got  only  44  per  cent  of
 the  voles  in  the  country  but  then
 there  are  72  per  cent  of  the  seats.
 How  can  you  expect  the  people  ta
 have  any  kind  of  faith  in  this  sort  of
 democracy?  That  is  one  of  the  rea-
 rons  why  it  is  high  time  for  ys  to  be-
 gin  to  make  experiments  with  the
 system  which  is  different  from  the
 Anglo-American  party  system.  That
 is  a  teason  why  I  have  suggested,
 as  a  result  of  the  studies  that  I  have
 made,  that  we  might  possibly  try  and
 make  some  experiments  with  the
 adaptation  of  the  Swiss  system  ac-
 cording  to  our  own  conditions,

 Shri  Hathi:  That  should  be  for  toe
 whole  country.

 Shri  Ranga:  ]  would  [ike  to  quo'e
 one  more  sentence  from  him.  He
 says  that  the  difference  between  a
 aingle  party  and  a  free  coplilion  is
 to  be  resclved—these  arc  my  words—
 only  through  cither  proporiienal  re-
 Presentation  or  by  an  all-party  coal!-
 tion.  I  quote  him:

 “The  single-party  imprisons
 those  who  oppose  or  criticise  its
 poley,  whereas  a  free  coalition
 respects  the  rule  of  law  and  the
 right  of  free  criticism.  leaving
 individual  and  parties  free  to  op-
 pose  if  they  so  desire.”

 Sir,  after  I  have  so  prominently
 devwn  the  attention  of  this  House  as
 well  as  the  country  to  the  need  for
 making  experiments  with  the  Swiss
 system  of  Government,  several  per-
 gona  in  our  country  have  bestowed
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 some  thought  to  it.  Mr.  P.  Kodanda
 Rao,  a  well-known  member  of  the
 Servants  of  India  Society  and  a  sound
 thinker  of  social  and  political  mat-
 ters  contributed  a  letter  to  the  editor
 of  the  Hindustan  Times  on  28th  July,
 965  in  which  he  gave  three  quota-
 tions,  Firstly,  Lord  Dicey  says  that
 the  Swiss  Council  is  described  as  a
 “Board  of  Directors  appointed  to
 Manage  the  concerns  of  the  Confede-
 ration  in  accordance  with  the  wishes
 of  the  Fedcral  Assembly."  Then,  he
 says  that  according  to  Prof.  में,  C.
 Ghosy  of  Calcutia  University,  the
 Swiss  Government  was  remarkably
 free  from  bitter  party  rlvalry—as  we
 find  it  now  during  this  Emergency
 over  this  Indo-Pak  crisis—or  mono-
 poly  of  power—this  Government  is
 enjoying  it—gave  no  opportunity  or
 temptation  for  a  political  party  te
 distribute  patronafe  or  spoils  to  keep
 itself  in  power—this  ruling  party  has
 become  such  an  expert  in  it—and
 offered  little  scope  for  profcssionalism
 or  demagoguery  in  politics  and  was
 highly  efficient  and  businesslike.

 There  is  a  third  quotation  from
 Mr.  Christopher  Hughes.  He  says,

 “....the  Swiss  Government  was
 noted  for  its  stability,  cleanli-
 ness,  swiftness  and  moderation
 which  were  virtues  essential  for
 ordered  freedom  in  which  Swit-
 zerland  Ied  the  world.  In  Switzer-
 land  politics  is  business  and  not
 the  sport  of  political  parties...”

 I  want  my  hon.  friend  and  his
 Government  to  begin  to  give  serious
 thought  to  this.  Their  own  Gover-
 nor  has  staled  some  of  the  facts.
 Surely,  no  one  can  say  that  the  Con-
 fress  has  not  made  a  serious  effort  in
 order  to  get  a  majority.  It  did  gain
 oner,  Tt  lost  it.  Then,  it  tried  to
 gain  majority  by  going  into  a  coali-
 ticn  and  it  Jost  it  also  by  betraying
 that  coalition.  Then,  the  other  party,
 the  party,  gained  a  majo-
 tity  in  coalition  with  some  other
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 party  and  that  was  thrown  cut  of
 power.  Thereafter,  the  Congress
 made  yet  another  heroic  effort  and
 they  failed  again.  The  ruling  party is  very  well  known  for  its  expert-
 ness  in  seducing  people,  fellow  mem-
 bers  and  politicians  also.  We  need
 nol  fo  into  all  those  details  now.
 Anyhow,  the  Congress  Party  has
 made  repeated  efforts  to  gain  a  majo-
 rity.  It  has  failed.  It  hag  got  all  the
 funds.  It  has  got  the  prestige  of  the
 Union  Government  and  allthe  other
 State  Governments  that  they  have  been
 controlling.  They  have  got  the  pres-
 lige  that  has  come  to  them  as  an  un-
 earned  income  as  a  result  of  al)  the
 sacrifices  that  millions  and  millions
 of  us  al]  over  India  have  made  dur-
 ing  the  struggle  for  freedom.  With
 all  these  things  they  have  failed  re-
 peatedly,  Then  there  is  the  Commu-
 nist  Party  with  all  the  advantages
 they  also  have  been  enjoying  the
 internationa]  brain  trust,  their  litera-
 पाए  and  the  prestige  that  they  have
 been  trading  ov-r  their  sisterhoog  or
 brotherhood—with  Soviet  Russia  and
 at  that  time  with  China  also.  All
 these  things  they  have  had.  Then
 they  had  excellent  leaders  also,  I
 must  say,  and  their  topmost  leader
 happened  to  be  one  of  my  colleagues
 years  ago,  Later  on,  another  jeader of  their  party  was  the  Leader  of  the
 Opposition  here,  With  all  these
 things  they  too  failed  repeatedly.

 Which  other  party  can  possibly  hope to  be  fortunate  than  these  two  such
 strongly  entrenched  politica)  parties?
 Therefore,  they  have  come  to  the
 conclusion  that  no  political  party  is
 capable  of  achieving  a  majority.
 Then,  what  will  be  the  consequenc- es?  Does  my  hon,  friend  and  the
 Government  here  want  us  to  believe that  we  must  allow  the  people  of
 Kerala  to  remain  there  until  they  are
 samjhoed,  until  they  are  disciplined, until  they  are  beaten  to  pulp  to  such an  extent  that  they  will  return  into
 power  only  their  own  ruling  party? That  seems  to  be  the  only  political
 fame  behind  this  whole  thing.  It  is worse  than  an  angry  father’s  attitude
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 towards  his  son  who  is  past  his  ado-
 lescence  and  wishes  to  have  his  own
 freedom.  Therefore,  they  want  ‘to
 oppress  those  people  in  this  way.

 I  am  not  prepared  to  say  that  the
 Congress  Party  is  offering  satya-
 graha  aguinst  the  voters  or  the  peo
 ple  in  order  to  force  those  people  to
 yield  to  their  demand  that  the  Con-
 gtess  Party  should  be  returned  in  a
 majority,  because  satyagraha  ie  8
 word  which  deserves  a  better  treat-
 ment  than  the  behaviour  of  the  rul-
 ing  party.  But  surely  the  ruling
 party  cannot  hope  that  we  should
 agree  with  it  that  the  role  that  they
 are  playing  is  democratic.

 In  Kerala  they  are  afraiq  of  the
 Left  Communists.  They  are  afraid
 that  the  Left  Communists  might  pos»
 sibly  get  a  majority  cither  by  them-
 selves  or  in  coalition  with  the  Right
 Communists,  the  SSP,  the  PSP  and
 some  other  groups.  Why?  Because
 the  Left  Communists  are  unpatriotic
 today.  I  am  prepared  to  agree  with
 them  in  regard  to  that,  that  the  atti-
 tude  of  the  Left  Communists  in  re-
 gard  to  China,  the  biggest  political
 enemy  of  our  country  today,  is  so
 unpatriotic  that  |  am  Mot  prepared
 to  envisage  with  any  sense  of  equa-
 nimity  the  possiblity  of  the  Left
 Communists  forming  a  government
 there.  The  most  honourable  thing
 under  those  circumstances  was  to
 declare  the  Left  Communist  Party  as
 an  illegal)  party  and  place  it  beyond
 the  pale  of  the  Constitution  as  well
 as  your  law,  and  then  make  it  im-
 possible  for  those  people  to  function
 there  as  a  political  party.  There-
 after  you  should  have  given  an  oppor-
 tunity  to  all  other  political  parties,
 all  other  democratic  parties,  to  play
 their  role,  educate  them,  win  them
 over  and  come  back  again  to  the
 legislature  in  the  strength  that  the
 People  want  them  to  be  represented
 in  the  legislature.  Why  is  it  that  the
 Government  of  India  is  not  prepared
 to  play  such  a  straightforward  role?
 I  do  not  know.  [It  passes  my  cam-
 prehension,  because  ider  my
 hon.  friend,  Shri  Nanda,  to  be  ss
 straightforward  a  public  man  as  any
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 {Shri  Ranga]
 oa  of  us,  Therefore,  I  would  have
 expected  him  to  pursue  such  a  strai-
 ghiforward  policy.  What  devil  has taken  possession  of  him,  I  do  not know

 Shri  Hari  Vishnu  Kamath:  Sada- char.

 Shri  Ranga:......  that  he  should
 continue  to  commit  these  biunders, these  political  blunders,

 Shri  Hathi:
 done  it.  They  say,  vou  have

 Shri  Ranga:  He  committed  a  first class  political  blunder  not  only  to-
 wards  this  country  but  also  towards his  own  ruling  party  at  the  time  of the  last  general  elections  by  putting the  Left  Communist  Icaders  in  jail just  on  the  eve  of  the  elections  with-
 out  declaring  their  party  as  illegal and  thus  made  it  impossible  for
 those  people  in  the  State  to  come
 to  a  proper  decision.

 Now,  Sir,  even  supposing  I  want
 them  to  holq  an  election  on  that
 basis,  without  the  Le,  Communists
 at  the  polls,  it  is  clear  from  the  Gov-
 ernor's  testimony  here  that  none  of
 the  political  parties  is  likely  to  get  a
 majority.  Is  that  any  reason  why we  should  not  have  a  democratic
 Tegime  there?  Is  it  not  time  enough, at  least  now  if  noi  then,  for  the  Gov-
 ernor  to  allow  all  those  people  to
 come  together  ang  give  them  an  op-
 portunity,  such  of  them  as  are  pre-
 pared  to  work  together,  to  form  a
 coalition  government  if  not  an  all-
 party  government?

 They  would  say  it  may  not  be  pos-
 sible  to  reach  any  sensible  decisions
 because  they  are  all  at  sixes  and
 sevens,  thei~  policies  are  al)  at  variance
 with  each  other  so  seriously  and  50
 on.  Lf  that  is  so,  how  was  it  possible
 for  my  hon.  friend  to  have  claimed,
 as  he  did  this  morning,  that  when  all
 the  representatives  of  all  political
 parties  in  this  House  were  brought
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 together  in  that  Kerala  Advisory
 Commitice  that  Committee  was  able
 to  do  such  good  work  and  that  Com-
 mittee  was  able  to  reach  unanimous
 decisions?

 Shri  Hathi:  I  am  glad  you  admit
 that.  This  is  for  Shri  Kamath’s
 knowledge.

 Shri  Ranga:  That  Committee  did
 do  good  work.  My  hon.  friend  here
 does  not  know  because  he  was  not  a
 Member  of  that  Committee.

 Shri  Vasudevan  Nair:  Many  deci-
 sions  are  still  on  paper,  they  have  not
 been  implemented.

 Shri  Ranga:  |  am  coming  to  that.
 The  decisions  have  to  be  implemen-
 ted  by  that  Government.  lt  is  for
 Lhe  Commitiee  to  take  them  to  task
 fur  fading  to  implement  those  deci-
 sions,  So  far  as  its  decisions  are  con-
 cerned  ulmost  all  decisions  were  rea-
 ched  unanimously—all  credit,  cer-
 iainly,  te  both  the  Ministers,  Shri
 Nanda  as  well  as  Shri  Hathi.  But  it
 redounds  to  the  credit  of  the  Mem-
 bers  uf  the  Commiitce  also.  We  all
 bei.ng  to  wd  political  parties.  Never-
 theless,  when  it  came  .o  bras-‘tacks,
 iu  regard  to  improvement  and  deve-
 lopment  of  fisheries,  improvement  of
 ports,  development  of  road  traffic  as
 well  as  raiway  traffic,  improvement
 ov  the  food  situation  there,  increase
 of  rations  to  the  ordinary  folk  there
 during  the  Onam  festival  and  so
 many  other  detailed  questions  affec-
 ting  the  day-to-day  life  af  the  peo-
 ple  there,  it  was  possible  for  us  to
 come  to  unanimous  decisions.  Why
 should  it  not  be.  by  the  same  token,
 possible  for  8  Government  of  all
 political  parties  democratically  and
 frecly  elected  by  the  people  of
 Kera'a  to  be  able  to  run  the  adminis-
 tration  which  would  be  even  more
 efficient,  more  satisfactory,  more  free
 from  red-tape  than  this  Governor's
 raj  is  supposed  to  have  become?
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 Shri  Hari  Vishnu  Kamath:
 dent's  raj.

 Shri  Ranga:  It  is  Governor's  raj— it  is  only  for  courtesy  sake  that  they call  jt  the  President's  raj.  Indeed, the  very  success  of  the  working  of
 thet  Committee  and  the  small  meed of  satisfaction  that  the  Governor's
 raj  or  the  President's  raj  is  supposed
 to  have  given  to  the  people  go  to
 strengthen  my  plea  that  this  Govern-
 ment  should  be  prepared  to  make  an
 experiment,  at  least  in  this  State,
 with  another  system,  with  the  Swiss
 System.

 Presi-

 T  begin  to  wonder  why  this  Govern-
 ment  is  so  very  unwilling  to  make
 this  experiment,  My  fear  is  that  it
 might  be  because  if  this  system  were
 to  be  experimented  with  and  if  it
 were  to  prove  a  greater  success  than
 whut  has  been  the  experience  of  our
 People  with  the  Congress  regimes  in
 gil  these  various  States,  possibly  the
 electorate  in  other  States  also  might like  to  have  g  similar  system,  a  simi-
 lar  government  and,  therefore,  they
 Mmifht  refuse  to  vote,  they  might
 take  courage  in  both  their  hands  and
 refuse  to  give  again  the  support  that
 they  have  been  giving  to  the  ruling
 party,  ond  in  that  way  force  the  rul-
 ing  party  into  a  minority  and  make  it
 obligatory  for  the  Congress  Party
 also  to  welcome  the  suggestion  that
 Tam  making.  welcome  the  —  experi-
 ment  that  I  am  sugrecting.  There
 might  be  another  reax:n  also.  They
 might  be  genuinely  at  aid  of  the
 Communists  coming  into  power.  Are
 they  so  genuine  in  their  opposition
 to  the  Communist  Party?  I  do  not
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 Party.  On  the  other  hand,  what  they are  afraid  of  is  that  the  Communist
 Party  might  possibly  become  the
 ruling  party  and  put  them  imo  the
 shade.  The  pre-eminent  ambition  on their  part,  the  pre-eminent  passion on  their  part  is  to  remain  in  power,
 through  hook  gr  crook;  it  does  not
 matter  how.

 Shri  Hari  Vishnu  Kamath:
 the  crook.

 More

 Shri  Ranga:  Whatever  it  is.
 are  they  afraid  of  the  Swatantra
 Party  coming  into  power?  No  fear.
 Are  they  afraid  of  the  Socialist  Party
 coming  into  power?  No  fear,  because
 they  are  themselves  Sociulists  and
 the  Socialists  are  put  into  the  shade
 and  they  are  expected  to  cuol  their
 heels,  Therefore,  they  are  afraid  of
 only  one  thing,  any  chance  of  losing
 power,  and  that  is  why  they  are  hang-
 ing  on  to  power.

 Now,

 Now,  it  might  be  said,  after  all  they are  not  in  power  in  Kerala.  But
 who  else  is  in  power,  except  your minions  in  Kerala  today?  Who  ie
 this  Governor?  Do  we  not  know  who
 this  Governor  is?  Do  we  not  know
 how  anxious  he  wa:  not  to  leave  this
 House  and  not  to  leave  UP  politics
 and  the  role  that  he  was  playing,
 noble  or  ignoble,  in  UP  politics?  And
 yet  why  did  he  agree  to  go?  Ins  it
 @  secret  to  any  of  ux?  He  was  agree-
 able  to  go  only  when  Governor's
 Taj  or  President's  raj  was  decided  up-
 on,  Therefore,  it  is  the  Congress  Party
 in  disguise  which  is  ruling  in  Kerala
 in  spite  of  the  repeated  refusals  of

 there,  in  that  State,  te
 think  so,  If  they  had  been  genuine
 in  their  ition  to  the  C  ist  the  peopl
 Party.  they  would  not  be  flirting
 with  the  Communist  Party  in  gress  Party.
 the  manner  they  have  been
 flirting  now  directly  and  =  if-
 directly.  Second'y,  the,  would  not
 ‘be  very  keen  of  stealing  their  poli-
 tical  clothes,  periodically  and  by  ins-
 talments  and  weiring  them  them-
 selves.  They  claim  that  they  are  bet-
 ter  socialists  than  the  Communists
 themselves.  Therefore.  I  do  not  think
 they  are  afraid  of  the  Communist

 be  ruled  and  dominated  by  the  Con-
 And,  mind  you,  today

 the  Congress  Party  is  ing  more
 favourable  position  in  Kerala  than  it
 was  when  its  own  leader,  Shri  Shan-
 kar,  was  the  Chief  Minister  because
 Shri  Shankar  was  functioning  gt  least
 as  Congress  Party  Chief  Minister  and
 so  people  could  take  him  to  task.
 But  today  the  Congress  is  not  being
 taken  to  task;  the  poor  Governor  is
 being  taken  to  task.  Even  the  Gover-
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 (Shri  Ranga).
 Mor  cunnot  be  jaken  to  task  because
 he  hides  behind  the  clothes  of  the
 President  himself  and  nobudy  can
 day  a  word  against  the  President.  My
 hon,  friend,  Shri  Nanda  provides  a
 big  barrage  of  his  own  political  in-
 tegrity  against  any  kind  of  criticism
 there.

 Therefure,  this  Government  stands
 self-condemneq  for  the  manner  =  in
 which  it  is  trying  [०  destroy  Indian
 democracy.  It  is  wrong  on  the  part
 of  tnis  Government  to  ask  this  House
 to  extend  President's  rule  fur  another
 aix  monihs.  Now,  how  can  we  be
 sure  that  it  is  going  to  be  only  for
 another  six  months?  How  often  are
 they  going  to  play  this  joke  on  this
 Peop'e  an!  play  this  trick  on  the
 Constitution?  Tam  not  quite  sure
 whether  the  Constitution  would
 allow  them  to  extend  i,  for  further
 periods.

 Shri  Hei  V'shru  Kamath:  For
 thre,  years,

 Shri  Ranga:  Are  they  going  to  do
 it  for  three  years?  Let  them  take  us
 in.y  confidence  and  let  them  tell  us

 their  real  aim  is.  Do  they  want
 to  destroy  democracy?

 Therefore,  first  of  all  |  would  ad-
 visa  them  not  to  proceed  with  this  re-
 solution.  Of  course,  they  are  going
 to  get  it  passed  with  the  help  =  of
 friends  who  have  no  other  go  but  to
 siy  “Aye”  because  of  their  position.
 If  they  do  it,  let  them  also  take  this
 wurning  that  next  time  they  should
 not  come  before  this  House  with  8
 resc'ution  like  this  but,  on  the  other
 hand,  be  prepared  to  adopt  the  sug-
 gesticn  that  T  have  made,  the  sugges-
 tion  of  an  all  parties  government,
 more  or  less  on  the  Swiss  model,  but
 adapted  to  our  social  and  economic
 conditions.

 Shri  n  N.  Mukerjee  (Calcutta
 Central):  Mr.  Deputy-Speaker,  Sir,
 I  have  listened  to  the  charming  and
 wide-rauging  speech  of  my  friend  to
 my  right  and  I  am  glad  I  can  follow
 in  his  wake  In  so  far  as  I  wish  to
 stress  more  strongly,  if  I  may,  our
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 disapproval  of  the  Resolution  which
 our  friend,  Shri  Hathi,  has  presented
 ६0  the  House.  Our  friend  specialises ina  studied  moderation  of  manner
 and  it  draws  admiration  from  our
 e.de  un  account  of  being  unprovoca-
 tive,  But,  even  so,  in  spite  of  those
 qualities  which  may  be  responsible for  Shri  Nanda  having  handed  over
 the  baby  to  tum  rather  than  keeping
 it  to  himself,  we  are  unable  to  accep!
 the  arguments  which  he  has  put  for-
 ward.

 It  is  a  cruel  shame  as  far  as  pol:-
 tical  fife  in  India  is  concerned  =  thet
 Kerala  continues  to  be  the  running
 sore  in  Indian  polities,  And  that  has
 happened  on  account  of  no  fault  af
 the  peuple,  no  failing  in  that  parti-
 cular  region.  This  happened  because,
 as  Professor  Ranga  pointed  oul,  (ie
 ruling  party  has  an  overriding  fear
 that  its  monopoly  of  power  might
 be  disturbed  even  to  the  very  small
 extent  of  a  non-Congress  Govern-
 ment  being  formed  in  the  South
 Western  corner  of  our  country  To
 that  extent,  the  monopoly  of  power,
 of  privilege  and  of  patronage  is  going
 to  be  Viliated  and  Congress  cannot
 conceivably  stomach  that  idea.  That

 is  the  only  reason  why  they  have
 been  behaving  in  the  way  they  are.

 It  is  no,  possible  for  this  country,
 for  instance,  to  forget  what  happened
 in  I959  when  the  ruling  party  and  its
 highest  echelons  had  g  plan  conceiv-
 ed  in  rancour  and  executed  in  Alth
 against  the  Communist  Party  Gove-
 rment  in  Kerala,  and  that  was  =  an
 operation  of  political  and  constitu-
 tional  impropriety  which,  when  the
 parliamentary  history  of  this  country
 comes  to  be  written,  will  continue  to
 stink  to  high  heavens,  That  being  the
 background  ‘to  the  Congress  leader-
 ship’s  idea  in  regard  to  things,  it  ia
 not  at  all  surprising  that  Shri  Hathi
 wants  us  to  approve  of  the  continu-
 ance  of  President's  rule  in  Kerala.

 43  bra.
 Shri  Hathi  told  us  yesterday  wher

 he  began  his  speech—  I  made  a  note
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 of  it—that  Government  regretted  its
 decisiun  because  the  Government
 wis  wedded  to  democracy.  |  am  sure
 Shri  Hathi,  Shri  Nanda  and  others,
 very  worlhy  gentlemen,  they  are
 wedded  to  democracy,  truth,  non-
 violence,sidachar  and  God  knows
 what  other  things.  But.  like  many
 wedded  couples,  they  very  often  live
 apart.  At  least  they  are  living  very
 Much  upart  from  democracy,  if  they
 are  wedded  tu  demvcracy.  He  said
 that  he  was  wedded  to  democracy, the  Government  was  wedded  to  de-
 mocracy  and  he  was  very  sorry  to
 continue  President's  rule  in  Kerala
 and  all  that  kind  of  thing  I  take
 him  for  hig  werd.  I  ask  him  of
 you  are  .erious  about  that  then.  sure-
 Ivy,  the  only  positive  impliratien  of
 your  statement  is  that  Government
 would  have  been  happy  to  lift  Pre-
 sident’s  rule  even  in  the  present  con-
 dition,  cmesgency  or  no  emergency and  if  the  report  was  different  Gov-
 ernment  would  have  been  happy  to
 take  a  different  decision,  to  have  elec-
 tions  in  Kerala.  I  take  it  that  is  his
 Point  of  view.  From  that  point  cf
 view  I  want  to  look  at  this  report.  It
 ist  Most  peculiar  document.  We
 have  had  the  pleasure  of  seeing  the
 Governor  of  Kerala  functioning  here
 with  us  on  this  side  as  well  a:  07
 that.  We  were  accustomed  to  his
 Pontifications  which  sometimes  were
 very  attractive  when  made  on  the
 floor  »f  the  Parliament,  but  they  sound
 Particularly  peurile  when  they  are  in
 a  document  of  this  sort—a  report
 which  is  presented  to  the  Government
 of  India.  In  this  report  what  we  find
 is  inaccuracies,  carelessness  in  regard
 to  formulations,  and  their  prediicc-

 tions  for  political  astrology.  I  was
 very  astonished;  [  thought  that  at
 least  there  was  one  tenant  in  Raj
 Bhavan  elsewhere  in  this  country
 who  had  8  passion  for  astology:  I
 like  him  very  much  as  an  individual,
 but  this  predilection  for  astrology
 seems  to  be  a  sort  of  contagious  ele-
 ment  in  the  character  of  people  who
 heve  been  shunted  off  to  -हघठिशामि-
 torial  positions  in  thig  country.  He
 indulges  in  political  astrology  on  the
 basis  of  facts  and  formulations  which
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 are  inaccurate  and  which  have  im-
 plications  which  nobody  can  accept.  I
 nutice  in  this  document,  which  we
 have  been  supplied  with,  such  patent
 inaccuracies  as  that  the  Governor  is
 purpurted  to  have  met  two  leaders  of
 the  PSP.  He  snid  that  this  was  8
 Printing  error  for  SSP.  But,  as  a
 matter  of  fact,  Shri  Rajeshwar  Pra-
 sad  Rao  and  Shr;  Adhikari  are  two
 gentlemen  who  are  connected
 neither  with  the  PSP.  nor  with  the
 SSP,  but  with  the  Communist
 Party  of  India.  And  from  what  is
 said  here,  I  have  a  suspicion—-l
 canno,  s4y  more  than  that  because
 I  do  not  know  what  is  in  the  mind  of
 Mr.  Jain-—that  this  kind  of  thing
 cou'd  not  have  been  communicated
 to  Mr.  Jain  by  Shri  Rajeshwar  lao
 and  Shri  Adhikari,  But  here  js  an
 official  document  presented  by  —  the
 Governner  of  Kerala  which  makes
 mittukes  about  individuals  gnd  their
 Political  party  affiliations  and  we  are
 supposed  to  be  taking  a  decision  on
 the  basis  of  a  document  which  is  briz-
 zling  with  this  king  of  inaccurucy
 which,  in  a  District  Court,  would
 make  the  judge  tear  into  pieces  the
 kind  of  document  here.  This  is  the
 Way  in  Which  the  Parliament  is  trea-
 ted  because  the  Government  thought
 it  Ot  to  pass  On  this  egregiously  inac-
 curate  document  to  Members  of  Pur-
 liamen,  ang  take  a  decision  on  the
 basis  of  whatever  is  stated  there.
 Over  and  over  again  a!!  sorts  of
 things  are  said  in  a  very  pontifica-
 ling  manner.

 Here  is  a  Governor  who  is  sitting
 in  jutgement  as  to  what  exactly  is
 likely  to  happen  if  the  people  of
 Kerala  go  to  polls.  Here  is  a  Gover-
 Nor  reporting  on  what  the  leaders  of
 different  parties  ate  supposed  to
 have  told  him.  He  goeg  on  referring
 to  parties  also  in  an  Official  docu-
 ment—not  in  a  speech  in  Parliament
 where  sometimes  we  take  liberties;
 we  are  bound  to  because  we  talk  ex-
 tempore.  In  an  official  document  he
 refers  to  political  parties  in  his  own
 way—the  right  Communist  Party,  the
 left  Communist  Party  and  so  on  and
 so  forth,  Who  the  devil  are  these
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 Partics  we  never  know.  Right  and
 JefL  migut  be  ethical  designations;
 they  will  be  correct  or  will  not  be
 correci;  that  is  a  diilerent  matter.
 But  as  far  as  the  political  life  of  this
 counlry  is  concerned,  there  is  such  a
 body—I  think  Mr,  Hathi  is  very  well
 aware  of  its  existence—called  the
 Election  Commission.  The  Election
 Commission  refers  to  certain  politi-
 cal  fsoupings  in  g  certain  language
 and  |  protest  very  strongly—this  is
 the  only  forum  where  we  can  do  it
 with  any  effect—against  the  descrip-
 tion  of  funcijoning  political  parties
 in  the  country  by  the  use  of  words
 which  may  be  common  currency  in
 the  political  market  place  but  which
 has  nothing  whatever  to  do  with  the
 propriety  of  official  documentation.
 It  should  be  referred  to  as  the  Com-
 munist  Party  of  India,  as  the  Marxist
 Communist  Party  of  India;  otherwise,
 in  a  document  of  this  sort,  it  makes
 no  sense  whatever;  it  makes  mistakes
 in  regard  to  facts,  in  regard  to  poli-
 tical  affiliation  of  gentlemen  who  are
 mentioned  by  names  and  in  regard
 to  the  manner  in  which  references  to
 functioning  political  parties  should
 be  made  in  this  country.

 Then  I  am  told  on  Mr.  Jain's  autho-
 rity  that  the  Leader  of  the  Communist
 Party  of  India  in  Kerala  had  told
 him  that  there  had  been  no  shift  in
 the  stand  of  his  Party  and  there  had
 been  no  talk  about  his  Party’s  allian-
 ce  with  the  Marxist  communists.
 Mr.  Jain  goes  on  to  say:

 “In  the  circumstances  one  can-
 not  say  that  the  SSP  and  the
 Right  Communists  would  join
 with  the  Marxist  Communists  in
 immediate  elections.”

 Then  he  adds:
 “Even  jf  all  the  three  parties

 combine,  it  is  evident  that  they
 could  not  win  a  majority  of
 eoats.”

 He  hag  no  business  to  say  that  even
 if  all  the  three  Parties  combine,
 they  would  fail  to  win  a  majority  of
 ‘seats,  Even  on  the  basis  of  his  own
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 figures,  this  is  not  a  statement  which
 anybody  in  his  senses  can  accept.
 But  I  shall  say  this.  l  was  one  of
 tlose  who  happened  to  go  to  Kerala
 to  purticipate  in  the  election  cam-
 Paign  when  elections  were  held  re-
 cently,  I  know  it  for  a  fact  ang  I
 Say  it  that  the  posilion  of  the  Com-
 munist  Party  of  India  was,  and  con-
 tinues  to  be,  that  we  are  ready  and
 willing  at  any  point  of  time  to  give
 our  support  to  the  Marxist  Commu-
 nists  if  they  are  in  a  position  to  form
 the  Government  and  |  am  sure  thal,
 in  the  present  day  conditions,  the
 Communist  Party  of  India  ang  the
 Marxist  Communist;  would  be  more
 than  ready  and  willing  to  come  to  an
 understanding  in  order  to  see  that
 defeat  is  administered  to  the  ruling
 Party  whose  conduct  in  Kerala  has
 been  5०  egregious.  Therefore,  this
 kind  of  ejaculation,  this  kind  of  in-
 dulgence  in  one's  own  =  particular
 Political  predilection,  this  tendency  to
 prognasticate  in  regard  to  what  is
 likely  to  happen  or  not  likely  to  hap-
 pen  is  50  much  an  evidence  of  poli-
 tical  illiteracy,  the  idea  that  they  want
 to  stick  to  power  and,  therefore,  any
 kind  of  so-called  documentation
 would  be  enough  to  cover  all  their
 sins.  This  is  a  sort  cf  thing  which,
 I  am  sure,  this  country  would  not
 tolerate.  Mr.  Jain's  report  goes
 further  to  say:

 “The  general  opinion  in  the
 State  is  that,  if  the  elec!ions  are
 helg  now,  the  results  would  be
 Much  the  game  as  they  were  in
 the  mid-term  elections.  Shri  R.
 Sankar,  the  last  Chief  Minister,
 shares  that  view.  I  fully  en-
 dorse  the  view.”

 We  are  much  obliged  for  his  having
 fully  endorseq  the  view  that  the
 general  opinion  in  the  State  is  thai,
 if  the  elections  are  held  now,  the  re-
 sults  would  be  much  the  same  as  they
 were  in  the  mid-term  elections.  What
 happens  after  that?  On  the  last
 occasion  the  Government  went  so  far
 as  to  desist  from  calling  the  elected
 members  to  come  together,  to  sit
 down  together,  to  talk  to  each  other,
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 and  find  out  if  they  could  form  a
 Ministry  or  not.  They  did  not  even
 get  the  members  to  come  and  sit  to-
 gether,  They  are  elected  mem-
 bers.  That  body  was  not  properly
 furmed.  I  am  sorry  that,  in  the  con-
 ditions  prevailing  in  the  country  to-
 day,  they  were  not  publiq-spirited
 enough  to  go  to  the  Supreme  Court
 with  the  nee  of  our  esteemed
 friends  like  Siri  N.  C.  Chatterji  who
 would  have  offered  their  assistance
 ungrudgingly  as  they  have  so  often
 done  We  did  not  have  people  to  go
 to  the  Supreme  Court  and  find  out  if
 the  Government's  conduct  was  cor-
 rect  in  refusing  to  call  the  members
 to  meet  together.  Something  happ-
 ened,  unthinkable  in  Parliamentary
 polities.

 I  happen  to  have  made  some  little
 study  of  the  constitutional  matters  a
 long  time  ago  and  I  just  fail  to  un-
 derstand  why  this  kind  of  impro-
 pricty  is  perpetrated  with  utterest  im-
 pugnity.  Only  because  the  Govern-
 ment  in  this  country  have  tremen-
 dous  authority  in  so  far  as  voting
 strength  in  this  House  is  concerned,
 this  sort  of  impropricty  passes
 Muster,  but  truly  this  cannot  con-
 tinue.

 Then  it  comes  down  to  this  that
 only  because  of  ihe  Emergency  that
 Government  had  not  been  able  to
 hold  the  elections,  I  had  asked  Mr.
 Hathi  before.  The  Government
 said  that  they  were  sorry  to  have  to
 come  to  this  decision.  It  came  to  this
 decision  because  the  Governor's  re-
 port  made  it  absolutely  clear  that  no
 stable  Government  could  be  formed
 and,  therefore,  that  was  the  overrid-
 ing  reason  why  they  did  not  with-
 draw  the  President's  rule.  If  that  is
 s0,do  not  please,  for  heaven's  sake

 told talk  about  Emergency.  You
 the  leaders  of  political  parties  that
 the  Emergency  was  going  on
 and,  therefore,  we  should  not
 have  elections  and  all  that.
 Naturally,  people  could  say:  we  want
 elections.  I  know  my  party  said:  we
 want  elections,  we  are  ready  for  elec-
 tions.  I  em  sure  most  of  the  other
 parties  said  the  same  thing.  If  you
 tell  us  that  you  are  so  terribly  preoe-
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 cupied  with  emergent  activities  on
 account  of  the  danger  after  danger
 looming  lirge  on  the  country's  hori-
 zon,  do  not  turn  round  and  call  us
 trailors  and  say:  you  people  are
 shouting  for  clectiong  when  there  is
 the  emergency.  Please,  for  God's
 sake,  come  forward  and  say  openly
 that  the  emergency  is  such  that  we
 could  not  have  any  election:  that  is
 the  one  reason  we  are  not  having
 election,  do  not  take  shelter  behind
 prevarications  and  things  which  are
 not  truc.  Is  it  sadachar?  Tt  is  inde-
 cency  and  political  mendacity.  It  is
 something  which  is  in  Jing  with  the
 kind  of  activity  which  has  gone  on  in
 Kerala  ever  since  the  communist  party
 ceased  to  be  the  cinderella  of  Indian
 Politics  and  became  a  contender  for
 Power  with  the  Congre:s  Party  in
 this  country.  Thtt  is  the  position.  It
 is  exactly  that  which  Mr.  Ranga  had
 referred  to  with  great  justification  and
 it  becomes  very  relevant.  T  am  alap
 very  huppy  to  ace  that  Mr.  Sitalvad
 the  former  Attorney-General  who  is
 the  leader  of  the  bar  unofficially,  he
 is  still  the  leuder  of  the  Indian  Bar
 Association,  |  think  the  president  of
 that  asseciation,  says  and  I  am  quot-
 ing  some  of  his  words  from  the
 Statesman's  report  which  I  think  I
 ¢an  more  or  less  presume  to  be  cor-
 rect.  He  said:  |

 “The  executive  has  taken  advan-
 tage  of  the  Chinese  Aggresion  to
 constitute  itself  into  what  may  be
 called  a  constitutional  dictator-
 ship.”

 He  called  upon  lawyers  and  all  en-
 lighted  and  liberty  loving  citizens  in-
 eluding  I  am  sure  my  friend  Mr.
 Nanda  and  Mr.  Hathi,  to  raise  their
 voices  with  the  utmost  vigour  aguinst
 this  ‘enveloping  emergency’  which
 has  meant  the  negation  of  the  funda-
 mental  and  constitutiomal  right  of  the
 citizen,  He  says  that  the  Defence  of
 India  Act  and  the  rules  made  under  it
 were  conceded  to  be  invalid  by  the
 Attorney-General  of  India  before  the
 Supreme  Court  and  the  same  laws  are
 being  used  to  imprison  and  detain
 hundreds  of  citizens  and  notwith-
 standing  their  admitted  invalidity
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 these  void  laws  continue  to  disfiure
 the  statute  book  of  our  democratic
 republic  and  are  being  widely  used  for
 the  ordinary  functions  of  the  govern-
 ment  like  preventing  traders  from
 hoarding  commodities  or  preventing
 threatened  gtrikes.  That  is  something
 te  which  Mr.  Ranga  would  add  more
 cogency.  But  here  is  a  very  eminent
 jurist  who  holds  no  particular  brief
 fur  socialism  or  non-sociali:m  but
 takes  an  academic  and  juristic  consti-
 tutional  point  of  view  and  he  says
 that  government  under  cover  of  the
 Chinese  aggression  and  things  of  that
 description  have  started  in  this  coun-
 try  an  enveloping  emergency  and  on
 that  ground  deprive  the  citizens  the
 elementary  rights  to  democracy  and
 decency,  That  is  the  crux  of  the
 Matter.  That  is  why  ag  long  as  the
 government  is  not  in  g  position  to  put
 its  cards  on  the  table  in  a  more  plain
 and  honest  fashion  we  cannot  possibly
 accept  this  point  of  view.

 Prof,  Ranga  said:  you  have  a  brute
 majority  in  the  House  which  can
 steam-rol]  all  kinds  of  oppos'tion.
 But  after  all  if  ethics  js  somewhere
 prevalent  in  the  world,  if  factual  in-
 formation  is  something  to  which  we
 have  to  give  some  attention,  the  point
 that  we  are  making  deserve  some
 kind  vf  consideration.

 Shri  Hathi  offered  some  consolation
 to  the  people  of  Kerala,  the  long
 suffering  people  of  Kerala.  So  many
 of  us  have  been  to  that  part  of  the
 country.  To  fo  to  that  part  js  soeme-
 thing  like  falling  in  love  with  that
 part  of  the  country  because  it  is  such
 a  beautiful  part  of  our  wonderful
 land.  But  we  see  that  part  of  the
 country  suffering  egregiously,  not  on
 account  of  the  fuilings  of  the  people
 who  reside  there  but  on  account  of
 the  ambitions  und  selfish  propensities
 of  those  who  are  the  ruling  autho-
 rities  in  our  country  today.  Mr.  Hathi
 was  condescending  enough  to  offer
 some  comfort,  some  consolation  that
 Kerala  is  being  looked  after  by  a
 miniature  parliament  and  he  thought
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 by  presenting  a  few  pouquets  to  the
 Members  of  Parliament  from  the  diffe-
 rent  parties  including  my  own  whe
 were  functioning  on  whatever  the
 body  is  called,  IT  do  not  know  how
 he  thought  that  by  offering  a  few
 bouquets  he  could  get  us  round  and
 that  kind  of  thing.  Miniature  parlia-
 ments  are  not  enough.  We  may,  in
 self-criticism,  say  that  even  the  func-
 tioning  of  a  full  size  Parliament
 not  always  neither  admirable  nor  effi-
 cient,  As  I  said,  |  say  it  in  self-criti-
 cism.  A  Miniature  parliament  is  not
 something  which  would  satisfy  the
 People  of  Kerala.  Good  government
 is  no  substitute  for  self-government;
 miniature  parliaments  are  ne  substi-
 tute;  for  full-scale  parliaments,  There-
 fore  Kerala,  like  every  region  of  our
 country  has  a  right  to  its  own  elected
 legislature,  a  right  of  which  it  is  be-
 ing  consistently  and  continuously
 deprived  on  account  of  the  addiction
 to  power  which  has  developed  in  the
 minds  and  hearts  of  the  ruling  party
 in  thi;  country,  That  is  why  on  any
 objective,  political  or  ethical  or  any
 other  this  kind  of  thing  should  not
 be  tolerated  and  Parliament  should
 not,  morally  speaking.  be  asked  to
 approve  of  the  kind  of  thing  which  is
 being  continuously  enforced  there.

 Shri  Kappen  (Muvattupuzha):  Mr.
 Deputy-Speaker,  Sir,  much  has  been
 anid  here  about  the  continuance  of
 the  President's  rule  in  Kerala.  It
 was  said  that  it  was  the  stifling  of
 democracy  it  was  against  democratic
 principles,  to  continue  President's
 rule.  The  two  hon.  Members  who
 pleaded  for  elections  belong  to  two
 parties.  Prof  Ranga's  party  was  able
 to  secure  one  seat  and  that  too,  not
 by  the  candidate  admitting  that  he
 was  a  Swatantra  Party  candidate  but
 by  saying  that  he  was  Kerala  Cong-
 ress.  Prof.  Mukerjee’s  party  was  able
 to  secure  three  seats  in  the  legisla-
 ture  in  the  last  elections.  I  am  sure
 that  when  they  ask  for  elections  this
 time,  they  were  not  really  speaking
 from  the  bottom  of  their  heart;  they
 would  excuse  me  if  I  repeat  that  they
 were  only  paying  lip  service  to  the
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 eause  of  elections,  The  arguments
 advanced  were  the  same  arguments which  had  been  advanced  last  time
 when  the  Proclamation  was  discus-
 sed  and  approved  here  and  |  need
 not  reply  to  them.  Prof.  Ranga
 repeated  the  Swiss  model  and  said
 that  because  there  was  a  committee
 working  and  takes  unanimous  decl-
 sions,  it  was  possible  that  an  all  party
 government  can  successfully  work  in
 Keralo.  We  have  tried  al!  this.  We
 have  tried  to  pul  into  power  a  mino-
 rity  party  and  supported  it  in  order
 to  have  a  stable  government  We
 have  tried  a  combined  coulition  gov-
 ernment  with  PSP.  Muslim  League
 and  the  Congress.  That  also  failed.
 There  is  no  experiment  which  we
 have  not  tried.  Now,  Prof.  Ranga
 wants  us  to  try  agnin  the  Swiss
 experiment.  I  am  sure  that  it  is
 foing  to  fail.  Keraly  should  not  be
 made  an  arenu  for  experiments  in
 politics.  The  hon.  Minister  while
 moving  this  resolution  said  that  the
 people  of  Kerala  were  happy  or
 rather  felt  some  relief  when  the
 President  took  over  the  administra-
 tion.  In  my  humble  opinion  it  is  @
 challenge  to  the  intelligence  of  the
 People  of  that  State  (An  Hon,
 Member:  What  is  a  challenge?  That
 statement?)  Yes,  that  statement.
 Did  they  actually  welcome  the  Presi-
 dent's  rule?  They  accepted  the  Presi-
 dent's  rule  as  an  inevitable,  unavoid
 able,  evil  from  which  there  was  no
 escape.  But  in  one  sense,  the  hon.
 Minister  is  correct,  In  fact,  in  that
 sense  the  people  of  Kerala  felt  some
 relief.  because  they  hoped  that  since
 the  Central  Government  is  coming
 into  direct  contact  with  the  adminis~-
 tration  of  Kerala,  the  Centre  would
 find  some  solutions  for  the  burning
 problems  of  that  State.  The  Presi-
 dent's  rule  was  there  not  for  six
 months  but  for  full  one  year,  even
 though  an  election  took  place  during
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 without  a  morsel  of  food  for  days.
 Finally,  we  introduced  informal
 rationing:  six  ounces  of  rice  and  six
 ounces  of  wheat,  In  spite  of  the  fact that  the  prices  of  foodgrains  were
 soaring  up,  and  there  was  acute  scar-
 city,  the  offtake  of  wheat  was  found to  be  only  50  per  cent  of  what  was
 supplied,  showing  that  the  people of  Kerala  could  not  cat  wheat.  Ever
 since,  there  has  been  a  hue  and  cry and  repeated  appeals  for  increasing the  rice  content  of  the  ration  and  the
 Government  turned  a  deaf  ear  fur  a
 long  time.

 Now,  what  is  the  present  position? It  is  true  that  the  Government  has
 not  reduced  the  rate  of  ration,  but
 it  has  accepted  a  subtle  expedient  by which  the  supply  is  reduced.  The
 Government  ordered  that  the  old
 ration  cards  are  to  be  renewed  and
 new  ones  must  be  got.  There  are
 thousands  of  people  in  that  State  who
 are  entitled  to  get  a  ration  card  and
 who  go  without  one.  It  is  a  gruel-
 ling,  muinful  sight  to  see  long  queues
 before  the  Government  offices  for
 fetting  ration  cards.  It  was  only  the
 day  before  yesterday  that  the  news-
 Papers  in  Kerala  published  g  photo-
 graph  of  thousands  of  people—young
 and  old,  deaf,  blind,  palsied,  the  poor
 labourers,  everybody—standing  in  the
 queue  for  getting  a  ration  card,

 Shri  Hari  Vishnu  Kanrath:  That  uw
 President's  rule!

 Shri  Kappen:  Another  factor  us.
 they  have  cut  the  rations  now,  on  8
 certain  assumed  calculation  of  the
 Production  of  foodgrains.  They  have
 cut  the  rations  for  months,  and  many
 people  who  are  really  entitled  to  get
 ration  cards  are  going  without
 rations.  And  then  there  are  the  abo-
 minable  check-posts.  Even  the  bus
 of  the  Members  of  the  Central  Public

 4  Committee  who  have  been the  period.  What  has  happened  to
 the  hopes  of  the  people?  They  have
 found  their  hopes  have  been  dupes.
 Immediately  after  the  President's
 assuming  the  administration  of  this
 State,  there  was  acute  food  scarcity
 m  the  State  Many  people  went

 travelling  through  Kerala  recently
 was  stoped  and  examined  by  the
 police.

 Shri  Maniyangadan  (Kottayam):
 Should  they  be  exempted?
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 Shri  Kappen:  I  do  not  think  they
 should  be  exempted.  And  then  there
 is  the  question  of  levy,  procurement,
 which  helps  only  to  enrich  the  coffers
 of  the  ofcers  concerned.  What  is  the
 Price  paid  to  the  producer  for  the
 grain  he  surrenders  to  the  Govern-
 ment?  jt  is  an  ynremunerative  price.
 It  is  below  the  cost  price,  Therefore,
 it  is  no  wonder  that  the  producer  tries
 to  evade  measuring  the  levy  to  the
 Government.  I  am  sure,  if  this  pro-
 curement  at  this  price  is  to  continue,
 no  sensible  farmer  will  produce  more
 than  what  he  requires  for  his  own
 consumption,  Is  this  the  way  we  are
 going  to  produce  more  food?  There-
 fore,  the  problem  of  food  is  still  there
 as  it  was  before.  Probably,  it  is
 more  acute,  than  before.

 There  were  methods  by  which  food
 eould  have  been  incrvased  in  that
 State  and  the  food  situation  could
 have  been  eased,  It  is  a  fact  that
 without  detriment  to  the  cultivation  of
 valuable  cash  crops  bringing  valua-
 ble  foreign  exchange,  it  it  not  possi-
 cle  in  that  State  to  extend  the  area
 of  cultivation  of  foodcrops.  It  is  a
 fact  that  every  inch  of  land  that  is
 available  js  cultivateg  there;  nothing
 is  laid  fallow,  nothing  lays  waste.
 Land  utilisation  is  the  nmraximum  in
 erala,  It  is  47.8  per  cent  in  Kerala
 while  it  is  only  37  per  cent  in  the
 whole  of  India.  Therefore  ,there  is
 very  little  likelihood  or  scope  for
 extending  the  cultivation  of  food-
 crops  there,  considering  the  national
 interests.  If  we  say  that  on  national
 interests  it  should  be  extended,
 It  will  affect  the  cultivation
 of  cash  crops  which  bring  in  valu-
 able  foreign  h  It  appears
 that  there  is  a  feeling  in  some  quar-
 ters  that  because  Kerala  is  produc-
 ing  only  §0  per  cent  of  its  food
 requirements,  it  needs  consume  only
 much  jess  than  those  States  which
 Produce  more.  The  attitude  of  some
 surplug  States  seems  to  be  that  they
 are  giving  some  charity  to  Kerala.
 In  1957-58,  Kerala  earned  72  per  cent
 of  the  entire  foreign  exchange  ear-
 nings  of  India.  And  it  is  reported
 that  in  1964-65,  Kerala  earned  9  per
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 earnings  of  India,  though  its  area  is
 only  .2  per  cent  of  the  total  area
 of  India.  You  must  remember  that
 this  foreign  exchange  of  Kerala  has
 fone  to  the  building  up  of  the  great
 national  projects  like  the  Hirakud
 project  and  other  big  projects  of  our
 country.  If  the  foreign  exchange  we
 have  earned  has  gone  to  the  building
 up  of  these  projects,  we  have  a  right
 to  demand  that  the  benefits  also  must
 come  to  us.  Therefore,  it  is  not  #
 question  of  charity  of  anybody  in
 respect  of  giving  us  food.

 Alternative  food  should  have  been
 produced  in  Kerala  and  the  best
 means  of  producing  alternative  food
 is  by  attempting  to  produce  more  fish,
 that  is,  by  improving  or  developing
 the  fisheries  there.  Fisheries  have  a
 very  important  role  in  the  economy  of
 Kerala.  Their  rising  importance  lies
 in  three  factors:  firstly,  Kerala  is
 the  leading  State  in  India  in  the
 matter  of  landing  of  fish.  Kerala  has
 earned  37  per  cent  of  the  total  fish
 landing  in  India.

 Shri  Sham  fal  Saraf  (Jammu  and
 Kashmir):  Deepsea  fishing?

 Shri  Kappen:  Both  deep-sea  and
 coastal  fishing.  In  a  State  like  Keraka
 which  is  deficit  in  food,  more  and
 more  consumption  of  fish  would  have
 helped  in  reducing  the  consumption
 of  olher  food  materials.  Four-fifths
 of  the  pupulation  of  Kerala  are  regu-
 lar  fish-eaters.  Therefore,  greater
 attention  should  have  been  paid  to
 the  development  of  fisheries.  There
 is  much  scope  for  offshore  fishing.
 It  is  still  remaining  unexploited.  By
 investing  Rs.  75  lakhs  and  purchasing
 45  trawlers,  it  is  calculateg  that  the
 present  production  would  be  increas-
 ed  by  80,000  tons,  which  woud  bring
 in  a  revenue  of  Rs.  2°24  crores.  If
 i600  mechanised  boats  could  be  put
 into  operation,  the  present  produc-
 tion  could  be  increased  by  700  per
 cent  more,  which  would  have  meant
 not  only  foreign  exchange,  but  also
 larger  quantity  of  food  for  the  people
 Fish  is  rich  in  protein  and  it  can

 cent  of  the  total  forelgn  change  i  t  tapioca  which  is  deficient
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 in  protein.  Tapioca,  rice  and  fish
 will  be  a  balanced  diet.  During  this
 one  year,  what  has  been  done?  Very
 little.

 There  are  other  problems  like  un-
 employment.  The  Kerala  Governor
 told  me  the  other  day  in  a  private
 conversation  that  34  per  cent  of  the
 working  population  are  unemployed,
 either  totally  or  partly.  Did  the
 people  really  get  the  relief  they  ex-
 pected  that  the  Centre  would  give
 to  them  by  solving  these  burning
 problems?  During  this  one  year,  has
 athe  government  been  able  to  reduce
 unemployment  by  l  per  cent?  We
 have  not  been  able  tu  do  anything  in
 that  direction.

 We  are  really  anxious  as  to  what
 we  are  going  to  get  in  the  fourth
 Plan.  It  is  said  that  the  Planning
 Commission,  the  National  Develop-
 ment  Counci]  and  the  Central  Gov-
 ernment  have  decided  that  the
 amount  that  will  be  given  to  each
 State  will  depend  upon  the  resources
 the  State  can  find.  It  would  be
 matched  with  the  resources  that  the
 State  can  find.  That  means  further
 taxation.  All  through  the  WwW  years,
 whether  it  was  the  PSP,  the  Com-
 munist  or  the  Congress  which  was  in
 power,  what  the  people  got  was  only
 taxation.  Now,  we  are  asked  to
 raise  resources.  We  have  already  got
 four  types  of  taxes  on  land.  Middle-
 class  and  lower  middle-class  people
 have  been  forced  to  sell  their  land
 to  pay  the  taxes.  So,  we  cannot
 raise  the  resources  unless  the  Centre
 generously  comes  to  our  aid.  There-
 fore,  we  ace  really  anxious  to  know
 what  soing  to  happen  about  the
 fourth  plain.  ii  is  the  misfortune  of
 this  State  that  whenever  a  plan  is
 being  fo  ‘mulated,  there  is  no  popular
 government  there.  The  officers  who
 come  here  are  not  really  able  to
 argue  forcibly  for  the  State's  proper
 share.  We  would  like  to  get  some
 assurance  from  the  minister  as  to
 what  we  are  going  to  get  in  the
 fourth  plan.  In  the  fivst  plan,  the
 investment  in  Kerala  in  the  public
 sector  was  Rs.  00000.  In  the  second
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 plan,  we  got  0-79  crores.  In  the
 third  plan,  we  were  promised  many
 things,  one  of  which  was  the  phyto- hemical  industry  in  Neriamangalam. But  after  the  Kerala  Government  in-
 vested  Rs.  9  lakhs  in  acquiring  land
 and  getting  so  many  things  done,
 finally  the  Centre  said,  we  cannot  go on  with  this.  Today  the  government has  to  keep  an  army  there  to  pre-
 vent  trespassers  occupying  that  land.

 In  1942-43,  there  was  acute  food
 shortage  in  Kerala.  The  then  Kerala
 Government  exhorted  the  people  to
 cultivate  the  forest  areas.  They were  told,  “Between  this  rock  and
 that  rock,  you  are  given  5  acres  of
 land".  It  so  happened  that  between
 the  two  rocks,  there  were  5  acres
 of  Jand.  The  agriculturist  coulg  not
 measure  it.  He  cultivated  all  the  I5
 acres  and  developed  it  into  a  beauti-
 ful  garden.  Today  the  government
 says,  You  ato  8  trespasser  on  I0
 acres  of  land;  get  out.  This  is
 a  human  problem.  A_  person  who
 has  spent  his  life  on  i,  fight-
 ing  against  wild  elephants,  malaria,
 ete.  and  cultivated  it  bring-
 ing  foreign  exchange  to  the  country is  being  told  to  get  out.  Is  it  human
 to  tell  him,  “We  are  going  to  give
 you  ]  acre  of  lang  and  Rs,  l00"7
 These  people  should  be  given  ade-
 quate  compensation.  These  people
 are  today  producing  large  quantities
 of  foodgrains,  tapioca  and  other
 things.  Government  is  now  intending
 to  evict  4000  families  or  roughly
 20.000  people  taking  the  averoge
 fami'v  to  consist  of  $  members.  We
 will  lose  what  they  are  producing—
 0  lakh  paras  of  paddy,  30  lakh  tons
 of  tapioca,  ete.  Not  only  that;  how
 are  we  to  feed  those  20,000  moutha?
 In  one  high  school  alone  in  that
 place,  there  ore  3000  children  study-
 ing.  How  can  you  provide  schools
 for  them  immediately?  These  are
 matters  which  overnment  will  kindly
 consider  and  see  that  proper  compen-
 sation  is  paid  to  them  before  they
 are  evicted.  If  that  land  is  necessary
 for  the  projects,  they  must  be  evict
 ed,  but  without  proper  compensation
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 [Shri  Kappen]
 being  paid,  no  eviction
 place.

 Shri  Maniyangadan;  Sir,  it  is  really
 unhappy  for  me  to  support  the motion  before  the  House,  not  because the  President's  rule  is  creating troubles  in  Kerala,  but  as  stated  in the  report  of  the  Governor,  this  sort of  government  is  no  substitute  for  a
 popular  government.  For  a  year  we
 are  experimenting  with  this.  Un-
 fortunately,  there  is  no  escape  from this  and  the  arguments  put  forward
 by  the  two  able  professors  were  not
 able  to  convince  me  that  still  it  is
 time  for  abrogating  the  President's
 rule.  It  has  necessarily  to  be  extend-
 ed,  As  the  ifome  Minister  stated  in
 his  opening  remarks,  the  present  ex-
 lension  for  six  months  need  not
 necessarily  last  for  the  whole  of  the
 six  months.  Elections  could  be  held
 when  the  time  is  appropriate  for  that,
 I  do  not  want  to  go  into  the  political
 issues  involved  in  this  and  which
 have  been  thrashed  out  here.  But  I
 want  to  repudiate  one  thing.  Both
 the  professors  stated  that  it  is  due  to
 the  anxiety  of  the  Congress  to  cling
 ito  power  that  this  Presidential  Rule
 is  being  extended,  They  even  went
 to  the  extent  of  saying  that  the  elec-
 tions  are  being  postponed  to  see  that
 the  Congress  would  capture  the
 majority.  |  strongly  repudiate  this.
 After  the  last  mid-term  elections  the
 Congress  did  not  get  a  sufficient
 majority  to  form  a  government.  But
 there  were  other  parties  and  groups
 in  the  State  which  promised  to  sup-
 purt  the  Congress  if  the  Congress
 Party  was  prepared  to  form  the  Gov-
 ernment.  The  Kerala  Congress-
 Muslim  League  alliance  promised
 that  they  would  support  the  Congress
 if  the  Congress  was  prepared  to
 form  the  Government  or,  in  the  al-
 ternative,  allow  them  tu  form  the
 government,  if  the  Congress  was  pre-
 pared  to  support  them.  They
 were  even  prepared  to  come  to  an
 alliance  with  this  party  to  form  4
 government.  But  the  Congress  stood
 by  its  principle  and  said  that  so  long
 as  the  Congress  was  not  able  to  win

 should  take
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 a  majority  there  they  were  not  pre- pared  to  form  a  government.  There.
 fore,  it  is  not  due  to  any  anxiety  to
 come  into  power  that  this  President's
 Rule  has  been  imposed  there  nor  is
 it  the  reason  for  extending  the  period now  by  six  months  more.

 As  my  hon.  friend,  Shri  Kappen,
 stated,  it  is  unfortunate  that  when  go
 many  pressing  problems  are  facing. the  State,  very  scrious  problems
 peculiar  to  that  State  alone  which
 could  be  dealt  with  successfully  only
 by  a  popular  government,  we  are  not
 having  a  popular  government.  But,
 as  I  submitted,  it  is  not  the  fault  of
 the  Central  Government.  It  is  not
 the  fault  of  the  Union  Government
 nor  is  it  the  fault  of  the  present
 Governor,  Shri  A.  P.  Jain.  Things
 have  taken  that  shape  due  to  so  many
 factors,

 The  Governor  has  stated,  ay  one  of
 the  reasons  for  extending  this  Presi-
 dent's  Rule  for  six  months,  that  it
 may  not  be  possible  to  form  a  stable
 government  there.  He  has  said  it
 taking  into  consideration  the  past
 history.  But  that  is  not  the  only  rea-
 son.  There  is  the  emergency.  The
 present  emergency  due  to  the  attack
 by  Pakistan  arose  only  in  August
 last.  Is  Professor  Mukerjee  or  Pro-
 fessor  Ranga,  T  most  humbly  ask,
 repudiating  that  there  is  no  emer-
 gency  now?  As  stated  in  the  report,
 except  Shri  E.  M.  8.  Namboodiripad
 who  has  compared  our  Prime  Minis-
 ter  to  Hitler  and  said  that  we  must
 give  up  the  lands  now  occupied  by
 China  and  Pakistan  and  come  to  a
 seltioment,  there  is  nobuny  in  the
 State  of  Kerala  and,  I  believe,  in  the
 whole  of  India  who  says  that  there  is
 no  emergency.

 Shri  Mohammed  Koya  (Korthi-
 kode}:  What  about  Shri  Kamaraj
 who  suggested  elections  this  year?

 Shri  Manlyangadan:  Shri  Kamara}
 did  not  suggest  elections  at  this  parti-
 cular  moment.  IT  do  not  know,  I  am
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 not  pleading  for  Shri  Kamaraj  or  his
 view.

 Shri  8.  M.  Banerjee  (Kanpur):  You
 must  have  respect  for  Shri  Kamaraj,
 otherwise  you  will  not  get  the  ticket
 next  time.

 Shri  Manlyangadan:  |  am  speaking.
 about  Kerala.  Lf  it  is  about  general
 elections  throughout  India  in  the  pro-
 per  atmosphere,  that  is  a  different
 thing.  So  many  suggestions  come
 from  90  many  people.  The  question
 is  this.  The  Muslim  League  Leader
 went  and  represented  to  the  Gover-
 nor  of  Kerala,  Is  Shri  Koya  repudiat-
 ing  that?  I  do  not  know  his  views  on
 this.

 Shri  Mohammed  Koya;  I  am  not  in
 the  habit  of  refuting  facts.

 Shri  Maniyangadan:  The  Muslim
 League  leader  went  to  the  Governor
 and  said  that  in  the  present  emer-
 gency  no  elections  should  be  held.

 Shri  Mohammed  Koya:  Woe
 bold  that  view.

 Shri  Maniyangadan:  Then  I  do  not
 know  what  he  is  driving  at.  What-
 ever  it  may  be,  I  do  not  want  to
 argue  with  him,  His  leader  says
 that  there  is  emergency.  What  I  sub-
 mit  is  that  in  the  present  emergency
 there  is  no  question  of  any  elections
 in  a  State.  Even  bye-elections  have
 been  postponed  because  of  this
 emcrgency.  There  is  an  emergency
 and  nodedy  can  dispute  that.

 still

 There  is  another  reason  given  by
 the  Gove-nor,  and  that  ig  that  there
 is  no  possibility  for  a  stable  govern-
 ment  being  formed  by  cither  one
 single  party  or  a  combination  of  par-
 ties.  The  historical  fact  is  like  that.
 Nobody  can  cent  per  cent  correctly
 prophesy  what  the  result  of  the
 elections  would  be.  It  is  true  that
 in  the  last  elections  the  Marxist  Com-
 munists  got  some  of  the  seats  with
 the  support  of  the  Muslim  League.
 There  was  an  alliance  between  the
 Muslim  League  and  the  Marxist
 Communists  in  the  elections.  The

 887  (SAKA)  Kerala  (Kes.)  394
 leader  of  the  Muslim  League  has
 stated  to  the  Governor  that  Licy  will
 have  no  further  trek  with  the  Mar-
 xist  Communists,  If  that  be  so,  well,
 the  chances  are  that  the  Marxist
 Communists  are  not  going  to  get
 even  that  number  of  seats  that  they
 got  in  the  last  elections.  What  are
 the  chances  of  that  party  along  with
 the  SSP  and  the  Right  Communists

 ted  by  fi  Mukerjee
 who  now  says  that  for  the  purpose  of
 throwing  the  Congress  out  of  power
 they  will  join  the  Marxists?  As  I
 submitted,  I  do  not  want  to  go  into
 the  political  issues.  Whatever  they
 may  be,  the  chances  are  like  that.
 That  is  what  the  Governor  has  sub-
 mitted  in  his  report.  Well,  we  have

 P. repr  Pr

 got  only  a  summary  of  the  report
 befara  us.  We  do  not  know  what  the
 full  text  is.  Of  course,  there  are
 certain  discrepancies  in  this,  and  it
 may  be  that  in  summarising  they
 have  arisen.  Whatever  that  may  be,
 the  fact  remains  that  in  the  emer-
 gency  there  is  no  possibility  of  any
 elections  and  we  have  to  wait  for
 better  times  to  hold  elections  and
 until  then  this  bitter  pill  has  to  be
 swallowed  by  the  people  of  Kerals

 The  hon.  Minister  referred  to  the
 functioning  of  the  Consultative  Com-
 mittee  and  he  said  that  it  is  func-
 tioning  well.  I  do  admit  that  it  is
 functioning  well.  Professor  Ranga
 was  all  praise  for  the  Consultative
 Committee  and  its  functioning.  But
 I  have  to  bring  to  the  notice  of  this
 House  that  though  the  Consultative
 Committee  has  taken  various  deei-
 sions,  those  decisions  have  not  been
 implemented.  My  hon.  friend,  Shri
 Kappen  referred  to  the  fond  =  situa-
 tion.  At  one  of  the  meetings  it  was
 unanimously  decided  that  the  rice
 content  of  the  ration  should  be  raised
 to  cight  ounces.  But  it  still  remains
 on  the  paper,  What  they  have  done
 is  that  the  wheat  content  has  been
 reduced.  We  have  no  complaimt
 about  that.  But  the  rice  content  still
 remains  the  same.  I  do  not  want  to
 go  into  the  question  of  levy  and
 other  things  because  about  them
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 [Shri  Maniyangadan:  ]
 reference  has  already  been  made,  I
 only  want  to  bring  to  the  notice  of
 this  House  that  the  foog  situation  in
 Kerala  is  so  very  acute  that  some
 action  must  be  taken.  It  is  a  period
 of  emergency  and  the  people  are
 auffcring.  I  cannot  say  how  long
 they  will  suffer  silently.  In  the  name
 of  emergency  the  people  are  actually
 suffering.  There  are  families  which
 go  without  any  food  at  all.  They  say
 that  there  is  an  open  market.  That
 is  only  m  name.  The  food  situation
 is  very  serious  in  Kerala.

 In  this  connection,  Sir,  I  may  refer
 to  what  the  Prime  Minister  said
 yesterday  or  some  two  days  back.  It
 was  reported  in  the  papers.  He  said
 that  the  people  of  India  must  share
 everything.  He  said  that  if  it  is  a
 question  of  fasting  we  must  all  fast
 and  if  it  is  a  question  of  plenty  and
 feasting  we  must  all  enjoy.  But
 what  is  happening  in  India.  There
 are  certain  surplus  States  which  have
 undertaken  to  supply  rice  to  the
 Union  Government  for  being  distri-
 buted  in  deficit  States.  My  informa-
 tion  is  that  those  States  have  not  yet
 honoured  their  commitments.  In
 surplus  States  there  is  plenty  where-
 as  in  deficit  States  like  Kerala  there
 is  scarcity  and  starvation,  This  is  a
 thing  which  must  be  put  an  end  to.
 In  the  name  of  emergency,  as  I  said,
 the  people  of  Kerala  are  atarving.
 They  are  silently  suffering,  but  this
 must  be  put  an  end  to,  because  I  do
 not  think  this  sort  of  silence  will
 continue  for  long.

 The  Minister  also  referred  to  the
 aiscussion  regarding  railways.  We
 wanted  a  discussion  but  no  discussion
 has  yet  taken  place.  YT  hope  it  will
 take  place.  Actually,  in  the  Consul-
 talive  Committee  we  represented  30
 many  things  and  so  many  decisions
 were  taken.  But  if  the  Government
 ts  pleased  to  implement  them  they
 will  implement  them.  That  is  the
 position  now.  That  must  change.
 I  request  that  the  consultative  com-
 mittee  must  meet  more  frequently
 alee.
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 There  was  a  similar  suggestion  in
 regard  to  new  industries  also.  An-
 other  important  thing  is  in  regard  to
 the  setting  up  of  a  thermal  plant.  In
 Kerala  there  are  certain  power  pro-
 jects,  but  there  are  only  a  few  indus-
 tries;  we  have  always  been  crying for  more  and  more  industries,  but the  few  industries  which  have  started
 there  have  {to  stop  functioning because  of  want  of  power.  We  have
 to  depend  completely  on  the  vagaries of  monsoon  for  power.  We  have been  crying  for  the  last  few  years that  a  thermal  plant  should  be  instal-
 led  in  Kerala  so  that  this  kind  of
 state  of  affairs  may  not  recur.  Last
 year,  it  was  during  summer  that
 there  was  a  power  cut,  but  this  year,
 during  winter  also,  there  is  a  power cut.  That  is  the  present  position.
 So,  we  plead  that  there  must  be  a
 thermal  plant  there.  It  has  been
 reported  recently  in  the  papers  that
 some  expert  committee  or  somebody in  the  Planning  Commission  had
 found  that  there  was  no  necessity for  a  thermal  plant  there.  That
 means  that  even  the  existing  indus-
 tries  in  Kerala  will  die  out,  and  no
 industries  will  be  able  to  take  shape
 there  because  of  the  power  shortage.
 In  the  consultative  committee  also,
 this  question  of  the  thermal  plant
 was  raised,  and  I  believe  Govern-
 ment  were  completely  convinced  of
 the  necessity  of  that.  But  this  is
 what  is  actually  happening.  Though
 the  consultative  committee  is  func-
 tioning,  and  we  are  allowed  to  dis
 cuss  matters  and  bring  in  various
 matters  and  take  decisions  after
 discussion,  we  are  sorry  to  find  that
 those  decisions  are  not  being  imple-
 mented.  As  my  hon.  friend  Shri
 H.  N.  Mukerjee  has  stated,  though
 we  can  call  it  a  ministure§  Partia-
 ment,  yet  it  has  no  rights  and  duties
 I  would  request  that  it  must  be  given
 some  rights,  and  the  decisions  taken
 therein  must  be  implemented  by Government.  Then  only  there  is
 some  meaning  for  this  committee.
 Otherwise,  this  committee  would
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 have  no  meaning.  I  would  request
 also,  as  I  have  already  done,  that  the
 consultative  committee  should  meet
 more  often  than  before.

 Shri  N.  C.  Chatterjee  (Burdwan):
 May  |  seek  your  permission  to  speak
 sitting?

 Mr.  Deputy-Speaker:
 Shri  N.  C.  Chatterjee:  I  want  to

 place  before  the  House  the  real  issue
 involved.  Are  we  justified  in  conti-
 guing  what  I  submit  is  an  outrage
 on  the  Indian  Constitution?  I  say
 that  the  imposition  of  President's
 rule  is  not  in  conformity  with  our
 Constitution.  Under  what  article  did
 we  impose  this  President's  rule?  We
 did  so  under  article  356.  How  does
 that  article  read?  It  reads  thus:

 “It  the  President  on  receipt  of
 a  report  from  the  Governor  of  a
 State  or  otherwise  is  satisfied
 that  a  situation  has  arisen  in
 which  the  government  of  the
 State  cannot  be  carried  on  in
 accordance  with  the  provisions  of
 this  Constitution,  the  President
 may  by  Proclamation—

 Yes.

 (a)  assume  to  himself  all  or
 any  of  the  functions  of  the
 Government  of  the  State

 and  the  various  other  powers  which
 are  enumerated  there  can  also  be
 assumed  by  him.  ‘The  conuition  pre-
 eedent  to  the  invocation  of  this
 power,  as  Mr.  Basu  in  his  learned
 treatise  on  the  Constitution  has
 elearly  put,  is  that  you  must  be
 satisfied  not  subjectively  but  objec-
 tively  that  the  Government  of  the
 State  cannot  be  carried  on  in  accord-
 ance  with  the  provisions  of  the
 Constitution.  I  submit  that  this
 eondition  precedent  is  clearly  lacking
 im  this  case.  How  cun  this  House
 say  and  how  can  this  Parliament
 declare  th::  the  government  of  the
 State  of  Kerala  cannot  be  carried  on
 in  accordance  with  the  provisions  of
 this  Constitution?  I  shall  give  you
 one  after  the  other  the  precedents  in
 ‘ndia  when  this  constitutional  power
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 was  invoked.  For  the  first  time  it
 was  invoked  when  a  pa"  .war
 Ministry  resigned  and  it  was  impossi-
 ble  to  have  any  alternative  Ministry,
 In  June,  I%l,  Dr.  Gopichand
 Bhargava's  Ministry  resigned  in
 Punjub,  and  on  the  20th  June,  95I,
 the  first  Proclamation  was  signed  by
 Dr.  Rajendra  Prasad  under  this  arti-
 ele.  Why?  He  did  so  because  the
 Governor  had  reported  and  it  waa
 perfectly  clear  also  that  Dr.  Gopi-
 chand  Bhargava's  Ministry  could  not
 continue  and  no  other  Ministry  could
 be  formed.  Therefore,  the  ccadition
 precedent  is  that  there  must  be  a
 Ministry  which  is  unable  to  continue
 and  it  should  resign  or  should  be  dis-
 missed  and  no  other  Ministry  can  be
 formed;  that  is  to  say,  the  legislature
 must  be  there  and  the  legislature
 must  meet,  and  the  leadera  of  the
 legislature  must  be  consulted,  and
 then  you  must  come  to  the  definite
 conclusion  that  the  government  can-
 not  he  carried  on  according  to  the
 tencts  of  parliamentary  democracy
 embodied  in  the  Constitution.

 For  the  second  time,  this  happened
 when  the  Prakasam  Ministry  was
 defeated  on  the  I5th  November,  ‘1954,
 and  on  the  Med  March,  1955,  the
 President  signed  a  Proclamation
 under  this  article,  and  he  did  so
 because  there  was  no  Other  alterna-
 tive  gover:  ment  possible  after
 Mr.  Prakasam  resigned.

 For  the  third  time,  it  happened  in
 Travancore-Cochin  on  the  23rd
 March,  956  when  the  Ministry  re-
 signed  and  ne  other  Ministry  could
 be  formed  until  Shri  Nambooddiripad
 was  appointed  the  Chief  Minister  on
 the  Sth  April,  1957.  Next  time,  on
 the  315.  July,  1959,  the  Namboodiri-
 pad  Government  was  dismissed  and
 the  President  issued  a  Proclamation
 dissolving  the  legislature.  We  know
 that  it  was  a  debated  question  whe-
 ther  that  was  justified  or  not.

 The  last  instance  which  I  remem-
 ber  Shri  Basu  records  in  his  treatise
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 ia  that  on  25th  January,  96l,  when
 Dr.  Hare  Krushna  Mahatab’s  Coali-
 tion  Ministry  composed  of  the  Cong- resz  and  the  Ganatantra  Parishad
 resigned  and  no  other  Ministry  could
 be  formed.  Therefore,  in  every  case,
 there  was  2  political  breakdown;  a
 Ministry  was  functioning,  and  the
 Ministry  resigned  or  was  defeated
 and  no  other  Ministry  could  be
 formed.  Here,  there  is  a  peculiar
 case.  No  Ministry  was  allowed  to  be
 formed.  This  fundamental  point
 should  not  be  ignored.  You  did  not
 allow  the  legislature  to  mect.  You
 did  not  allow  the  single  largest  party
 leader  to  try  to  form  a  coalition.
 The  charge  is  that  this  is  a  fraud  on
 the  Constitution.  You  did  not  allow
 the  normal  machinery  of  govern-
 ment  to  function.  How  can  you  say
 that  the  government  of  the  State  of
 Kerala  cannot  be  carried  on  accord-
 mg  to  the  provisions  of  the  Constitu-
 tion  when  you  do  not  allow  the  gov-
 ernment  to  be  formed  at  all?  How
 can  you  say  that  the  government
 cannot  be  carried  on  according  to
 the  parliamentary  democratic
 methods  when  you  do  not  allow  the
 legislature  to  meet?  How  can  you
 gay  that  article  356  can  be  invoked
 and  the  President  can  arrogate  to
 himself  this  arbitrary  and  extrao-di-
 nary  power  when  you  do  not  allow
 the  leader  of  the  largest  party  to
 enter  into  negotiztions  and  to  form  a
 coalition?

 l  repudiate  Shri  A.  P.  Jain's  funda-
 mental  thesis  which  is  clearly  wrong.
 I  have  been  studying  the  British
 Constitution  from  my  college  days,
 and  with  the  little  knowledge  that
 I  have  of  the  British  Constitution,  T
 declare  that  his  fundamental!  thesis
 ig  wholly  wrong.  His  main  thesis
 probably  is  that  you  must  have  a
 gable  government  with  an  absolute
 majority  or  with  a  definite  majority
 in  order  to  have  a  parliamentary
 government.  There  is  nothing  of  the
 kind.  When  I  was  a  student  in
 London  and  Oxford,  I  remember  I
 weed  to  go  to  the  British  House  of
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 Commons  times  without  number.
 Lioyd  George  was  ruling  then;  he
 was  a  Colossus;  he  thundered  and
 ruled  the  British  Empire  through  the
 w.itsh  Parliament,  but  he  had  not  a
 majority;  it  was  g  coalition  govern- ment,  Am  I  to  understand  then  that
 if  a  man  can  form  a  coalition  gov-
 ernment  in  England,  when  he  leas
 not  got  the  absolute  majority  but  a
 substantial  number  of  people  in  the
 House,  if  he  can  get  together  some
 other  support  from  some  other  group, such  a  thing  cannot  be  done  here?
 Do  you  not  remember  that  when
 Ramsay  Macdonald  was  the  Prime
 Minister  of  England,  he  had  a
 minority  and  he  had  a  cualltion?  Do
 you  not  remember  that  even  Winston
 Churchill  could  not  at  times  com-
 mand  cOmplete  majority  and  abeo
 lute  majority?  If  the  doctrine  which
 Shri  A.  P.  Jain  pronounces  is  correct,
 then  even  Mr.  Wilson  cannot  be  the
 P.ime  Minister  of  England  today.  He
 has  not  got  an  absolute  majority  in
 the  sense  that  he  can  be  completely
 sure  that  if  all  the  Opposition  Par-
 ties  unite,  he  can  defeat  them  at  any
 moment?

 I  am  told  by  my  hon  friends  that
 there  was  a  PSP  Minority  Ministry
 also  in  Kerala,  supported  by  some
 other  groups  and  that  functioned  for
 some  time.  That  was  not  illegal  and
 that  was  in  accordance  with  the  pro-
 visions  of  our  Constitution.  The
 precedents  of  the  invocation  of  this
 power  under  article  356  cunclusively
 demonstrate  that  this  power  can  be
 invoked  only  when  you  can  demons-
 trate  objectively  that  a  government
 was  functioning  and  that  govern-
 ment  has  gone  out  of  office  and  no
 other  government  can  be  formed;  it
 is  only  in  that  atmosphere  and  in
 that  context  that  the  President  can
 assume  this  power.  What  Is  Shri
 Jain,  the  Governor,  saying?  He  has
 assumed,  as  some  leaders  have  told
 him  so,  that  if  the  elections  are  held
 no  party  will  be  returned  which  wil!
 have  a  stable  majority.  First,  I  do
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 not  know  if  political  leadera  are  in
 a  position  to  make  this  kind  of  fore-
 east  and  the  Governor  should  swal-
 low  it.  We  know  that  they  will  not
 wote,  the  people  will  vote,  the  elec-
 torate  will  vote.  After  all,  we  are
 declaring  through  our  Prime  Minis-
 ter,  through  our  President,  that  we
 are  fighting  Pakistan  on  principle,  it
 is  a  fight  between  democracy  and
 dictatorship,  a  fight  between  parlia-
 mentary  democracy  and  military  dic-
 tatorship.  If  that  is  true,  is  this  the
 way  you  should  govern?  Is  this  the
 way  you  deprive  the  people  of  an
 important  State  of  the  benefit  of
 parliamentary  democracy?  When  the
 leader  of  the  largest  single  party,
 Shri  Namboodiripad,  said,  ‘Give  me
 a  chance;  call  the  legislature  and  let
 them  have  a  chance  of  forming  9
 ministry’,  you  should  have  given  him
 the  chance,  and  then  if  he  had  failed,
 then  you  could  say  that  the  attempt
 had  failed  and  then  you  could  invoke
 this  provision  of  the  Constitution.

 4  brs,
 I  submit  with  confidence  that  the

 vondition  precedent,  the  condition
 essential  under  our  Constitution,  for
 the  invocation  of  this  extraordinary
 power,  is  lacking  here,  and  that  is
 why  I  say  this  is  an  outrage  on  the
 Constitution.

 What  is  Shri  Jain  saying?

 “The  general  opinion  in  the
 State  is  that  If  the  elections  are
 held,  now,  the  results  would  be
 much  the  same  as  they  were  in
 the  mid-term  elections”.

 That  is  what  Shri  Sankar  has  told
 him,  and  he  accepts  fully  that  view!
 A  good  deal  of  criticism  has  been
 made.  I  do  not  want  to  attribute
 deliberate  mala  fides  to  the  Governor
 or  to  anybody.  But  is  this  the  way
 the  Governor  should  report?  Should
 be  not  read  the  Indian  Constitution?
 Should  he  not  report  that  these  are
 the  grounds  on  which  I  say  that  no
 government  can  function  in  Kerala?
 T  submit  this  is  wholly  wrong.
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 Shri  M.  C.  Setalvad's  name  has
 been  taken  by  two  hon.  Mumbers,
 Shri  Ranga  and  Shri  Mukerjee.  Shri
 Setalyad  is  not  only  the  leader  of  my
 Bar,  the  Supreme  Court  Bar—he  is
 the  chairman  of  the  Supreme  Court
 Bar—but  he  is  also  the  President  of
 the  All  India  Bar  Association.  I  had
 the  privilege  to  represent  the  Indian
 Bar  Association  at  the  last  Common-
 wealth  Conference  in  Sydney,
 Australia,  and  I  know  in  what  res-
 pect  Shri  Setalvad  was  held  as  a
 jurist  of  international  repute.  He
 has  nothing  to  do  with  party  politica.
 What  is  he  saying?  I  am  sorry  that
 my  friends  have  not  got  his  com-
 plete  article.  Ilis  article  has  appear-
 ed  in  the  Indian  Advocate  published
 two  days  ago.  I  have  got  a  copy  of
 it  in  my  hand.  What  is  he  saying?

 “What  is  more  reprehensible"—
 kindly  note  the  words  of  this  jurist—-

 “is  the  use  of  arbitrary  and  ex-
 tensive  powers  obtained  by
 the  executive  in  the  name  of
 emergency  not  for  the  real
 purpose  of  the  emergency,  but
 for  the  ordinary  purposes  of
 government”.

 This  is  a  very  strong  indictment.  I
 am  afraid  it  is  perfectly  justified.  Ar-
 bitrary  ang  exicnsive  powers  have
 been  assumed  by  Government  not
 really  fur  the  defence  of  India,  not
 Teally  for  meeting  the  emergency,  not
 for  fighting  the  Chinese  aggeres:ion,
 but  for  party  purposes  and  partisan
 interests,  for  the  purpose  of  further-
 ing  the  interests  of  their  own  clique
 and  their  own  ‘egemony.

 Then  he  says:
 “In  substance,  |  declare  that  the

 executive  has  been  advantage  of
 the  Chinese  aggression  to  constl-
 tute  itself  into  a  constitutional
 dictatorship”.

 This  is,  again,  a  very  strong  indict-
 ment,  but  I  am  afraid  it  Is  fully  justi-
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 fied.  The  Government  should  realise
 that  a  man  who  has  got  no  political
 ambitions  or  politica]  interest  or  party
 interest,  no  axe  to  grind  for  himself,
 is  making  this  charge.  In  his  next
 sentence,  Shri  Setalved  has  declared:

 “This  Government  ig  using  its
 dictatorial  powers  in  the  discharge
 of  ofdinary  functions  of  govern-
 ‘ment  like  preventing  traders  from
 hoarding  commodities  or  prevent-
 ing  strikes  and  80  on”.
 This  is  being  used  for  these  pur-

 pose;  and  he  says  it  jg  a  parody  of
 the  emergency.  That  is  why  he
 speaks  of  an  enveloping  emergency,
 @  progressive  cmergency  utilising  the
 emergency  for  these  purposes  which
 was  not  contemplated  by  the  emer-
 gency  provisions,

 Who  says  that  you  must  have  a
 party  with  a  complete  majority  as  a
 condition  for  the  working  of  parlia-
 mentary  democracy?  If  you  lay  down
 such  a  condition,  then  parliamentary
 democracy  would  have  stopped.  1  am
 not  much  in  favour  of  the  Swiss  system
 of  council  government.  I  myself  have
 studied  it;  I  have  seen  its  working  in
 Switzerland  whenever  I  had  been  there
 and  I  know  that  it  is  not  ulways  fea-
 sible.  Whether  you  like  the  Swiss
 eystem  or  not.  if  you  are  even  com-
 mitted  to  the  British  system  of  parlia-
 mentary  demosracy,  I  submit  it  is
 Not  essential  that  you  must  have  a
 completely  victoricug  party  with  an
 absolute  majority  to  form  a  govern-
 ment,

 I  am,  therefore,  pointing  out  that
 the  main  condition  is  jocking,  that
 the  conditnon  precedent  is  absent.
 Therefore,  it  is  unconstitutional  exer-
 cise  of  power  ang  it  would  be  much
 better  that  you  take  the  risk  of  hav-
 ing  an  election.

 What  ic  it  that  all  the  leaders  say?
 I  cannot  understand  them.  I  qo  not
 like  all  the  statements  which  Shri
 Namboodiripad  has  made  recently,
 some  of  them  have  added  to  our
 trouble.  But  what  I  am  pointing  out
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 ig  that  if  this  is  what  all  the  other
 leaderg  are  saying,  there  is  something
 wrong  with  the  Kerala  leaders,  They
 are  saying—I  do  not  know  whether  it
 is  true  or  not;  I  take  it  that  Shri  Jain
 will  not  consciously  make  a  report
 which  ig  untrue—they  are  saying  that
 in  the  emergency  there  shall  be  no
 election.  What  js  this  emergency?

 Shri  Warior  (Trichur):  This  is  only
 a  summary  of  the  Governor's  report.
 Perhaps  it  is  not  complete.  It  may
 contain  many  things.

 Shri  N.  C.  Chatterjee:  If  this  emer-
 fency  mean:  the  technical  emergency
 which  was  promulgated  in  India  im
 962  as  a  result  of  the  Proclamation
 of  the  President  under  art,  352,  then
 it  is  a  continuing  emergency,  a  never-
 ending  emergency.  Am  I  to  under-
 stand  that  during  this  period  there
 shall  be  no  election  in  India?  Then
 my  own  election  in  963  was  illegal
 All  the  elections  held  after  ‘1962,  after
 the  Presidential  Proclamation,  were
 illegal.  It  cannot  be  so.  It  must  be
 the  Pakistan  conflict,  it  must  be  the
 temporary  accentuation  of  that.  But
 this  is  trotted  out  as  an  excuse.  The
 people  of  Kerala  are  crying.  They  in
 Kera'a  are  dying  due  to  shortage  of
 food.  Three  million  people  died  in
 my  province  of  Bengal  during  he
 Bengal  famine,

 Shri  Hari  Vishng  Kamath:  Mapn-
 made  famine,

 Shri  N.  c,  Chatterjee:  That  was  a
 governinent-made,  man-made  famine;
 it  wus  engineered  by  the  British  im-
 perialists  for  their  own  purpose,  for
 paralysing  and  crippling  the  forces
 which  stood  up  for  revolution  and  libe-
 ration  of  India  from  British  bondage.

 What  is  it  that  you  have  got  under
 parliamentary  democracy?

 It  means  government  by  the  exercise
 of  the  free  will  of  free  people.  Thea
 we  will  have  the  satisfaction  thet  at
 least  we  ate  governing  ourselves
 through  our  own  elected  men;  them
 we  will  have  the  satisfaction  of  teak-
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 fing  the  people’s  problems  by  the  de-
 mocratic  method.  But  if  you  have
 President's  rule  with  the  Governor,
 God  knows  what  his  wonderful  consul-
 tative  committee  can  do.  Even  if  you
 have  such  a  committee,  they  will  not
 be  able  to  tackle  the  people's  pro-
 blems.  They  may  pass  resolutions
 and  pass  them  on  to  Kerala.

 I  was  President  of  the  Kerala  Police
 Commission.  I  was  there  for  a  long
 time.  After  Shri  Namboodiripad  was
 dismisied,  I  thought  I  would  also  be
 dismissed—I  was  happy  to  he—but
 then  the  late  Shri  Jawuharlal  Nehru
 wrote  to  me,  ‘You  should  continue’,  I
 continued  anid  finished  my  work  and
 submitted  a  report,  It  has  been  jettis-
 ened  and  pigeon-holed.  Nothing  has
 been  done.

 I  am  not  thinking  of  that.  What  I
 am  thinking  of  is  this,  that  no  shed-
 ding  of  tears  for  the  hungry,  famished
 people  of  Kerala  will  do.  Let  them
 have  their  own  popular  government.
 Let  them  then  suffer,  for  then  they
 will  know  that  in  spite  cf  their  own
 people,  they  ore  suffering;  they  will
 know  that  they  will  do  their  best  to
 assuage  hunger  und  to  tackle  the  pro-
 blemgs  in  the  proper  way  which  would
 be  appreciated  by  the  people.

 Shri  Dinen  Bhattacharya  (Scram-
 pore):  Just  now,  one  of  the  eminent
 jurists  of  the  Indian  Bar,  Shri  N.  C.
 Chatterjee,  hag  amply  proved  how  this
 action  of  the  President  in  continuing
 Presidential  rule  in  Kerala  constitutes
 Not  only  a  clear  violation  of  the  Cons-
 titution  itself  but  is  rather  a  fraud
 and  a  mockery  of  the  democracy,  So,
 on  behalf  of  my  party,  I  emphatically
 oppose  this  resolution.  It  is  only
 because  the  ruling  party  wants  to
 keep  itself  in  power  through  Presi-
 dent's  rule,  which  is  nothing  but
 Congress  rule,  that  this  resolution  has
 been  brought  extending  Governor's
 Tule,  in  Kerala,  If  the  Congress
 Party  had  any  sense  of  propriety,  if
 they  had  any  gense  of  political  mora-
 lity,  they  would  not  have  come  for-
 ward  with  this  resolution  for  the

 Kerala  (Res.)  406°

 second  time  extending  the  autocratic
 tule  of  the  Governor.

 The  Congress  Party  talks  of  demo-
 cracy,  but  I  charge  them  with  being
 the  destroyerg  of  democracy.  They
 ure  butchering  democracy  in  our  coun-
 try.  They  did  so  in  Kerala  on  the
 last  oceasion  when  President's  procla-
 matiun  was  made,  Shri  Ranga  has
 Staled  that  Kerala  ig  the  most  enlight-
 ened  State  in  India  where  90  per  cent
 of  the  people  are  literate.  Such  छ
 State  has  been  degraded  to  the  posi-
 lion  of  autocratic  rule  by  the  Congress.

 Criticism  has  been  made  here  of
 the  report  of  the  Governor  placed  on
 the  Table.  I  may  say  that  it  is  a  dis-
 tortion  of  facts.  It  has  been  pointed
 gut  by  Vrof.  Mukerjee  that  the  facts
 stated  in  it  by  Mr,  Jain  are  not  true.
 Moreover,  I  do  not  know  why  the  full
 report  has  not  been  placed  on  the
 Table,  bul  only  a  sum:nary  of  it.

 From  this  it  is  not  clear  actually  what
 the  other  party  leaderg  stated  before
 him  regarding  the  prospect:  of  an  im-
 media!»  é@lection.  About  uur  party
 leader,  Shri  E.  M.  S.  Namboovliripad,

 you  may  say  anythinp,  but  he  is  still
 the  leader  of  the  party  which  holds
 the  majority  in  Keraia,  the  biggest
 political  party  in  Kerala

 Shri  Raghunath  Singh  (Varanasi):
 And  he  faileg  to  rule  Kerala.

 Shr;  Dinen  Bhatitac!:.rya:  He  will
 rule  if  opportunity  is  given  to  him.

 Shri  Raghunath  Singh:  He  wil!  never
 scven  times  he  failed  to  rule.

 Shri  Dinen  Bhattacharya:  You  may
 slander,  you  may  say  anything,  but
 it  jg  a  fact  that  the  Kerala  people
 want  the  Jeadrship  of  E.  M.  8.  Namboo-
 diripad  along  with  other  left  party
 leaders.

 Many  speakers  have  asked  what
 authority  the  Governor  has  got  to  ask
 the  political  leaders  whether  they
 would  get  a  majority  if  a  fresh  elec-
 tion  is  held  now.  How  can  it  be
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 predicted?  Before  the  mid-term  elec-
 tion,  beginning  from  Shri  Nanda,  so
 many  Congress  leaders,  like  astrolog-
 ers,  proclaimed  that  the  Communist
 Party  (Marxist-Leninist)  would  be
 tloomed,  that  they  had  no  future  in
 Kerala,  89  what  happened  in  the
 election?  That  party  came  out  with
 &  majority,  in  spite  of  so  much  slander
 against  them,  in  spite  of  the  fact  that
 a  large  number  of  them  were  in  deten-
 tion  and  were  not  allowed  even  to
 make  propaganda  for  their  election,
 which  was  the  practice  in  previous
 days.  When  Shri  Nehru  was  there,
 detenus  who  were  contesting  elections
 were  alloweg  to  come  out  and  take
 part  in  the  election  propaganda,  but
 this  time,  during  Nandaji's  rule,  sada-
 chari  rule,  Kerala  detenus  were  de-
 prived  of  this  privilege,  I  do  not  know
 why.

 However,  this  gentleman,  Mr,  A.  P.
 Jain,  who  has  been  trained  in  U.P.
 politics,  is  very  clever.  He  has  draft-
 ed  the  report  very  cleverly,  to  create
 more  disruption  among  the  left  leaders
 in  Kerala,  because  he  got  training
 from  U.P..  which  is  now  your  sore
 point.

 Shri  Raghunath  Singh:  That  shows
 the  intelligence  of  U.P.

 Shri  Dinen  Bhattacharya:  That
 shows  their  intulligence,  but  the  people
 know  what  is  what.  The  U.P.  people
 repudiated  him,  he  has  been  thrown
 out  and  he  has  been  given  that  poli-
 tical  bait  of  governorship  there.

 An  hon.  Member:  He  was  defeated
 by  Shri  Yash  Pal  Singh  who  is  here.

 Shri  Raghunath  Singh;  The  South
 accepted  him.  that  is  why  he  was
 there.

 Shri  Gaurl  Shankar  Kakkar  (Fateh-
 pur):  But  the  U.P.  people  repudiated
 him  all  right

 Mr.  Depuiy-Speaker:  Order,  order.
 Shri  Dinen  Bhattacharya:  I)  must

 state  that  it  is  sheer  political  dis-
 honesty  and  misuse  of  power.  This  is
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 3  trick  to  bluff  and  befool  the  people
 throughout  India.  If  the  Government
 had  the  minimum  respect  for  parlia-
 mentary  democracy,  they  would  have
 come  forward  with  the  reul  state  of
 affairs  in  Kerala  along  with  the  full
 report  of  the  Governor.  I  do  not
 know  how  they  can  explain  coming out  with  this  summary  of  the  report.
 However,  this  ig  the  tactics  of  the
 Governor  who  has  been  sent  there
 simply  to  rehabilitate  the  defeated
 Congress  Party;  this  is  a  trick,  and  it
 ig  most  unfotlunate  that  the  Govern-
 ment  is  indulging  in  this  sort  of  trick-
 ery.  1  do  not  fing  any  justification  for
 it,

 The  Government  says  that  it  is  only
 tor  six  months,  buf  I  am  afraid  that
 this  thing  will  continue,  because  with-
 in  the  last  six  months  the  Congress
 Party  could  not  improve  their  position,
 ang  in  future  also  they  will  not  be
 able  to  improve  their  position  in
 Kerala.  They  will  lose  more  and
 more  so  long  as  Governor's  rule  con-
 tinues  there.

 The  Congress  Party  Members  who
 spoke  did  not  oppose  the  resolution,
 but  what  dig  they  say  in  the  course
 of  their  sp.c.ies?  They  said  that
 even  after  this  one  year's  Governor's
 rule  the  Kerala  people  did  not  get
 adequate  help  from  the  Centre  as
 expected  by  them.  They  said  that  80
 per  cent  of  the  working  population
 wags  unemployed.  In  regard  to  food,
 they  said  the  situation  was  worse
 there.

 Something  has  been  said  about  the
 consultative  committee.  I  say  that  it
 is  an  affront  to  the  people  of  Kerala.
 This  consultative  committee  has  got
 fo  power,  and  it  is  mot  u  fact  that
 all  the  political  parties  are  represent-
 ed  there.  My  party  which  is  the  big-
 gest  party  in  Kerala,  is  not  represent-
 ed  there.  Our  party  leader,  Shri
 Gopalan,  has  been  illegally  kept  in
 detention  in  spite  of  the  fact  that  he
 has  come  forwurd  with  a  statement
 after  the  Pakistani  onslaught  on  our
 country  that  they  want  to  serve  the
 people,  that  they  must  be  released
 and  allowed  to  play  their  rele.  In
 spite  of  this,  neither  Shri  Gopalan  nor
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 other  M.Ps  detained  in  Kerala  have
 been  released.  I  do  not  know  how
 the  Government  can  explain  this  sort
 of  thing.

 I  must  mention  in  this  connection how  actually  the  Governor  is  also  not
 rulmg  there.  Simply.  it  is  the
 bureaucrats’  rule;  bureacratic
 persons  are  ruling  there.  Two
 persuns  are  there  on  the  Consultative
 Committee.  The  Members  from
 Keraja  will  corraborate  what  I  say.
 Whatever  decision  you  may  take,
 actually  who  will  implement  it?
 Those  two  bureaucrats;  they  will  do
 vy.  You  may  decide  on  eight  ounces
 of  cice.  They  will  never  do  it,  they
 wil!  do  at  their  own  sweet  will.  You
 may  take  the  ultimate  decisions,  but
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 detention  under  the  order  of  the
 Central  Government,  what  is  their
 condition  im  jail?  It  wan  definitely
 assured  by  the  Governor  that  liberal
 treatment  would  be  meted  out  to  the
 de‘enus  in  Kerala.  But  nothing  of
 that  kind  has  been  done.  Take,  for
 example,  a  very  simple  thing.  Near-
 about  740  or  42  persons  are  inside
 jail  as  detenus.  Only  54  have  been
 given  family  allowances,  and  that
 also  As.  50,  Rs.  55  or  Rs.  60.  Nowa-
 days  how  can  a  detenu’s  family
 manage  itself  with  that  fifty  or  fifty-
 five  rupees?

 In  this  connection  I  must  say  that
 whenever  any  question  of  release
 from  any  State  comes,  ine  State
 authority  says  that  it  is  the  Central

 they  will  never  be  impli  ted,  Gover.  t  which  has  to  decide,  And
 because  ultimately  the  bureaucrats  whenever  the  jail  conditions  are
 are  the  tulers  of  Kerala  now.  Even  brought  before  them,  when  we  say Mr.  Hathi  or  Mr.  Nanda  has  no  power
 there.  That  is  the  real  fact.  So  it
 mono  good  saving  that  we  have  given
 the  Kerala  people  the  opportunity  to
 have  their  say  through  this  Consul-
 tative  Committee.  I  do  not  know
 hew  Government  will  explain  this
 position  that  the  Communist  Party—
 (Marxist-Leninist),  hag  no  represen-
 tatien  there.  Other  parties  have  been
 taken,  non-Kerala  M.Ps.  have  been
 faken  there,  but  our  party  has  not
 been  taken  Why,  may  T  ask  the
 Home  Ministry,  Mr.  Nanda  and  Mr.

 ‘Hath?  Interruption).  Don't  inter-
 Tupt  me

 Then,  certam  absurd  things  are
 taking  place.  I  have  heard  from  Mr.
 है.  M.  5.  Namboodripad  that  he  was
 taken  on  the  State  Defence  Commit-
 tee.  He  was  a  member  there.  Again,
 in  Trivandrum,  in  spite  of  the  request of  Shri  EM.  8.  Namboodiripad  that
 somebody  from  my  party  should  be
 taken  into  the  Trivandrum  Defence
 Commitee,  it  was  seen  that  in  the
 same  committee  Shri  ह  M.  5.  Nem-
 hoodiripad's  name  was  again  there.  I
 do  not  know  why  this  is  taking  place

 And  then,  with  regard  to  the
 detenus  of  Kerala  who  are  now  under

 that  there  should  be  uniform  jail
 systems  throughout  the  country,  even
 then  the  Central  Government  could
 not  h-ing  that  sort  of  rules  or  uniform
 regulitions  for  the  detenus  in  all  the
 jails  in  all  the  provinces.  That  is  why
 the  condition  in  the  jail  differs  so
 much  from  one  State  to  another

 Then,  with  regard  to  paroles,  it  was
 assumed  that  they  would  be  liberally
 piven  to  the  detenus  in  case  of  their
 family  members  being  ill  or  for  some
 other  urgent  reason.  But  it  has
 been  seen  that  this  assurance  has  not
 been  honoured  by  the  existing  autho-
 rity  in  Kerala.  Neither  has  anything
 been  done  from  the  Centre  for  these
 detenus.

 Then,  I  have  heard,  it  has  been
 reported  to  me  that  during  the  Shan-
 kar  Ministry  a  committee  was  formed
 to  see  and  report  on  the  books  that
 are  undesirable  but  that  are  still  kept
 in  the  schools  and  colleges.  That
 committee  gave  its  report  same  time
 back  and  they  selected  two  hundred
 books.  I  have  heard  that  even  Tols-
 toy'’s  book  and  the  book  of  झाल
 Pottekkatt,  who  is  s  Member  of  this
 House,  are  also  included  in  it.  And
 they  have  been  kept  out  of  the
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 schools,  Subsequently  when  there
 Was  an  agitation,  this  order  was  sus-
 pended,  But  still  the  books  were  not
 replaced  in  the  school  libraries.

 So,  where  will  the  people  go?  If
 the.c  were  a  Kerala  Government,
 government  by  the  Kerala  people,
 then  they  could  have  approached  that
 Government  to  see  to  this  thing.  Now
 the  Governor  is  there,  and  his  Sec-
 retories  are  the  reul  rulers.  In  spite of  all  sorts  of  agitations,  nothing  is
 done.  And  the  clearest  exumple  is
 the  one  regarding  the  replacement  of
 the  books  which  were  withdrawn
 from  the  school  libraries.

 Then,  there  is  the  condition  of  the
 handloom  wearvers.  I  have  heard
 that  the  conditions  of  the  handloom
 wearvers  have  become  precarious.
 Neither  are  they  getting  markets  nor
 are  they  getting  yarn  up  to  their  re-
 quirements,  As  for  the  conditions  of
 the  uiher  workers,  there  is  no  real
 conciliation  machinery.  In  other
 States  it  is  there,  and  there  is  the
 Minister.  The  trade  unions  can  go
 and  upproach,  and  conciliate  and  set-
 tle,  The  workers  are  getting  frus-
 trated.  Duys  alter  days  there  are  dis-
 putes,  but  no  machinery  is  there  to°
 look  into  them.

 In  this  way,  in  all  respects,  politi-
 cally  the  people  of  the  State  have
 been  deprived  of  their  right  to  have
 their  own  government  in  spite  of  the
 fact  that  there  was  an  election  and
 the  leftist  parties—the  Communist
 Party  (M.L.),  the  S.S.P.  and  other
 partics—wanted  to  combine  and  form
 a@  government.  A  government  would
 have  been  possible.  But  that  was
 not  allowed.  And  now  again  that
 Proclamation  is  belng  extended  by  the
 Government  on  the  plea  of  a  report
 submitted  by  the  Governor,  Shri  A.  P.
 Jain,  a  report  which  is  distorted  and
 which  is  not  true  in  all  respects,  that
 there  is  no  immediate  possibility  of
 an  election.  So,  the  people  of  Kerala
 will  go  on  suffering  so  long  as  this
 attitude  is  maintained  by  the  Gov-
 ernment  of  India.
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 For  these  reasons,  Sir,  1  strongty
 protest  against  this  sort  of  behaviour
 by  the  Congress  towards  the  Kerala
 people,  and  I  strongly  oppose  the
 resOlution  that  has  been  brought  for-
 ward  by  Shri  G.  L.  Nanda.

 Sbri  G.  N,  Dixit  (Etawah):  Mr.
 Deputy-Speaker,  I  rise  to  support
 this  resulution  not  because  it  has
 been  moved  by  the  party  to  which  I
 belong  but  because  I  feel  that  this
 truly  represents  the  will  of  the  peo-
 ple  of  Kerala,  and  also  because  J  fecl
 this  is  in  the  good  of  the  people  of
 Kerala.  Knowing  as  I  do,  being  a
 member  of  the  Kerala  Committee,  and
 knowing  the  facts,  whatever  [  am
 stating  |  am  stating  as  I  fecl;  and  I
 will  presently  show  to  the  House
 what  is  the  basis  of  this  feeling.

 But  before  I  muke  submissions  in
 this  specific  regard  I  would  like  to
 meet  the  question  raised  by  my  hon.
 friend  Shri  N,  C.  Chatterjee.  He  was
 making  an  argument  under  article
 356  and  readnig  the  first  paragraph
 of  that  article.  Any  arguments  flow-
 ing  from  it  could  have  very  well  been
 advanced  at  the  time  the  Presidential
 Proclamation  was  consideced  by  this
 House,  because  that  was  th:  stage
 when  under  article  356  the  I'residen-
 tial  rule  was  first  imposed  in  this
 State,  and  not  today.  And  therefore
 that  argument  was  entirely  irrelevant
 so  far  us  the  present  stage  is  concern-
 ed.  Because  under  article  356,  “if
 the  President,  on  receipt  of  a  report
 from  the  Governor  of  a  State  or
 otherwise,  is  satisfied  that  a  situation
 has  arisen  in  which  tie  government
 of  the  State  cannot  be  carried  on  in
 accordance  with  the  provisions  of  this
 Constitution,  the  President  may  by
 Proclamation”  etc.  is  in  clause  (I).
 So,  that  was  the  stage.  Parliament
 had  accepted  that  Proclamation.  What
 is  now  applicable  is  the  proviso  to
 sub-clause  (4).  That  has  not  been
 mentioned  by  the  great  jurist.  Arti-
 cle  356  (4)  reads  as  follows:

 “A  Proclamation  so  approved
 shall,  unless  revoked,  cease  to
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 operate  on  the  expiration  of  a
 period  of  six  months  from  the
 date  of  the  passing  of  the  second
 of  the  resolutions  approving  the
 Proclamation  under  clause  (3):

 Provided  that  if  and  go  often
 as  a  resolution  approving  the  con-
 tinuance  in  force  of  such  a  Proc-
 lamation  is  passed  by  both  Hou-
 ses  of  Parliament,  the  Proclama-
 tion  shall  unless  revoked,  conti-
 nue  in  force  for  a  further  period
 of  six  months  from  the  date  on
 which  under  this  clause  it  would
 otherwise  have  ceased  to  operate,
 but  no  such  Proclamation  shall
 in  any  case  remain  in  force  for
 more  than  three  yeors:"

 Thig  is  what  is  under  consideration.
 This  august  House  has  got  the  power
 to  continue  the  Proclamation  which
 was  issued  earlier,  Our  hon.  friend
 Mr.  Chatterjee  is  a  great  jurist  and

 @  senior  advocate  of  the  country.  All
 the  same  he  is  a  politician  and  when
 a  lawy-r  js  in  politics,  he  is  tempted
 os  use  his  knowledge  for  politics  and
 leave  aside  law  and  great  learning.

 Shri  Gauri  Shankar  Kakkar:  What
 about  you?

 Shri  ७,  N.  Distt:  It  is  for  my  friend
 to  read  the  article  and  say  whether
 lam  putting  the  right  interpretation
 or  my  friend  Mr.  Chatterjee  has  put
 in  the  right  interpretation  (In-
 terrup.ion.)  I  made  this  observation
 not  about  Mr.  Chatterjee.  I  was  go-
 ing  further.  Some  hon.  Members  re-
 हते  upon  certain  statements  made  by
 the  greatest  lawyer  of  the  country,
 Mr.  Setalvad.  He  is  the  President  of
 the  Bar  Association  of  India  and  the
 Supreme  Court  Bar  Association.  I
 have  the  honour  to  belong  to  both
 these.  He  is  the  greatest  jurist  in  the
 country;  he  is  an  elderly  person  and

 a  man  of  excellent  character.  But
 in  matters  of  politics,  I  feel  that  I  am
 far  senior  and  far  ahead  of  him  and

 1  find  he  often  commits  mivtakes  in
 political  matters.  LL  will  give  only
 ome  instance.  In  political  matters,  I
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 will  not  go  by  what  he  says.  Whee
 it  is  a  question  of  law,  I  will  go  by him.  About  eight  years  ago,  the  La
 Commission  submitted  a  report  an
 Mr.  Setalvad  was  the  chairman  af
 that  Commission.  That  report  way
 considered  by  the  Supreme  Court  Bag
 Association  and  Mr.  Setalvad  did  nod
 attend  that  mecting  because  he  wag
 the  chairman  of  the  Law  Commission
 which  submitted  that  report  and  the
 Vice-President,  Mr.  Chatterjee  presi-
 ded.  That  report  was  a  censure  of  the
 Home  Minister  and  the  Law  Minister
 of  the  Government  as  it  said  that  the
 oppuintments  of  the  High  Court
 Judges  had  been  done  wrongly  and  s@
 on  and  so  forth  ang  the  approval  of
 that  report  by  the  Supreme  Court
 Bar  Association  would  have  meang
 the  condemnation  of  both  the  minis
 ters  of  the  government,  Obviously
 members  of  the  bar  association  whg
 belonged  to  the  Congress  party  op
 posed  and  we  argued  that  the  report
 at  one  point  condemned  the  Home
 Minister  ang  the  Law  Minister  af
 having  appointed  third  rate  judgeq
 and  on  the  other  hand  recommended
 that  any  of  the  senior  advocates  of
 the  country  or  any  of  the  judges  cam
 be  appointed  by  the  Home  Minister
 to  be  the  Chict  Justice  of  India.  Thig
 was  absolutely  contradictory  and  this
 argument  was  appreciated  by  the  as
 sociation  and  that  resolution  had  tg
 be  deferred  and  that  report  wag
 never  passed  by  that  association.  Sa
 when  it  is  a  matter  of  politics,  seq
 what  the  politicians  have  to  say,  dD
 not  see  what  the  jurist  has  to  say.
 In  matters  of  Jaw  their  views  may
 have  to  be  respected,  or  in  personal
 matterg  but  not  in  matters  of  polltica,
 They  have  not  got  more  experience  im
 matters  of  politics  than  the  memb:r8
 of  this  Hause.

 Let  me  know  refer  to  what  Prof
 Ranga  and  Prof.  Mukerjee  said.  Shri
 Ranga  is  on  the  consultative  commit.
 tee  while  Shri  Mukerjee  is  not  thera
 Shri  Mukerjee  fels  that  it  is  an  out-
 rage  on  democracy.  He  ia  a  demo-
 crat  but  he  represents  here  a  party
 which  does  not  stand  for  democracy.
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 [Shri  G.  N.  Dixit]
 As  a  truce  Marxist  he  should  not  con-
 cern  himself  so  much  with  demo-
 tracy  as  they  all  believe  that  there
 ahou!d  be  the  dictatorship  of  the  pro-
 letariat.  It  docs  not  behove  that
 party,  it  does  not  lie  in  the  mouth
 of  that  party  which  doeg  not  believe
 in  democracy  to  talk  of  democracy
 and  charge  us,  we  who  believe  in
 democracy  that  we  ore  not  democra-
 fic.  Whatever  is  being  done  is  what
 should  be  done  in  a  democracy.  What
 more  do  you  want?  Our  constitution
 ftself  has  provided  for  such  conti-
 @encies.  It  is  this  august  House  and
 the  other  august  House  that  had  ap-
 proved  of  the  Proclamation.  There
 fa  no  dictatorship  in  Kerala,  There

 ss  a  con  ultative  committee  and  every-
 one  there  is  member  of  Parliament,
 elected  by  the  people.  Every  clec-
 ted  Member  of  Parliament  from
 Kerala  is  there,  Are  not  these  mem-
 bers  of  Parliament  democratically
 elected?  Are  they  not  the  true  rep-
 resentutives  of  the  people  of  Kerala?
 The  others  are  also  represented  there,
 of  course  in  a  lesser  number.  9  hap-
 pen  to  be  one  of  those  persons  whom
 this  august  House  has  called  upon  to
 @erve  in  that  body.  I  may  inform  the
 House  that  whatever  proposals  came
 from  the  Members  of  this  committee,
 fhe  Minister  of  State  and  the  Home
 Minister  were  quick  to  approve.  No
 member  of  that  body  had  any  grouse.
 This  is  a  domocratic  principle.  For
 Instance,  it  had  been  urged  in  that
 committee  that  there  should  be  a  big-
 ger  quota  of  rice  and  the  Home  Minis-
 ter  was  the  first  man  to  accept

 &  (An  Hon,  Member:  So,  the
 eeople  got  that  rice?)  No,  I  was
 tfoming  to  that  in  the  next  sentence.
 IR  was  a  unanimous  decision.  It  is
 fot  the  Home  Minister  who  controls
 @ice;  it  ig  the  Food  Ministry.  In  spite
 pf  all  pressure  that  the  Home  Mimis-
 try  could  bring  on  the  Food  Minis-
 try,  the  Food  Minister  taking  a  whole
 end  composite  view  of  the  country’s
 weeds  as  a  whole  found  that  he  could
 bvcrease  rice  quota  only  by  a  little
 more;  some  more  rice  was  given.  But
 fhe  quantum  of  increase  was  not  as
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 we  had  suggested  because,  the  Foo#
 Minister  said  that  he  could  not  do  it
 The  Home  Minister  went  a  step  fur
 ther.  Ile  requested  Sh-i  Subraman-
 iam  to  be  present  befure  the  com
 mittee;  he  came  and  discussed  with
 the  committec;  we  pressed  him  har@&
 but  anyway  we  could  not  succeeds
 therefore,  you  canot  say  you  could
 succeed,  if  you  had  today  State  gov-
 ernment  there,  If  the  State  lagisla-
 ture  were  functioning  there,  if  State
 fovernment  were  there,  even  then
 for  this  quota  they  would  have  come
 to  the  Food  Minister.  By  thems.lvee
 they  could  not  pass  seme  re  ‘olutions
 and  pet  some  quota.  What  difference
 did  it  make  so  far  as  the  demorcratie
 method  is  concerned?  You  have  a
 regularly  represented  consultative
 committee,

 I  have  referred  to  the  Home  Minis
 ter.  May  I  now  refer  to  the  Gov-
 ernor  also?  I  have  received  letters
 from  Kerala  and  I  have  seen  and
 met  the  people  there.  I  do  not  tall
 af  the  politicians  now,  but  so  far  as
 the  peop!e  are  concerned,  they  are
 enamoured  of  the  Governor.  The
 Governor  has  taken  immense  pain  for
 their  betterment.  They  feel  their
 food  is  being  safeguarded  by  the  pre-
 sent  Governor  and  the.  present  admi-
 nistration,

 Shri  Mobammed  Koya:  Then,  why
 don't  you  have  Governor's  rule  al
 over  India?

 Shri  G.  तर,  Dixit;  That  is  a  differ-
 ent  matter.  I  will  come  to  that  later.
 But  let  us  place  on  record  the  good
 work  done  by  the  Governor.  If  a
 man  does  commendable  work,  we
 must  appreciate  ang  comment  his
 work.  He  has  done  commendable
 work.

 Shri  Mohammed  Koya:  Good  gov-
 ernment  is  no  substitute  for  self-gov-
 ernment.

 Shri  G.  N.  एच:  Yes;  that  is  true;
 १  will  come  to  that  later,  I  was  only
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 g@aying  that  there  are  circumstances
 like  this,  and  in  those  circumstances,
 you  have  half-democracy  there;  not
 full  democracy,  because  the  consulla-
 tive  .ommitiee  is  there.  At  that
 committee,  the  Home  Minister  is  also
 represented.  The  Home  Minister  re-
 Presents  the  whole  country.  We  have
 faith  in  him  and  in  the  Governor.
 Why?  Of  course,  one  might  say  that
 in  the  United  States  of  ©  Amvrica  the
 aystem  is  sichtly  dillersmt  Qur  sys- tem  is  of  a  diffcrent  sort.  Here,  the
 President  stuye  for  five  yours:  there,
 the  President  rules  for  four  yeurs and  the  Governors  of  States  rule  for
 four  years.  There  is  that  difference,
 You  may  say  that  Shri  Jain  was  not
 directly  elected,  and  that  he  was  on'y
 a  Momber  uf  Parliament.  But  he  is
 alsa  a  demorrat.  He  was  democra-
 tically  elected  tu  Parliament.  Of
 oourse,  I  ds  not  proceed  further  with
 that  ansloww;  T  leave  that  point  aside.
 T  sav  that  there  are  special  conditions
 in  Kerala  and  in  those  specia!  condi-
 tions.  the  pood  of  the  people  demands
 and  the  will  of  the  people  is  that  the
 Present  set-un  should  continue  until
 the  next  general  elections.  My  sub-
 mission  is  that  the  general  elections
 are  poing  to  be  held  after  one  year.
 If  vou  hold  one  election  eicht  months
 before.  and  thus  unnecessarily  agitate
 the  mind  of  the  who'e  country  on  the
 general  election.  what  is  the  good
 that  will  come  out  of  it?  You  have  to
 do  it  at  one  stage.  and  have  an  elec-
 tion,  once,  throughout  the  country,
 and  then  you  find  a  consensus  of
 opinion  throughout  the  country.  The
 peonle  are  fed  uo  with  the  elections
 occurring  dav  after  dav.  The  elections
 disturh  the  good  working  of  the  ad-
 ministration  of  a  country;  the  deve-
 lonment  plans  are  also  hampered.
 Therefore,  vi  must  have.  and  Iet  us
 have  an  election  at  one  time.  T  say
 this  Parliament  mist  rive  another  ex-
 tension  and  muet  have  the  elections  in
 Fera's  at  the  time  of  the  next  हताश,
 elections.

 Mr.  Depnty-Speaker:  The  hon.  Mem-
 हम  time  is  up.
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 Shri  G.  N.  Dixit:  will  take  jus five  munutes  more,  Sir,  with  your  per- misswn,  Io  now  wish  lo  refer  ,o  the

 points  made  by  Prof.  Ranga,  und  abous
 the  problems  of  Kerala.  So  far  ae
 FEerala  is  concerned,  |  must  say  thie
 My  views  about  Kerala  were  different,
 when  .  was  listening  to  the  speeches
 made  by  Members  from  Kerala  here
 Having  known  little  of  Kerala  mysela,
 T  have  changed  my  views,  and)  Shr
 Ranga  knows  very  well  about  the
 change  in  my  views.  What  is  the
 present  position  in  Keraa?  I  think
 Kerala  is  suffering  on  account  ¢f  om
 overflow  of  politicians.  Tt  is  only  after
 Kerala  that  my  State  follows  next.
 I  do  net  suv  thet  Kerala  is  the  only
 State.  My  State  follows  next.  They
 are  ahead  of  us  also.  What  is  the
 present  position  in  Kerala?  I  tell  you
 that  the  people  there  are  very  literate
 and  are  educated,  You  will  find  im
 every  State,  the  people  of  Kerake
 coming  in  and  serving  in  varios
 capacitics,  Go  to  any  State;  go  we
 Uttar  Pradesh.  You  will  find  one
 thousand  health  visitors  coming  from
 Kerala  and  being  employed  thera
 Go  to  Mard+va  Pradesh;  you  will  find
 perple  from  Kerala  there.  People
 from  Kerala  ure  serving  all  over
 India.  In  the  city  of  Dethi,  you  will
 find  them  emploved.  They  are  olucat-
 ed  people  hard-working  people.
 Nature’s)  bounties  are  es  good  ff
 Kerala  as  anywhere  else  in  this  coun-
 trv.  T  like  Kerala  as  much  as  Kashmir,
 But  Kerala  leads  in  one  respect.  apart
 from  the  natural  s*enes  and  =  acenery;
 it  has  got  Immenge  products  of  value.
 Just  as  my  hon.  friend  sald.  9  ner
 cent  of  our  foreion  exchange  earning®
 comes  from  Kerala.

 With  al  this,  wha:  5  the  problecs
 of  Kerala?  The  problem  ia,  on  ac
 count  of  vast  education,  there  is  un-
 emplovment;  the  land  is  limited;  the
 population  is  jarge;  the  food  produced
 is  lew:  cash  crops  are  more.  The  re
 sult  fs  that.  though  Kerala  is  an  assed
 to  the  country’s  economy,  it  has  0
 function  an  q  special  case  along  with
 other  parts  of  the  country.  By  fteelf
 it  cannot  stand.  It  must  be  supportel
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 wherever  it  lacks:  it  must  give  the fest  of  the  cOuUNnLIy  guch  things  as  she thas  got  in  greater  quantilies,  The
 difficuty  us  thus.  When  |  was  vomuig by  train,  a  friend  of  mine  to.d  me  that he  was  drawing  Rs  1,200  a  month  in fhe  Government  of  India  samewhere, He  said,  “I  am  sending  Ks.  800  to  my fon  and  my  son  and  the  other  mem- wers  of  my  family  have  nothing  to  do; they  have  some  land;  some  coceanuts are  there;  everything  is  produced  in my  land.  What  do  they  do?  I  used
 fo  get  up  at  five  in  the  morning.  They @et  up  at  seven.  By  eight  they  are
 weady;  they  go  to  the  coffee  shop. Gimilarly,  people  like  them  et  money from  outside;  they  all  go  to  the  coffee
 @hop.  One  is  a  Congressman  and  he
 @ets  a  Congress  paper  and  reads  it; another  man  is  a  communist  and  he
 gets  a  communist  paper  and  he  reads ®.  So,  in  the  coffce  house  they  gather
 end  discuss.  Therefore,  the  real  point s  you  must  give  these  people  some-
 thing  ta  do;  let  them  not  talk  in  the
 coffee  house  in  the  morning.  Let  them
 talk  politics,  if  they  /ike,  in  the  even-
 img  after  day's  work".  This  was  said
 fo  me  by  a  man  who  has  nothing  to  do
 with  politics.  (Interruption).  I  am
 only  placing  certain  facts;  it  is  for
 the  hon.  Member  to  use  them  for  the
 good  of  Kornla  or  not.  So,  the  pro- blem  there  is  that  there  are  too  many
 politicians  in  Kerala.  You  must  put
 the  people  there  to  work.  This  is  the
 time  when  you  must  put  them  all  to
 work.  Then  the  problem  of  Kerala
 wi'l  resolve.  (Interruption).  It  is
 maid  jhat  communism  breeds  in  a
 Place  where  there  is  poverty.  It  has
 proved  entirely  wrong  in  Kerala.  In
 Kerala  you  will  find  that  communism
 finds  a  place  where  there  is  laziness,
 where  the  people  have  nothing  to  do;
 where  the  people  are  unemployed;
 those  who  have  got  monev  have  no
 work.  Therefore.  communism  spreads
 there,  So,  I  submit  that  vou  have
 to  put  everrbady  there  to  work.  That
 ig  the  prolem  and  the  President's
 rule  fo-  ore  vear  is  the  heo'  thing  to
 @  for  Kera'a  and  Governor  Jain  is
 jee  right  maa  to  put  them  to  work.
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 Shri  Mohammed  Koya:  Mr,
 Speaker,  Sur,  4  am  surprised  to  hear the  speech  of  my  predeves.or  Shri Dixit  who  has  not  cared  to  study  the Problem  of  Kerala;  wie  jand  problem of  Kerala,  the  density  of  population; its  lack  of  empioyment  and  the  pro- blem  of  unemployment  or  under-em- ployment.  He  simply  saw  the  beauty of  Kerala,  the  Nature's  bounties  of Kerala  and  said  that  it  is  a  State  af Plenty.

 Deputy-

 Now,  like  the  hon.  Governor  of
 Kerala,  let  me  also  proceed  “on  the
 assumption  that  the  Constitution  .on-
 templates  that  the  State  Government
 Should  be  run  through  the  popular institutions"—not  through  the  consul-
 talive  committe:—namely,  “an  clected
 assembiy  and  a  popular  Ministry".  In
 this  hurriedly  prepared  note  by  the
 Governor,  I  wish  to  underline  one
 sentence:  “President's  rule  is  not  a
 Permancnt  substitule  for  a  popular
 ministry.”  President's  rue,  in  the
 Governor's  opinion  and  in  my  opinion
 too,  should  be  kept  at  the  minimum.
 But  the  Governor  is  doubtful,  and  so
 are  many  leaders,  whether  a  stable
 fovernment  can  be  formed  if  tresh
 elections  are  ordered.  Sine  tho  last
 eight  months,  the  situation  has  not
 changed.  Then.  what  is  the  guaran-
 tee  that  it  will  be  changed  ann  in
 19677  If  the  Governor  gives  ह  similar
 report  even  in  1987,  then  also,  does  it
 mean  that  the  people  of  Kerala  will
 not  have  a  representative,  popul:r
 gfovernment  of  some  form  for  years
 to  come?  This  is  a  matter  which  de-
 serves  serious  consideration.  You  can-
 not  ignore  an  en‘ightened  educated
 State  like  Kerala  in  such  a  manner.
 Tt  is  here  that  the  suggestion  of
 Prof.  Randa  heeomes  rela-ant.  T  have
 not  got  the  Swiss  Constitution  with
 me  and  T  have  not  studied  it  in  de-
 tail.  But  is  it  not  time  for  us  to
 consider  thie  nossdbilitv  of  forming
 some  alternate  farm  of  envernment  if
 no  patre  ets  काामतपए?  The  fathers
 at  the  Constitution  did  nat  em-isace
 this  Be-ause  the  people  of  Kerale
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 are  educated,  they  do  not  follow  blind-
 ly  any  politica:  party;  they  think.
 This  may  happen  in  other  States  also
 when  the  people  become  more  educat-
 ed,  where  we  may  have  to  declare
 Governor's  rule,  consultative  commit-
 tees  and  so  on.  Of  course,  we  have
 to  pass  this  resolution,  because  the
 Constitution  demands  it.  But  the  Gov-
 ernment  of  India  should  think  whe-
 ther  some  alternate  forms  of  Govern-
 ment  also  can  be  practicable  in  such
 a  situation,  instead  of  having  Presi-
 dent's  rule  for  years  together,

 The  hon,  member  who  preceded  me
 referred  to  the  consultative  commit-
 tees.  It  is  q  fact  that  in  the  consul-
 tative  committees,  many  members
 from  outside  Kera’a  are  sympathetic
 to  our  problems,  They  have  studied
 and  tried  to  understand  our  problems.
 Formerly  many  members  of  this
 Hous:  could  not  pron  «ince  the  name
 of  my  State  correctly,  They  pronoun’
 ed  it  Karela  the  Hindi  word  for  bit-
 tergourd.  Now  they  have  taken  some
 interest.  Fut  is  the  consultative  com-
 mittes  a  substitute  for  popular  gove
 emment?  What  power  has  the  eom-
 mittee  ant?  They  just  meet  like  ina
 club  and  give  some  advice.  I  have  to
 express  mv  disappointment  over  the
 implementation  of  the  unanimous  re-
 commendations  of  the  consultative
 committee;  many  of  them  are  still  on
 paper.

 I  still  feel  that  the  Central  Govern-
 ment  was  q  little  hasty  in  dissolving
 the  last  Assembly.  This  is  a  matter
 before  the  court  and  I  do  not  dilate
 upon  it.  Itis  a  peculiarity  of  Kerala
 that  there  we  have  got  ex-MLA's  who
 have  not  seen  the  Assembly  Chem-
 ber.  Have  vou  seen  it  anywhere  else
 in  the  world  under  any  Constitution?
 Members  of  the  Assembly  who  were
 elected  could  not  go  to  Trivandrum
 and  take  their  oath.  This  is  8  pecu-
 llarity  of  Kerala  alone.

 Anvhow,  at  least  for  the  time  being
 qe  have  tn  reconcile  ourselves  to  the
 President's  rule,  as  we  have  no  other
 wav  out.  But  this  Governor's  rule
 should  not  be  an  excuse  for  neglecting
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 the  burning  problems  of  the  problem
 State.  4  want  this  Parliament  to  up
 derstand  the  pitiable  position  under
 which  we  are  put.  We  have  no  Cabi-
 net  for  our  State  and  there  is  no  re-
 Presentation  for  our  State  in  the  Cen-
 tral  Cabinet  which  is  directly  ruling
 us,  We  have  a  Governor  from  UP.
 Mr.  Jain,  an  adviser  from  Madras
 Mr.  Raghavachari  and  g  Chicf  Secre-
 tary  from  Orissa  Shri  Patnaik.  It  i.
 of  course,  very  good  for  nations]  in-
 tegration  and  emotional  unification.
 But  when  the  question  of  food  comes,
 we  do  not  find  any  national  integra-
 tion.  We  are  not  getting  as  much  food
 88  in  Madras,  Punjab  or  U.P.  We  had
 informal  rationing,  formal  rationing
 and  what  not.  But  I  oan  prove  to
 every  member  that  rice  ration  we  are
 getting  lasts  only  for  3  days  in  the
 week,  After  the  levy  and  various
 actions  taken  by  the  Fovernment,  |
 ds  very  difficult  to  get  a  little  rice  even
 in  the  black  market.  What  shall  we
 do?

 The  Governor  will  be  guided  by
 bureaucracy  as  Mr.  Dinen  Bhatt»
 charya  said,  sometimes  he  is  misguid-
 ed  by  the  local  Congress  leaders  also.
 All  the  committees  formed  recently
 including  a  religious  body  like  the
 Wakr  Board  are  dominated  by  Con-
 gressmen  who  were  reie:ted  by  the
 people  at  the  polls,  When  the  Wak#
 Board  was  formed.  a  party  which  got
 12  seats  in  the  Assembly  election  was
 fiven  only  one  seat  in  the  Board  while
 the  KPCC  and  its  svmpathisers  domi-
 nated  it  None  of  the  ex-MLAs  were
 taken,  None  of  the  UWlemas  wert
 taken,  even  though  there  fs  a  specifie
 provision  in  the  Act  Wakfs  Act  that
 they  must  be  renresented.  T  do  not
 want  to  sav  anvthing  more  on  this
 as  the  matter  has  been  taken  to  the
 court  hy  the  peon'e  concerned.  T  do
 net  know  who  advised  the  Governor
 fn  *+'s  matter,  but  Tam  sfrald  he  wae
 not  advised  properly.  The  Congrets-
 men  are  creating  the  Imoression  that
 Precidents  mile  fe  Conoress  mire,  even
 thereh  the  aond-intentioned  Goverfhor
 fa  tering  to  resin  this.

 There  are  हे  tnt  af  political  aad  ad
 ministrative  problems  In  the  State
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 The  Governor  was  trying  to  associat.
 public  opinion  of  all  shades  witn  the
 administration  through  the  food  com-
 mittee,  the  agricultural  committee,  de-
 fence  committee  and  the  like.  But
 mill  there  are  many  other  spheres
 where  he  did  not  and  coud  not  seek
 this  cooperation.  So,  I  would  suggest
 the  formation  of  an  all-party  consul-
 tative  committee  for  the  State  to  be
 formed  by  the  Governor  to  advise  him
 en  day-to-day  administrative  matters.
 He  must  also  give  proper  representa-
 fon  to  all  the  parties  in  various  po-
 pular  committers.  Since  there  is  no
 popular  elecitcd  government,  more
 popular  committees  in  the  form  of
 advisory  committees  should  be  formed,
 go  that  all  the  political  parties  and
 al]  shades  of  public  opinion  can  con-
 éribute  their  share  of  advice  on  ad-
 ministrative  matters.

 Then  there  is  the  very  important
 question  of  Rajya  Sabna  elections.
 Even  now  we  could  not  fill  up  =  the
 vacancy  caused  by  the  death  of  a
 Congressman.  Next  year  three  mcem-
 bers  are  retiring.  If  something  vould
 got  be  dons  to  extend  the  term  of  the
 retiring  members  at  least  till  the  next
 elections  by  amending  the  Constitu-
 tion,  our  representation  in  that  House
 a'so  will  ceass  and  the  consultative
 committee  also  will  be  poorer  to  that
 extent.  This  is  a  setious  problem
 which  the  fathers  of  the  Constitution
 might  not  have  foreseen.

 Now  I  have  to  say  a  few  words
 about  the  arrests  made  during  the
 @mergency.  Frven  people  who  have
 been  working  in  a.tive  cooperation
 with  the  government  :n  support  of
 the  defence  measures  during  the  cur-
 rent  Pakistani  aggression  have  been
 errested  and  detained.  Number  of
 Muslim  League  workers  who  were
 strictly  carrying  out  the  Muslim
 League  policy  of  whole-hearted  co-
 e@peration  in  the  war  effort  find  them-
 selves  in  detention.  For  that  matter,
 a  number  of  Muslim  League  workers
 also  in  other  Stotes  like  Madras,

 ‘Mysore,  Bombay  and  other  parts  of
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 the  country  have  been  arrested.  In
 Kerala,  the  Governor  ought  to  know the  unreserved  and  enthusiastic  co-
 Operation  which  the  Mus  im  League and  its  workers  have  been  rendering to  the  motherland  and  its  government
 during  the  emergency,  But  yet  a
 number  of  our  workers  stili  continue
 in  jail.  It  transpires  that  these  per- sons  are  arrested  on  the  report  of  the
 members  of  the  ruling  party  based  on
 their  prejudice  and  antagonism  gauinst
 these  men  belonging  to  another  party.
 Even  personal  animosities  and  rival-
 ries  870  reported  to  have  had  a  part
 in  these  arrests  and  a  ourt  is  report-
 ed  to  have  remarked  that  personal
 considerations  could  not  be  eschewed!
 Even  where  the  court  bailed  out  a
 person,  he  has  been  arrested  the  next
 day  under  the  Preventive  Detention
 Act.  All  these  stronely  indicate  per-
 ‘sonal  prejudles  and  animosity.  The
 peop'e  could  not  legitimately  agitate
 about  this  for  want  of  a  local  repre-
 sentative  government  and  because  of
 the  emergency,  The  present  autho-
 rities  in  charge  of  the  Pre:ident’s  rule
 must  pay  very  serious  consideration
 to  these  facts.  One  important  —  fact
 that  has  to  be  remembered  in  this
 connection  is  that  while  neople  of  all
 the  parties  are  concentrating  their
 attention  upon  the  war  cfforts,  such
 ill-advised  and  unneressary  a  tivitirs
 of  the  nolice  detract  the  attention  of
 the  peonle  and  ereate  a  kind  of  emo-
 tional  sense  of  insecurity  in  the  minds
 of  the  nesmle  whieh  is  not  ennd  to
 the  sunremely  importact  unity  of  pur-
 pose  that  must  he  बॉस्शाए काश्त  at
 such  a  critical  juncture.
 5  hrs.

 Sir,  the  previous  speakers  have
 spoken  about  educated  unemp  oyment, lack  of  industries,  the  probl:m  of
 food  etc.  As  far  as  industries  are  con-
 cerned,  there  is  nobody  to  argue  for
 our  State  except  the  members  of  the
 Consultative  Committee  and  this
 Parliament.  This  Parliament  must
 take  a  sympathetic  attitude  towards
 that  State  for  many  r-asons.  One
 reason  is  that  we  are  really  suffering
 for  want  of  employment  opportuni-
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 ties.  We  used  to  send  our  people  all over  the  world  to  get  employment. We  used  to  send  our  people  to  Malaya, ®Surma,  Ceylon  and  other  places.  The doors  of  those  countries  are  closed mow  and  people  are  coming  back  in
 hundreds  and  thousands  and  adding to  the  hundreds  and  thousands  of
 People,  who  are  in  the  category  of
 unemployed  in  the  State  every  year.
 Secondly,  b  cause  of  the  fact  that  we
 were  neglect.d  in  the  First  and  the Second  Plans  in  the  matter  of  central
 industries  and  because  of  the  peculiar Position  in  which  we  are  put  due  to
 our  high  educated  unemployment,  I
 hone  the  Centra!  Government  will
 show  some  special  consideration  to
 Kerala  at  least  this  time.

 What  is  the  position  now?  The
 scheme  for  the  ship-building  yard which  travelled  at  snails  speed  during the  First,  Serend  and  Third  Plan
 periods  is  still  on  paper,  The  s  heme
 for  phyto  chemienls  has  at  last
 vanished  now.  And,  as  Shri  Mani-
 yangadan  pointed  out,  the  smal!  in-
 dustries  that  we  have  pet  are  suffer-
 ing  due  to  shortage  of  electricity.  My information  is  that  g  25  per  cent  cut
 in  cle  tricitv  has  already  peen  impos- ed  on  the  Malabar  side  of  Kerala.  Be-
 cause  of  the  troubles  and  difficulties
 that  the  textile  and  handloom  indus-
 tries  are  facing  many  people  have
 been  thrown  out  of  employment.  Even
 the  little  amount  of  industries  that
 we  are  having  are  fast  disarpearing.
 Therefore.  this  prohlem  must  he  con-
 sidered  serious'y  and  sympathetically.

 Another  important  matter  which  I
 have  to  point  out  is  the  negle.t  of  the
 Malabar  side  of  Kerala  which  was
 formerly  with  the  Madras  State.  The
 People  of  the  Malabar  side  of  Kerala
 have  no  representation  or  there  is  no
 Assembly.  So  long  it  has  been  a
 neglected  part  of  the  Madras  State,
 Travancore  and  Cochin  have  advanced
 very  much  in  the  matter  of  edu-ation
 and  other  things.  When  Kerala  is
 considered  as  a  whole  only  the  aver-
 ave  is  taken  into  consideration.  When
 the  question  of  education  is  consider-
 ed  It  ts  sald  that  Kerala  has  reached  a
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 stage  when  there  is  nothing  more  to
 be  done  with  the  result  that  Mu  abar
 suffers.  in  the  mater  of  raiiways, after  independen:  the  people  uf  Mala-
 bar  did  not  get  even  a  single  inch  of
 railway  line.  Whatever  the  [British
 did  is  there  and  nothing  more  has
 been  added.  After  8  years  of  inuc-
 pendence  this  is  our  prievance.  I  hope the  hon.  Railway  Minister,  the  Minis-
 ter  of  Industries  and  other  Ministers
 will  be  persuaded  by  the  hon.  Minis-
 ter  of  Home  Affairs  or  the  Home  MI-
 nistry,  which  has  fortunately  or  un-
 fortunately  become  our  rulers  now,
 to  pav  more  heed  to  the  backwardness
 of  Malabar.

 Shri  P.  R.  Chakravert!  (Dhanbad):
 Sir,  at  the  outset  T  would  like  to  say
 that  the  distinc’  personality  of  Kerala
 has  its  ovn  enigma  which  crentes  con-
 fusion  when  we  ect  to  appreciate  thetr
 difficulties  ag  well  as  their  local  situa-
 tion.  Shri  Chatterjee  has  raised  some
 basic  questions.  Professor  Mukeriee
 and  Professor  Ranga  have  also  touched
 on  certain  aspects  which  parc'ically
 persunded  the  Government  to  come
 forward  with  this  small  summary
 which  has  been  presented  to  us.  suge-
 gesting  the  continuance  of  the  present
 regime.  १

 At  the  beginning,  T  would  rather  sy
 that  Kerala  with  its  clime  and  clima'e,
 with  its  contour  ang  texture,  with  the
 peonle's  mood  and  motivations,  the
 entire  facets  of  the  national  life  of  this
 State  have  go’  definite  character  which
 is  not  as  clearly  reoresented  in  other
 States  of  the  country.  A  state  with
 4590  square  miles.  with  79  milllon
 Population  and  4000  square  miler  of
 which  is  reserved  forests  naturally  hag
 got  the  greatest  devsi'v  of  nonulttion,
 The  peonle  are  most  literate  intelll-
 gent  and  sharn'y  conscioug  of  their
 rights  and  obligations  so  much  so
 when  we  had  to  attend  a  meeting  after
 midnight.  I8000  to  25000  perp'>  were
 sit‘ing  at  200  am.  Tt  is  only  cn  Kerwla
 when  the  Congress  banner  wos  raised
 to  BO  feet  the  Communist  िवतताए  of
 Shri  Warior's  party  wag  raierd  to  AF
 feet  and  we  had  agrin  to  lift  un  cur
 banner  to  cis  feet.  Thin  is  ७०  State
 which  we  have  to  discuss  here  Tt  te
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 @ot  go  casy,  as  put  by  the  great  jurist-
 cum-politician,  to  compare  it  with
 Uttar  Pradesh.  It  is  something  more. it  hag  got  its  problems.  We  have  to
 study  deep  into  these  problems.  The
 People  are  enormously  intelligent. When  I  went  to  New  York  I  found  one
 Mr.  Menon.  I  asked  him:  “From
 which  State  do  you  come?"  He  said:
 “I  come  from  the  State  where  menon-
 fitis  prevails"—that  is  the  State  from
 where  Krishna  Menon,  Gopala  Menon, KPS  and  others  come.  They  are  poli-
 tically  conscious.  Politics  can  bring  to
 the  fore  certain  aspects.  Can  we  de-
 mean  the  importance  of  the  same  now?

 What  happened  is  this.  Shri  Ranga fs  not  here.  He  happened  to  be  one
 of  our  friends  on  this  side  before  he
 did  Hara  Kiri.  He  spoke  about  demo-
 ¢racy.  When  this  question  of  election
 was  posed  before  the  country,  the  peo-
 ple  also  were  kept  in  detention.  We
 know  how  in  946  we  won  the  elec-
 tions.  We  swept  the  polls  with  hands
 down  becauge  we  were  detenus.  The
 moment  we  came  out,  9  years  earlier
 the  penecral  clections,  we  ransacked
 every  position.  How?  Because  we
 had  the  fragrance  and  odour  of  deten-
 tion,  round  about  us.  We  had  the  halo
 because  we  had  been  kept  under  deten-
 tion  without  any  trial.  Naturally,
 when  these  people  who  are  Marxist
 Communists  were  kept  in  prison,  while
 their  leader  was  porading  the  streets
 with  all  sorts  of  propaganda  in  the
 State  the  outcome  wes  fonomable  to
 them.  The  whole  propaganda  machine
 was  there,  but  a  better  machine  was
 ewitched  on  by  Shri  Nanda  and  Hathi
 by  keeping  them  in  detention,  Their
 photos  were  presented  to  the  people.
 Photos  of  those  young,  ardent  and
 charming  personalities,  photos  of  the
 boys  and  girls  looking  helplessly  for
 their  fathers  held  in  custody,  were
 presented  and  that  roused  the  pollti-
 eally  conscious  people.  When  these
 photos  were  circulated.  considerable
 votes  went  to  the  people  who  were  in
 detention  and,  as  a  result  Shri
 Mukerjee's  party  got  only  three  seats.
 It  is  not  that  the  Communist  Party  had
 lost  all  its  strength,  but  because
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 of  that  glamour  which  was
 touched  off  by  Shri  Nanda  and
 Hathi.  It  was  because  of  their  mag-
 nanimity,  because  of  their  liberal
 mindedness,  because  of  their  strong adherence  to  democratic  principles which  they  wanted  to  expound  even  at
 8  risk,  Shri  Warior  faded  out  while
 Shri  Nambiar  came  forward.  There-
 fore,  you  have  to  consider  this.  Once
 you  put  a  man  in  detention,  the  picture
 of  the  victimised  hero  is  placed  before
 the  country  and  the  people  vote  for
 him,

 What  did  the  Congress  do?  We
 should  not  forget  that  chapter.  When
 Shri  Kamara)  went  there  the  people
 who  secedeg  from  the  Congress  came
 forward.  Members  of  the  “People's
 Congress",  the  “Janata  Congress”  or
 the  “Kerala  Congress”,  whatever  you
 may  call  them,  came  to  the  President
 of  the  Indian  National  Congress.  But
 the  President  of  the  Indian  National
 Congress  said:  “No,  you  have  trans-
 eressed  the  discipline  of  the  party,  you
 have  flagrantly,  violated  the  principles
 of  the  Congress  and  we  are  not  going
 to  accommodate  you".  Was  it  not  said
 for  upholding  the  democratic  princi-
 ples?  Could  we  not  have  tagged  them
 on,  all  of  them  together?  Then  do
 you  know  what  would  have  been  the
 strengih  of  the  Congress  Party  in  the
 Assembly.  But  because  of  their  differ-
 ences  the  President  of  the  Indian
 National  Congress  said  that  he  was  not
 going  to  accommodate  them.  It  was
 a  lesson  to  them  for  the  way  in  which
 they  behaved.  Is  it  nol  an  instance
 of  upholding  the  democratic  principles?
 If  anybody  has  done  anything  strong-
 ly  advocating  the  cause  of  democracy
 to  which  the  Congress  Party  is  wed-
 ded,  it  is  Nandaji,  Shri  Kamaraj  and
 the  Prime  Minister  of  India.  Indeed
 the  Congress  went  out  of  power,  The
 Congress  did  not  cling  to  power.  I
 have  traveled  the  whole  of  this  prob-
 lematic  State  from  village  to  village
 For  your  information,  |  may  say  that
 I  met  62  Ex-Ministers  there.  Since
 there  is  a  matriarchal  society  there  and
 the  ladies  who  gave  me  the  best  cofce
 suggested  to  me  In  whispering  tones,
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 ‘Look  here,  Mr.  John  must  get  the
 ehance,  Mr.  Thomas  must  get  the
 hance,  and  80  on,  and  every  lady  was
 coming  forward  to  recommend  her
 husband  to  be  the  Chief  Minister  of
 the  State.  And  I  met  52  of  them,  each
 of  them  clamouring  for  the  Chief
 Ministership.  And  why  not?  Each  of
 them  is  equally  equipped  with  the
 potentialities  of  the  administrators  to
 earry  on  the  responsibilities,  and  so
 naturally  they  wanted  to  have  a  say
 in  the  government.  We  have  to  con-
 sider  such  a  State  with  this  type  of
 people  who  are  emotionally  charged.
 When  we  analyse  the  entire  social
 structure  of  the  State  and  thre  type  of
 People  that  it  contains,  naturally  we
 come  across  difficulties,  and  we  have
 to  grapple  with  those  difficultics.

 If  for  that  purpose  the  Congress
 Party  came  forward  and  said  ‘We  have
 accepted  principles,  and  whether  we
 are  here  ur  we  got  into  the  wilderness,
 whether  we  are  in  power  or  we  are
 thrown  out  of  power,  we  stand  by
 these  principles,  is  it  not  advancing
 the  cause  of  democracy?

 Today,  we  find  the  jurists-cum-poli-
 ticilans  coming  forward  with  the  enun-
 ciation  of  the  constitutional  provisions
 which  were  introduced  long  long  aco
 in  this  regard.  Here  is  a  provision
 which  is  an  essential  ‘must’.  The
 Constitution  must  make  provision  for
 certain  contingencies?  And  what  is  that
 contingen-y?  The  contingency  is  that
 in  the  context  of  the  present  order  of
 things  which  obtain  in  the  country,  in
 the  pol'tical  situation  that  prevails  in
 this  State,  it  is  not  posssible  to  form  a
 Monistry  with  a  stable  majority.  It
 is  not  that  a  particular  party  should
 have  an  absolute  majority.  Nobody
 says  so.  It  was  the  Congress  which
 supported  the  PSP  Government  with
 a  strength  four  times  that  of  the  PSP,
 and  the  leader  of  the  PSP  accepted  it
 at  that  time.  But  we  stood  by  cer-
 tain  principles.

 Again,  it  was  the  Congress  which  had
 elected  my  hon.  friend  Shri  Moham-
 md  Koya  as  the  Speaker  of  the
 Kerala  Assembly  where  they  had  got
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 12  seats  by  ou:  support.  We  selected
 this  gentleman  to  be  the  Speaker  off
 that  Assembly  because  we  wanted  te
 give  everybody  a  chance  provided  he
 would  stick  to  certain  principles
 which  are  of  permanent  value.

 Shri  Wartor:  Distributing  leaves,

 Shri  P.  है,  Chakraverti:  If  the  Mar-
 xist  Communist  Party  of  India  today
 can  stand  together  and  advocate  certain
 principles,  nobody  can  step  in  between
 them.  The  Congress  has  its  own  pic-
 ture  placed  before  the  country;  the
 image  of  the  State  is  also  there;  and
 then,  the  different  programmes  of  the
 parties  are  all  placed  before  the  coun-
 try.  So,  all  these  things  are  factors
 which  demand  consideration.  But  be
 cause  of  the  distinctiong  that  they
 drew  amongst  themselves,  and  because
 of  certain  ideological  differences  that
 were  there,  the  whole  thing  has  hap-
 pened  like  this.  It  is  true  that  the
 Communists  have  their  own  s'rength,
 but  that  strength  has  been  divided.  In
 the  face  of  this  divided  strength,  what
 is  the  contingenc,  that  has  arisen?  The
 contigency  is  well  known.  The  Preal-
 dent  had  to  take  power  af‘er  consider-
 ing  all  aspects  of  the  matter.  When
 the  elections  to  the  Kerala  Assembly
 were  held,  after  the  results  were  all
 considered  in  detail,  when  the  so-called
 rebel  Congress  pcople  came  up  to  the
 Congress  Party  offering  their  fullest
 co-operation  and  tried  to  cut  them-
 selves  off  from  their  old  associations,
 still,  the  Congress  Party  suid  ‘No,  we
 are  not  in  a  mood  to  accept  you  today
 in  forming  the  Ministry’;  s0,  the  Mini-
 stry  coulq  not  be  formed.  Naturally,
 the  President  of  the  Indian  Republie
 had  to  take  power.

 Once  he  has  taken  that  power,  the
 Provision  in  the  Constitution  jg  that
 within  six  months,  this  factor  hos  te
 be  broucht  up  before  us  again,  so  that
 we  could  consider  whether  things  have
 improved  and  whether  there  ts  again
 a  possibility  of  any  Ministry  being
 formed  or  whether  the  president's  rule
 should  continue.



 हक  Proclamation  re.

 [Sari  P.  R,  Chakraverti]
 Shri  A.  P.  Jain  has  been  discussed
 Were.  He  is  a  goldier.  He  had  been
 elected  from  Tumkur,  in  Mysore  State,
 and  when  the  Prime  Minister  asked

 ‘him,  he  said  ‘When  the  orderg  come  I
 must  go’,  and  so  he  went  ag  a  soldier.
 It  is  not  as  if  he  was  enamoured  of  this
 gubernatorin!  position  in  the  southern-
 most  Stal:  of  tatu  Rut  because  he  is
 a  soldier  and  he  has  promised  to  work
 out  the  democratic  principles,  he  bas
 been  selected.  He  has  gone  there  as  a
 disciplined  soldier  of  the  Congress
 Party  which  is  wedded  to  d.mocracy
 and  it  is  because  of  thet  that  he  has
 agreed  to  hold  that  office.  The  Cong-
 ress  Party  not  only  posclcims  before
 jhe  world  that  it  stands  tor  democracy
 but  it  has  ulso  practised  it;  when  the
 Congress  could  easily  come  into  power,
 by  departing  from  the  aceepted  prin-
 eiplhs:  it  did  not.  It  went  out  of
 power.  Today,  the  Congrsss  is  not
 making  any  atlempt  at  forming  any
 coalition  becauss  of  that  reason.  But
 suppose  the  circumstances  change,
 and  suppose  there  is  g  situaticn  which
 is  brought  about  by  the  change  of
 the  moods  and  psychologies  and  moti-
 vations  of  the  other  people  also,
 then  the  Congress  may  accept  the
 responsibility.  And  why  should  it
 nol?  But  that  does  not  mvan  that
 thereby  the  Congress  is  justifying
 this  slogan  raised  by  opnosition  that
 the  Congress  is  transgressing  the
 fundamental  principles  of  democracy
 and  thnt  there  is  an  outrage  of  the
 Constitution.  Asa  student  of  the
 Constitution,  T  also  claim  to  know
 something  about  it,  though  I  do  not
 practise  in  the  Supreme  Court.  I  have
 studied  the  Constitutions  of  the  world,
 ang  I  can  say  that,  in  every  Constitu-
 tion  of  the  world  there  is  a  provision
 that  in  an  emergency,  in  extraordinary
 circumstances,  the  central  government
 or  some  other  agency,  set  up  under  its
 agis,  should  take  charge  so  that  the
 peonle  short  not  be  denied  the  privi-
 lees  and  ameni‘ies  and  other  things
 which  follow  from  the  democratic
 avatem  of  government.

 My  hon.  friends  who  spoke  earlier
 spoke  about  the  consultative  commit-
 tee.  When  Shri  Kappen  was  speaking
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 about  it,  I  was  wondering  whether  he
 was  really  supporting  i,  or  opposing it.  He  was  out-heroding  the  Herods
 on  the  other  side,  becuuse  he  knows
 the  practical  difficulties  and  he  feels
 them  every  day,  because  he  comes  in
 contact  with  the  people,  and  naturaliy he  wanted  to  point  out  those  diffi-ul- ties  to  this  auscist  House.  When  Shri
 Warior  and  Suri  Kappen  share  the
 same  difficuities,  then  naturally  they
 ale  cqualiy  competent  to  urge  those
 Pun;  My  hon.  friend  Shri  Moham-
 meq  Koya  could  not  go  ahead  of  Shri
 Kappen  in  pointing  out  the  difficulties.
 Indeed,  those  difficulties  are  there  and
 they  have  to  be  taken  into  account.
 Naturally,  when  those  difficulties  are
 Put  forward  from  all  sides,  then  the
 Government  have  to  consider  it.

 In  the  consultative  committee,  other
 Members  were  also  taken  in  to  see  that
 justice  was  done,  and  attempts  are  be-
 ing  made  to  solve  the  difficultics.  Shri
 Hathi  is  there,  and  Shri  Nanda  is  also
 present  there  at  the  committee  meet-
 ing.  They  are  there  to  give  guidance
 and  sce  how  the  elec  ed  representatives
 of  the  people  feel.  The  elected  repre-
 sentatives  of  India  sit  there  on  that
 committee  including  representatives
 from  other  States:  for  instance,  I
 understand,  my  hon.  friend  Shri  Kashi-
 nath  Pande  is  there,  then  Shri  5.  C.
 Samanta  is  there.  and  then  Shri  G.  N.
 Dixit  is  there  and  sn  on;  all  these  im-
 portant  luminaries  of  the  country  are
 sitting  there.  And  why  not?

 This  factor  should  be  taken  into
 account  that  it  is  an  emergency;  it  is
 8  period  of  six  months  for  which  these
 difficulties  have  to  be  faced;  there  is
 a  plausible  condition  which  has  been
 incorporated  in  the  Constitution  and
 that  is  now  tried  to  be  translated  into
 practice.  It  hy  no  means  violates  the
 fundamental  provisions  of  the  Consti-
 tution,  nor  is  there  anv  question  of  an
 outrage  or  an  encroachment  on  the
 fundomental  principles  of  democracy;
 if  it  is  workeg  out  in  that  enntext.
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 श्री  बड़े  (बार)  :  उपाध्यक्ष  महोदय,
 हाउस  के  सावन  जो  पेवीडइन्ट  छल  केरल  में

 6  सहित  परौ  cy  का  AEST  कराया  है
 मैं  उसका  घार  विरोध  करता  हूं  -  जब  पहले
 हाउस  के  सामन  वह  फैसला  पर  प्रेसीडेंट  के
 न  सम्बन्धों  अस्तिव  पाया  था  तब  भो  मैंने
 दत्त  का  feta  कि  था  जीए  आज  भी
 जब  उतकों  6  मही।  के  लिए  बढ़ाने  का  प्रस्ताव
 पाया  है  तव  भा  मैं  अपनाते  पार्कों  की  तरफ  से
 उसका  पिराई  क  ता  हूं।  मैं  इसका  विरोध  इस
 वास्त  नहीं  कहता  हूं  के  बैंक  यह  कांग्रेस  पार्टी
 द्वारा  ला,  ग  है  प्रो  जत संघ  कांग्रेस  के  पिर
 में  है  प्रति  मैं  इत  का  (राव  इत  बिना  पर  करता
 हूं  के  जह  कास्टाटयू  तन  को  भावना  के  विपरीत
 है  ।  afeara  में  कल  यहीं  प्रोविजन  है  कि
 यदि  शवों  परिणति  कहीं  उत्पन्न  हो  जाय
 ओर  वहां  एक  पंक टका लान  परिस्थिति  उत्पन्न
 Qi  जाय  तब  अहा  उप,  डेट  का  न  लागू  होगा  ।
 चहु  6  होने  के  लिय  लागू  ओप्रा  था  |  जब  इस
 को  पहले  प्र  लाव  बाया  या  तब  यहां  पर  wa
 का  किया  ने  कटा  ा  कि  TZ  फ्लाइ  प्लोर  का  ऑटो
 डु यू गत  है  ।  ता  किता  न॑  यह  काठा  या  कि  यह
 राजकीय  व्यभिचार  है  ।  किया  ने  यह  कहा  था
 कि  यह  बजा तंत्र  को  हत्या  है  1  मैं  कहता  हूँ
 कि  प्रभो  नो  यह  तोता  शब्द  लागू  होते  है  ।
 यह  इरप्रतत में  जजा तत्र  की  हत्या  है।  यह  कार्य
 कैजन  गणतंत्र  का  ary  मारने  वाले  काग्रेस
 ज्ञात  का  है  कि  ह  ह ड  महीने  वहां  केरल  में.
 राष्ट्रपति  आवत  जांग  करने  के  बाद  फिर
 उसको  ब्र  बढ़ाते  के  बस्ते  यह  कह  दे  कि
 बढ़ीं  का  fefeat  में  Es  fare  par  तहों  है  t
 Haran  i  कि  जब  C7  कांग्रेसियों  शासन  ने
 बहले  हेवा कता  के  भ़िद्वान्त  बोर  प्रजातियों
 तत्व  का  सिद्वान्त  माप  किया  था  तब  ह ६4
 शायद  वहू  बाजा  था  कि  उसको  हो  ग्वार  राज्य
 रहेगा  पौर  जाला  करते  का  उनको  एक  प्यार
 पट्टा  पिला  हमा  है

 एक  मारपीट  सस्य :  ऐसा  कमी  नहीं
 सोचा  |
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 औ  बड़े  :  देखने  में  यह  पाया  है  कि  शासक
 वर्ग  द्वारा  काग्रेस  पार्टी  को  विजयी  कराने
 के  बरसते  तीन  डबलृज्ञ  का  प्रयोग  करने  हैं  |
 एजेंक्शनस  जाने  के  लिये  तीन  डब लूज़,  बाईन,
 हैल्थ  ऐंड  शोमैन  का  वह  प्रयोग  करते  हैं  ।
 यह  चाज  मैंने  त॑,नों  ग्राम  चुनाव।  के  समय  देखी
 है  -  8%  952,  957  शीर  969
 तीनों  प्राम  चुनावों  में  कने  देखा  कि  उन्होंने
 जैसे  भो  हो  सके ऐ  डी  से  चोटी  तक  का  जोर
 लगाया  |  जब  बह  विजयी  होते  नहीं  दिख।ई  देखे
 हैं  तब  कांग्रेस  वालें  अतिवाद  का  मामला  शुरू
 कर  देते  हैं।  जब  जातिवाद  से  काम  नहीं  चलता
 है  तो  पिता  ले  जाते  हैं  ग्रोवर  पैसे  से  भी जब॒  काम
 नहों  बनता  तो  शराब  का  प्रयोग  करते  हैं  t
 यह  सब  बातें  हाने  के  बाद  भो  जब  वह
 जीतते  नहों  है  तब  चिढ़ते  हैं  बौर  चिढ़ने
 का  परिणाम  यह  होता  है  कि  वहां  पर
 जीतो  भी  :मारे  जलसंध  की  तरफ  से  काम
 करने  वाले  यह  लोग  होते  हैं  वह  फिर  कम्यून
 हो  जाते  हैं।  उनकी  कहते  हैं  कि  वें  साम प्रदा-
 थिक  लाग  है  जौर  उन  पर  फिर  मुकदमे  चलते  है।
 अभी  चुनावी  में  22  मुकदमा  हमारे  कार्य  कप्तानों
 के  खिताब  दायर  किये  गये  जो  कि  मैने  लह
 कर  उन्हें  उद् भाया  है  ।  ऐसा  इस  वास्ते  किया  गया
 कि  वें  जनसंघ  को  विजया  बना  कर  ले  जाये  1,
 इतना  ही  नहों  जो  व्यापारी  हमको  मदद  बातें
 है  उनकी  ाईमें  th  परिमिद्स  कौर  कं,टा  नहीं
 देते  हैं  ओर  उन्हें  तरामोक्‍्यूट्  किया  जाता
 है।  यह  सब  पाप  कांग्रेस  शासन  में  चल
 रहा हैं।  केरला  में  यह  बाज  साफ
 देखते  को  मिनी  कि  मैंने  भो  हो  सके
 काग्रेसी  शासन  अन्य  किसा  विरोधी
 पार्कों  को  वहां  पर  शासनकाल  नहों  देखना
 चाहता  या  प्यार  इको  का  यह  परिणाम  रहा
 कि  केरल  में  समझों  गिरफ्तार  का  लिया
 था  t  गिरफाारिया  इस  डर  में  को  ow  कहों
 कम्युनिस्ट  शासन  न  हू  जाये,  कहीं  जनब  चुन
 कर  न  प्रा  जायें  थार  कही  जता  समा  प्रवाद
 लोग  चूत  कर  न  पा  जाये।  ai  जक  तब  व  जन

 जो  एक  हेवा कयों  में  होना  चाहिए  बह  तो  यह
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 होता  कि  जा  भी  चुनावों  में  विजयी  होगा  उसी
 को  मिनिस्टर  बनती  चाहिए  |  लेकिन  जब
 कांग्रेस  शासन  ने  यह  देखा  कि  केरल  में
 कम्यूनिस्ट  शासन  हा  जायेगा,  इन  का  जो
 रावण-राज्य--राम-राज्य  नहीं--चलता  है,
 उसके  स्थान  पर  काई  दूसरा  राज्य  हो  जायेगा,
 तो  उसने  बहां  पर  ाग्ट्रपति  का  शासन  लागू
 कर  दिया।  सद् याति  केरल  में  एक  कोशिश
 मिनिस्ट्री  कायम  द्  सतत  ी,  लेकिन  कांग्रेस
 पार्टी  की  इच्छा  यह  थी  कि वहां  पर
 कोई  दूसरो  मिनिस्ट्री  नहीं  बननी  चाहिये

 TS
 श्लाघनीय  सदस्य  श्री  रंगा,  ने  कहा  है  कि.

 वहां  पर  स्विस  फार्म  साफ  गवर्नर  मेंट  होना
 5लिये  |  में  उस  का  विरोध  करता  हूं  |  कुछ
 बातों  में  स्विस  फार्म  श्रान्त  गवर्नमेंट  बरच्छा
 होगा,  लेकिन  कास्टी'यशन  की  किताबों
 में  उस  के  डिफेक्ट्स  भी  दिए  गए  हैं।  चूंकि
 भारत  में  हम  ने  प्रजातन्त्र  प्रणाली  अपनाई  हुई
 है,  इसलिए  यहां  पर  हैगीकेटिक  फार्म  फ
 गवर्नमेंट  होनी  चाहिए  बौर  उस  के  अनुसार
 मैजोरिटी  पार्टी  का  शासन  होना  चाहिए  ।
 झगर  किसी  पार्टी  की  मैजोरिटी  नहीं  होती  है
 तो  या  तो  दोबारा  चुनाव  होना  चाहिए  शौर
 'याकौलीशन  गवर्नमेंट  बननी  चाहिए  1  इंग्लैंड
 में  वर्तमान  सत्तारूढ़  दल  को  केवल  दो  सदस्यों
 का  बहुमत  प्राप्त  था,  फिर  भी  उस  को  मिनिस्ट्री
 फार्म  करते  दी  गई  |  इंग्लैंड  के  लोग  किस  प्रकार
 की  बातों  से  डरते  नहीं  हैं  1  वे  डेमोक्रेसी  पर
 विश्वास  करते  हैं  ौर  चुनावों  के लाजिकल
 कान्क्लूजनस  को  फालो  करते  हैं  |

 श्री  qo  पी०  जैन  को  यहां  से  कैरल
 इसलिए  भें...  गया  कि  बे भझच्छा  रूल  करेंगे  |
 मैं  समझता  हूं  कि  वह  अच्छा  रूल  करेंगे,
 लेकिन  हम  यह  बात  मानने  के  लिए  तैयार  नहीं
 हैं  कि  ल्ाटबवर  हि  फार्म  साफ  गबर्न हैंड,
 देह  गार्ड सेंट  इज  बेस्ट,  हम  किस  बेस्ट
 झगर  डिब्टेंटरशिप  लागू  कर  दी  ay  तो
 अच्छा  डिक्टेट  होने  पर  अच्छा  कल  होगा
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 ak  खराब  डिस्टेंपर  होने  पर  खराब  ह... &
 होगा  i  इस  लिए  किसी  एक  व्यक्ति  के  द्वारा
 प्रच्छा  या  ब्रा  रूल  करने  का  प्रश्न  नहीं  है  1
 प्रशन  यह  है  कि  केरल  में  डेमोक्रेटिक  गवर्नमैंट
 होनी  चाहिए  शौर  वहां  पर  राष्ट्रपति  का  शासन
 लागू  नहीं  किया  जाना  चाहिए  ny

 हमारे  यहां  एक  कहावत  है  कि  बूढ़ी  के
 मरने  का  डर  नहीं  है,  बल्कि  डर  यह  है  कि  काल
 ने  घर  देख  लिया  ।  हम  लोगों  को  केरल  में
 राष्ट्रपति  के  शासन  होने  का  उतना  दुख  नहीं  है,
 क्योंकि  जनसंघ  प्रो-चाइनीज  कम्युनिस्टों  के
 शासन  के  विरुद्ध  है  प्रौढ़  हम  उस  का  विरोध
 करते  हैं  शौर  प्रखर  उन  के  बारे  में  कोई  कार्यवाही
 की  गई  कौर  विधि  निर्माण  किया  गया  ,  तो
 उस  में  कोई  हर्जा  नहीं  है,  लेकिन  हमें  डर
 इस  बात  का  है  कि  अगर  कल  को  मध्य  प्रदेश  में
 जनमंच  मैजोरिटी  बन  गई,  तो  कांग्रेस  शासन
 मध्य  प्रदेश  में  भी  राष्ट्रपति  का  शासन  लागू
 कर  देगा  इसी  तरह  अगर  प्रजा  सोशलिस्ट
 पार्टी  या  सोशलिस्ट  पार्टी  किसी  स्टेंट  मैं
 बहुमत  में  चुप  कर  प्रा  गई,  तो  वहां  भो  यही
 हालत  होगी--नन्दा  जी  कहेंगे  कि  वहां  पर  परि-
 स्थिति  बिगड़  गई  है,  कांग्रेस  दल  के  लोगों  को
 नींद  नहीं  प्रेमी  वें  सोचेंगे  कि  वहां  पर  क्‍या
 उपाय  करना  चाहिए  बौर  कोई  कारण  बता
 कर-कांग्रेस  शासन  कागजों  पर  बड़ा  प्रिया
 कारण  बताने  में  बहुत  होशियार  हैं  कहेंगे
 कि  वहां  पर  राष्ट्रपति  का  शासन  लागू  करना
 चाहिए  |

 प्राण  यह  है  कि  विमान  परिस्थिति
 में  क्या  करना  चाहिए  ;  राज  स्थिति  यह  है  कि
 पाकिस्तान  ने  भारत  पर  हमला  किया  हुमा  है।
 इस  वक्‍त  देश  के  सामने  विकट  परिस्थिति
 है  /  इसलिये  राज  सारे  देश  का  लक्ष्य  देश
 के  डेविस  पर  केन्द्रित  होना  चाहिए  ।  राज
 पार्टियों  का  सवाल  नहीं  है  1  राज  सब  पार्टियों
 जौर  जनता  का  ध्यान  देश  की  रक्षा  पर  केन्द्रित
 होता  चाहिए  |  जब  तक  यह  स्थिति  जारी
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 रहती  है,  भारत  कौर  पाकिस्तान  की  लड़ाई
 शारी  रहती  है,  तब  तक  केवल  छः  महीने  के
 लिए  ही  नहीं,  उस  से  भागे  भी  केरल  में  राष्ट्र-
 बहि  का  शासन  रखा  जा  सकता  है  |

 कांग्रेस  के  प्रेजीडेंट,  श्री  कामराज  ने,
 जिन  को  लोग  यमराज  भी  कहते  हैं  प्रौढ़
 दूसरी  बातें  भी  कहते  हैं,  पिछले  दिनों
 कहा  कि  देश  में  चुनाव  होने  चाहिएँ  |  जिस
 समय  भारत  और  'पाकिस्तान  के  बीच  लड़ाई
 हो  रही  थी,  देश  अपनी  रक्षा  के  लिए  लड़
 रहा  था,  भारत  की  विजय-वाहिनी  सेना
 पाकिस्तान  में  आगे  बढ़  रही  थी,  उस  वक्‍त
 झा  कामराज  ने  देश  में  चुनाव  करने  का
 सुझाव  दिया  b  इस  का  अर्थ  यह  है  कि  कांग्रेस
 शासन  देश  की  होली  कर  के  अपनी  रोटियां
 ककना  चाहता  है

 25.25  bre,
 (De.  ‘SAROJINI  व #लाउत्त  ह.  the  Chair]

 जब  जनता  ने  श्री  कामराज  की  यह  बात
 बुनी,  तो  उस  को  बड़ा  क्षोभ  हुआ  ।  गांव  गांव
 @  लोगों  ने  सोचा  कि  क्या  कांग्रेस  पागल  हो
 बई  है,  क्‍या  उस  को  देश  के  हित  का  कुछ  भी
 श्याम  नहों  है,  क्या  उस  के  सामने  केवल  अपनी
 पार्टी  का  ही  हित  है  1

 जहां  तक  हमारे  दल  का  प्रश्न  है,  हम
 समझते  हैं  कि  केरल  में  राष्ट्रपति  के  शासन  को
 बढ़ाए  जाने  के  वारे  में  जो  प्रस्ताव  पाया  हैं,
 इस  केवल  इसलिए  उस  का  समर्थन  करते  हैं  कि
 इस  वक्‍त  देश  पर  संकट  है,  हिन्दुस्तान  भर
 पाकिस्तान  की  लड़ाई  चल  रही  है  भौर  इसलिये
 eo  T,  चनाव  करता  ठीक  नहीं  है  ।  प्यार
 बस  समय  केरल  में  चुनाव  किया  जायेगा,  तो
 वहां  पर  सब  पार्टियां  भ्र पने  प्रपने  झंडे  लगायेंगे,
 वापस  में  गाली  गलौच  होगी,  जनता  का  ध्यान
 झपने  देश  की  रक्षा  पर  केन्द्रित  न  होकर  पारियों
 शौर  चुनावों  की  तरफ  चला  जायेगा,  जिससे
 बर्मन  फायदा  उठायेगा  |  केवल  इसी  कारण
 लें  हम  इस  प्रस्ताव  का  समर्थन  करते  हैं  कि
 ब्र तै सान  परिस्थिति  में  चुनाव  करना  ठीक  नहीँ
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 a  ak  इस  लिए  केरल  में  राष्ट्रपति  के  झा सम
 की  प्रविधि  बढ़ा  दी  जाये  ।

 केरल  के  सम्बन्ध  में  जो  यूनियन  कैबिनेट
 कमेटी  एपायंट  की  गई  है.  बह  प्रिया  काम  कर
 रही  है  |  श्री  ए०  पी०  जैन  ने  भी  वहां  की
 जनता  के  प्रतिनिधियों  को  बुला  कर  पौर  उन
 से  विचार-विनिमय  करने  की  जो  प्रथा  बनाई
 है,  वह  ठीक  है  ।  हमारे  पास  जो  लैटर्स  गाते  हैं,
 उन  से  मालूम  होता  है  कि  वह  व्यवस्था
 ठीक  तरह  से  चल  रही  है  ।

 अन्त  में  मैं  यह  कहना  चाहता  हूं  कि
 मैं  हस  प्रस्ताव  का  केवल  इस  लिए  समर्थन
 करता  हूं  कि  इस  संकट-कालीन  परिस्थिति  में
 चुनाव  नहीं  किये  जाने  चाहिएं।  मूलतः  हमारा
 इस  से  विरोध  है  ।

 Mr.  Chairman:  Shri  Khadilkar.
 st  हुकम  शव  कछवाय  :  (देवास)

 सभापति  महोदय  ,  हाउस  में  गणपूर्ति  नहीं  है  ।
 Mr.  Chairman:

 rung.  .Now
 Khadilkar.

 Shri  Khadilkay  (Khed):  Madam
 Chairman,  about  six  months  back, this  House  had  an  opportunity  te
 discuss  this  matter.  Unfortunately, it  has  come  before  the  House  for  a
 second  time.  On  the  earlier  occasion, when  the  question  of  the  President's
 Proclamation  was  debated,  I  had
 made  it  very  clear  and  questioned
 the  propriety  of  the  measure,  as  many
 on  this  side  also  felt  that  this  pro-
 vision  in  the  Constitution  should  not
 be  resorted  to  unless  Governmen#
 was  compelled  to  take  action  under
 the  enabling  provision.  This  argu-
 ment,  I  am  told,  has  been  advanced
 again  by  my  hon.  friend  Shri  N.C.
 Chatterjee.  He  has  questioned  the
 constitutional  prop  iety.  Shri  Mu-
 kerjee  has  alleged  that  the  Congress
 want  to  have  monopoly  of  the  power,

 The  bell  is  being
 there  is  quorum.  Shri

 and  these!  ce  thev  are  trving  to
 evade  elections  under  some  pretext
 er  other.  Shri  Ranga  would  like  to
 test  public  opinion  before  coming
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 ea  decision.  But,  on  this  occasion,
 anfortunutely,  all  these  argumnets,
 in  my  yiew,  are  beside  the  point,
 because  the  situation  has  radically
 altered,  and  when  we  are  debating
 the  Proclamation  on  this  occasion,
 we  will  have  to  apply  our  minds,
 gearch  our  hearts,  to  see  whether  at
 this  junctucc,  when  we  are  engaged
 im  a  war  with  Pakistan,  we  can  afford
 to  divide  a  State  or  the  country  in
 party  warfare  which  would  be  un-
 leashed  if  electiuns  take  place.  This
 is  the  main  question,  and  unless  any
 one  here  is  prepared  tu  take  this  risk,
 to  my  mind.

 Shri  Alvares  (Panjim):  That  is  not
 what  the  Governor  hus  stated.

 Shri  Khadilkar:  9  am  coming  to
 thal,  to  the  assessment  of  the  situa-
 tion  given  by  the  Gove.  nor  of
 Kerala  which  has  become  the  prob-
 kem  State  of  the  Indian  Union,  I  am
 Rot  going  to  by-pass  this  issue.

 But  this  question  will  have  to  be
 wsked  by  everyone,  though  his
 esonscience  might  be  a  little  uneasy
 about  the  constitutional  propricty  of
 this  measure.  I  know  that  on  this
 aide  also  many  people  questioned
 this,  whether  the  Congress  was  right
 or  wrong,  whether  there  was  any
 alternative  or  not,  whether  all
 avenues  were  exhausted,  were
 pearched  and  found  impossible  or  im-
 practicable.  All  these  things  were
 gaid.  But  now,  when  stalwarts  from
 the  Opposition  come  forward  and
 say,  brushing  aside  the  assessment  of
 the  Governor,  that  we  should  go  to
 the  people  or  order  elections  and
 wnleash  party  warfare  in  Kerala,  ore
 they  serious  about  the  Indian
 situation?

 In  my  State,  Maharashtra,  the
 question  of  municipal  elections  was
 raised.  They  were  about  to  take
 place.  I  would  like  to  inform  the
 House  that  the  Government  did  not

 ‘fake  any  initiative,  but  the  Opposl-
 tion,  including  PSP,  Communists  and
 ether  parties,  approached  the  Gov-
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 ernment  and  said  that  it  would  be
 incungruous  if  municipal  elections
 were  ordered  at  this  moment,  and
 they  suggested  that  it  might  be  post-
 Poned  for  the  time  being.  That  was
 said  by  the  Opposition  there,  because
 I  think  they  were  conscious  of  the
 present  emergency  as  it  is.

 The  nature  of  the  present  cmer-
 gency  is  totally  different  from  the
 emergency  aller  the  attack  by  the
 Chinese.  We  must  bear  this  in  mind,
 There,  a  small  skirmish  took  place,
 the  Chinese  withdrew  and  they  de
 elared  a  unilateral  ceaselire,  and  we
 were  In  a  sort  of  shock  for  Lie  time
 being,  But  today,  the  situation  in
 India,  because  of  this  war  with
 Pakistan,  has  qualitatively  changed
 lt  is  nut  a  superticial  thing.  It  has
 gone  very  deep.  The  whole  atmos-
 phere  has  altered,  and  a  new  assess.
 minent  of  the  whole  situation  is  called
 for.  i

 The  situution  has  changed  in  two
 directions,  Firstly,  we  were,  un-
 fortunately,  harbouring  certain  mis
 conceptions  about  Pakistani  strength,
 and  we  were  always  fearing  that
 Pakistan,  well  equipped  with  arms
 from  America,  would  be  able  to  give
 us  a  blow.  That  sort  of  complex  had
 developed.  But  now,  the  myth  of
 Pakistan's  superiority  on  the  battle
 front  has  once  and  for  all  been  shat-
 tered.  It  will  have  a  major  effect  on
 the  Indian  situation.

 Secondly,  for  the  first  thme,  in  spite
 of  all  differences  in  the  country,
 all  people,  all  parties,  all  sections  of
 opinion,  have  stood  like  one  man  and
 are  prepared  to  support  the  Govern
 ment.  At  the  time  of  Pakistani  ag-
 gression,  my  hon.  friend  Shri  Muker-
 jee  never  questioned  the  Prime
 Minister  about  monopoly  of  power  im
 directing  this  war,  but  gave  his  sup-
 port.  So,  is  it  not  illogical  to  argue
 in  this  fashion  on  this  occasion?

 Perhaps  he  would  like  to  satlefy
 Kerala  opinion.  At  least  the  majoe
 forces  in  Kerala  are  not  represented
 here,  because  most  of  them  from  the
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 left  side  are  in  jail.  The  revisionist
 gommunists,  if  I  were  to  know  that
 eurrent  description  of  the  section,  to
 distinguish  them  from  the  Marxist
 eommunists,  are  sitting  here,  bu!  the
 two  force$  are  there.  They  are  tic
 major  forces,  and  ultimately  the
 question  of  constitutional  govern-
 ment  in  Kerala  will  have  to  be  dis-
 gussed  and  settled  by  the  Congress
 and  the  Communists  who  are  inside
 jail,  the  Marxist  communists.  I  am
 talking  on  the  basis  of  the  results  of
 the  last  elections.

 Unfortunately,  the  Congress  Party,
 after  the  emergency,  haye  not  shed
 the  divisive  and  rigid  attitude  and
 have  not  come  closer.  From  the
 report  it  is  clear  that  the  dissident.
 Congressmen  have  not  seen  the  wis-
 dom  of  maintaining  unity  and  coming
 back  to  the  Congress  fold.  “or  has
 the  Communist  Party,  a  major  force
 in  that  State,  seen  the  light,  realised
 that  the  time  has  come  when,  in  the
 light  of  the  changing  world  situation, it  will  have  to  apply  its  mind  afresh
 to  the  objective  realities  present  §  in
 the  country,  and,  instead  of  dividing,
 instead  of  carrying  on  this  internecine
 warfare,  in  the  interests  of  democracy
 and  progress  of  the  country,  should
 eome  closer,  There  are  no  signs  of  It
 unfortunately.  There  is  one  symptom
 gow  discernible  from  the  latest  state-
 ment  of  Shri  Namboodripad  that
 be  is  trying  to  give  a  second
 thought,  I  am  very  happy,  to
 the  whole  situation  and  applying  his
 mind  afresh  to  the  Indian  national
 Problem  vis-a-vis  Pakistan,  vis-a-vis
 China  and  the  internal  situation.  I
 hope  he  will  take  courage  and  also
 eome  round  to  the  view  that  in  the
 ehanged  context  of  the  world  situa-
 tion,  it  is  necessary  for  him  and  his
 Pacty  to  change.  The  so-called  Afro-
 Asian  solidarity  has  been  shattered
 all  round.  Formerly,  the  communist
 movement  used  to  present  a  picture
 of  unity,  united  thought,  a  projection
 that  has  been  shattered  all  over  the
 world,  and  the  appeal  of  that  thought
 has)  been  bl.nted  =  considerably,
 because  T  consider  communism  as  8
 philosophy  has  an  appeal  and  is  a
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 force  to  be  reckoned  with.  But  un-
 furiunately,  those  silting  on  the  lef
 side  here  do  not  see  that  in  Kerala
 today  or  tomorrow  they  will  have  to
 face  this  problem.

 It  is  not  a  question  of  appealing  +
 the  (ontral  Government,  because,  as
 I  said,  constitutionally  I  was  not
 satisfied,  but  then  when  the  ruling
 party  finds  itself  incapable  of  evolv-
 ing  a  majority  under  the  Constitution
 that  can  carry  on  the  government,
 what  else  is  there?  Unwittingly
 they  have  been  compelled,  whether
 they  like  it  or  not,  to  take  recourse
 to  the  measure  that  they  had  tuken
 on  the  last  occasion,  We  debated  it
 thoroughly  then.

 This  is  o  very  good  summary  of
 the  Governor's  report.  Our  old
 friend,  Shri  A.  P.  Jain,  who  happen
 to  be  the  Governor,  is  a  good  demo-
 erat,  a  min  who  has  come  from  the
 movement  itself,  I  do  not  for
 minute  imagine  that  he  would  like  to
 find  excuses  to  continue  the  present
 state  of  affairs.  From  this,  as  I  sald
 earlier,  the  same  picture  emerges,
 the  same  rigid  attitudes  are  there
 between  the  Marxist  and  non-Marxist
 communists,  the  Congress  and  the
 dissidents.  There  are  other  small
 forves  like  PSP,  SSP  etc.  I  do  not
 know  —  their  real  fundamental
 philosophical  and  organisational
 approach  is  to  Indian  politics  and
 the  Indian  situation  in  the  present
 context.  Sa  long  as  these  rigid  atti-
 tudes  continue  in  Kerala,  even  after
 six  months,  again  the  Home  Minister,
 whether  he  likes  it  or  not,  will  have
 to  come  forward  with  such  a  mea-
 sure,  as  there  is  no  solution  in  sight
 When  community-wise  there  is  #
 rigid  attitude.  when  party-wise  there
 is  a  rigid  attitude,  and  there  is  ne
 sign  of  a  major  force  coming  up  oF
 emerging  out  of  the  struggle  for

 given  C  fon,  no  jocracy,
 tary  functioning, parl  ry

 ble.
 Shri  Ranga  suggested,  and  lest

 time  I  had  also  suggested,  that  हे
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 election  after  election  we  find  in
 Ke-ala  that  no  solution  within  the
 framework  of  the  present  Constitu-
 tion,  with  a  majority  ruling,  is  possi-
 ble,  what  is  to  be  done.  I  said  that
 some  other  way  should  be  found  out,
 ©  that  a  constitutional  government would  be  installed  in  power.  But  is
 his  the  time?  Can  we  do  it?  Can
 we  afford  to  do  it  now?  Will  our
 attention  not  be  diverted?  Will  not
 fhe  forces  that  have  gathered  united-
 ty  to  meet  the  challenge  from  Pakis-
 tan  be  weakened?

 These  are  the  issues.  And  there-
 fore  I  thought  that  on  this  occasion
 Members  from  the  opposition  and  on
 fhe  Congress  side  will  see  that  under
 fhe  given  situation,  when  we  have  to
 face  this  emergency,  there  is  no
 question  of  questioning  the  propriety
 af  this  measure,  because  there  is  no
 alternative,

 Madam,  we  are  debating  Kerala
 Question.  After  six  months  I  am  certain
 that  again  we  will  have  to  take  it  up.
 Perhaps  the  whole  matter  might  be
 glved  at  the  time  of  the  general
 election.  I  gay  “perhaps”,  because
 with  the  present  rigid  attitudes  I  do
 aot  think  a  common  consensus  and
 understanding  for  a  majority,  which
 ig  the  basis  of  a  parliamentary  demo-
 racy,  would  be  ever  evolved  in  that
 State.  This  is  rather  gloomy  pros-
 pect,  as  I  see  it.

 One  thing  we  must  bear  in  mind.
 Tt  is  the  most  literate  State  in  this
 country.  The  people  are  virile,  the
 people  are  active  to  the  issues.
 Though  they  are  poor  and  there  is
 vast  unemployment,  industry  has  not
 developed,  and  agriculture  cannot
 provide  employment,  nor  is  there
 self-sufficiency  of  food.  In  such  a
 state  of  affairs,  when  they  are  not
 having  3  populariy-elected  fovern-
 ment,  I  would  plead  with  the  Home
 Minister  that  he  should  see  that  they
 get  justice  on  these  counts.  Because,
 at  the  present  juncture,  at  the  Cen-
 tre  all  the  States  of  our  Union  try  to
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 pull  their  weight  in  some  direction
 or  the  other.  Kerala  not  being  re-
 presented  in  that  sense,  it  is  the
 responsibility  of  the  Home  Minister
 and  the  Home  Ministry  to  see  that
 they  get  adequate,  a  little  generous, Measure  regarding  all  these  things  at
 the  present  juncture.

 Madam,  as  I  said,  I  do  not  want  te
 lovk  the  question  in  the  narrow  sur-
 tounding  of  Kerala  only.  Lf  in  the
 Indian  Union  this  state  of  affairs
 continues  in  any  State,  the  constitu-
 tional  pandits  will  have  to  give  a
 second  thought  and  they  will  have  to
 consider,  When  we  framed  the
 Constitution  on  the  pattern  of  the
 British  model  we  had  visualized  a
 certain  situation.  If  that  situation  is
 not  obtained  in  this  country,  I  would
 plead  with  the  Home  Minister  that  a
 little  advance  thinking  is  called  for.
 If  the  same  deyelopment  takes  place
 next  time,  if  after  the  next  election
 the  game  forces  emerge,  then  he  will
 have  to  find  a  measure  of  evolving
 sume  consensus  and  forming  a  gov-
 ernment.  I  do  not  want  Kerala  to  be
 deprived  of  a  popular  government.
 lam  absolutely  unhappy  about  it
 Whatever  the  position  there,  of  the
 left  or  the  right—I  am  not  warried
 about  it—but  in  no  State  should  the
 Indian  Union  have  for  a  considerable
 period  a  government  which  is  not
 elected  and  is  not  functioning  as  an
 elected  government,  because  that
 would  be  a  failure  of  the  Constitution
 to  that  extent.  And  it  is  socially  and
 otherwise  a  failure,  because  in  the
 long  run  it  will  have  a  long-range
 effect.

 One  word  more  and  I  will  finish
 Today  in  all  these  South-East  Asian
 including  India,  we  are  faced  with  &
 new  problem.  That  also  the  Kerala
 people  must  keep  in  mind.  Mr.  M.  N.
 Roy  once  said  after  taking  a  survey
 of  this  region  that  in  this  region  the
 basic  force  will  be  nationalism,  but
 that  nationalism  will  be  painted  red.
 If  this  basic  understanding  of  the
 xituation  in  the  Asiatic  world  is  taken
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 into  account  by  those  who  want  to
 worship  at  the  shrine  of  British
 democracy  based  on  a  certain  social
 pattern,  we  will  have  to  give  second
 thoughts  to  it.  And  therefore  while
 applying  our  mind  to  Kerala,  endor-
 smg  the  proposal  that  has  beep
 brought  forward,  and  trusting  the
 Home  Minister—though  he  has  ad-
 mitted  that  he  is  a  disillusioned
 socialist—but  I  am  certain  that  he  is
 a  radical  democrat  at  that  at  least;
 be  is  not  disillusioned  about  demo-
 eracy  in  this  country.  And  therefore
 we  must  entrust  to  him  this  task  of
 looking  after  thelr  welfare  and  trying
 to  see  that  the  popular  opinion,
 people's  mind,  is  properly  gauged  and
 that  the  government  is  carried  on
 through  the  Governor  in  a  manner  as
 if  there  is  &  popular  government
 there.

 With  these  few  observations  I  con-
 clude.

 Shri  Hari  Vishnu  Hamath:
 man  Madam...

 Chair-

 at  हुक्म  यन्त्र  कछ बाप:  हाउस  में
 गणपूर्ति गति  नहीं  हैं  ।

 Mr.  Chairman:  The  Bell  is  being
 run..Now  there  is  quorum.  The  hon.
 Member  may  speak  now.

 Shri  Hari  Vishou  Kamath:  Thank
 you,  Madam.

 Chairman  Madam,  it  is  a  matter  for
 Bratificaticn  that  the  speeches  of  all
 hon.  friends  who  have  spoken  earlier,
 including  my  hen.  friend  Shri  Khadil-
 kar  who  tried  to  show  off  his  ideolo-
 fical  facade,  and  my  hon,  friend  Shri
 Kappen  whose  speech  could  have  done
 credit  to  the  opposition  benches  and
 who  but  for  his  label  would  have  been
 mistaken  for  a  member  of  the  opposi-
 tion,  all  the  speeches  have  been  an
 indictment  of  the  President's  rule  in
 Kerala.  I  am  sorry  to  say  that  the
 Minister  and  the  Government  have
 been  isolated  in  this  House  already.

 Shri  Hathi:  Is  itt
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 887  (SAKA)  Kerala  (Res)  446
 Shri  Dari  Vishnu  Kamath:  And  I

 am  sorry  to  say  that  a  senior  Member
 like  Shri  Khadilkar  has  shown  him-
 self  in  his  true  colours  today  by
 aligning  himself  or,  shall  J.  say,  by
 echoing  Chinese  parlance  and  Chinese
 nomenclature  and  referring  to  the
 right  communists  aes  the  revisionist
 communists.  If  you  listen  in,  Madam,
 to  Peking  Radio  nowadays  you  will
 hear  every  night  references  to  “USL
 imperialists,  Soviet  modern  revision-
 ists,  and  Indian  reactionaries”.

 An  ben.  Member:  Do  you  listen  to
 it?

 Shri  Hari  Vishan  Kamath:  |  believe
 Shri  Khadilkar  will  net  include  him-
 self  among  “Indian  reactionaries”
 when  he  refers  to  himeelf!

 Be  that  as  it  may,  I  am  sorry  to  say
 that  the  Governor's  report,  which  i
 before  the  House  and  on  the  basis  of
 which  the  motion  has  been  made,  ls  a
 sorry  document.  It  is  a  flimsy  reed,
 if  not  a  broken  reed.  And  the  motion
 made  by  the  Minister  of  State  is  proof
 enough  that  even  today  the  formula-
 tion  of  policies  and  implementation  of
 decisions  by  the  Government  are  still
 bedevilled  by  unprincipled  expediency
 and  partisan  interest,  They  have  not
 yet  got  over,  even  Jn  this  emergency,
 the  anxiety,  they  have  for  their  own
 party  and  the  concern  that  they  have
 for  their  party's  welfare.  And  before
 I  proceed  to  the  other  points  of  the
 Minister’s  speech  I  would  like  to  dis-
 pose  of  the  Governor's  report.

 The  Governor,  T  will  not  go  to  the
 length  of  saying—knowlng  him  so  well
 as  we  do—I  wil]  not  say  that  he  has
 shown  himaclf  as  being  unworthy  of
 the  hich  office  he  holds  T  will  not
 say  that  he  has  not  done  justice  to  the
 high  offiee  he  holds.  hut  T  do  sav  with
 all  respect  to  him  that  he  has  not  been
 a  shining  exemplar  of  gubernatorial
 competence,  The  report  before  the
 House  is  so  careless.  so  slipshod  (An
 Hon,  Members:  What  is  Jeft  now;  it
 bristle.  with  Inconsi-tencles,  solecisms
 and  blunders—not  mere  mistakes  Om
 my  friend  prof.  Mukerjee  sald,  He
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 has  been  here  long  enough;  he  has been  a  minister  for  umpteen  years and  he  has  been  a  member  for  more than  umpteen  years.  He  refers  to the  mid-term  elections,  It  was  not  a mid-term  election  for  Kerala,  It  has been  an  election  after  a  full  term.  It
 may  be  mid-term  with  reference  to Parliament's  term,  but  not  for  Kerala.
 Throughout  this  report,  he  refers  to ‘mid-term  elections'.  And  behind  the lines  and  between  the  lines,  I  can  also
 see  a  sneaking  sympathy  for  a  Con-
 gress  victory  at  the  polls,  for  a  Con-
 gress  Party  victory.  The  Constitution
 does  not  prescribe  that  a  Governor
 should  resign  party  membership  and
 I  believe  this  Governor,  in  line  with the  other  Governors  also.  is  at  heart
 still  a  Congress  Party  Governor....
 {An  hon,  Member:  He  is  a  Governor, not  a  Congress  Party  Governor).  A
 Congress  Member  could  say  so.  The
 report  in  the  last  but  one  para  says
 that  Shri  K.  M.  George  the  Congress
 Party  leader,  not  the  Kerala  Congress
 but  the  National  Congress  Party
 leader,  opposed  immediate  elections—
 there  is  an  Important  ‘but’  here—but
 said  that  his  party  would  be  prepar-
 ed  to  face  elections  whenever  the  gov-
 ernment  decided  to  hold  them.  But—
 unfortunately  again  there  is  another
 ‘but’—the  Governor  thought,  as  Prof.
 Mukerjeo  said,  as  a  political  astrolo-
 fer,  the  Congress  Party  would  not  be
 able  to  get  a  majority  of  scats  in  the
 elections  if  they  are  held  now,  Shri
 Chatterjee  has  made  the  point  very
 cogently,  precisely  and  succinctly,  that
 the  Constitution  nowhere  Jays  down
 that  the  Council  of  Ministers  should
 have  a  majority  of  their  party  behind
 them.  Here  ts  article  63  for  the
 States  and  the  corresponding  erticle
 for  the  Centre.  It  is  nowhere  laid
 down  that  the  Chief  Minister  and  his
 Ministers  should  have  behind  them  a
 majority  of  Members  belonging  to
 their  party.  It  has  been  amply  prov-
 ed  even  in  Kerala  itsclf.  The  party  to
 which  T  have  the  honour  to  belong
 ran  a  government  there  quite  a  long
 tlme  without  an  absolute  majority,
 with  a  membership  of  9  seats  only
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 in  that  legislature.  Therefore,  it  is late  in  the  day  for  the  Minister  to come  forward  before  the  House  and
 Plead  that  because  electiong  would  not result  in  a  viable  majority  for  any Party,  it  should  not  be  held.  The  real Teason  is—the  cat  is  out  of  the  bag— and  it  would  have  been  enough  to  tell
 the  House,  that  there  is  an  emergency before  the  country  and  therefore,  in
 the  name  of  emergency  which  serves
 as  a  dark  and  thick  blanket  to  cloak
 their  sins  and  crimes  of  omission  and
 commission,  in  the  name  of  this  emer-
 gency  they  want  to  postpone  every
 election,  even  municipal  elections,
 and  panchayat  elections.  In  Maha-
 rashtra  the  State  Government  have
 postponed  elections  for  the  munici-
 Palities  for  the  next  two  years  till
 after  the  next  general  elections.  So
 also  in  Madhya  Pradesh,  the  panchayat
 elections  have  been  postponed  indefi-
 nitely.  Therefore,  government  must
 come  forward  and  say  definitely:  are
 they  or  are  they  not  going  to  hold
 elections  after  elx  months  in  Kerala?
 Are  they  or  are  they  not  going  to  hold
 the  next  general  elections  in  India  in
 i967  if  the  emergency  continues?  Let
 us  know.  I  think  this  will  go  छठा
 in  Indian  history  as  an  emergency
 Parliament!  The  emergency  was  pro-
 claimed  in  October,  962  and  it  con-
 tinuea  through  1963,  944  and  I965
 and  it  is  getting  into  1966.  And  it
 may  become,  God  forbid,  the  Long
 Parliament  in  Indian  history.  Let  them
 tell  us  whether  it  will  become  a  Long
 Parliament  and  what  the  position  will
 be  in  1967,

 Now,  therefore,  the  report  of  the
 Governor  of  which  there  is  only  a
 summary  before  us,  is  a  hopeless  do-
 cument.  I  am  sorry  that  the  Govern-
 ment  has  taken  a  decision  on  the  basis
 of  this  report  which  is  not  worth  the
 paper  on  which  it  is  written.  The
 Governor  has  defamed  my  party.  (In
 terruption).

 Shri  Mohammed  Eoya:  He  has
 only  enrolled  some  members  in  your
 party!
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 Shri  Hari  Vishnu  Kamath:  Not
 merely  enrolled:  he  eays  that  Mr.
 Adhikari....

 Mr.  Chairman:  He  need  not  try  to
 answer  ail]  the  interruptions  raised  by
 hon.  Members.

 Shri  Hari  Vishno  Eamuth:  |  am
 temperamentally  go  made  that  |  enjoy
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 featist  policy  of  Shri  Namboodiripad,
 that  we  should  write  off  Aksai  Chin,
 write  off  Azad  Kashmir,  should  go;
 the  time  has  come  now,  when  we  all
 are  in  a  mood,  in  a  spirit  of  unity  and
 determination,  to  ask,  demand,  in  the
 United  Nationg  and  outside,  that  there
 shall  be  self-determination  in  Tibet.
 Tibet  should  be  entitled,  the  people
 of  Tibet  should  be  entitled,  to  self-
 determi  That  is  the  first  de- tion. those  interruptions;  I  am  not  oppo.

 them.  Now,  the  Governor  has  defam-
 ed  my  party  by  saying  that  Shri
 Adhikari  and  Shri  Rajeshwar  Prasad
 Rao  belong  to  my  party.  This  is  the
 first  thing.  Secondly,  he  says  that  the
 PSP  leaders  said  that  they  would  in
 the  normal  course  be  prepared  for  an
 elecloral  alliance  with  the  left
 communists,  the  Marxist  communists.
 This  is  a  libel,  defamation  and  &
 slander  on  my  party.  Tt  is  true  that
 the  Governor  cannot  he  brought  to
 book,  I  wish  he  could  be  brought  to
 book  under  the  law,  and  I  do  not
 know  whether  it  is  possible;  I  feel
 that  the  question  of  investigating  the
 possibility  of  bringing  a  Governor  to
 book  may  be  gone  into  by  eminent
 lawvers  including  yourse'f,  (Inter-
 ruption).  Now,  Shri  Namboodiripad  is
 the  leader  of  the  Marxist  communists.
 I  hope  Prof.  Mukerjee  will  excuse  me
 for  saying  ‘left  communists’:  because

 I  should  not  use  the  words  “left  and
 right".  Shrj  Nomboodiripad  is  an
 estimable  gentleman.  I  know  him
 well.  He  is  a  good  friend  and  a  man
 of  integrity  and  honesty.  But  we  are
 here  only  concerned  with  politics,  and
 his  politics  as  a  leader  of  a  party.
 Therefore,  प्‌  am  very  unhappy  and
 aad,  nay  I  am  angry  with  the  state-
 ment  that  he  recently  made  with  re-
 gard  to  so-called  Azad  Kashmir  and
 Aksai  Chin.  I  hope  that  he  will  yet
 @ee  reason,  sec  wiser  counsel;  I  do
 not  know  why  he  has  taken  a  differ-
 ext  line.

 Shri  Khadilkar:  There  is  a  similar
 remark  Shri  Ranga  has  made  regard-
 ing  Kashmir  I  believe.  (Interruption)

 Shri  ‘Hart  Visheu  Kamath:  The  time
 has  now  come,  today,  when  the  de-

 mand.  The  second  demand  should  be,
 not  write  off  Aksal  Chin;  but  the  de-
 mand  should  be  the  true  liberation  of
 Tibet  from  Chinese  imperialism,  That
 is  the  demand  that  we,  the  Indian
 nation,  should  make  today  and  not,  as
 Shri  Namboodiripad  says,  write  off
 Aksai  Chin  and  write  off  Azad  Kash-
 mir.  If  similar  policies  had  been
 adopted,  pursued,  by  the  European
 nations  in  the  930s  and  I940s  in  res-
 pect  of  Hitler,  would  there  have  been
 a  free  Europe  today?  Mao's  Ching  is
 to  Asia,  in  the  I9f%s  and  970s,  what
 Hitler's  Germany  was  to  Europe  in
 the  1930s.  and  19406,  |  think  self-
 determination  for  Tibet,  liberation  of
 Tibet  should  be  the  guiding  line,  8
 truly  nationalist  line,  a  truly  socialist
 line,  and  not  the  so-called  Khadilkar
 line  in  respect  of  our  policies.

 An  hon.  Member:  Come  to  Kerala
 now.  (Interruption).

 Shri  Harl  Vishnu  Kamath:  I  «am
 giad  that  one  of  the  Cabinet  Ministers
 at  least,  the  Education  Minister,  haa
 voiced  the  feelings  and  the  thoughts
 af  many  millions  of  Indian  people,
 and  he  suggeste?  a  policy  which  my
 party  propounded  many  years  ago.
 The  acceptance  by  the  Indian  Govern-
 ment,  by  the  Nehru  Government,  of
 Chinese  suzerainty  over  Tibet  was  the
 first  blunder  which  has  led  to  the  con-
 flict  with  China,  which  brought
 China  to  our  doorstep,  and  all  these
 peace-pedlars,  peace-mongers  broughit
 war  to  our  very  doors.  Therefore,  it
 is  high  time—as  suggested  by  the
 Minister  of  Education,  which  ha;  not
 been  contradicted  so  far,  and  no  other
 Minister  has  spoken  against  it—that
 this  policy  of  accepting  Chinese  surer-
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 ainty  over  Tibet  was  repudiated.
 After  all,  it  is  feudal  concept.

 An  hon.  Member:  Come  to  Kerala
 now.

 .  Shri  Hari  Vishnu  Kamath:  It  is  all
 intimately  bound  up  with  this,  To
 drive  the  point  home  that  the  Gov-
 ernor  has  defamed  my  party  I  had  to
 enter  into  these  details.
 76  brs

 The  minister  said  that  they  are wedded  to  democracy,  to  which  refer- ence  has  already  been  made,  I  would
 only  say  that  the  wedding  is  now  on
 the  rocks  they  are  fast  heading  for  a divorce  in  Kerala,  I  hope  the  divorce is  not  coming  very  soon.  I  hope,  as Mr.  Mukerjee  said,  it  has  been  only a  judicial  or  judicious  separation,  and not  permanent  divorce.

 In  the  last  session,  I  raised  certain
 points  when  the  Kerala  budget  was  on
 the  anvil,  The  Finance  Minister
 brushed  aside  all  the  observations  I
 had  made,  saying  that  he  was  not
 competent  0  answer  them  and  that
 he  would  consult  his  colleague  und
 get  the  answers  laid  on  the  Table  or
 answer  them  later.  Now  here  comes
 the  Home  Minister.  Behold  the  man.
 I  hope  he  will  answer  those  points
 which  I  had  raised  last  session.  The
 Home  Minister  had  classified  the  left
 communist  detenus  as  deserving  dete-
 nus  and  undeserving  detenus.  I  wish
 to  know  on  what  exactly  is  the  cate-
 forisation  based.  I  also  referred  at
 that  time  to  another  Shahi  or  royal
 detenue  somewhere  in  the  south—
 Kodaikanal,  I  now  read  in  the  papers
 that  the  discrimination  has  been  re-
 moved  and  he  is  no  longer  a  royal
 detenue,  With  regard  to  Kerala  dete-
 nus,  we  should  know  why  some  are
 deserving  and  some  non-deserving.

 Another  point  I  raised  was  with  re-
 gard  to  pro-Pakistani  detenus  in
 Kerala.  There  are  two  kinds;  pro-
 Pakistan  detenus  and  Pro-China  dete-
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 nus.  I  am  sorry  my  very  good  friends,
 Shrj  Koya  and  Shri  Ismail  misunder-
 stood  what  I  said  on  that  occasion,  I
 did  not  blame  the  entire  mopla  com-
 munity,  They  are  a  good  commumity,
 I  am  fond  of  them;  they  are  also  pat-
 riots.  But  I  did  suggest  that  some
 moplas  who  had  been  to  Pakistan  and
 came  back  had  been  rightly  arrested
 and  the  Adviser  made  a  statement  in
 a  press  conference  that  they  were  8
 danger  to  the  peace  and  order  of
 Kerala.  Now  I  would  like  to  know
 what  the  present  position  is  with  re-
 gard  to  both  pro-China  and  pro-
 Pakistan  detenus.

 As  regards  Mr.  Namboodiripad  there
 have  been  ambivalent  statements
 made  by  the  Centra]  Government  and
 the  Kerala  Government.  Where  exactly
 do  they  stand?  My  friend,  Mr.  A.  K.
 Gopalan  has  been  arrested.  Is  Mr.
 Gopalan's  crime  any  more  or  any  less
 than  Mr.  Namboodiripad’s?  Why
 should  the  latter  be  left  at  liberty?  If
 he  is  at  liberty,  Mr.  Gopalan  should
 be  at  liberty  also.  If  the  Government
 still  adheres  to  this  document—the  so-
 called  White  Paper....

 An  hon.  Member:  It  is  black.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  What  is  the  colour?

 Shri  Hari  Vishno  Kamath:  This  is
 greyish,  neither  black  nor  white.  If
 the  Government  still  adheres  to  this
 document,  the  time  has  come  for  the
 Gover  it  to  ider  this  matter
 from  all  angles  and  decide  what  is  to
 be  done  with  Mr.  Namboodiripad  and
 whether  his  party  should  or  should
 not  be  declared  unlawful,  and  be  ban-
 ned.  This  has  been  pending  too  long.
 There  should  be  some  decision.  They
 should  not  be  shaky.  They  should
 take  courage  in  both  hands  and  de-
 cide.  They  should  not  be  a  prisoner
 of  indecision  again  in  this  matter—I
 am  not  saying  it  in  the  sense  in  which
 Mrs,  Pandit  said  it.

 One  or  two  words  more,  Madam,  and
 jt  have  done.  In  the  last  seulon,  I
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 also  referred  to  the  calamities  that  the
 People  of  Kerala  are  suffering  under
 President's  Rule,  The  main  one  was
 food.  I  had  produced  here,  in  this
 House,  the  sample  of  rice  sent  to  me
 by  a  chemist  in  a  co-operative  sugar
 mill—from  a  responsible  person—and
 I  had  sought  to  lay  it  on  the  Table  of
 the  House  but  the  Speaker,  of  course,
 diq  not  permit  me.  But  I  had  shown
 the  rice  to  my  friends  and  read  out
 the  letter  from  the  chemist  in  the  co-
 operative  sugar  mil]  wherein  he  had
 said:  “Please  cook  it,  smell  it  and
 taste  it”,  Then  the  Speaker  was  good
 enough  to  say  that  if  it  was  cooked,
 he  would  come  and  taste  it  himself,
 but  that  occasion  never  came,  The
 rice  position,  however,  as  pointed  out
 by  Shri  Kappen,  continues  as  bad  if
 not  worse  than  what  it  was  then.  If
 this,  Madam,  is  the  result  of  Presi-
 dent's  Rule,  I  think  the  sooner  we
 शान  it  the  better.  President's  Rule  has
 been  there  too  long.  For  God's  sake
 let  it  go  and  Jet  us  have  the  elections.
 Why  on  earth  does  Shri  Nanda  want
 a  majority?  Why  does  he  want  it?
 Has  he  no  concern  for  the  aspirations
 of  the  people?  As  Shri  Khaditkar
 said—even  he  sait—the  people  want
 elections,  the  people  are  against  whe
 continuance  of  President's  Rule  for
 too  long.  Is  it  not  time  now....

 Mr.  Chairman:  The  hon.  Member
 has  taken  his  four  minutes  more,

 Shri  Harj  Vishnu  Kamath:  |  do  not
 think  so.  Your  calculation  might  be
 wrong.  I  will  take  only  a  minute  and
 half  and  conclude.  J  have  to  make
 only  one  more  point.  The  President's
 Rule  so  inefficiently  conducted  by  the
 Governor,  Shri  A.  P.  Jain,  must  be
 terminated.  Shri  A,  P.  Jain  was  28
 Member  of  this  House.  I  know,  to
 the  amusement  of  the  House,  on  one
 occasion—you  were  also  present  on
 that  occasion,  1  think—he  blissfully
 proclaimed  his  ignorance  of  the
 emergency.  He  did  not  even  know
 that  there  was  en  emergency  on.  The
 whole  House  burst  into  laughter  when
 he  said  so.  On  a  second  occasion,  in
 4  pompous  manner,  ¢x  ecathedra,  he
 pontificated  that  with  regard  to  the
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 CBI  Report  incident  here—he  read  out
 extracts  from  the  Official  Secrets  Act
 and  =  said—anybody  who  commits
 breach  of  the  Officia)  Secrets  Act
 would  be  liable  to  two  years’  impri-
 sonment.  I  said  I  was  glad  that  he
 pointed.  It  out.  I  also  said  that  I
 would  be  happy  if  I  would  be
 in  jail  ang  as  Governor  he
 would  come  and  see  me.  He  did  not
 become  Governor  then,  he  became
 Governor  later  when  he  was  assured
 that  there  would  be  President's  Rule.
 Till  then  he  did  not  want  to  go  as
 Governor.

 I,  therefore,  suggest  in  all  humility,
 in  all  earnestness,  that  the  Governor
 has  betrayed  partisan  bias  in  this  re-
 port.  Therefore,  it  is  an  invalid  docu-
 ment.  it  is  not  good  as  a  serious
 document.  It  has  maligned  my  party.
 And,  the  Home  Minister  should  have
 been  the  last  person  to  base  his  deci-
 sion  on  this  document.  I  would,  there-
 fore,  suggest  that  even  at  this  late
 hour—even  after  the  first  six  months,
 the  Government  should  come  to  the
 conclusion  that  what  should  be  ex-
 plored,  what  shoulg  be  decided,  what
 should  be  seen  is  not  whether  it  is  a
 viable  ministry  or  there  is  a  majority
 and  al]  that  but  whether  the  people
 of  Kerala—the  democratic  concept  is
 based  on  the  people's  wishes—want  it
 or  not.  All  the  parties  here  have  sald
 that  they  will  be  prepared  for  elec-
 tions  if  the  Government  orders  them.
 I,  therefore,  plend  once  again  that  it
 is  high  time  that  the  elections  be  held
 in  Kerala  as  soon  as  possible.  I  know
 today  this  will  be  passed.  But  at  least
 let  them  not  come  again  to  the  House
 in  March  or  April—not  on  the  Ist  of
 April—and  ask  for  another  extension
 by  six  months.

 Therefore,  Madam,  I  oppose  the
 motion  before  the  House  with  all  the
 emphasis  at  my  command  and  I  hope
 Members  including  my  hon.  friends
 on  the  Congress  Benches  also  would
 see  their  way  to  oppose  the  resolution
 and  throw  jt  out,  ag  it  deserves  to  be
 thrown  out
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 झौगोरी  देखकर  कक्‍कड़  जो  प्रस्ताव
 सदन  के  सामने  पेश  हुमा  है  इसका  मैं  विरोध
 करने  के  लिये  खड़ा  हुजरा  हूं  ।  यह  देख  कर

 मुझे  घाव  हुजरा  है  कि  गवर्नर  की  रिपोर्ट
 को  हस  प्रस्ताव  का  प्राधार  माना  गया  है
 और  उसकों  ग्रा धार  मान  कर  इस  प्रस्ताव  को
 यहां  पेश  किया  गया  है  -  मैं  प्रा पकी  कांउटी-

 ट्यूशन  की  जो  घारा  356  है,  उसको  पढ़
 कर  सुनाना  चाहता  हूं  |  धारा  356  *
 प्रश्नगत  जब  एक  बार  प्रेजीडेंट  का  शासन

 लागू  हो  जाता  है  उसके  बाद  छ:  मास  का  समय
 व्यतीत  होने  के  बाद  फिर  दुबारा  अगर  समय
 मांगा  जाता  है  प्रेजीइेन्ट्स  दल  चालू  रखने  का
 तो  किसी  प्रकार  से  गणतंत्र  की  रिपोर्ट  की
 कोई  झ्रावश्यकता  नहीं  होती  है  पौर  उसको
 जारी  रखने  के  लिए  गवर्नर  की  रिपोर्ट  आधार
 नहीं  बन  सकती  है  1  यह  जो  भ्रधिकार  है
 बहु  स्वयं  सदन  का  है  कि  बह  विचार  करके
 बताये  कि  समय  में  बढ़ोतरी  की  जाए  प्रथा
 न  की  जाए  घारा  35e(i)  में  यह
 लिखा  हुसना  है  :

 “If  the  President,  on  receipt  of
 a  report  from  the  Governor  of  8
 State  or  otherwise,  is  satisfied  that
 a  situation  hag  arisen  in  which
 the  government  of  the  State  can-
 not  be  carried  on  in  accordance
 with  the  provisions  of  this  Con-
 stitution,  the  President  may  by
 Proclamation—

 (a)  assume  to  himself  all  or  any  of
 the  functions  of  the  Government  of
 the  State......  7

 मेरा  यह  अनुरोध  है  कि  वह  स्टेज
 समाप्त  हो  चुकी  है  जब  कि  गवर्नर  को  रिपोर्ट
 को  पा धार  माना  जाएं।  इसका  तो  समय
 व्यतीत  हो  गया  हैं  4  कब  हम  इस  पर  झाले
 | क

 “Provided  that  if  and  so  often
 a3  a  resolution  approving  the  con-
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 tinuance  in  force  of  such  a  Pro-
 clamation  is  passed  by  both  Houses
 of  Parliament,  the  Proclamation
 shall,  unless  revoked,  continue  in
 force  for  a  futther  period  of  six
 months  from  the  date  on  which
 under  this  clause  it  would  other-
 wise  have  ceased  to  operate."

 मेरा  भ्रनुरोध  यह  है  कि  यह  प्रस्ताव
 नियमों  के  विरुद्ध  है  और  इस  प्रस्ताव  को
 लाने  के  लिये  जो  गवर्नर  की  रिपोर्ट  को
 आधार  होम  मिनिस्टर  ने  माना  है  यह  कामत
 के  खिलाफ  है,  विधान  के  खिलाफ  है  t  यहां
 पर  तो  एक  सीधा  सा  प्रस्ताव  होम  मिनिस्ट्री
 किशोर  से  शाना  चाहिए  था  शोर  प्रगर
 कारण  हैं,  वजहें  हैं,  झगर  यह  न्याय-संगत  है
 तो  सदन  उस  पर  विचार  कर  सकता  था  ।
 कहने  का  अभिप्राय  यह  है  कि  शुरू  में  जब
 प्रेजिडेन्ट  का  शासन  लागू  हो  गया  उस  समय
 तो  यह  लिखा.  हुया  है  कि  गवर्नेस  की  रिपोर्ट
 हो,  अदर वाइज़  जो  सूचना  मिले  उसके
 ग्रा धार  पर  इस  प्रकार  की  कार्रवाई
 की  जा  सकती  है।  परन्तु  a  महीने  का  समय
 गुजरने  के  बाद  तो  सदन  को  अधिकार  है,
 पूर्ण  भ्रधिकार  है  इस  हाउस  को  और  राज्य
 क्षमा  को  कि  वह  उचित  समझती  है,
 जस्टिफाइड  समझती  है,  रीजनेबिल  समझती
 है  तो  समय  दे  ।  गजनेर  की  रिपोर्ट  बिल्कुल
 निराधार  है  |  वह  बेसिस,  वह  बुनियाद  इस
 प्रस्ताव  की  नहीं  हो  सकती  है  |  यह  तो  मेरी
 पहली  कानूनी  प्राप़्ति  है  इस  प्रस्ताव  के  बारे
 में।

 दूसरी  बात  यह  है  कि  मुझे  बड़ा  दुःख  है
 कि  झा टिकल  356  तो  पढ़ा  जाता  है  लेकिन
 कया  मंत्री  महोदय  कोई  ऐसी  मिसाल  भी  बता
 सकते  हैं  कि  कभो  देश  में  भी  ऐसा  हुमा  है  कि:-

 “Tf  the  President,  on  receipt  of
 8  report  from  the  Governor  of  a
 State  or  otherwise,  js  satisfied  that
 a  situation  hag  arisen  in  which
 the  government  of  the  State  can-
 not  be  carried  on  in  accordance
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 with  the  provisions  of  this  Con-
 Stitution....".

 जो  'भदर वाइज़  का  बन्द  है  इसको  इनको
 किया  गया  हो  ।  क्‍या  कभी  उस  कारण  से
 श्रजीडेंट  का  दल  देश  के  किसी  भाग  में  हुमा
 है  ?  इसमें  कारण  लिखा  हमा  है।  कारण
 यह  सिखा  हुमा है  :

 “that  a  situation  has  arisen  in
 which  the  government  of  the
 State  cannot  be  carried  on  in
 accordance  with  the  provisions  of
 thig  Constitution...  rn

 इसके  सम्बन्ध  में  मेरी  दूसरी  आपत्ति
 यह  है  कि  अगर  सही  तोर  पर  इस  प्रा टिकल
 का  इंटरप्रिटेशन  किया  जाए  तो  आपको  इस
 समय  वेश  में  एक  ऐसा  प्रान्त  नहीं  मिलेगा
 अहिक  अनेकों  प्रान्त  मिलेंगे  जहां  पर  कि  जो
 शासन  चल  रहा  है  उसको  समाप्त  किया  जाए
 और  प्रे  ड्ोढेम्ट  का  शासन  लागू  किया  जाए  ।
 मैं  प्रधिकारपूर्वक  पह  सिद्ध  कर  सकता  हूं
 कि  वहां  पर  हमारे  संविधान  के  प्रनुसार  शासन
 नहीं  चल  रहा  है  |  मैं  पूछता  चाहता  हूं  गह
 मंत्री  जो  से  कि  क्या  उत्तर  प्रदेश  में  पा  बिहार
 में  था  उड़ोसा  में  जो  हमारे  संविधान  ने
 प्रोवाइड  किया  है  कि  एक  पति  तक  नि:शुल्क
 शिक्षा  बच्चों  को  दी  जाए,  क्‍या  उसको  आज
 तक  मो  वे  सरकारे  लागू  कर  पाई  हैं  ?  क्‍या
 जो  पिछड़  हुए  वर्गों  के  बारे  में  हमने  धपने
 संविधान  में  कहां  है  उसको  फ़लां-फलां
 सुविधाएं  दी  जाएंगी  उन  सुविधाओं  को  हम
 इन  राज्यों  में  दे  पाए  हैं  ?  क्‍या  यह  बात  सही
 नहीं  है  कि  इन  प्रान्तों  में,  उत्तर  प्रदेश,  बिहार
 पा  उड़ीसा  में  क्लास  के  झगड़ों  के कारण  जो
 कांग्रेस  पार्टी  में  एकता  नहीं  है  पौर  जिसके  कारण
 सै  राष्ट्रीय  एकता  फो  प्राषात  पहुंचता  है,
 एक  कारण  नहीं  है  कि  राष्ट्रपति  का  शासन
 यहां  लागू  क्या  जाए  ?  इस  भाटिया  के
 थो  शब्द  हैं  इन  को  इन  राज्यों  के  बारे  में
 इनको  किया  जाएं  तो  क्‍या  यह  उचित
 नहीं  होगा  ?  कया  इन  राज्यों  में  ऐसो  परि-
 स्थिति  नहीं  हैं  कि  इसको  इहलोक  किया
 जाप  ?
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 मैंने  गजनेर  की  रिपोर्ट  पढ़ी  है।  गवर्नर
 की  रिपोर्ट  में  केवल  एक  यह  बुनियाद
 जाहिर  की  गई  है  कि  मगर  तत्काल  चुनाव
 कराये  जायें  तो  कोई  भी  पोलिटिकल  पार्टी
 इस  योग्य  नहीं  है  कि  बहू  बहुमत  वाली  सरकार
 बना  पाये।  मैं  यह  कहना  चाहता  हूं  कि  चुनाव
 के  बारे  में  भविष्यवाणी  करना  या  सोचना
 या  किसी  प्रकार  की  राय जनी  करता  जब
 तक  कि  चुनाव  न  हो  जायें  बिल्कुल  ग़लत
 है  t  प्रखर  कोई  चीज़  प्रनिश्चित  है  तो
 चुनाव  के  नतीजे  भ्र निश्चित  हैं  ।  कोई  भी
 कौडीडेट  जो  चुनाव  में  खड़ा  होता  है  वह
 दृढता  के  साथ  यह  समझता  है  कि  वह  प्रवीण
 सफल  होगा,  वह  अवश्य  जीतेगा  ।  परन्तु
 जब  चुनाव  हो  चूकता  हू  तो  नतीजा  उल्टा
 होता  हैं।  मेरे  कहने  का  मतलब  यह  है  कि
 गवर्नर  ने  जो  कंजैचर  ौर  सरमाइजिश्
 के  ग्राधार  पर  यह  रिपोर्ट  दी  है  कि  कोई  भी
 पोलिटिकल  पार्दी  केरल  में  चुनाव  में  बहुमत
 नहीं  प्राप्त  कर  सकतो  हु,  यह  उलटे  कंजैक्चर
 ौर  सरमाइजिज्ञ  पर  ध्राधारित  है।  वास्तविक
 रूप  में  यह  चोट  सही  नहीं  हूं  सकती  है  1
 इसलिए  जैसा  मैंने  प्रभो  निवेदन  किया
 चुनाव  के  नतीज  जा  हैं  वे  प्रीनीत  होते  हैं
 शौर  उन  पर  किमी  प्रकार  को  कोई  भविष्य-
 वाणी  नहीं  की  जा  सकती  है  4  हां  एक  बात
 है  1  हमारे  गृह  मंत्री  नन्दा  जी  भ्रमर  इस
 बात  के  कायल  हैं  गौर  वे  भविष्यवाणी  में
 विश्वास  करते  हैं  प्रौढ़  उसके  झा घार  पर
 उन्होंने  इस  खोज  को  किया  है  पौर  इस  पर
 उन्हें  दृढ़  विश्वास  है  तो  मूर्ख  कुछ  नहीं  कहना
 है  1  परन्तु  वास्तविक  रूप  में  तो  चुनाव  के
 नतीजों  पर  किसी  निश्चय  पर,  किसी  फैसले
 पर  बिना  चुनाव  कराये  हुए  कोई  नदीं  पहुंच
 सकता  हैं  -

 कब  मैं  प्रगति  चौथी  प्राप़्ति  पर  पाता
 हुं  जो  पिछला  कार्यकाल  रहा  हैं  उसको  साप
 देखें  क्रिस  प्रकार  चुनाव  हुए  भ्र ौर  चनावों  में
 सभी  पोलिटिकल  पार्टीज  लड़ीं  परन्तु  नतीजा
 क्या  हुआ ?  एक  बहुत  महत्वपूर्ण  बात  हुई  t
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 हैं.  बहुत  ही  दृढ़तापूर्वक  कहना  चाहता  हूं
 कि  गवर्नर  के  द्वारा  पिछला  चुनाव  कराने  के
 पर्वत  रिपोर्ट  दी  गई  भ्र ौर  राष्ट्रपति  का
 शासन  लागू  किया  गया  उसमें  शान  से  बड़ा
 दोष  हमारी  कांग्रेस  पार्टी  का  था  ।  मैं  प्राकड़ों
 से  यह  सिद्ध  कर  सकता  हूं  कि  जिस  कांग्रेस
 पार्टी  ने  सभी  प्रान्तों  में  भ्र पने  मंत्निमंडल  बनाये
 हैं,  जिसका  यह  इ-हिस  है  कि  वह  मुस्लिम  लीग
 के  साथ  मिल  कर  भी  कोएलिशन  बना  सकती  है
 उस  कांग्रेस  पार्टी  के  प्रत्यक्ष  ने  हाई  फ़र्मा ंड
 की  मीटिंग  बुलाने  के  पहले  हीं  इस  बात  का
 एलान  कर  दिया  कि  हमारी  पार्टी  इस  समय
 केरल  में  न  तो  मंत्रीमंडल  बचायेगी घौर  न
 किसी  के  साथ  कोएलिशन  करेगी  |  झगर  मैं
 यह  कहूं  कि  कामराज  जी  जो  कांग्रेस  के  अध्यक्ष
 है,  जो  राज  शासकीय  दल  के  ग्रध्यक्ष  हैं  उन्होंने
 गवर्नर  के  लिये  झर  प्रेजिडेन्ट  के  लिए  यह
 माला  तैयार  किया.  पेशबन्दी  की  शौर
 इस् ट्र  मेंटल  हुए  प्रेजीडेंट्स  रूल  लागू  करने
 के  तो  यह  कोई  प्रदूषित  बात  नहीं  होगी  ।
 झगर  मैं  यह  कहूं  कि  उन्होंने  ग्राउंड  बनाया

 तो  यह  कोई  भ्रनुचित्त  बात  नहीं  होगी  ।

 बाप  एक  और  बात  देखें  ।  चुनाव  कराने
 के  बाद  भी  किसी  को  प्रस॑म्बलो  भवन  में  जाने
 कौ  प्राज्ञा  नहीं  दो  गई  ।  मैं  समझता  हूं  कि
 हमारे  भारतवर्ष  को  छोड़  फर  दुनिया  की
 किसी  भी  डेमोक्रेसी  में,  ऐसी  चीज़  मापकों
 देखने  के  लिए  नहीं  मिली  होगी  ।  किसी  भी
 डैमोक्रेटिक  सेट  झप  में  इस  तरह  का  प्रमाण
 बाप  को  कहीं  नहीं  मिला  होगा  कि  चुनाव
 शाने  के  बाद  प्रसैम्बली  भवन  में  किसी  को
 बुलाया  गया  हो  शौर  विजयी  लोगों  को
 इनके  इस  प्राधिकार  से  वंचित  कर  दिय  गया
 हो  1  मुझे  यह  देख  कर  दुख  हुआ  कि  कांग्रेस
 पारदी.  की  ौर रे  मेरे  मित्र  श्री  गोपीनाथ
 जी  दीक्षित  ज  ने  सोचा  कि  जोरदार  आस् दों
 से  कुछ  कहना,  चिल्ला  कर  कुछ  कहना  शायद
 इद्ध  तरफ  से  रखे  गए  तर्कों  का  जवाब  हू  1
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 लेकिन  मैं  यह  नहीं  समझ  पाया  कि  उन्होंने
 कैसे  दो  बातें  कह  दीं  ।  एक  तो  उन्होंने  यह  कहा
 कि  चटर्जी  साहब  बड़े  योग्य  टूरिस्ट  हैं,  जो
 बात  वह  कहते  हैं  ठोफ  कहते  हैं  परन्तु  इस
 विषय  में  उनकी  राजनीतिक  विचारधारा
 है  भौर  राजनीतिक  विचारधारा  होने  के  कारण
 बहू  यह  बात  निष्पक्ष  नहीं  कह  रहे  हैं।  उसी  के
 साथ-साथ  उन्होंने  यह  भी  कहा  कि  सीतलवाद
 जी  वास्तव  में  बहुत  बड़े  टूरिस्ट  हैं बड़े  सीनियर
 एडवोकेट  हैं,  वार के  प्रेज़िडेन्ट  रहे  हैं  परन्तु
 उनका  जो  वाक्य  है  झोले  जिस  को  चटर्जी
 साहब  ने  पढ़  कर  सुनाया  है  वह  भी  निष्पक्ष
 नहीं  है।  मुझे  नहीं  पता  दीक्षित  जी  के  कहने
 का  मतलब  क्या  था  ?  क्‍या  वें  ये  दोनों  चीजें
 एक  ही  जुबान  से  कह  सकते  हैं  ?  चटर्जी  साहब
 राजनीतिक  दल  से  सम्बद्ध  हैं  इसलिए  टूरिस्ट
 होने  पर  भी  उनका  इंटरप्रेटेशन  निष्पक्ष  नहीं
 है  कौर  सीतलवाद  जी  जिनके  पास  कोई  भी
 पोलिटिकल  एफिलियेशन  नहीं  है,  कोई  भी
 राजनीतिक  दल  नहीं  है,  उनका  जो  वाक्य  है
 वह  भी  निष्पक्ष  नहीं  है  ।  मैं  समझता  हूं  कि  इस
 तरह  की  चीज़  कहना  गलत  होगा  |

 उन्होंने  एक  बात  यह  भी  कही  है,  उन्होंने
 इस  बात  की  भी  वकालत  की  है  कि  चुताव
 बहुत  हो  रहे  हैं  कौर  चुनाव  कराते-कराते
 केरल की  जनता था  चुकी  है,  वे  कार  सिक
 साफ  इलंकशान्ज  ।  इस  से  क्‍या  मैं  समझूंगा
 कि  वह  ऐसी  डेमोक्रेसी  इस  देश  में  चलाना
 चाहते  हैं,  ऐसा  प्रजातंत्रीय  शासन  इस  देश  करें
 अलावा  चाहते  हैं  जिस  में  बिना  चुनाव  कराएं
 हुए  प्रजातंत्रीय  पद्धति  देश  पर  लागू  की  जाए  ?
 मुझे  बड़ी  खुशी  होगी  झगर  कोई  इस  प्रकार
 का  प्रयोग  दीक्षित  जी  करें,  इस  विषय  पर
 एक  बहुत  बड़ा  रिसर्च  करें  कौर
 इस  पर  थीसिस  लिखें  |  यह  एक
 बहुत  बड़ा  रिसर्च  भोर  थीसिस
 होगा  कि  बिना  चुनाव  कराये  हुये  भी  डैमो-
 कैटिच  सेट  झप  इस  देश  में  'राय  किया जा
 सकता  है  जिस  सेटप्रप  का  संकल्प  शासकीय
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 we  ने  किया  हुआ  है,  उस  को  कायम  रखा
 था  सकता  है  |

 पन्त  में  मैं  यह  कहना  चाहता  हूं  कि
 वास्तव  में  जो  संविधान  में  प्राउंड  दिए  हुए
 हैं,  जो  कारण  दिए  हुए  है,  जिन  के  भ्राता  पर
 प्रेजीडेंट  का  शासन  लागू  हो  सकता  है  शौर
 जिन  के  प्राकार  पर  प्रविधि  समाप्त  होने  के  बाद
 उसको  बताया  जा  सकता  है  सदन  क ेद्वारा,
 बे  कारण  तो  यहां  हूँ  नहीं,  वे  वजहे  तो  यहां  हैं
 नहीं  ।  gt  एक  वजह  हूं।  सकती  है  भौर  उसके
 लिए  शासकीय  दल  शौर  माह  मंत्री  को  साफ
 शब्दों  में  कहना  चाहिये  कि  केरल  एक  ऐसा
 श्रान्त  है  जहा  इत्तिफाक  से  एक  बार  नही,  दो
 बार  नहीं,  तीन  बार  नहीं  चार  बार  ग्राम
 चुनाव  हुए  हैं  परन्तु  कांग्रेस  दल  वहां  पर
 बहुमत  नहीं  बना  पाता  है,  इसलिए  केरल
 को  इसका  शिकार  किया  जाए  कि  बिना-
 चुनाव  कराने  हुए  प्रेजिडेंट  का  शासन  वहां
 कायम  किया  जाए  ।  लेकिन  यह
 बात  कहें  कि  कारण  यह  है  कि  बहू
 एक  प्रदेश  ऐसा  है  देश  भें  जहां  कि  का्रेम
 दल  बहुमत  में  नहीं  कराता  है,  इस  लिए  हम
 नहीं  चाहते  हैं  कि  वहां  पर  किसी  तरह  की
 जम्हूरियत  या  प्रजातंत्र  को  पति  चले  ।
 मुझे  तो  यह  कहते  हुए  बढ़  ga  होता
 है  कि  इस  मामले  में  शास्त्री  दल  का  मस्तिष्क
 साफ  नहों  है  |

 कभी  कुछ  हफ्ते  हुए  हम  ने  अखबार  में
 पढ़ा  कि  कामराज  ौर  ‘diofto  कृष्णमाचारी
 का  विचार  है  कि  भ्रम  चुनाव  फरवरी  967
 के  बजाय  एक  साल  पहले  फरवरी  lv6s  में
 करवा  लिया  जाए  t  क्‍यों  ?  इसका  कारण  यह
 बताया  गया  कि  देशवासियों  का  समर्थन  शास्त्री
 सरकार  को  हू  शोर  मेनडेंट  हो  कि  जो  उन्होंने
 इस  लड़ाई  में  कदम  उठाए  हैं  उनका  समर्थन
 किया  जाए  ।  एक  तरफ  जब

 गह-कार्य  मन्त्रालय  ने  उप मन्त्री  (भी
 ato  fry):  छापने  कहां  पढ़ा  ?  उन्होंने  कहीं
 ऐसा  नहों  कहा  ।
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 eft  गौरी  बाकर  पकड़  :  सभी  प्राकारों
 में  निकला  है|  साफ  शब्दों  में  निकसा  है  ौर
 यह  भी  निकला  है  कि  इसमें  बड़ा  मतभेद  हैं
 बड़े  बहे  नेतायों  में।  उनमें  de  fe
 कृष्णमा  वारी  के  बारे  में  लिखा  है  ।

 भभोर  इसके  बारे  में  मैं  यह  कहना
 चाहता  हूं  कि  राज  जब  तमाम  देश  के  राज-
 नीति  दल  एक  होकर  शास्त्री  सरकार  की
 युद्ध  सम्बन्धी  नीति  का  समर्थन  कर  रहे  हैं,.
 तो  फिर  एक  साल  पूर्व  चुनाव  कराने  वाली
 सरकार  राज  केरल  के  लिए  चुनाव  न  कराने
 के  लिए  राष्ट्रपति  शासन  की  प्रविधि  बढ़ाने
 का  प्रस्ताव  लेकर  हमारे  सामने  बा  रही  eh
 ae  कहां  तक  उचित  है  T

 ort  में  मैं  यह  कह  देता  चाहता  हूं  कि
 मैं  लेफ्ट  या  राइट  कम्यूनिस्ट  के  झ्राधार  पर
 नहीं  जाता  |  जब  यह  प्रस्ताव  भाया  था  तो
 मैने  साफ  शब्द  में  कहा  था  कि  केवल  इस
 आधार  पर  लंपट  कम्युनिस्ट,  के  बैन  कर  देना
 कौर  उनको  काम  न  करने  देना  कि  वे  चीन
 समर्थक  हैं  उचित  नहा  है  यदि  वह  दल  वहां
 काम  करके  प्रजा  का  समर्थन  प्राप्त  कर  लेता
 है  ता  उसको  रोकना  उचित  नहीं  है  ।  इस  तरह
 का  प्रस्ताव  लाकर  भाप  प्रजातन्त्र  प्लोर
 जम्हूरियत  की  दंत  माह  रहे  है  o  यह  कहां
 तक  उचित  है  t  मैं  इस  wait  पर  यह  समझता
 हैं  कि  यह  प्रस्ताव  न्यायसंगत  नहीं  है  प्रौढ़
 कांस्टीट्यूशनल  के  खिलाफ  है  t  गजनेर  की
 रिपोर्ट  के  प्राकार  पर  ज।  यह  प्रस्ताव  पाया  है
 मैं  समझता  हूं  कि  यह  प्रवेध्ानिक  ढंग  से  ura
 है  घोर  इस  सदन  को  जो  प्राधिकार  है  बहू
 गवर्नर  को  दिया  जा  रहा  है,  जो  कि  संविधान
 के  प्रन्तगंत  नहीं  है  ।

 इसलिए  मैं  इस  प्रस्ताव  का  विरोध
 करता  हूं  ।

 Shri  Warler:  Madam,  with  all  the
 arguments  which  the  Minister  of  State
 for  Home  Affairs,  Shri  Hathi,  had
 brought  forward,  we  are  not  con-
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 (Shri  Warior]
 vinced,  especially  the  Members  com-
 ing  from  Kerala.  Although  those
 Members  from  the  Congress  Party
 had  to  support  the  resolution  brought
 forward  by  the  Government  according
 ty  the  party  discipline  py  which  they
 have  to  abide,  still  they  also  had  to
 find  fault  with  many  a  thing,  egpecial-
 ly  with  those  tall  claims  which  the
 Minister  has  been  pleased  to  bring
 forward  when  he  introduced  the  re-
 solution.  For  instance  |  may  refer  to
 whot  he  said  about  the  Consultative
 Committee.  It  is  true  that  there  is
 a  Consultative  Committee  composed
 of  the  elected  Members  both  of  this
 House  and  of  the  other  House,  and  of
 outsiders  also.  But  even  at  the  time
 when  this  resolution  about  the  com-
 mittee  was  introduced,  at  that  time
 itself  we  had  asked  the  Government
 to  consider  the  possibility  of  making
 this  committee  a  more  effective  com-
 mittee  rather  than  a  mere  advisory
 committee  on  the  legislative  business
 of  Kerala,  Kerala,  because  it  has  not
 got  a  legislature,  cannot  thrash  out  all
 the  legislations  which  are  now  brought
 forward  by  the  Government.  Hence,
 as  a  substitute  of  the  Jegislature,  this
 committee  has  been  constituted  to
 advise  the  Government.  Its  primary
 business  is  only  to  give  advice  on  the
 legislation  and  not  on  all  the  other
 pressing  problems  of  the  Government.
 At  that  time  itself  we  wanted  the
 Government  to  think  over  this,  that
 the  olher  pressing  problems  are
 equally  important  and  the  ittee
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 simple.  Becuuse  this  is  not  a  newly
 conceived  proposition,  of  continuing
 the  President's  rule,  Questions  were
 ralsed  in  this  House  formerly,  and  at
 that  time  the  Law  Minister  was  pre-
 pared  to  answer  that  unless  Govern-
 ment  thinks  or  Government  is  assured
 that  there  will  be  a  stable  govern-
 ment  in  Kerala,  the  elections  will  not
 be  conducted.  So  it  is  already  a  fore-
 gone  conclusion,

 Shri  Kamath  has  already  referred  to
 Shri  A.  P.  Jain's  attitude  when  his
 name  was  first  announced  as  the  Gov-
 ernor-designate  that  he  would  accept
 it  only  if  and  when  there  was  a  possi-
 bility  of  President's  rule  rather  than
 a  democratic,  popular  government;  if
 there  was  any  possibility  of  a  popular
 government  he  was  not  prepared  to
 accept  the  gubernatorial  chair.  That
 was  freely  talked  about  in  all  the
 places,  in  the  Lobby,  in  the  Central
 Hall,  every-where.

 6°29  hfs,
 (Surr  KHApILEAR  in  the  Chair.)

 80,  once  Government  took  a  final
 decision  in  their  minds,  though  not
 openly  given,  that  there  will  not  be
 an  elected  popular  government  for
 some  time  to  come—and  it  is  freely
 talked  now  that  the  elections  will  be
 held  only  in  967—I  say  that  this
 Government  should  have  at  least  had
 the  h  ty  and  straightforwardness

 Tust  be  consulted  on  them,  or  at  least
 the  advice  of  the  committee  must  be
 taken  then  ang  there.  Even  on  a
 vitally  tmportant  subject  as  the  con-
 tinuation  of  the  President's  rule  we
 were  not  consulted.  Where  is  the
 consultative  committee  now?  It  is
 calleg  a  consultative  committee.  Let
 us  be  consulted  at  least;  if  our  advice
 is  not  taken,  never  mind;  if  its  deci-
 sions  are  discarded,  never  mind;  but
 at  least  have  the  courtesy  to  consult
 this  consultative  committee.  But  still
 you  have  not  consulted  it.  Govern-
 ment  had  ample  time.  Why  were  we
 not  consulted?  The  reason  is  quite

 to  come  forward  and  ask  this  Purlia-
 ‘ment  to  record  or  to  approve  that  the
 elections  will  be  conducted  only  in
 967  and  that  the  President’s  rule
 must  be  continued  upto  that  time.
 Why  is  the  government  not  doing  it?
 In  one  of  our  schools,  there  ate  two
 chairs  put  opposite  to  one  table  and
 at  times,  the  same  person  becomes
 the  director  and  at  other  times  he  be-
 comes  the  principal  of  the  college.
 Whenever  he  wants  to  take  leave,  he
 puts  a  petition  to  the  director,  pushes
 it  to  the  other  gide  of  the  table,  goas
 round  the  table  and  sits  on  the  other
 aide  and  immediately  he  becomes  the
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 director  and  approveg  that  petition.
 So,  also  the  government  is  sending
 Mr.  Jain  and  the  government  wants  a
 report  from  the  governor.  Governor,
 sends  in  a  report,  It  is  all  make-
 believe  affair,  Why  is  the  govern-
 ment  afraid  to  face  the  electorate?
 Let  them  have  the  honesty  to  aay:  we
 are  under  an  emergency,  a  never-end-
 ing  emergency  as  far  as  present  con-
 ditions  are  concerned  and  we  could
 not  have  elections.  Why  all  this  pre-
 amble  of  consulting  all  the  political
 parties  and  this  and  that.  Which
 political  party  can  say  that  there  will
 not  be  any  majority?  It  is  something
 for  the  electorate  and  voters.  The
 voters  are  not  stagnant  in  their  mind
 or  political  wisdom;  it  may  change
 with  the  situation,  New  problems  are
 coming  up.  It  is  not  because  we  have
 anything  much  against  the  governor's
 rule  as  such;  either  it  is  congress  rule
 direct  of  governor's  rule  indirect;  it
 ig  all  the  sume.  But  the  problems  are
 not  tackled.  It  is  tragic  that  when-
 ever  plans  are  on  the  anvil,  we  have
 no  popular  ministry.  The  implemen-
 tation  is  not  satisfactory  and  large
 amountg  are  allowed  to  lapse.  What
 is  the  effect  of  the  present  bureau-
 cratic  administration.  Rs,  40  crores
 are  lapsing,  projects  worth  Rs.  40
 crores  could  not  be  implemented  on
 account  of  the  emergency.  Mr.  Hathi
 had  been  king  enough  to  remark  that
 Rs.  a  crofes  had  been  given  to  the
 Kerala  government.  May  I  ask  him
 whether  it  was  not  something  like
 Rs,  20  erores?  After  axing  all  these
 items,  one  by  one,  Government  has
 come  to  the  conclusion  that  only
 Rs,  5°5  crores  tan  be  given.  It  is  not
 a  graceful  act.  When  you  hide  the
 other  part  of  the  story,  this  seems  all
 right.  It  happens  because  there  was
 no  popular  government  which  could
 be  pressed  by  the  popular  represen-
 tatives  in  the  legislature.  The  officers
 who  are  sent  from  here  have  always
 to  kowtow  before  the  powers  that  be
 and  they  could  not  press  the  govern-
 ment  to  give  more  amount.

 There  is  an  editorial  in  one  of  our
 di  tionalist  Congrets  deilies
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 and  I  wish  the  government  could  get
 it  translated.  They  can  then  know
 what  their  own  supporters  say.  The
 rice  distributed  is  515  ounces  and  that
 Tice  is  inedible  and  stinking.  They
 say  that  they  do  not  want  such  rice.
 Not  only  that.  Even  there,  there  are
 depots  where  there  is  many  a  day
 when  there  are  no  sto.ks  and  the  peo
 ple  do  not  get  rations.  These  are
 complaints  raised  by  the  people,  but
 to  whom  can  they  complain,  |  ask.  If
 it  is  a  popular  minister  or  a  popular
 government,  the  people  can  naturally
 have  an  approach  to  them.  If  Shri
 Hathi  ig  there,  I  can  go  to  him  and
 ask  him.  But  what  is  the  use  of  my
 going  to  an  adviser  who  is  not  to  ad-
 vise  the  people  but  to  advise  the
 Governor?

 Shri  Hathi:  He  can  always  come  to
 me.

 Shri  Warlor:  We  both  together  can
 try.  The  Central  Ministers—Shri
 Nanda  and  Shri  Hathi—and  everybody
 in  the  Consultative  Committee  tried
 together  to  raise  the  ration.  It  was
 raised,  in  that  particular  case,  to  twu
 ounces.  But  now  it  has  been  reduced.

 Shri  Hathi:  If  Shri  Nanda  could  not
 do  it,  the  Minister  there  also  could  not
 do  it.

 Shri  Warlor:  But  we  must  have  tie
 satisfaction  of  having  approached  tue
 proper  authorities.  The  people  cannot
 approach  Shri  Hathi  or  Shri  Nanda.
 The  popular  government  must  be
 there;  the  adviser  government  will
 not  be  a  substitute  for  popular  gov-
 ernment,  however  much  it  is  acting,
 if  at  all  effectively  or  efficiently.  That
 is  our  contention.  So,  this  cannot  be
 carried  on  for  long  like  this.  There
 must  be  an  end  to  this.

 Another  point  is  about  the  food
 situation.  I  referred  to  the  implemen-
 tation  of  the  Plan.  As  I  sald,  many
 a  plan  has  gone  phut.  Recently,  as
 Shri  Maniyangadan  hes  said,  there
 was  a  demand  for  a  thermal  plant  by
 the  people  of  Kerala  ia  the  context
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 of  the  failure  of  electric  power  a  Planning  Commision  or

 snother in  the  context  of  the  stoppage  of  in  authority  comes  and  says  that  there dustries;  that  has  been  already  given  should  not  be  a  Project,  another  tech- &  go-by.  After  having  said  so  many times  that  we  in  Kerala  can  have  the cheapest  hydel  power  in  India,  we  had to  go  with  the  begging  bowl  to  Mad- ras.  Now,  Madras  is  also  in  the  same condition;  they  are  now  taking  their
 begging  bowl  to  Mysore;  and  always we  are  told,  like  something  dangling before  one's  eyes,  what  is  never  at~ tainable,  namely,  that  the  southern stid  is  coming,  So,  until  that  south- ern  grid  comes,  there  will  not  be  any power  in  Kerala.  This  question  of thermal  plant  was  raised  la:t  time also,  and  we  were  assured  not  only
 by  the  Minister  of  Finance  but  also
 by  the  Minister  of  Irrigation  and Power  that  we  will  have  it,  to  tide over  the  period  until  the  hydel  power is  developed  to  such  an  extent  that
 we  will  have  even  a  surplus.  But  what 4s  the  point  in  saying  that  we  are  not
 going  to  get  it?

 The  story  is  this:  a  technical  com- Mittee  went  into  this  matter.  It  was
 appointed  by  the  [&P  Ministry.  They said  this  should  be  done,  but  then
 somebody  came  round  and  said  it
 should  not  be  there.  I  do  not  know
 what  hand  is  pulling  this  behind.

 Shri  Hathi:  Again,  the  Minister  of
 Irrigation  and  Power  has  pressed  for
 it,  The  question  of  finance  is  there.

 Shri  Warlor:  I  do  not  know  why  in
 certain  respects  the  hon.  Ministers  be-
 come  impotent  and  in  certain  other
 respects  they  become  aj]  potent.  The
 Planning  Commission  came  in  the
 way.  The  story  goes  that  they  de-
 cided  that  jt  should  not  be  there.
 Another  technical  committee  went
 into  the  question.  Because  the  Plan.
 ning  Commis:ion  had  taken  a  decision
 already,  it  is  said  that  the  technical
 committee  is  also  doing  the  same.
 When  the  Minister  saysthat  there  can
 be  a  project,  the  technica]  committee
 says  no.  When  another  Minister  or  the
 corporation  is  only  having  an  equ-
 ity  capital  of  Rs.  crores.  If

 nical  committee  says,  “Not  Okayed”, This  is  all  Pre-planned,  pre-decided and  pre-concluded  thing.  What  is  the use  of  such  a  machinery  operating? There  is  nobady  to  ask;  the  people  at large  are  orphaned  by  the  political
 Manoeuvrings  of  a  Government  _  sit.
 ting  here.  Where  shall  we  go?  To whom  shall  we  appeal  except  to  God?

 Now,  take  the  Fisheries  Corpora- tion.  I  had  always  been  dwelling  upon that  subject,  I  want  to  get  an  answer from  the  Government  to  the  question whether  it  is  true  that  in  the  newly constituteq  Fisheries  Corporation,  the
 majority  of  shares  are  going  to  some American  concern  or  not.  It  is  a  point- ed  question.

 Mr.  Chairman:  His  time  is  up.
 Shri  Warior:  If  all  these  questions had  been  thrashed  in  the  consufative

 committee  which  should  be  called  to meet  more  often,  I  would  not  have raised  these  things  here.  If  it  is  true that  the  majority  of  shares  in  the
 Fi:herieg  Corporation  are  going  to  an
 American  concern,  the  government
 should  give  some  explanation.  Why should  the  American  concern  get  so
 much  priority  when  all  other  things— even  elementary  things  like  food  and
 clothing—are  denied  to  the  people  un-
 der  the  name  of  emergency?  When
 they  are  packing  Pakistan  with  all
 their  arms,  why  should  we  pack  away our  fish  to  America?  What  is  the
 sense  in  it?  You  wil]  understand,
 Mr.  Chairman,  that  it  is  not  only  a
 question  of  fishing,  They  fish  many
 more  things  there.  It  is  our  coast-
 Une.  The  Seventh  Fleet  is  there  and
 so  many  things  are  Involved.  Is  it
 safe  for  us  to  invite  the  activities  of
 a  foreign  country,  whose  friendsnip
 is  now  suspected  by  all  concerned’  is
 it  good?  I  think  the  government  will
 give  a  second  thought  to  this.  The
 Corporation  is  only  having  an  equity
 capital  of  Rs.  2  crores.  If  the
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 State  Government  cannot  manage
 it,  let  the  Central  Government  do  it.
 The  Centra]  Government  will  find  that
 instead  of  Rs.  2  cores,  even  Rs,  20
 crores  wil]  not  be  enough  to  have  a
 fully  developed  Fisheries  Corporation
 in  India  operating  with  the  highest
 profit  and  highest  earnings  of  foreign
 exchange.  We  had  been  dwelling  on
 this  so  many  times,  but  the  govern-
 ment  is  so  lukewarm  about  this.  This
 aspect  also  should  be  considered.

 Another  vita]  question  is  about  the
 Pay  commission  that  has  given  its  re-
 port  recently  in  Kerala.  Every  under-
 dog  of  the  government  is  dissatisfied
 with  that.  All  the  top  echelons  of
 the  bureaucracy  get  very  good  emolu-
 ments  and  increments.  But  the  en‘ire
 non-gazetted  staff  is  completely  dis-
 satisteed  with  the  decisions  of  the
 government.  Government  should  re-
 view  that.  I  would  have  given  a  more
 detailed  exposition  of  it,  but  I  do  not
 have  time.  Those  people  who  are  just
 entering  service  now  may  get  some.
 thing,  but  those  who  have  served  for
 0  or  72  years  are  meagrely  paid.  This
 is  closely  linked  up  with  prices.  Prices
 are  increasing.  Cocoanut  oi]  price  in
 Kerala  has  risen  by  50  paise  todsy
 compared  to  yesterday.  We  get  the
 market  reports  daily  and  you  know
 cocoanit  oi]  is  consumed  more  in
 Kerala,  Such  is  the  rocketing  of
 prices  that  let  alone  others,  even  the
 Government  servants  cannot  make
 both  ends  meet.  If  the  government  is
 not  golng  to  do  something  about  it,
 the  genera]  public  will  suffer;  much
 more  the  government  departments
 will  suffer.  Added  to  ineffeciency,
 bureaucracy  and  red-tampism  of  the
 government,  if  the  government  staff
 also  are  dissatisfied.  where  will  it  end?
 Government  must  give  serious  consl-
 deration  to  this  problem.

 Mr.  Koya  hag  zeferred  to  railways.
 After  al]  these  plans,  even  in  the
 fourth  plan,  not  an  inch  of  railway  is
 there  for  Kerala,  which  has  propor-
 tionately  more  imports  and  exports
 than  any  other  State.  There  is  no
 development  there  at  all.  People  are
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 enamoured  of  the  beauty  of  the  land-
 ecape  there.  They  come  back  like
 Mr.  Dikshit  ond  say  that  people  in
 Kerala  are  very  rich,  glorious  and  full
 of  life.  Mr,  Dikshit  himself  does  not
 know  the  contradictions  in  his  speech.
 He  said  productivity  in  Kerala  is  the
 highest.  Next  moment,  he  said,  peo-
 Ple  of  Kerala  are  very  idle.  Is  it  logi-
 cal?  People  must  know  what  they
 are  saying.  It  is  not  because  people
 are  speaking  politics,  it  is  not  because
 People  are  conscious  about  their  poli-
 tical  obligations  to  the  country  and
 the  State,  it  is  not  because  people  ore
 educated,  it  is  not  bec  the  nature
 is  bountiful  that  Kerala  is  suffering.
 Kerala  is  guffering  because  of  the  rot-
 ten  policy  that  the  Centre  has  been
 following  for  the  last  eighteen  years
 in  cloge  continuation  of  the  imperialist
 policy  of  exploitation  where  we  were
 kept  as  a  hinterland  to  the  metropoll-
 tan  cities  which  developed  at  our
 expense.  If  that  policy  is  not  reversed,
 if  a  stop  Is  not  made  to  that  policy
 and  regional  parity  is  maintained
 whereby  all  other  regions  like  Kerala
 are  developed,  this  suffering  will  con-
 tinue,  We  are  not  revolting.  This
 iy  a  fact.  This  fact  must  be  under-
 stood  by  the  Government  and  the  Gov-
 ernment  must  reverse  {ts  policy  and
 help  a  State  like  Kerala,  which  is  com.
 posed  of  the  best  elements  in  India,
 with  the  highest  productivity  in
 India,  with  the  highest  intelligence
 and  education  in  India,  and  make  use
 of  it  for  the  nationa]  cause  as  well  as
 for  the  cause  of  the  people  of  that
 State.

 Shri  Parashar  (Shivpuri):  Mr.
 Chairman,  Sir,  T  am  very  much  thank-
 ful  to  you  for  giving  me  on  opportu-
 nity  to  express  My  views  on  thig  re-
 solution.

 झा  हुकम  कन  ककाबाप  :  सभापति
 महोदय,  मैं  प्रा पकी  व्यवस्था  चाहत शो  हूं
 इस  समय  हाउस  में  गणपति  नहीं  है  |

 Mr.  Chairman:  The  hon.  Member
 may  resume  his  seat,  Quorum  has
 been  challenged.  The  Bell  ls  belng
 rung.
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 (Mr.  Chairman]
 There  is  quorum  now.  The  hon.

 Member  may  continue  his  speech,
 Shri  Parashar:  |  am  also  thankful

 to  my  colleagues  who  spoke  before  me
 for  having  remjnded  this  House  about
 the  intelligence  and  the  potentiality  of
 Kerala.  I  heartily  congratulate  them
 and  support  them.  Having  been  in
 Kerala  twice,  and  having  come  from
 Kerala  only  two  days  back,  I  want  to
 express  my  views  on  the  present  reso-
 lution.

 Sir,  if  anybody  has  a  desire  to  see
 what  havoc  an  unstable  government
 ean  play  for  the  people  Ict  him  go  to
 Kerala  and  have  a  look  at  the  condi-
 tion  there  What  we  fing  there  is,
 Government  officials,  bureaucracy,
 taking  perfect  liberty  with  the  Consti-
 tution,  with  the  rules  and  regula-
 tions  and  with  all  the  government
 machinery.  That  igs  what  we  saw  in
 Kerala  during  our  recent  visit  just  a
 week  ago.  Government  there  are  taking
 law  into  their  own  hands,  just  to
 serve,  I  do  not  know  whose  interest,
 definitely  not  the  interest  of  the  people
 of  Kerala;  they  are  splitting  the
 estimates  of  a  project  into  six  differ-
 ent  parts  anq  allotting  the  contracts
 without  tenders  at  their  sweet  will
 so  that  they  may  give  the  contract  to
 one  particular  person  presumably  of
 their  own  choice.  That  is  the  ad-
 ministration  that  we  see  in  Kerala
 under  the  Ministrics  which  have
 never  been  able  to  find  even  a  breath-
 ing  time  for  themselves  to  do  a  little
 bit  for  the  people  of  Kerala  who  have
 always  been  finding  it  difficult  to
 maintain  themselves.

 So,  if  after  consulting  all  the  part-
 jes,  the  Governor  comes  to  the  con-
 clusion  that  there  is  no  chance  yet  of
 a  stable  Ministry  in  Kerala,  he  has
 committeq  no  fault  by  tendering  that
 advice  to  the  President.

 My  hon.  friend  Shrj  Gauri  Shankar
 Kakkar  had  raised  the  objection  that
 thiq  resolution  was  against  the  spirit
 of  the  Constitution.  He  went  even  te
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 the  extent  of  citing  some  provisions of  the  Constitution,  I  tried  to  search
 very  laboriously  and  find  out  what
 provisions  he  was  referring  to.  He
 mentioned  article  356.  I  find  nowhere
 any  provision  to  justify  his  conten-
 tion  that  this  present  resolution  is
 against  the  spirit  or  even  the  letter
 of  article  356  of  the  Constitution.  He
 referred  to  clause  4  of  that  article
 where  it  is  very  clearly  Laid  down:

 “Provided  that  if  and  so  often
 ag  a  resolution  approving  the  con-
 tinuance  in  force  of  such  a  Pro-
 elamation  is  passed  by  both  Houses
 of  Parliament,  the  Proclamation
 shall,  unless  revoked,  continue
 in  force  for  a  further  period  of
 six  months  from  the  date  on  which
 under  thi:  clause  it  would  other-
 wise  have  ceased  to  operate....".

 The  reference  to  Proclamation  in  this
 clause  is  to  the  same  Proclamation  as
 is  referred  to  in  clause  |  of  dhis  arti-
 ele,  where  it  is  Jaid  down  specifically:

 “Tf  the  President,  on  receipt  of
 a  report  from  ithe  Governor  of  a
 State  or  otherwise,  is  satisfied.  a

 My  hon.  friend  put  great  emphasis  on
 the  words  ‘or  otherwise’,  According  to
 the  ruleg  of  jurisprudence,  we  have
 first  got  to  interpret  the  word  that
 comes  first.  The  mention  of  the  opi-
 nion  of  the  Governor  in  this  clause
 has  been  given  the  first  preference.
 Naturally,  what  clse  cian  be  a  more
 Teliable  source  of  information  or  opi-
 nion  than  that  of  the  Governor  who  is
 the  highest  constitutional  authority  in
 the  State?  My  hon,  friend  says  that
 the  opinion  of  the  Governor  in  the
 present  context  is  not  applicable.  But
 T  would  like  to  know  under  what
 clause  it  is  not  applicable.  He  said
 that  under  the  provision  in  clause  4
 this  was  not  applicable;  but  in  that
 case  clause  4  itself  should  have  been
 deleted:  that  is  what  it  would  come
 to.  Therefore,  constitutionally  and
 legally,  whatever  opinion  has  been
 tendered  by  the  Governor  to  the  Pre-
 ident  is  perfectly  logical  and  per-
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 fectly  constKutional  and  perfectly  le-
 gal  and  no  objection  can  be  taken  to
 that  opinion  on  that  ground  in  this
 House.

 Coming  to  the  other  portions  of  the
 opinion  of  the  Governor,  I  do  not
 know  why  my  hon.  friends  have  taken
 complete  liberty  to  ignore  the  other
 very  important  factor  which  is  to  be
 found  jn  the  opinion  of  the  Governor.
 The  Governor  says:

 “A  new  factor  which  has  emerg-
 ed  in  the  politics  of  the  State  is
 the  emergency  due  to  India's  war
 with  Pakistan  (now  an  uneasy
 truce)  and  the  Chinese  threat  on
 the  north-east  border.”

 And  he  further  says,  and  this  is  very
 important,

 “All  the  leaders  of  the  parties,
 except  Shri  E.  M.  8.  Namboodi-

 ‘ripad,  said  with  varying  degrees
 of  emphasis  that  it  would  not  be
 advisable  to  hold  elections  during
 the  emergency.”.

 In  the  operative  portion  of  the  opinion
 given  by  him,  he  again  says:

 “The  political  parties  are  gene-
 rally  desirous  of  an  early  restora-
 tion  of  popular  rule...  _

 —that  is  very  netural—
 “....but  they  realise  (Shri

 E.  M.  8.  Namboodiripad  exclud-
 ed)  that  it  would  not  be  advisable
 to  hold  the  elections  so  long  as  the
 present  emergency  persists.”.

 Lf  the  Governor,  after  consulting  the
 Plitical  leaders,  comes  to  the  con-
 clusion  that  the  leaders  of  Kerala,  of
 the  political  parties  there,  think  that
 in  the  interest  of  Kerala  as  well  a5
 in  the  general  interest  of  the  country,
 under  the  present  emergency,  there
 should  be  no  elections,  may  I  ask  my
 hon.  friend  who  spoke  before  as  to
 what  alternative  is  there  for  Govern-
 ment  except  to  bring  forward  a  Re-
 solution  before  thig  House  and  get  it
 approved  by  itt
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 Therefore,  without  taking  much

 more  time  of  the  House,  I  support  the
 Resolution  and  would  appeal  to  my
 hon.  friends  from  Kerala  who  have
 spoken  in  opposition  to  the  Resolution
 to  reconsider  their  attitude  and  in  the
 interests  of  Kerala  try  to  achieve  a
 stable  government  there  rather  than
 criticise  or  blame  anybody  else  for  the
 ills  of  Kerala.  I  have  nothing  else  to
 add  except  to  repeat  that  I  whole-
 heartedly  support  the  Resolution  and
 ask  those  hon.  friends  also  to  whole-
 heartedly  support  #  and  try  to  res-
 tore  things  there  rather  than  blame
 anybody  here  in  this  House,

 Shri  Vasudevan  Nair:  Mr.  Chair-
 man,  before  you  occupied  the  Chair,
 you  tried  to  pinpoint  the  attention  of
 the  House  on  the  fact  that  you  sre
 supporting  or  endorsing  this  Resolu-
 tion  only  from  one  point  of  view,
 that  is  from  the  point  of  view  of  the
 existing  emergency.  I  believe  that
 from  that  statement,  it  is  implied  that
 you  do  not  give  much  credit  ta  the
 other  point  raised  in  the  Governor's
 report,  the  first  part  of  the  report.

 My  leader  and  many  other  speakers
 referred  to  the  relevancy  of  the  |a-
 boured  arguments  by  the  Governor
 where  he  tried  to  establish  that  thers
 is  no  chance  of  any  one  party  or  any
 group  of  parties  getting  a  majority  im
 an  election.  So  let  us  all  together
 dismiss  that  party,  But  then  this  ua
 this  question  of  emergency,  I  should
 like  to  point  out  to  you  and  through
 you  to  the  House  that  even  for  the
 effective  mobilisation  of  the  people  of
 our  State  for  defence  in  the  situation
 of  emergency,  as  early  a3  pessible  we
 should  have  a  popular  government
 there.  We  are  looking  at  the  problem
 from  that  point  of  view  also.  You  very
 correctly  tried  to  emphasize  the  depth
 of  the  crisis  our  country  ix  facing  to-
 day,  which  is  quite  different  from  the
 962  situation.  It  is  very  relevant  I
 do  not  mean  to  say  that  the  present
 government  in  Kerala  led  by  the  Gov-
 ernor  is  not  doing  its  best  in  its  own
 way  to  mobilise  the  State  for  defence,
 but  it  has  its  own  drawbacks  and
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 [Shri  Vasudevan  Nair}
 weaknessea,  and  I  may  state  that  in
 certain  respects,  the  ways  and  means
 and  methods  adopted  by  that  govern-
 ment  which  is  essentially  led  by  bure-
 aucracy  stand  in  the  way  of  mobilise
 ing  the  people  for  defence.

 I  wil]  not  try  to  dwell  in  detail]  on
 the  way  the  defence  effort  is  going  on
 in  our  State.  At  this  stage,  I  may,
 however,  say,  that  people  have  already begun  to  feel  that  in  the  name  of  col-
 lection  of  funds  for  defence,  for  ex-
 ample,  a  lot  of  official]  compulsion  is
 there.  I  can  understang  that  a  govern-
 ment  machinery  like  this  cannot  en-
 visage  methods  other  than  they  adopt
 today.  For  example,  how  do  they
 collect  funds?  In  Kerala  State,  there
 are  20  lakh  children  in  schools.
 They  say:  one  rupee  for  every  child,
 that  means  for  20  lakhs  children,  you
 collect  Ra.  20  lakhs  from  the  children,
 primary  school  children  you  should  un-
 derstand.  I  know  of  many  cases  where
 from  a  poor  family  there  are  three  ot
 four  children.  This  campaign  of
 family  planning,  loop  ang  all  that  is
 there,  but  today  the  children  are
 there,  many  children  in  many  famil-
 fea,  and  [  know  that  they  have  to  give
 three  or  four  rupees  in  the  primary
 achools.
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 Then  if  there  are  children  in  the
 eoReges,  it  is  Ra.  6  each,  and  for  five
 lakhs  of  children  you  collect  Ra  26
 lakhs  at  the  rate  of  Rs.  5  each,  I  can
 understand  the  anxiety  of  people  to
 mobilise  funds,  but  g  popular  ap-
 Proach  will  be  definitely  diffrent.  So,
 without  enlarging  or  dwelling  too
 much  on  details,  I  am  sure  you  will
 agree  with  me  that  even  for  the  sake
 of  effective  and  successful  mobilisa-
 tion  of  our  people  for  defence  in  this
 emergency,  a  popular  set-up  in  the
 place  of  the  present  Governor's  rule
 Js  essential.

 Mr.  Chairman:  May  I  request  the
 hon,  Member  to  continue  tomorrow?

 0  bra.
 BUSINESS  ADVISORY  COMMITTER

 Forrmeta  ह: अ
 Shri  Rane  (Buldana):  Sir,  I  beg  to

 present  the  Fortieth  Report  of  the
 Business  Advisory  Committee.

 ATOLL  brs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Friday
 November  5,  965/Kartika  iM
 887  (Saka).
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